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CUSTOMS CONVENTION ON THE TNTERNATIONAL TRANSPORT OF GOODS
UNDER COVER OF TIR CARNETS (TIR CONVENTION)
THE CONTRACTING PARTIES,

DESIRING to facilitate the international carriage of goods by road vehicle,

CONSIDERING that the improvement of the conditions of transport constitutes one of
the factors essential to the development of co-operation among them,

DECLARTNG themselves in favour of a simplification and a harmonization of
administrative formalities in the field of international transport, in particular at
frontiers,

HAVE AGREED as follows:

Chapter T
GENERAL

(a) DEFINITIONS
Article 1

For the purposes of this Convention:

(a) The term "TIR operation" shall mean the transport of goods from a Customs office
of departure to a Customs office of destination under the procedure, called the "TIR
procedure', laid down in this Convention;

(b) the term "import or export duties and taxes" shall mean Customs duties and all
other dutieg, taxes, fees and other charges which are collected on, or in connexion with,
the import or export of goods, but not including feces and charges limited in amount to
the approximate cost of services rendered;

{(¢) the term "road vehicle" shall mean not only any power—driven road vehicle but
also any trailer or semi~trailer designed to be coupled thereto;

{d) the term "combination of vehicles" shall mean coupled vehicles which travel on
the road as a unit;

(e) the term "container" shall mean an article of transport equipment (1ift-van,
movable tank or other similar structure):

(i) fully or partially enclosed to constitute a compartment intended for
containing goods;
(ii) of a permanent character and accordingly strong enough to be suitable for

repeated use;



(iii) specially designed to facilitate the transport of gonds by one or more
modes of transport without intermediate reloading;
(iv) designed for ready handling, particularly when being transferred from
one mode of transport to another;
(v) designed to be easy to fill and to empty; and
(vi) having an internal volume of one cubic metre or more;
"Demountable bodies" are to be treated as containers;

(f) the term "Customs office of departure" shall mean any Customs office of a
Contracting Party where the international transport of a load or part-load of goods
under the TIR procedure begins;

(g) the term "Customs office of destination" shall mean any Customs office of a
Contracting Party where the international transport of a load or part-load of goods
under the TIR procedure ends;

(h) the term "Customs office en route" shall mean any Customs office of a
Contracting Party through which a road vehicle, combination of vehicles or container
is imported or exported in the course of a TIR operation;

(3) the term "person" shall mean both natural and legal persons:

(k) the term "heavy or bulky goods" shall mean any heavy or bulky object which
because of its weight, size or nature is not normally carried in a closed road vehicle
or closed container;

(1) the term "guaranteeing association" shall mean an association approved by the
Customs authorities of a Contracting Party to act as surety for persons using the TIR

procedure.

(b) SCOPE
Article 2
This Convention shall apply Lo lhe Llransporl ol goods without intermediate
reloading, in road vehicles, combinations of vehicles or in containers, across one or
more frontiers between a Customs office of departure of one Contracting Party and a
Customs office of destination of another or of the same Contracting Party, provided
that some portion of the journey between the begﬁnning and the end of the TIR operation

is made by road.



Article 3

For the provisions of this Convention to become applicable:
(a) the transport operations must be performed
(i) by means of road vehicles, combinations of vehicles or containers
previously approved under the conditions sé@t forth in Chapter III (a);
or
(i1) by means of other road vehicles, other combinations of vehicles or
other containers under the conditions set forth in Chapter TII (c);
(b) the transport operations must be guaranteed by asscciations approved in
accordance with the provisions of article 6 and must be performed under cover of a

TIR carnet, which shall conform to the model reproduced in annex 1 to this Convention.

(¢) PRINCIPLES
Article 4
Goods carried under the TIR procedure shall not be subjected to the payment or

deposit of import or export duties and taxes at Customs offices en route.

Article 5
1. Goods carried under the TIR procedure in sealed road vehicles, combinations of
vehicles or containers shall not as a general rule be subjected to examination at
Customs offices en route.
2. However, to prevent abuses, Customs authorities may in exceptional cases, and
particularly when irregularity is suspected, carry out an examination of the goods at

such offices.

Chapter 1L
ISSUE OF TIR CARNETS

LIABILITY OF GUARANTEEING ASSOCIATIONS
Article 6
1. Subject to such conditions and guarantees as it chall determine, each Contracting
Party may authorize associations to issue TIR carnets, either directly or through

corresponding associlations, and to act as guarantors.



2. An association shall not be approved in any country unless its guarantee also covers
the liabilities incurred in that country in comnnexion with operations under cover of
TIR carnets issued by foreign associations affiliated to the same international
organization as that to which it is itself affiliated.
Article 7

TIR carnet forms sent to the guaranteeing assoclations by the corresponding foreign
associations or by international organizations shall not be liable to import and export
dintiegs and ftaxeg and chall be free of import and export prohibitions and restrictions.
1. The guaranteeing association shall undertake to pay the import or export duties and
taxes, together with any default interest, due under the Customs laws and regulations of
the country in which an irregularity has been noted in comnexion with a TIR operation.
It shall be liable, jointly and severally with the persons from whom the sums mentioned
above are due, for payment of such sums.
2. In cases where the laws and regulations of a Contracting Party do not provide for
payment of import or export duties and taxes as provided for in paragraph 1 above, the
guaranteeing association shall undertake to pay, under the same conditions, a sum equal
to the amount of the import or export duties and taxes and any default interest.
3. Each Contracting Party shall determine the maximum sum per TIR carnet, which may
be claimed from the guaranteeing association on the basis of the provisions of
paragraphs 1 and 2 above.
4. The liability of the guaranteeing association to the authorities of the country
where the Customs office of departure i1s situated shall commence at the time when the
TIR carnet is accepted by the Customs office. In the succeeding countries through
which goods are transported under the TIR procedure, this liability shall commence at
the time when the goods are imported or, where the TIR operation has Dbeen suspended
under article 26, paragraphs 1 and 2, at the time when the TIR carnet is accepted by
the Customs office where the TIR operation is resumed.
5. The liability of the guaranteeing association shall cover not only the goods which
are enumerated in the TIR carnet but also any goods which, though not enumerated
therecin, may be containcd in the ocalced ocction of the road wchiocle or in the sealed

container. It shall not extend to any other goods.



6. For the purpose of determining the duties and taxes mentioned in paragraphs 1 and 2
of this article, the particulars of the goods as entered in the TIR carnet shall, in

the absence of evidence to the contrary, be assumed to be correct.

7. VWhen payment of sums mentioned in paragraphs 1 and 2 of this article becomes due,
the competent authorities shall so far as possible require payment from the person or
persons directly liable before making a claim against the guaranteeing association.

1. The gua.ra.nteeing.a,ssociation shall fix the pericd of wvalidity of the TIR carnet

by specifying a final date of validity after which the carnet may not be presented for
acceptance at the Customs office of departure.

2. Provided that it has been accepted by the Customs office of departure on or before
the final date of validity, as provided for in paragraph 1 of this article, the carnet
shall remain valid until the termination of the TIR operation at the Customs office of
destination.

1. The TIR carnet may be discharged unconditionally or conditionally; where discharge
is conditional this shall be on account of facts connected with the TIR operation itself,
These facts shall be clearly indicated in the TIR carnet.

2. VWhen the Customs authorities of a country have discharged a TIR carnet
unconditionally they can no longer claim from the guaranteeing association payment of
the sums mentioned in article 8, paragraphs 1 and 2, unless the certificate of discharge
was obtained in an improper or fraudulent manner.

1. Where a TIR carnet has not been discharged or has been discharged conditionally,
the competent authorities shall not have the right to claim payment of the sums
mentioned in article 8, paragraphs 1 and 2, from the gunaranteeing association unless,
within a period of one year from the date of acceptance of the TIR carnet by those
authorities, they have notified the association in writing of the non-discharge or
conditional discharge. The same provision shall apply where the certificate of
discharge was obtained in an improper or fraudulent manner, save that the period shall

be two years.



2. The claim for payment of the sums referred to in article 8, paragraphs 1 and 2,
shall be made to the guaranteeing association at the earliest three months after the
date on which the association was informed that the carnet had not been discharged or
had been discharged conditionally or that the certificate of discharge had been
obtained in an improper or fraudulent manner and at the latest not more than two years
aftcr that datc. Howcver, in cases which, during the above—mentioned period of {wo
years, become the subject of legal proceedings, any claim for payment shall be made
within one year of the date on which the“decision of the court becomes enforceable.

3. The guaranteeing association shall have a period of three months, from the date
when a claim for payment is made upon it, in which to pay the amounts claimed. The
sums paid shall be reimbursed to the association if, within the two years following
the date on which the claim for payment wae made, it has been established to the
satisfaction of the Customs authorities that no irregularity was committed in connexion

with the transport operation in question.

Chapter I11
-TRANSPORT OF GOODS UNDER TIR CARNET

(a) APPROVAL OF VEHICLES AND CONTAINERS
Article 12
In order to fall within the provisions of sections (a) and (b) of this Chapter,

every road vehicle mist as regards its construction and equipment fulfil the conditions
set out in amex 2 to this Convention and must have been approved according to the
procedure laid down in amnnex 3 to this Convention. The certificate of approval shall
conform to the specimen reproduced in annex 4.

Article 13
1. To fall within the provisions of sections (a) and (b) of this Chapter, containers
must be constructed in conformity with the conditions laid down in Part I of annex 7
and must have been approved according to the procedure laid down in Part II of that
annex.
2. Containers approved for the transport of goods under Customs seal in accordance
with the Customs Convention on Containers, 1956, the agreements arising therefrom
concluded under the auspices of the United Nations, the Customs Convention on

Containers, 1972 or any international instruments that may supersede or modify the



latter Convention, shall be considered as complying with the provisions of paragraph 1

above and must be accepted for transport under the TIR procedure without further

approval.
Article 14
1. Fach Contracting Party reserves the right to refuse to recognize the validity of

the approval of road vchiclca or containcra which do not mect the conditiono oct forth
in articles 12 and 13 above. Nevertheless, Contracting Parties shall avoid delaying
traffic when the defects found are of minor importance and do not involve any risk of
smuggling.

2. Before it is used again for the transport of goods under Customs seal, any road
vehicle or container which no longer meets the conditions which justified its approval,

shall be either restored to its original state, or presented for reapproval.

(b) PROCEDURE FOR TRANSPORT UNDER COVER OF A TIR CARNET

Article 15
1. No special Customs document shall be required in respect of the temporary
importation of a road vehicle, combination of vehicles or container carrying goods under
cover of the TTR procedure. No gunarantee shall be reguired for the road vehicle ar
combination of vehicles or container.
2. The provisions of paragraph 1 of this article shall not prevent a Contracting
Party from requiring the fulfilment at the Customs office of destination of the
formalities laid down by its national regulations to ensure that, once the TIR operation
has been completed, the road vehicle, the combination of vehicles or the container will
be re—exported.

Article 16

When a road vehicle or combination of vehicles is carrying out a TIR operation, one

rectangular plate bearing the inscription "TIR'" and conforming to the specifications
given in amnex 5 to this Convention, shall be affixed to the front and another to the
rear of the road vehicle or combination of vehicles. These plates ghall be so placed

as to be clearly visible and shall be removable.
Article 17
1. A single TIR carnet shall be made out in respect of each road vehicle or container.

However, a single TIR carnet may be made out in respect of a combination of vehicles



or for several containers loaded on to a single road vehicle or on to a combination of
vehicles, In that casc the TIR manifcat of the goods covered by the TIR carnet shall
list separately the contents of each vehicle in the combination of wvehicles or of
each container.
2. The TIR carnet shall be valid for one journey only. It shall contain at least
the number of detachable vouchers for Customs acceptance and for discharge which are
necessary for the transport operation in question.
Article 18
A TIR operation may involve several Customs offices of departure and destination,
but, save as may otherwise be authorized by the Contracting Party or Parties concerned,
(a) the Customs offices of departure shall be situated in only one country;
(b) the Customs offices of destination shall be situated in not more than two
countries;
(¢) the total number of Customs offices of departure and destination shall not
exceed four.
Article 19
The goods and the road vehicle, the combination of vehicles or the container shall
be produced with the TIR carnmet at the Customg office of departure. The Customs
authorities of the country of departure shall take such measures as are necessary for
satisfying themselves as to the accuracy of the goods manifest and either for affixing
the Customs seals or for checking Customs seals affixed under the responsibility of the
said Customg authorities by duly authorized persons.
Article 20
For journeys in the territory of their country, the Customs authorities may fix
a time-limit and require the road vehicle, the combination of vehicles or the container
to follow a prescribed route.
Article 21
At each Customs office en route and at Customs offices of destination, the road
vehicle, the combination of vehicles or the container shall be produced for purposes of
control to the Customs authorities together with the load and the TIR carnet relating

thereto.



Article 22
1. As a general rule and except when they examine the goods in accordance with
article 5, paragraph 2, the Customs authorities of the Customs offices en route of
each of the Contracting Parties shall accept the Customs seals of other Contracting
Parties, provided that they are intact. The said Customs suthorities may, however,
if control requirements make it necessary, add their own seals.
2. The Customs seals thus accepted by a Contracting Party shall have in the territory
of that Contracting Party the benefit of the same legal protection as is accorded to
the national seals,
Article 23
The Customs authorities shall not
- require road vehicles, combinations of vehicles or containers to be escorted
at the carriers' expense on the territory of their country
— require examination en route of road vehicles, combinatiorsof vehicles or
containers and their loads
except in speclal cases.
Article 24
If the Customs authorities conduct an examination of the load of a road vehicle,
combination of vehicles or container in the course of the journey or at a Customs office
en route, they shall record on the TIR carnet vouchers used in their country, on the
corresponding counterfoils, and on the vouchers remaining in the TIR carnet, particulars
of the new seals affixed and of the controls carried out.
Article 25
If the Customs seals are broken en route otherwise than in the circumstances of
articles 24 and %95, or if any goods are destroyed or damaged without breaking of such
seals, the procedure laid down in annex 1 to this Convention for the use of the
TIR carnet shall, without prejudice to the possible application of the provisions of
national law, be followed, and the certified report in the TIR carnet shall be completed.
Article 26
l. When transport under cover of a TIR carnet takes place in part in the territory of
a State which is not a Contracting Party to this Convention, the TIR operation shall be

suspended during that part of the journey., Tn that case, the Customs anthorities of the
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Contracting Party on whose territory the journey continues shall accept the TIR carnet
for the resumption of the TIR operation, provided that the Customs seals and/or
identifying marks have remained intact.
2. The same shall apply where for a part of the journey the TIR carnet is not used
by the holder of the carnet in the territory of a Contracting Party because of the
exigtence of simpler Customs transit procedures or when the use of a Custome transcit
régime is not necessary.
3. In such cases the Customs offices where the TIR operation is suspended or resumed
shall be deemed to be Customs offices of exit en route and Customs offices of entry
en route respectively.
Article 27
Subject to the provisions of this Convention and in particular of article 18,
another Customs office of destination may be substituted for a Customs office of
destination originally indicated.
Article 28
On arrival of the load at the Customs office of destination, and providéd that the
goods are then placed under another sysitem of Customs control or are cleared for home
uge, discharge of the TIR carnet shall take place without delay.

(¢) PROVISIONS CONCERNING TRANSPORT
OF HEAVY OR BULKY GOODS

Article 29
1. The provisions of this section apply only to the transport of heavy or bulky goods
as defined in article 1, subparagraph (k), of this Convention.
2. Where the provisions of this section apply, heavy or bulky goods may, if the
authorities at the Customs office of departure so decide, be carried by means of
non-~sealed vehicles or containers.
3. The provisions of this section shall apply only if, in the opinion of the
authorities at the Customs office of departure, the heavy or bulky goods carried and
any accessories carried with them can be easily identified by reference to the
description given, or can be provided with Customs seals and/or identifying marks so as

to prevent any substitution, or removal of the goods, without it being obviocus.
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Article 30

All the provisions of this Convention, save those %o which the special provisions
of this section make an exception, shall apply to the transport of heavy or bulky goods
under the TIR procedure.

Article 31

The liability of the guaranteeing association shall cover not only the goods
enumerated in the TIR carnet, but also any goods which, though not enumerated in the
carnet, are on the load platform or among the goods enumerated in the TIR carnet.

Article 32

The cover and all vouchers of the TIR carnet shall bear the endorsement 'heavy or

bulky goods" in bold letters in English or in French.
Article 33

The authorities at the Customs office of departure may require such packing lists,
photographs, drawings, etc., as are necessary for the identification of the goods carried
10 be appended to the TIR carmet. In this case they shall endorse these documents, one
copy of the said documents shall be attached to the inside of the cover page of the
TIR varuel, and all the manifests of the TIR carnet shall include a reference tou such
documents.

Article 34

The authorities at the Customs offices en route of each of the Contracting Parties
shall accept the Customs seals and/or identifying marks affixed by the competent
authorities of other Contracting Parties. They may, however, affix additional seals
and/or identifying marks; they shall record particulars of the new seals and/or
identifying marks on the vouchers of the TIR carnet used in their country, on the
corresponding counterfoils and on the vouchers remaining in the TIR carnet.

Article 35

If Customs authorities conducting an examination of the load at a Customs office
en route or in the course of the journey are obliged to break sesals and/or remove
identifying marks, they shall record the new seals and/or identifying marks on the
vouchers of the TIR carnet used in their country, on the corresponding counterfoils and

on the vouchers remaining in the TIR carnet.
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Chapter IV
IRREGULARITIES

Article 36
Any breach of the provisions of this Convention shall render the offender liable,
in the country where the offence was committed, to the penalties prescribed by the law
of that country. |
Article 37 Lons copn i 12LeA
When it is not possible to establish in which territory an irregularity ¢ceu;;e¢,
it shall be deemed to have been committed in the territory of the Contracting Party where
it is detected.
Article 38
1. Each of the Contracting Parties shall have the right to exclude temporarily or
permanently from the operation of this Convention any person guilty of a serious offence
against the Customs laws or regulations applicable to the international transport of
goods.
2. This exclusion shall be notified immediately to the Customs authorities of the
Contracting Party on whose territory the person concerned is established or resident,
and also to the guaranteeing association(s) in the country where the offence has been
committed.
Article 39
When TIR operations are accepted as being otherwise in order:
1. The Contracting Parties shall disregard minor discrepancies in the observance of
time~1limita or routes prescribed.
2. Likewise, discrepancies between the particulars on the goods manifest of the
TIR carnet and the actual contents of a road vehicle, combination of vehicles or
container shall not be considered as infringements of the Convention by the holder of the
TIR carnet when evidence is produced to the satisfaction of the competent authorities that
these discrepancies were not due to mistakes committed knowingly or through negligence at
the time when the goods were loaded or dispatched or when the manifest was made out.
Article 40
The Customs administrations of the countries of departure and of destination shall

not consider the holder of the TIR carnet responsible for the discrepancies which may be
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discovered in those countries, when the discrepancies in fact relate to the Customs
procedures which preceded or followed a TIR operation and in which the holder was not
involved.

When it is established to the satisfaction of the Customs authorities that goods
specified on the manifest of a TIR carnet have been desfroyed or have been irrecoverably

lost by accident or force majeure or that they are short by reason of their nature,

paymcnt of the dutiesc and taxee norxrmally due shall be waived.
Article 42
On receipt from a Contracting Party of a request giving the relevant reasons, the
competent authorities of the Contracting Parties concerned in a TIR operation shall
furnish that Contracting Party with all the available information needed for

implementation of the provisions of articles 39, 40 and 41 above.

Chapter V
EXPLANATORY NOTES

Article 43
The Explanatory Notes set out in annex 6 and annex 7, Part III, interpret certain
provisions of this Convention and its annexes. They also describe certain recommended

practices.

Chapter VI
MISCELLANECUS PROVISTIONS

Article 44
Each Contracting Party shall provide the guaranteeing associations concerned with
facilities for:
(a) the transfer of the currency necessary for the sums claimed by the authorities
of Contracting Parties by virtue of the provisions of article 8 of this Convenlion; and
(b) the transfer of currency for payment for TIR carnet forms sent to the
guaranteeing associations by the corresponding foreign associations or by the
international organizations.
Article 45
Bach Contracting Party shall cause to be published the 1ist of the Customs offices

of departure, Customs offices en route and Customs offices of destination approved by it
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for accomplishing TIR operations. The Contracting Parties of adjacent territories
shall consult each other to agree upon corresponding frontier offices and upon their
opening hours.
Article 46
1. No charge shall be made for Customs attendance in connexion with the Customs
operations mentioned in this Convention, save where it is provided on days or at times
or places other than those normally appointed for such operations.
2. Contracting Parties shall arrange to the fullest extent possible for Customs
operations concerning perishable goods at Customs offices to be facilitated.
Article 47
1. The provisions of this Convention shall preclude neither the application of
restrictions and controls imposed under national regulations on grounds of public
morality, public security, hygiene or public health, or for veterinary or
phytopathological reasons, nor the levy of dues chargeable by virtue of such regulations.
2. The provisions of this Convention shall not preclude the application of other
provisions either national or international governing transport.
Article 49
Nothing in this Convention shall prevent Contracting Parties which form a Customs
or economic union from enacting special provisions in respect of transport operations
commencing or terminating in, or passing through, their terrifories, provided that such
provisions do not attenuate the facilities provided for by this Convention.
Article 49
This Convention shall not prevent the application of greater facilities which
Contracting Parties grant or may wish to grant either by unilateral provisions or & m
virtue of bilateral or multilateral agreements provided that such facilities do not
impede the application of the provisions of this Convention, and in particular.
TIR operations.
Article 50
The Contracting Parties shall communicate to one another, on request, information
necessary for implementing the provisions of this Convention, and particularly information
relating to the approval of road vehicles or containers and to the technical

characteristics of their design.
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Article 51

The annexes to this Convention form an integral part of the Convention.

Chapter VII
FINAL CLAUSES

Artiecle 52

Signature, ratification, acceptance, approval and accession

1. A1l States Members of the Unitea Nations or members of any of the specialized
agencies or of the International Atomic Energy Agency or parties to the Statute of the
International Court of Justice, and any other State invited by the General Assembly of
the United Nations, may become Contracting Parties to this Convention:

(a) by signing it without reservation of ratification, acceptance or approval,

(b) by depositing an instrument of ratification, acceptance or approval after
signing it subject to ratification, acceptance or approval, or

(¢) by depositing an instrument of accession.
2. This Convention shall be open from 1 January 1976 until 31 December 1976 inclusive
for signature at the Office of the United Nations at Geneva by the States referred to in
paragraph 1 of thid article. Thereafter it shall be open for their accession.
3. Customs or economic unions may, together with all their member States or at any
time after all their member States have become Contracting Parties to this Convention,

also become Contracting Parties to this Convention in accordance with the provisions of

paragraphs 1 and 2 of this article. However, these unions shall not have the right to
vote.
4. The instruments of ratification, acceptance, approval or accession shall be

deposited with the Secretary-General of the United Nations.
Article 53

Entry inlo force

1. This Convention shall enter into force six months after the date on which five
States referred t0o in article 52, paragraph 1, have signed it without reservation of
ratification, acceptance or approval or have deposited their instruments of ratifiuation,

acceptance, approval or accession.
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2. After five States referred to in article 52, paragraph 1, have gigned it without
reservation of ratification,Aacceptance or approval, or have deposited their instruments
of ratification, acceptance, approval or accession, this Convention shall enter into
force for further Contracting Parties six months after the date of the deposit of their
instruments of ratification, acceptance, approval or accession.
3. Any instrument of ratification, acceptance, approval or accession deposited after
the entry into force of an amendment to this Convention shall be deemed to apply to this
Convention as amended.
4. Any such instrument deposited after an amendment has been accepted but before it
has entered into force shall be deemed to apply to this Convention as amended on the
date when the amendment enters into force.
Article 54
Denunciation
1. Any Contracting Party may denounce this Convention by so notifying the
Secretary—CGeneral of the United Nations.
2. Denunciation shall take effect fifteen months after the date of receipt by the
Secretary-General of the notification of denunciation.
3. The validity of TIR carnets accepted by the Customs office of departure before the
date when the denunciation takes effect shall not be affected thereby and the guarantee
of the guaranteeing association shall hold good in accordance with the provisionsg of
this Convention.
Article 55

If, after the entry into force of this Convention, the number of States which are
Contracting Parties is for any period of twelve consecutive months reduced to less
than five, the Convention shall cease to have effect from the end of the twelve-month
period.

Termination of the operation of the TIR Convention, 1959

1. Upon its entry into force, this Convention shall terminate and replace, in relations

between the Contracting Parties to this Convention, the TIR Convention, 1959.



17.

2. Certificates of approval issued in respect of road vehicles and containers under
the conditions of the TIR Convention, 1959, shall be accepted during the period of
their validity or any extension thereof for the transport of goods under Customs seal
by Contracting Parties to this Convention, provided that such vehicles and containers
continue to fulfil the conditions under which they were originally approved.
Article 57
Settlement of disputesg

1. Any dispute between two or more Contracting Parties concerning the interpretation
or application of this Convention shall, so far as possible, be settled by negotiation
between them or other means of settlement.

2. Any dispute between two or more Contracting Parties concerning the interpretation
or application of this Convention which cannot be settled by the means indicated in
paragraph 1 of this article shall, at the request of one of them, be referred to an
arbitration tribunal composed as follows: each party to the dispute shall appoint an
arbitrator and these arbitrators shall appoint another arbitrator, who shall be chairman.
If, three monthg after receipt of a request, one of the parties has failed to appoint an
arbitrator ox if the arbitrators have failed to elect the chairman, any of the parties
may request the Secretary-General of the United Nations to appoint an arbitrator or

the chairman of the arbitration tribunal.

3. The decision of the arbitration tribunal established under the provisions of

paragraph 2 shall be binding on the parties to the dispute.

4. The arbitration tribunal shall determine its own rules of procedure.
5. Decisions of the arbitration tribunal shall be taken by majority vote.
6. Any controversy which may arise between the parties to the dispute as regards the

interpretation and execution of the award may be submitted by any of the parties for
judgment to the arbitration tribunal which made the award.

Article 58

Reservations
1. Any State may, at the time of signing, ratifying or acceding to this Convention,
declare that it does not consider itself bound by article 57, paragraphs 2 to 6, of
this Convention. Uther Contracting Parties shall not be bound by these paragraphs in

respect of any Contracting Party which has entered such a reservation.



180

2. Any Contracting Party having entered a reservation as provided for in paragraph 1
of this article may at any time withdraw such reservation by notifying the
Secretary-General of the United Nations.
3. Apart from the reservations provided for in paragraph 1 of this article, no
reservation to this Convention shall be permitted.

Article 59

Procedure for amending this Convention

1. Thig Convention, ineluding its annexeg, may he amended upon the proposal of a
Contracting Party by the procedure specified in this article.

2. Any proposed amendment to this Convention shall be considered in an Administrative
Committee composed of all the Contracting Parties in accordance with the rules of
procedure set out in annex 8. Any such amendment considefed or prepared during the
meeting of the Administrative Committee and adopted by it by a two-thirds majority of
the members present and voting shall be communicated by the Secretary-General of the
United Nations to the Contracting Parties for their acceptance.

3. Except as provided for under article 22;‘;5}"52358225‘;mendment communicated in
accordance with the preceding paragraph shall come into force with respect to all

_Contracting Parties three months after the expiry of a period of twelve months

following the date of commmication of the proposed'amendmént‘&ﬁfiﬁg>wﬁich period no
objection to the proposed amendment has been communicated to the Secretary-General of
the United Nations by a State which is a Contracting Party.
4. If an objcetion to the proposed amendment hac been communicated in accordance with
paragraph 3 of this article, the amendment shall ve deemed not to have been accepted
and shall have no effect whatsoever.

Article 60

Special procedure for amending amnexes 1, 2, 3, 4, 5, 6 and 7

1. Any proposed amendment to annexes 1, 2, 3, 4, 5, 6 and 7 considered in accordance
with paragraphs 1 and 2 of article 59 shall come into force on a date to be determined
by the Administrative Committee at the time of its adoption, unless by a prior date
determined by the Administrative Committee at the same time, one-fifth or five of the

States which are Contracting Parties, whichewver number is less, notify the
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Secretary-General of the United Nations of their objection to the amendment.
Determination by the Administrative Committee of the dates referred to in this
paragraph shall be by a two-thirds majority of those present and voting.
2. On entry into force, any amendment adopted in accordance with the procedures set
out in paragraph 1 above shall for all Contracting Parties replace and supersede any
previous provisions to which the amendment refers.

Article 61

Requests, communications and objections

The Secretary-General of the United Nations shall inform all Contracting Parties
and all States referred to in article %2, paragraph 1, of this Convention of any request,
communication or objection under articles 59 and 60 above and of the date on which any
amendment enters into force.

Article 62

Review Conference

1. Any State which i1s a Contracting Party may, by notification to the

Secre tary—~General of the United Nations, reguest that a conference be convened for the
purpose of reviewing this Convention.

2. A review conference to which all Contracting Parties and all States referred to in
article 52, paragraph 1, shall be invited, shall be convened by the Secretary-General
of the United Nations if, within a period of six months following the date of
notification by the Secretary-General, not less than one-fourth of the States which are
Contracting Partieg notify him of their concurrence with the request.

3. A review conference to which all Contracting Parties and all States referred to in
article 52, paragraph 1, shall be invited shall alsoc be convened by the
Secretary-General of the United Nations upon notification of a request by the
Administrative Committee. The Administrative Committee shall make a request if agreed
to by a majority of those present and voting in the Committee.

4. 1f a conference is convened in pursuance of paragraphs 1 or 3 of this article,

the Secretary-General of the United Nations shall so advise all the Contracting Parties

and invite them to submit, within a period of three months, the proposals which they
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wish the conference to consider. The Secretary-General of the United Nations shall
circulate to all Contracting Parties the provisional agends for the conference,
together with the texts of such proposals, at least three months before the date on
which the conference is to meet.

Article 6

Notifications

In addition to the notifications and communications provided for in
articles 6l and 62, the Secretary-General of the United Nations shall notify all the
Btates referred to in article 52 of the following:

(a) signatures, ratifications, acceptances, approvals and accessions under
article 52;

(b) the dates of entry into force of this Convention in accordance with
article 53;

(¢) denunciations under article 54;

(d) the termination of this Convention under article 55;

(e) reservations under article 58.

Article 64
Authentic text

After 31 December 1976, the original of this Convention shall be deposited
with the Secretary-General of the United Nations, who shall transmit certified true
copies to each of the Contracting Parties and to the States referred to in article 52,

paragraph 1, which are not Contracting Parties.



21.

IN WITNESS WHEREOF, the undersigned, being duly authorized thereto, have signed

this Convention.

DONE at Geneva, this fourteenth day of November one thousand nine hundred and
seventy~-five, in a single copy in the English, French and Russian languages, the three

texts being egqually authentic.
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Annex 1
MODEL OF TIR CARNET
The TIR carnet is printed in French except for page 1 of the cover where the items
are also printed in English, The "Rules regarding the use of the TIR carnet" given in

French on page 2 of the cover are also printed in English on page 3 of the cover.
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page 3

(Nom de I'Organisation internationale)

CARNET TIR s

6. Pays de départ

7. Pays de destination
Country/Countries of destinanon (V)

8. No(s) d'immatriculation du (des) véhicule(s) routier{s) ()
Registration No(s). of road vehlcle(s) (1)

9. Cenlificat(s) d'agrément du (des) véhicula(s) routler(s) (No et date) (1)
Certificate(s) of approval of road vehicle(s) (No. and dare) ()

10. No(s) d'identlfication du {(des) contensur(s) (%)
Identification No(s). of contalner(s) (1)

11. Observations diverses
Remarks

12. Signature du titulaire du carnet :
Signature of the carnet holder :

(*) Biffer in mentlon Inutile.
Strike out whichever does not apply

1. Valable pour prisa en charge par le bureau de douane de départ Jusqu'au . .. Inolus
Valid for the acceptance of goods by the Customs office of departure up to and Includlng
2. DOINVIE AT | e e nees erae st enes e e creee
Issued by
""{nom de i'assoclation dmafirice / name of lssulng sssooladlon)
3. Thutalre |
Holder
e adresas, Paye T AR, address, Rty T T
4. Signature du délégué de I'assoclatlon 6. Slgnature du secrétaire
émettrice de l'organisation Internationale ;
et cache! de cette associetion: Signature of the secretary of the International
Signature of authorized officlal of the organization :
issuing assoclation and stamp of that
assoclation :
P R
;
I
f
H
1
\n
i VI
(A rempllr avant I'utlllsation psr le titulalte du camet / To bs ocompleted befors use by the holder of ths carnet)

Gotinssy ol degarions” o S e e S R T A e O T ST SSRGS Y S0 5 P ST e e g

*Voir annexe 1 de la Convention TIR, 1975, 4laborée sous lea auspicas de la Commisslon économiquae dea Natlons Umdes

pour I'Europe.

*See annex 1 of the TIR Convsnuon. 1875, pmpamd under the ausplces of the Unlted Nations Economic Comrnlso)on for

Europo
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REGLES RELATIVES A L'UTILISATION DU CARNET TIR
A. Généralités

Emlssion : Le carnet TIR sera émis dans le pays de départ ou dans le pays ol le titulalre sst établl ou domicllié.

Langue : Le carnet TIR est Imprimé en frangals, & I'exception de ia pags 1 de la couverturs dont les rubriques sont
dgalement Imprimées en anglals ; les « Adgles relatives & I'utiliastion du carnet TIR = sont reprodultes en verslon anglaise
4 la page 3 de ladite couverture. Par ailleurs, des feulllets supplémentaires donnant une traduction en d'autres langues
du texts imprimé peuvent éire ajoutés.

Valldité : (@ carnet TIR demeure valable jusqu'd l'achévement de I'opération TIR au bureau de douane de dastination,
pour autant qu'll alt 6té pris en charge au bureau de douane de départ dans le délal flxéd par l'assoclation émettrice
{rubrigue 1 de la page 1 g‘e_’_!%‘?owre et rubrique 4 des volets).

Nombre de camets : |l établl un seul carnet TIR pour un ensemble de véhicules (véhiculea couplés) ou pour plu-
sleurs conteneurs chargés solt sur un sseul véhicule solt sur un ensemble de vehicules (volr égelement la régle 10d) cl-
dessous).

Nombre de bureaux da douane ds départ et de destinatlon: ‘Les transports effectués sous la couvert d'un carnet TIR
peuvent comporter plusieurs bureaux de douane de départ et de destinatlon, mals sauf aulorisation :

a) les bureaux de douane de départ devront &tre situés dans le méme pays ;
b} les bureaux de douane de destination ne pourront pas &tre sltués dans plus de deux pays;

c) le nombre total des bureaux de douane de départ et de destination ne pourra dépasser 4 (voir également ia régle
10 e cl-dessous).

Nombre de feulllets : S| e transport comporte un seul bureau de douane de départ et un seul bureau de douane de
destinatlon, le carnet TIR dewvra comporter au moins 2 feulllets pour le pays de départ, 3 teuillets pour le pays de desti-
nation, puls 2 feulllets pour chaque autre pays dont le territoire est emprunté. Pour chaque bureau de douane de départ
ou de destination supplémentaire, 2 autres feulllels, respectivement 3 autres fsulllets, seront nécessalras; en outre, I
faudra ajouter 2 feulllets si les bureaux de douane de destination sont situés dans deux pays différents.

Présantation aux bureaux de douvane: La camet TIR sara présenté avec le véhlcule routler, )'ensemble de véhicules,
le ou les conteneurs & chacun des bureaux de douane de départ, de passage el de destination. Au dernler bureau de
douane de départ, la signature de I'agent et le timbre & date du bureau de dousne dolvent &tre apposéds au bas du
maalleste de tous les volels & uvtlliser pour 1a sulte du transport (rubrique 19).

B. Maniére de remplir-le carnet TIR

Gratlage, surcharge : Le carnet TIA ne comportera ni graitage nl surcharge. Toute rectlfication devra é&tre etfectués
en blffant les indications erronées et en ajoutant, le cas échéant, les Indlcatlons voulues. Toute modlfication devra étre
approuvée par son auteur et visée par les autorités douaniéres.

Indication relative & Plmmatriculation : Lorsque les dlspositions nationales ne prévolent pas I'lmmatriculation des remor-
ques et seml-remorques, on indiquera, en lleu et place du No d’Immatriculation, le No d‘ldentificatlon ou ds fabricatlon.

Manftesie :

a) Le manifeste sera rempll dans la langue du pays de départ, & moins que les sutorltés douaniéres n'autorisent l'usage
d'une autre langue. Les autorités douanldres des autres pays empruntés se réservent la droit d'en axiger une tira-
duction dans leur langus. En vue d'éviter des retards qul pourralent résulter de cefte exigence, Il est conselllé au
transporteur de se munir des traductlons nécessalres.

b) Les Indicatlions poriées sur le manileste devralent éltre dactylographiées ou polycoplées de manlére qu'ellez solent
nettement Msibles sur tous les feufllets. Les f(oulllets illisibles sevont retusés per les aulorités douaniores.

c) Lorsqu'll n'y a pas assex d'espace pour insorire sur le manifeste toules les marchandlses transportées, des feuilles-

annexes, du méme woddle que 1o manifesie ou des documents commerclaux comportant toutes les indlcations du

manifeste, peuvent &ire attachées aux volets, Dans ce cas. tous ies volets devront porter les Indlcations sulvantes :

1) nombre des feullles-annexes (case 10),

ih nombre st nature des colis ou des objets ainsi que lo polds brut total des marchandlses énumérées sur ces
feullles-annexes (cases 11 a 13).

Lorsque le carnet TIR couvre un ensemble de vdhlcules ou plusleurs conteneurs, le contenu de chaque véhicule ou

de chaque conteneur sera Indlquéd séparément sur {e manifeste. Cette Indication devra &tre précédée du No d'im-

matriculation du véhicule ou du No d'identification du conteneur (rubrique 11 du manlfeste}.

De méme, s'll y a plusleurs bureaux de douans de départ ou de destination, les Inscriptions relatives aux marchan-

dises prises en cherge ou destinées A chaque bureau de dousne seront nettement séparées les unes des autres

sur le manlfeste.

Listes de colisage, photos, plans, elc.: Lorsque, pour V'identlfication des marchandises pondéreuses ou volumineuses, tes
autorltés douanldres exigeront que de tels documents solent annexés au ~arnet TIR, ces demiers seront visés par les
autorités douanléres et attachés a la page 2 de la couverture du camel. Au surplus, une mentlon de ces documents
sera falte dans Ja case 10 de tous les volets.

Signature : Tous les volets {rubriques 18 et 17) seront datés et slgnés par le titulalre du carnet TIR ou par son repré-
sentant.

a

~—

]

~—

C. Incidents ou accidents

8'll arrive en cours de route, pour une cause fortulte, qu'un scellement douanier soit rompu ou que des megrchendises
périssent ou solant endommagées, le transporteur s'adressera Immédiatement aux sautorités douanléres g'll s'en trouve
a4 proximité ou, & défaut, & d'autres autorités compétentes du pays ou Il se trouve. Ces dernidres établiront dans le
plus bref délal le procés-verbal de constat figurant dans le carnet TIR

En cas d'accident nécessitant le transbordement sur un autre véhicule ou dans un autre contensur, ce transbordement
ne peut s'effectuer qu'en présence de I‘'une des autorités désignées A la régle 13 cl-dessus. Ladlle autorité établira
le procds-verbal de constat. A moins que le carnet ne porte la mention « marchandises pondéreuses ou volumineuses »,
le véhlcule ou conteneur de substitution devra 8tre agréd pour le transport de marchandises sous acellaments douanlers.
En plus, Il sera scellé et le scellement appcsé sera indiqué dans le procés-verbal de constat. Toutefols, sl aucun véhi-
cule ou conteneur agréé n'est disponible, le transbordement pourra étre etlectué sur un véhleule ou dans un conteneur
non agréd, pour autant qu’ll offra des garanties suffisantes. Dans ce dernler cas, les autorités douanidres des pays
sulvants apprécleront si ellea pauvemt, elles aussi, lalsser continuer dans ce véhicule ou conteneur le transport sous le
couvert du carnet TIR.

En cas de péril imminent nécessitant le déchargement Immeédiat, partlel ou totel, le transporteur peut prendrs des me-
sures de son propre chef sana demander ou sans attendre l'iInterventlon daa autorités vigées 4 la régle 13 cl-dessus.
Il aura alors & prouver qu'll & dQ agir alnsl dans Vintérét du véhicule ou conteneur ou de son chargement et aussitot
aprés avolr pris les meaures préventives de premidre urgence, avertira une des autorités visées & la régle 13 ci-dessus
pour falre constater les fails, vérifler ie chargement, sceller le véhicule ou conteneur et élablir le procds-verbal de
constat.

Le procéds-verbal de constat restera jolnt au carnet TIR Jusqu'au bureau de douane de destination.

Il est recommandé aux assoolations de fournir aux transporteurs, outre la modéle inséré dane le carnet TIR lul-méma,
un certaln nombre de formules de P.V. de constat rédigées dens la ou Iss langues des pays A traverser.

7 f
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page 5
Counterfoil No. ) (odd-numbered pages, vhite) of the TIR Camet Yo.
1. Accepted by the Customs office 8t .....cvuvsnirncrasvarssanrrnassarasssnans R P —. 6. Custome officer's
signature and Customs
2, Under No. ....v.iiuveivinriaas office dpte etamp
3, Geals or identification marks applied ......... s s RS 5 SN EEEEE A5 55 BEEIBATE§ 65§ 8§ A RENEE e e,
4. 0] Seals or ldentification marks found to be Intsot Y
" 1
5. Miscellaneous (Toute prescribed, Cuetomn office at which the load must be '.. b4
produced, ete.) \ &
VOUCHER No. 1 1, TIR Camet (number ...)
2.  Customs office(s) of departure 3. Iseued by (name of lesuing sesociation)
Yoo ovsawpeninanmses s 2. PPN ebaanraa
R w5 E T 4. Valid for the mcceptance of gooda by the
.- EEEE.T Customs office of departure up to and incluwdnNg .v.vvsvnan
For offi~ial uae 9 Holder of the carnet (name, address and country)
6. Country of departure 7. Country/countries of
destination
8. PRegistration No(s). of road vehicle(s) 10. Documenis attached to the manifest
9. Certificate(e) of approval (No. and date)
GOODS MANIFEST
11, (a) Load compartment(a) or |12, Number and type of packages or srticlea; description 13. Croas 18. Sesals or
conteiner(s) of gooda weight {dentifica
(v) Marks mnd Nos. of in kg tion marks
packeges or artloles applied
(number,
identifica~
tion)
14. Total number of packagea entered Number 15. T declare the information | 1§, Customs o i’_ica of departure
on the manifest, in items 1=14 to be Cuatoms officer's aignature and
Destination: correct end complete Customs affice date ptamp .
£ 16. Place and date o
ks Cumtonw ol ffce 17. Signature of holder or ; _
- S agent ! .
2. Customs office .‘ :
\‘ ‘,
T | avsamnwans I N N N NN > aa \\ l'
5. Cugtoma offioce SRS L
20. Certifirate of acceptance of goods (Customs
offire of departure or of entry en route)
(O 21. seals gr ident(fication|22. Time-limit for tranait
marke found ta be
intact
23. Reglstered by the Cuatoms offlce at undar No.
24. Miscellaneous (itinerary stipulated, Customs office
at vhich the load muat be produced, etc.)
295. Customp officer'a signature end : %
Customs offlce date stamp | :
. ‘4
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SRS EAAE e v R EERAGEAMN - mCEFEE—c - m—mv--mvEbAmAc—wrETAR-AA—vomon - -

e L EE FR TR T P PP L TEY S N

Carnet TIR No. ..

departure or of entry en route)

en route or of deatination)

21l. Seals or identifi- | 22. Time-1imit for transit
cation marks found to [

D 27. Seals ur identificalion marka found Lo be jntact

be intact N S v 5 R e ey e w8 22 =
23. Hegistered by the Customs office at under Na. 28. Number of packages discharged
24. Miscellaneous (route prescribed, Customs offlice at 29. Conditiong of discharge (if any)
which the load muat be produvced, ete.)
[ P N . : ".. - ‘ :
29. Customs officer’s signature and « : 30. Customs officer's pignature and N !
Customa office date stamp %, u Customs office date atamp S

Annex 1 _——
page 6
Counterfoil No. 2 (even-numbered pages, green) of the TIR Carnet No.
6. Cugtams officer's
1. Arrival certified by the Customs office at ...civ.vivivuiiannnennnnn et signature and Customs
office date atamp
2. [) Seals or idemtification parks found to de intact e
%, Discharged .......... packages or articles {as specified in the menifest) N .
> {
A. New Beals ALLfIXOA .. csviusraarrnareactveansaseonmutosdsasabnadraasnvaasaensanarnaarnersrsinorsn . .;
5. Conditions of dimeharge (if any) .....--. L e am A b4t ada s syt ry vy ey e '-\_‘ _","
VOUCHER No. 2 1. TIR Carnet (number .... )
2. Customa office(s) of departure 3. Issued by (name of issuing association)
L. ot ieimiraiarrannavanaane 20 aremetearsaanrearvessvaran
4. Valid for the acceptance of goocds by the
Bs 555 mwEER LR 5530 MR ¥ Y Customs office of departure up to and including .........
For official use 5. lolder of the carmet {name, address and country)
6. Country of departure 7. Country/countries of
destination
B. Registration No(s). of road vehicle(s) 10. Documents attached ta the maniflaat
9. Certificate(s) of epproval (No. and date)
GOODS MANLFEST
11. (n) Load compartment(s} 12. Number and type of packages or articles: description of 13. Gross 18. Seala or
or container(s) goods weight identifi-
in kg cation
(b} Marka and Nos. of marks
packages or articles applied
{nupber,
sdentifi-
catjon)
|
{
|
14. Total numbgr of packages entered! Nupber 15. I daclare the 19. Customs office of departure
B“ tt_)e '{'{"“fe‘f“- informatjon in jtema Customs officer‘s mignature T
---.—2estinationd B T 1-14 to be correct and and Customs office date o N
1. Customs office complete stamp ! .
' 16. Place and date . .
== == |7 === 17. Signature of holder or " i
2. Customs office agent ¥
—— r—- -
3, Customs office PPt sairvarvmeversrnarran D T S S U
20. Certificate of acceptance of goods (Customa office of 26. Certificate of diacharge (Customs office of exit

VT R AT T VST T Y TV U W WYY R rPea & P PP S E e W T T PN P N T T e v s
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YOUCHER INTERDED EXCLUSIVELY

for the Customs Offics of destination

if so required
Youcher Ho. 2 (pink) 1. TIR oarnet (number ...... )
2. Customs office(s) of departure 3. Issusd by (name of igsuing assooiation)
) T sessressss 25 senveviaraverwrenan v
A. Valid for the acceptance of goods by bthe Customs
3. I I T i office of departure up to and including ....oveicuiaenans

For official use

5. Holder of the oarnet (pame, address and country)

9. Certificate(s) of approval (No. snd date)

6. Country of departure 7.  Country/countries of
dagtination
8. Reglstration No(e). of road vehiole(s) 10. DPocuments attached to the manifest

GOODS MANTFEST

entored on the manifest,
Neatinations

1, Customs offiace 1,6’
2. Customs office
3. Customs offioca

11. (a) Load oompartment(s) 12. Number and type of packages or articles; desoription 13. Cross 18. Seale or
or aontaiper(s) of goods walght in identifica-)
ti k.
(b) Merks and Nos. of kg ap;i‘i:gr ®
packeges or articles {ouxber,
igentifice~
tion)
14. Totel purmber of packages Numbey 15. I dealare the information 19. COugtoms offioce of departure

in items 1-14 to be
correct and occmplete .
Place and date I ol
Signature of holder or /

agent

Customs officer's signature and
Cuatoms offioce date stamp  .--"7~- e

20.
departure or of entry en route)

certificate of acaceptance of goods (Customs office of

26. Certificate of diacharge (Customs office of exit

en _route or of destination)

offloe date stamp

wrveLiLs EBABSILGGAIBSNNSETSBAPIIROSIARE R

D 21. Semls or identiffcation| 22, Time-limit for transit [J 27. Seals or identification marke found to be intact
marke found to be intacd
2%, Registered by the Customs office at under no. | 28, MHumber of paokages discharged
24. Miascellgneoua (route preascribed Cuatomsg office at which 29. Conditions of discharge (if any)
the load mugt be produced, eto.s
3 A .". i
25. Cugtoms off{lcer’'s signature and Customs | 1 30. Cugtoms officer's eignature end 5 )

Cuptoms office data stemp
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CERTIFIED REPORT (Yellow)
Drawn up in sccordance with article 25 of the TIR Convention
(See also Pules 13 to 17 regarding the use of the TIR carnet)
1. Cuetoms office(s) of departure 2. TIR camet Yo.
3. Jseued by .eecannvans
4. Registration No(s). of road venicle(s) 5. Holder of carnet
Tdentifloation No(e). of container(s)
6. The Customs sesl(s) is/are intact not intaoct |8, Remerks
7. The losd compartment(s) or intaot not intaot
container(s) is/are 0O ]
9. E] No goods appeared to be misalng D The goods indicated in ftems 10 to )3 are missing {¥) or have been
deatroyed (D) as indicated in column 12
10. (a) Load compartment(s) [1l. Mmber and type of packages or articles) [12. | 13. Remarks (give particulars of
or container(s) description of goods Mor D quantitien missing or destroyed)
/
(b) Marks and Nos. of
packages or articles
14. Date, plsce and circumetances of the accident.
15. Measures taken to enable the TIR operation to contime
D affixing of pew sealst mumber ..... desoription civeveserioannangnvoan
D transfer of load (mee {tem 1& balow)
[J other
16. If the goods have been transferreds desoription of roed vehicle(a)/conteiner(a) substituted
Regiatration ¥o. Approved Yo, of certificate Number and particulars
Yes No of approval of seals affixved
(a) vehicle ieaeTaTHINTIS & 8 SRlEmi R d I O P P
Identification No.
05 s . miasnmiassiainse WK AR wid milerninrormrnce O o ... y I— N
errsmm et S iiSE ) O RO S
17. Authority whioh drew up this certified report. 18. Endorsemsnt of next Customa office
reached by the TIR transport
s . “\\
4‘ \
, \
¢ 1
‘ ]
remseveenvIvsansassassan suBesNssusanbadararstsnnn \- "'
1006/Date/Stanp Signature Signatuxo Vg 5e

| Mark the appropriate boxes with a cross
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RULES REGARDING THE USE OF THE TIR CARNET
A. General

fssue: The TIR carmet may be dssued either in the country of departure or In the country In which the holder s
established or resldent

Language : The TIR carnet s printed In French except for page 1 of the cover where the ltems are also printed in
Engksh ; this page ls a transiation of the «Rules regarding the use of the TIR carnet» given in French on page 2 of
the cover. Additional sheets giving a translation of the printed text may also be Inserted.

Valldly : The TIR carnet remalns valld until the completlon of the TIR operation at the Customs office of destination,
provided that it has been taken under Customs control at the Customs office of depariure within the time-limit set by
the Issulng association ({tem 1 of page 1 of tgg Sover and Item 4 of the vouchers).

” [4

Number of carnels: Only one TIR carnet ghalf be required for a combination of vehicles {(coupled vehicles) or for
several containers loaded elther on a single vehicle or on a combination of vehicles (see also rule 10 (d) below).

Number of Customs offlces of departure and Customs olflces of destination : Transport under cover of & TIR camet
may fnvolve several Customns offices of departure and destination, but, unless otherwlise authorized :

(a) the Customs offices of departure must be sltuated in the same country ;

(b) the Customs offices of destination may not be sltuated In more than two counirles ;

(c) the total number of Customs offlces of departure and destination may not exceed four (see also rule 10 (e} below).

Number of forme : Where there I8 only one Customs offlce of departure, and one Customs office of destination, the TIR
carnet must contain at {east 2 sheets for the country of departure, 3 sheets for the country of destination and 2 sheots
for aach- country traversed. For each additional Customs office of departure 2 exira sheets and for each additional
Customs office of destination 3 extra sheets shall be required ; In addition, there must be 2 mora sheets If the Customs
offlces of destination are sltuated In two different countries.

Presentation at Cuastoms offices: The TIR camet shall be presented with the road vehicle, comblnation of wvehicles.
or contalner(s) at each Customs offlce of departure, Customs offlce en route and Customs office of destination. At the
last Customs office of departure, the Customs Oflficer shall sign and date stamp ltem 19 below the manifest on afl vou-
chers 10 be used on the remalnder of the Journey.

B. How to fill in the TIR carnet

Erasures, over-writing: No erasures or over-writing shall be made on the TIR carnet. Any corrections shall be made by
crossing out the {ncorrect particilars and adding, If necessary, the required particulars. Any change shall be inltlaled
by the person making It and endorsed by the Customs authorlles.

Information concerning registration : When natlonal leglslation does not provide for reglstration of trallers and sem-
trallers, the I[dentlfication or manufaclurer's no. shall be shown instead of the reglistration no.

Tha manlfest :

(a) The manifest must be completad In the language of the country of departure, unless the Customs authorities allow
another language to be used. The Customs authorities of the other countrles traversed resarve the right to require
its translation Into ihelr own language. In order 1o avoid delays which might ensue from Ihis requiremant, carriers
are mdvised to supply the driver of the vehlcle with the requlsite translations.

(b) The Intormation on the manlifest should be typed or mullicopled In such a way as to be clearly legible on all the
sheets. Illegible sheets will not be accepted by the Customa authoritles.

(c) When there is not enough space In the manlfest to enler all the goods carrled, separate sheets of the same
model as the manlfest or commercial documents providing all the Information required by the manifest may be
attached to the vouchers. In such cases, all the vouchers must contaln the following panicwuiars :

(1) the number of sheets attached {box 10)
(i) the number and type ol packages or arlicles and the total gross welght of the goods listed on the attached
sheets {boxes 11 to 13).

(d) When the TIR carnet covers a combination of vehicles or several contalners, the contents of each vehicle or
each conlalner shall be indicated separately on the manlfest. This Information shall be preceded by the registra-
tion no. of the vehlcles or the ldentification no. of the container {item 11 of the maniest).

(e) Likewise, If there are several Customs offlces of departure or of destination, the entrles concerning the goods
taken under Custoins control at, or Intended for, each Customs office shall be clearly separated from each other
on the manlfest.

Packing llsts, photographs, plans, efc. : When such documents are required by the Customs authorltles for the Identifi-
catlon of heavy or bulky goods, they shall be endorsed by the Customs eauthoritles and attached to page 2 of the co-
ver of the carnet In addition, a reference shalt be made to these documente In box 10 of all vouchers.

Signature ! All vouchers {ltems 18 and 17) must be dated and signed by the holder of the TIR camet or his agent.

C. Incidents or accidents

In the event of Customs seals being broken or goods being destroyed or damaped by accldent en route the carrler
shall immedlately comact the Customs authorities, If there are any near at hand, or, It not, any olher competent
authoritles of the country he Is In. The authorltles concerned shall draw up with the minlmum dealay the cenlfled
report which Is contalned In the TIR carnet.

In the event of an accldant necessituting lransfer of tha load to another vehicte or another contalner, this dransfer may
be carrled out only In the presence of one of the authorities mentloned In rule 13 above. The said authority shaM draw
up the certifted report. Unless the carnet carries the words « Heavy or bulky goods », the vehlcle or container substitu-
ted must be one approved for the transport of goods under Customs seals. Furthermore, it gshall be sedled and details
of the seal afflxed shall be indicated In the certifled report. However, If no approved vehicle or contalner Is available,
the goods may be transferred to an unapproved vehicle or conlalner; provided It affords adequate sefeguards. In the
latter event, the Customs authorities of succeeding countries shal judge whether they, too, can alow the transport
under cover of the TR carnet to continue In that vehicie or container.

in the event of Imminent danger necessitating Immedlate unloading of the whole or of part of the load, the carrler
may take action on hls own Initlative without requesting, or walting for actlon by the authoritles mentloned in rule 13
above. It shall then be for him to furnish proof that he was compsHed to lake such action In the Interests of the vehlole
or container or of the load and, as soon as he has taken such preventive measures ae the emergency may require, ha
shall natify one of the authorities mentioned In rule 13 above In order that the tacts may be verified, the {oad ohscked,
the vehlcle or contalner sealed and the certified report drawn up.

The certifliad report shall remaln attached to the TIR carnmet untll the Customs offlce of destinatlon ls reached.

In addltion to the model form Inserted in the TIR camet Itself, assoclatlons are recommended to furnlsh carriers with
a supply of certifled report forms in the language or languages of the countries of transit.
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Annex 2

REGULATIONS ON TECENICAL CONDITIONS APPLICABLE TO ROAD VEHICLES WHICH
MAY BE ACCEPTED FOR INTERNATIONAL TRANSPORT UNDER CUSTOMS SEAL

Article 1

Basic principles

Approval for the international transport of goods under Customs seal may be granted
only to vehicles, the load compartments of which are constructed and equipped in such a
manner that:

(a) no goods can be removed from, or introduced into, the sealed part of the
vehicle without leaving obvious traces of tampering or without breaking the Customs seal;

(b) Customs seals can be simply and effectively affixed to them;

(¢) they contain no concealed spaces where goods may be hidden;

(d) all spaces capable of holding goods are readily accessible for Customs
inspection,

Article 2
Structure of load compartments

1., To meet the requirements of article 1 of these Regulations:

(a) the constituent parts of the load compartment (sides, floor, doors, roof,
uprights, frames, cross-pieces, etc,) shall be assembled either by means of devices which
cannot be removed and replaced frdm the outside without leaving obvious traces or by such
methods as will produce a structure which cannot be modified without leaving obvious
traces, When the sides, floor, doors and roof are made up of various components, these
shall meet the same requirements and be of sufficient strength;

(b) doors and all other cloeing systems (including stopcocks, manhole-covers,
flanges etc,) shall be fitted with a device on which Customs seals can be fixed. This
device must be such that it cannot be removed and replaced from the outside without
leaving obvious traces, or the door or fastening be opened without breaking the Customs
seals, The latter shall be adequately protected. Opening roofs shall be permitted;

(¢). apertures for ventilatiqn and drainage shall be provided with a device
preventing access to the interior of the load compartment, This device must be such that

it cannot be removed and replaced from the outside without leaving obvious traces,
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2. Notwithstanding the provisions of article 1 (c) of these Regulations, constituent
parts of the lcad compartment which, for practical reasons, have to include empty spaces
(for example, between the partitions of a double wall) shall be permitted. In order that
the said spaces cannot be used to conceal goods:

(i) where it covers the full height from floor to roof, or, in other cases, where
the space between it and.the outer wall is completely enclosed the lining inside
the load compartment shall be so fitted that it cannot be removed and replaced
without leaving obvious traces; and

(ii) where a lining is of less than full height and the spaces between the lining and
the outer wall are not completely énclosed, and in all other cases where spaces
occur in the construction of a load compartment, the number of such spaces shall
be kept to a minimum and these spaces shall be readily accessible for Customs
inspection.

3. Windows shall be allowed provided that they are made of materials of sufficient
strength and that they cannot be removed and replaced from the outside without leaving
obvious traces, Glass shall nevertheless be permitted, but in this case the window shall
be fitted with a fixed metal grille vhich cannot be removed from the outside; the mesh of
the grille shall not exceed 10 mm,
4. Openings made in the floor for technical purposes, such as lubrication, maintenance
and filling of the sand-box, shall be allowed only on condition that they are fitted with
a cover capable of being fixed in such a way as to render the load compartment
inaccessible from the outside.
Article 3
Sheeted vehicles

1., VWhere applicable, the provisions of articles 1 and 2 of these Regulations shall
apply to sheeted vehicles. In addition, these wvehicles shall conform to the provisions
of this article,

2, The sheet shall be either of strong canvas or of plastic-covered or rubberized
cloth, which shall be of sufficient strength and unstretchable. It shall be in good
condition and made up in such a way that once the closing device has been secured, it is

imposeible to gain access to the load compartment without leaving obvious traces.
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3. If the sheet is made up of several pieces, their edges shall be folded- into one another
and sewn together with two seams at least 15 mm apart.~ These seams shall be made as shown
in sketch No. 1 appended to these Regulations; however, where in the case of certain parts
of the sheet (such as flaps and reinforced corners) it is not possible to assemble the
pieces in that way, it shall be sufficient to fold the edge of the top section and make
the seams as shown in sketches Nos, 2 or 2 (a) appended to these Regulations, One of the
seams shall be visible only from the inside and the colour of the thread used for that.
seam shall be clearly different from the colour of the sheet itself and from the colour of
the thread used for the other seam, A1l seams shall be machine-sewn.

4. If the sheet is of plastic-covered cloth, and is made up of several pieces, the
pieces may alternatively be welded together in the manner shown in sketch No. 3 appended
to these Regulations, The edges of the pieces shall overlap by at least 15 mm, The
pieces shall be fused together over the whole width of the overlap, The edge of the

outer sheet shall be covered with a band of plastic material at least 7 min wide, affixed
by the same welding process, The plastic band and the sheet on each side of it for a
width of at least 3 mm shall have a clearly-defined uniform relief pattern stamped on
them. The pieces shall be welded in such a way that they cannct be separated and rejoined
without leaving obvious traces,

5. Repairs shali be made in accordance with the method described in sketch No. 4
appended to these Regulations; the edges shall be folded into one another and sewn
together with two visible seams at least 15 mm apart; the colour of the thread visible
from the inside shall be different from that of the thread visible from the outside and
from that of the sheet itself; all seams shall be machine-sewn, When a sheet which has
been damaged near the edges is repaired by replacing the damaged part by a patch, the

seam can also be made in accordance with the provisions of paragraph 3 of this article

and sketch No. 1 appended to these Regulations, ©Sheets of plastic-covered cloth may
alternatively be repaired in accordance with the method described in paragraph 4 of this
article, but in that case the plastic band must be affixed to both sides of the sheet,

the patch being fitted on the inside of the sheet.

6. (a) The sheet shall be fixed to the vehicle in strict compliance with the

conditions set forth in article 1 (a) and (b) of these Regulations., The following types
of fastening shall be provided:
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(i) metal rings fixed to the vehicles;
(ii) eyelets let into the edge of the sheet;
(iii) a fastening passing through the rings above the sheet and visible from the
outside for its entire length,
The sheet shall overlap solid parts of the vehicle by at least 250 mm, measured from the

centre of the securing rings, unless the system of construction of the vehicle in itself

prevents all acceas to the load compartment . : surﬂmes
b} When edge of a sheet is to be permanentl cyred o a yvehicle, the Fein¥
( ) 3y ﬁ,goee‘he«r N:‘%hoot a b ,a«f:ﬁ?ﬁi Ereﬁol}n,&q by’ A

o “Erony -

7. The sheet shall be supported by an adequate superstructure (uprights, sides, arches,

shall be geo

sorid devices,

slats, etc.).
8. The spaces between the rings and the spaces between the eyelets shall not exceed
200 mm, The eyelets shall be reinforced.
9. The following fastenings shall be used:
(a) steel wire ropes of at least 3 mm diameter; or
(b) ropes of hemp or sisal of at least 8 mm diameter encased in a transparent sheath
of unstretchable plastic,
Wire ropes may have a transparent sheath of unstretchable plastic,
10. Each rope shall be in one piece and have a hard metal end-piece at each end, The
fastener of each metal end-piece shall include a hollow rivet passing through the rope
so as to allow the introduction of the thread or strap of the Customs seal, The rope
shall remain visible on either side of the hollow rivet so that it is pcasible to ensure
that the rope is in one piece (see sketch No, 5 appended to these Regulations).
11, At the openings in the sheet, used for loading and unloading, the two edges of the
sheet shall have an adequate overlap. They shall also be fastened by:
(a) a flap sewn or welded in accordance with paragraphs 3 and 4 of this article;
(b) rings and eyelets meeting the conditions of paragraph 8 of this article; and
(c) a thong made of appropriate material, in one piece and unstretchable, at least
20 mm wide and 3 mm thick, passing through the rings and holding togethexr the two edges
of the sheet and the flap; the thong shall be secured inside the sheet and fitted with an
eyelet to take the rope mentioned in paragraph 9 of this article,
A flap shall not be required if a special devicé, such as a baffle plate, is fitted,

<hich prevents access to the load compartment without leaving obvious traces,
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Sketch No. 1
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Sketch No. 2
SHEET MADE OF SEVERAL PIECES SEWN TOGETHER
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Sketch No. 2(a)
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Sketch No.

SHEET MADE OF SEVERAL PIECES WELDED TOGETHER
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Sketch No. 4
REPAIR OF THE SHEET
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Sketch No. 5
EXAMPLE OF END-PIECE
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Annex 3

PROCEDURE FOR THE APPROVAL OF ROAD VEHICLES COMPLYING WITH THE
TECHNICAL CONDITIONS SET FORTH IN THE REGULATIONS
CONTAINED IN ANNEX 2

GENERAL
1. QRoad vehicles may be approved by one of the following procedures:

() individually, or

(b) Dby design type (series of road vehicles)
2. An approval certificate conforming to the standard form of annex 4 shall be issued
for approved vehicles., This certificate shall be printed in the language of the country
of issue and in French or English, When the authority which has granted the approval
deems it necessary, photographs or diagrams authenticated by that authority shall be
attached to the certificate. The number of those documents shall then be inserted by
that authority under item No. 6 of the approval certificate.
3. The approval certificate shall be kept on the road vehicle.
4. Road vehicles shall be produced every two years, for the purposes of inspection
and of renewal of approval where appropriate, to the competent authorities of the country
in which the vehicle is registered or, in the case of unregistered vehicles, of the
country in which the owmer or user is resident.
5. If a road vehicle no longer complies with the technical conditions prescribed for
its approval, it shall, before it can be used for the transport of goods under cover of
TIR carnets, be restored to the condition which had justified its approval so as to
comply again with the said technical conditions.,
6. If the essential characteristics of a road vehicle are changed, the vehicle shall
cease to be covered by the approval and shall be reapproved by the competent authority
before it can be used for the transport of goods under cover of TIR carnets.
7. The competent authorities of the country of registration of the vehicle or, in the
case of vehicles for which registration is not required, the competent authorities of
the country where the owner or user of the vehicle is established may, as the case may
be, withdraw or renew the apﬁroval certificate or issue a new approval certificate in
the circumstances set out in article 14 of this Convention and in paragraphs 4, 5 and 6

of this annex.



Annex 3
page 2

PROCEDURE FOR INDIVIDUAL APPROVAL

8. The owner, the operator or the representative of either shall apply to the

competent authority for individual approval. The competent}authority shall inspect the
road vehicle produced in accordance with the general rules laid down in paragraphs 1 to 7
above and shall satisfy itself that the vehicle complies with the technical conditions
prescribed in annex 2, and after approval shall issue a certificate conforming to the
model in annex 4.

PROCEDURE FOR APFROVAL BY DESIGN TYPE (SERIES OF ROAD VEHICIES)

9. VWhere road vehicles are manufactured by type series, the manufacturer may apply to
the competent authority of the country of manufacture for approval by design-type.

10. The manufacturer shall state in his application the identification numbers or
letters which he assigns to the type of road vehicle to which his application for
approval relates.

11. The application shall be accompanied by drawings and a detailed design specification
of the type of road vehicle to be approved.

12. The manufaclurer shall give an undertaking in writing that he will:

(a) produce to the competent authority such vehicles of the type concerned as
that authority may wish to examine:

(b) permit the competent authority to examine further units at any time during
the production of the type series concerned;

(¢) advise the competent authority of any change, however small, in the design
or specification before proceeding with such change;

(d) mark the road vehicles in a visible place with the identification numbers or
letters of the design-type and the serial number of the vehicle in the type series
(manufacturer's number);

(e) keep a record of vehicles manufactured to the approved design-type.

13. The competent authority shall state what changes, if any, must be made to the
proposed design-type in order that approval may be granted.

14. No approval by design-type shall be granted unless the competent authority has
satisfied itself by examination of one or more vehicles manufactured to the design~type
concerned that vehicles of that type comply with the technical conditions prescribed

in annex 2.
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15, The competent authority shall notify the manufacturer in writing of its decision
to grant approval by design-type. This decision shall be dated and numbered., The
authority which took the decision shall be clearly designated.
16. The competent authority shall take the necessary steps to issue an approval
certificate, which it has duly signed, in respect of every vehicle built in conformity
with an approved design-type.
17. The holder of the approval cexrtificate shall, before using the vehicle for the
carriage of goods under the cover of a TIR carnet, fill in, as may be required, on the
approval certificate:

- the registration number given to the vehicle (item No. 1) or,

- in the case of a vehicle not subject to registration, particulars of his name

and business address (item No. 8)

18, When a vehicle which has been approved by design-type is exported to another
country which ig a Contracting Party to this Convention, no further approval procedure
shall be required in that country on account of its importation.
PROCEDURE FOR ENDORSEMENT OF THE CERTIFICATE OF APPROVAL
19, Vhen an approved vehicle, carrying goods under cover of a TIR carnet, is found to
have major defects, the competent authorities of Contracting Parties may either refuse
to allow the vehicle to continue its Jjourney under a TIR carnet, or allow the vehicle
to continue its journey under a TIR carnet on its territory while taking the necessary
security precautions. The approved vehicle must be restored to a satisfactory state
as rapidly as possible, and in any case before it is again used for the transport of
goods under cover of a TIR carnet.
20, In each of these cases the Customs authorities shall make an appropriate
endorsement in item No. 10 of the certificate of approval of the vehicle., When the
vehicle has been restored to a condition which justifies approval, it shall be
presented to the competent authorities of a Contracting Party who shall revalidate the
certificate by adding an endorsement to item No. 11 cancelling the earlier observations.
No vehicle, the certificate of which has been endorsed at item No. 10 under the
provisions of the preceding paragraph, may again be used for the transport of goods
under a TIR carnet until it has been restored to a satisfactory condition and until

the endorsement in item No. 10 has been cancelled as stated above,
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21‘:°m§a.‘<:h géldorsement made on the certificate shall be dated and authenticated by the
authorities.

22. When a vehicle is found to have defects which the Customs authorities consider to

be. of minor importance and not involving the risk of smuggling, the continued use of

the vehicle for the tranaport of goods under cover of a TIR carnet can be authorized.

The holder of the approval certificate shall be notified of the defects and shall

restore his vehicle to a satisfactory state within a rgasonable time.

]

-
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Annex 4
MODEL CERTIFICATE OF APPROVAL OF A ROAD VEHICIE
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CERTIFICATE OF APPROVAL REMARKS
IDENTIFICATION yo. (reserved for the use of Competent Authorities)
. Defect ted . Rectifi i
1. Registration No. o ects note 11 ectification of defects
2. Type of vehicle
3. Chassis No.
4. Trade mark {or name of manufacturer) .
lAuthority Stamp Authority Stamp
5. Other particulars
6. Number of annexes
51ignature Signature
7. APPROVA, : rlenrion or aoTen
Valid until 10, Defects noled 11. Rectification of defects
D individual approval
D approval by desiPn type
(nark applicable alternative with an "X") e e n
j Stamp i Authors ty Stamp Authorit, St
Place ! “ : o - vame
' 1 .
Date H , =y
i 1 o —_—
Signature | | 5 IBignature Signature
[ R ——— “
8. _HOLDER,(for unregistered vehicles only) { ho.  Defects noted 11.  Rectification of defects
Name™ and address *
or operater) )
s 9.  RENEWALS
Velid until [Authority Stamp Authority Stamp
Place
Date Signature Signature
Signature 12.  Oiher remarks
Stamp
e
®
ie
< a

IMPORTANT NOTICE OVERLEAF
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Annex §

Annex 5
TIR PLATES

The dimensiong of the plates shall be 250 mm by 400 mm.
The letters TIR in capital Latin characters shall be 200 mm high and their
strokes at least 20 mm wide., The letters shall be white on a blue ground.
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Annex 6
EXPLANATORY NOTES

INTRODUCTION

(i) In accordance with the provisions of article 43 of this Convention, the
explanatory notes interpret certain provisions of this Convention and of its annexes,
They also describe certain recommended practices.

(ii) The explanatory notes do not modify the provisions of this Convention or
of its ammexes but merely make their contents, meaning and scope more precise.

(iii) In particular, having regard to the provisions of article 12 of this
Convention and of annex 2 relating to the technical conditions for the approval of
road vehicles for transport under Customs seal, the explanatory notes specify, vhere
appropriate, the construction techniques to be accepted by the Contracting Parties
a8 complying with those provisiong. The explanatory notes also specify, where
appropriate, which construction techniques do not comply with those provisions.

(iv) The explanatory notes provide a means of applying the provigions of this
Convention and of its annexes so as to take into account the development of technology

and economic requirements.

0 MAIN TEXT OF THE CONVENTION
0.1 Article 1
0.1 (b) The feus and charges excepted in article 1, subparagraph (b)

mean all sums, other than import or export duties and taxes, levied.
by Contracting Parties on or in connexion with importation or
exportation., These sums shall be limited in amount to the approximate
cost of the services rendered and shall not represent an indirect
protection to domestic products or a tax on imports or exports for
fiscal purposes. Such fees and charges include inter alia payments
relating to:

- certificates of origin if they are required for transit

- analyses carried out by Customs laboratories for control

purposes
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0.1 (e)

0.1 (e)(i)

0.2
O. 2"1

0. 2"‘2

- Customs inspections and other clearance operations carried

out outgide normal working hours or away from Customs offices
- inspections for sanitary, veterinary or phytopathological

Teasons.

The term "demountable body" means a load compartment which has no
means of locomotion and which is designed to be transported upon a road
vehicle, the chassis of which, together with the under-framing of the
body, is specially adapted for this purpose.

The term "partially enclosed", as applied to equipment in article 1,
subparagraph (e)(i), relates to equipment generally consisting of a floor
and a superstructure marking off a loading space equivalent to that of a
closed container. The superstructure is generally made up of metal
members forming the frame of a container, Containers of thig type may
also comprise one or more lateral or frontal walls. In some cases there
is only a roof attached to the floor by uprights. This type of container
is used in particular for the transport of bulky goods (motor cars,

for example).

Article 2

Article 2 provides that a transport operation under cover of a TIR
carnet may begin and end in the same country on condition that part of
the journey is performed in foreign territory. In such cases there is
nothing to prevent the Customs authorities of the country of departure
from reguiring, in addition to the TIR carnet, a national document,
intended to ensure duty-free reimportation of the goods., It is
nevertheless recommended that Customs authorities should not insist on
the use of such a document but accept instead an appropriate endorsement
on the TIR carnet.

The provisions of this article allow goods to be carried under cover
of a TIR carnet when only part of the journey is made by road. They
do not specify what part of the journey has to be made by road and it

is gufficient that this should occur at s me point between the beginning
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and the end of the TIR operation. However, it may happen that, for
unforeseen reagons of a commercial or accidental nature, no part of the
journey cen be made by road, despite the intentions of the sender at
the start of the journey. In these exceptional cases the Contracting
Parties shall nevertheless accept the 'TIR carnet and the liability of
the guaranteeing associations shall remain in force,
0.5 Article 5

This article does not exclude the right to carry out spot checks
on the goods but stresses that these checks should be very limited in
number, The international TIR carnet procedure, in fact, provides
protection greater than that given by national procedures. Firstly
the particulars on the TIR carnet relating to the goods must agree with
the particulars given on the Customs documents which may be required
in the country of departure. In addition the countries of transit and
destination are given protection by the controls which are carried out
at departur~ and which are certified by the Customs authorities at the
office of departure. (See note below to article 19.)

0.6.2 Article 6, paragraph 2

Under the provisions of this paragraph, the Customs authorities of
a country may approve more than one, agsocigtion, each of which may incur
eperations a«ujbrtouieprcauﬁufchGr~ y
liability arising from the disehargy of the carnets issued by it or by
its corresponding associations.

0.8.3 Article 8, paeragraph 3

Customs authorities are recommended to limit to a sum equal to
$US50,000 per TIR carnet the maximum amount which may be claimed from the
guaranteeing association.

0.8.6 Article 8, peragraph 6
1. In the absence in the TIR carnet of perticulars detailed enough to
enable charges on the goods to be determined, the parties concerned may

produce evidence of their precise nature,
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2. If no evidence is furnished, duties and taxes will be charged, not at
a flat rate unrelated to the nature of the goods, but at the highest rate
applicable to the kind of goods. covered by the particulars in the TIR
carnet.
Article 10

The certificate of discharge of the TIR carnet shall be regarded as
having been obtained in an improper or fraudulent manner when the TIR
operation has been carried out by means of load compartments or containers
adapted for fraudulent purposes, or when such malpractices as the use of
false or inaccurate documents, the substitution of gpods, tampering with
Customs seals, etc., have been discovered, or when the certificate has
been obtained by other illicit means.
Article 11

In deciding whether or not to release the goods or vehicle, Customs

authorities should not, when they have other means in law of protecting
the interests for which they are responsible, be influenced by the fact
that the guaranteeing association is liable for the payment of duties,
taxes and default interest payable by the holder of the carnet.

If a guaranteeing association is asked, in accordance with the
procedure set out in article 11, to pay the sums referred to in
article 8, paragraphs 1 and 2, and fails to do so within the time-limit
of three months prescribed by the Convention, the competent authorities
may rely on national regulations in requiring payment of the sums.in
question because what is involved in such cases is a failure to carry
out a contract of guarantee entered into by the guaranteeing association
under national law.
Article 15

Certain difficulties may arise in the case of vehicles not subject
to registration, such as in some countries, trailers or semi-trailers,
when Customs documents esre not required for temporary admission. In

that case, the provisions of article 15 may be observed, while assuring
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adequate protection for the Customs authorities, by recording
particulars of these vehicles (make and numbers) on vouchers 1 and 2
of the TIR carnet used by the countries concerned and on the
corresponding counterfoils.

Article 17

The provision that the manifest of the goods covered by the TIR
carnet shall show separately the contents of each vehicle of a
combination of vehicles, or of each container, is only intended to
simplify Customs inspection of the contents of each vehicle or container.
This provision shall not therefore be interpreted so rigidly that each
variation between the actual contents of a vehicle or container and the
contents of that vehicle or container as shown on the manifest is
considered a breach of the provisions of the Convention. If the carrier
can patisfy the relevant authorities that, notwithstanding such a
variation, all the goods shown on the manifest agree with the total of
goods loaded in the combination of vehicles or in all the containers
covered by the TIR carnet, this shall not normally be considered a
breach of Customs requirements.

In the case of household removals, the procedure laid down in
paragraph 10{c) of the Rules for the use of the TIR carnet can be applied,
the list of articles concerned being reasonably condensed.

Article 18

It is essential for the smooth operation of the TIR procedure that
the Customs authorities of one country should refuse to designate a
Customs office of exit as a Customs office of destination for a transport
operation which is going on to a neighbouring country when that country is
also a Contracting Party to this Convention, unless there are some special

circumstances to justify the request.
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1. Goods should be so loaded that the consignment to be unloaded at the
first unloading point can be taken out of the vehicle or the container
without it being necessary to unload the other consignment or consignments
of goods due to be unloaded at the other unloading points.
2. Where a transport operation involves unloading at more than one
office it is necessary that, after a partial unloading, a record of
it should be made in box 12 on all the remaining manifests of the
TIR carnet, and at the same time another record should be made on the
remaining vouchers and the corresponding counterfoils to the effect
that new seals have been affixed.
Article 19

The requirement that the Customs office of departure should check the
accuracy of the goods manifest implies the need to verify at least that the
particulars in the goods manifest tally with those in the export documents
and in the transport or other commercial documents relating to the goods;
the Customs office of departure may also have to examine the goods.
The Customs office of departure must also, before affixing seals, check
the condition of the road vehicle or container and, in the case of
sheeted vehicles or containers, the condition of the sheets and sheet
fastenings, as this equipment is not included in the certificate of

approval.

Article 20

When fixing time-limits for the transport of goods within their
territory, Customs anthorities must likewise take into account inter alia
any special regulationg to which carriers are subject, particularly
regulations concerning working hours and mandatory rest periods for
drivers of road vehicles. It is recommended that these authorities
should exercise their right to prescribe a route only when they consider

it essential.
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Article 21

The provisions of this article do not restrict the right of Customs
authorities to examine all parts of a vehicle other than the sealed load
compartment.

The Customs office of entry may turn back the carrier to the Customs
office of exit of the adjacent country if it finds that no clearance has
been given by that office or that clearance has not been given in due
form. In such cases the Customs office of entry inserts a note in the
TIR carnet for the Customs office of exit concerned.

If in the course of an examination, Customs authorities draw samples
of goods, a note recording full particulars of the goods taken must be

made by those authorities on the goods manifest of the TIR carnet.

Article 28

1. Article 28 provides that discharge of the TIR carnet at the office

of destination shall take place without delay, on condition that the goods
are placed under another Customs procedure or cleared for home use.

2. The uge of the TIR carnet must be restricted to the function which
it was intvended to cover, namely the transit operation. The TIR carnet
must not, for example, be used to cover the storage of goods wnder Customs
control at destination. Where no irregularity has taken place, the office
of destination must discharge the TIR carnet as soon as the goods covered
by the carnet have come under another Customs procedure or have been
cleared for home use. In practice discharge must be given as soon as the
goods have been directly re-exported (as, for example, when they are
shipped on arrival at a port), or as soon as a declaration for Customs
purposes has been made at the place of desfination, or as soon as the
goods have been received into a place approved for storage while awaiting
& declaratlon for Customs purposes (for example, a transit shed), in

accordance with the regulations in force in the country of destination.
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2.2

2.2,1 (a)

Article 29

No certificate of approval is required for road vehicles or
containers trangporting heavy or bulky goods. It is, nevertheless, the
responsibility of the Customs office of departure to make sure that the
other conditions laid down in this article for this type of transport
operation are met. Customs offices of other Contracting Parties shall
accept the decision of the Customs office of departure unless in their
opinion it is clearly in conflict with the provisions of article 29.

Article 38, paragraph 1

A business enterprise should not be excluded from the TIR system
becauge of offences committed by one of its drivers without the knowledge
of the management.

Article 38, paragraph 2

VWhere a Contracting Party has been notified that a person
established or resident in its territory has committed an offence on the
territory of a foreign country, it need not cease to allow the issue of
TIR carnets to that person.

Article 39

The expression "mistakes committed through negligence" is to be taken
to mean acts which, although not committed deliberately and in full
knowledge of the facts, are due to a failure to take reasonable and
necessaxry steps to ensure the accuracy of the facts in any particular
case.

Article 45

Contracting Parties are recommended to make the largest possible
number of Customs offices, both inland and at the frontier, available
for dealing with TIR operations.

ANNEX 2
Article 2
Subparagraph 1 (a) - Assembly of constituent parts

(a) Where joining devices (rivets, screws, bolts and nuts, etc.) are
used, a sufficient number of such devices shall be inserted from

outside, traverse the assembled constituent parts, protrude
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inside and there be firmly secured (e.g. riveted, welded, bushed
or bolted end swaged or welded on the nut)., However, coventional
rivets (i.e. rivets whose placing requires handling from both

sides of the assembly of constituent parts) may also be inserted

from the inside. Notwithstanding the above, load compariment

floors may be secured by means of self-tapping screws, or self-
drilling rivets or rivets inserted by means of an explesive
charge, when placed from inside and passing at right-angles
through the floor and the metallic cross-pieces underneath, on
condition, except in the case of self-tapping screws, that some
of their ends be flush with the level of the outside part of the
cross-piece or be welded on to it.

The competent authority shall determine what joining devices, and
how many of them, must fulfil the requirements of subparagraph (a)
of this note; they shall do so by making sure that the
constituent parts so assembled cannot be displaced and replaced
without leaving obvious traces. The choice and placing of other
Joining devices are not subject to any restriction.

Joining devices which can be removed and replaced from one side
without leaving obvious traces, i.e. without requiring handling
from both sides of the constituent parts to be assembled, shall
not be allowed under subparagraph (a) of this mote. Examples

of such devices are expansion rivets, blind rivets and the like.
The assembly methods described above shall apply to special
vehicles, for example to insulated vehicles, refrigerated vehicles
and tank-vehicles in so far as they are not incompatible with the
technical requirements which such vehicles must fulfil having
regard to their use. Where, due to technical reasons, it is

not practicable to secure parts in the manner described in
subparagraph (a) of this note, the constituent parts may be
Joined by means of the devices mentioned in subparagraph (e) of
this note provided that the devices used on the inner face of the

wall are not accessible from the outside.
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2.2.1 (b) Subparagraph 1 (b) - Doors and other closing systems

(a) The device on which Customs seals can be fixed must:

(v)

(e)

(1) be secured by welding, or by not less than two
joining devices conforming to subparagraph (a) of
explanatory note 2.2.1 (a); or

(ii) be so designed that when the load compartment has been
closed and sealed the device cannot be removed without
leaving obvious traces

It must also:

(iii) incorporate holes of not less than 11 mm in diameter or

slots of at least 11 mm in length by 3 mm in width, and
(iv) attord equal security whatever type of seal is used.
Butt hinges, strap hinges, hinge-pins and other devices for
hanging doors and the like must be secured in conformity with
the requirements of subparagraphs (a) (i) and (ii) of this note.
Moreover, the various components of such devices (e.g. hinge-
plates, pins or swivels) must be so fitted that they cannot be
removed or dismantled when the load compartment is closed and
sealed without leaving obvious traces. However, where such a
device is not accessible from outside it will suffice if, when
the door or the like has been closed and sealed, it cannot be
detached from the hinge or similar device without leaving
obvious traces. Where a door or closure-device has more than
two hinges, only those two hinges nearest to the extremities
of the door need to be fixed in conformity with the requirements
of subparagraph (a) (i) and (ii) above.
Exceptionally, in the case of vehicles having insulated lead
compartments, the Customs sealing device, the hinges and any
fittings, the removal of which would give access to the
interior of the load compartment or to spaces in which goods

could be concealed, may be fixed to the doors of such load
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compartments by meang of set bolts or set screws which are

inserted from the outside but which do not otherwise meet the

requirements of Explanatory Note 2.2.1 (a), subparagraph (a)

above, on condition that:

(1) the tails of the set bolts or set screws are fixed into
a tapping plate or similar device fitted behind the outer
layer oxr layers of the door structure; and

(ii) the heads of the appropriate number of set bolts or set
screws are go welded to the Customs sealing device,
hinges etc., that they are completely deformed and that
the set bolts or set screws cannot be removed without
leaving visible signs of tampering.l

The term "insulated load compartment” is to be taken to include

refrigerated and isothermic load compartments.

(8) Vehicles comprising a large number of such closures as valves,
stopcocks, manhole covers, flanges and the like must be designed
so as to keep the number of Customs seals to a minimum. To this
end, neighbouring closures must be interconnected by a common
device requiring only one Customs seal, or must be provided with
a cover meeting the same purpose.

(e) Vehicles with opening roofs must be constructed in such a manner
as to permit sealing with a minimum number of Customs seals.

2.2.1 (c)-1 Subparagraph 1 (c) - Ventilation apertures

(a) Their greatest dimension must, in principle, not exceed 400 mm.

(b) Apertures permitting direct access to the load compartment,
must be obstructed by means of wire gauze or perforated metal
screens (maximum dimension of holes: 3 mm in both cases) and
protected by welded metal lattice work (maximum dimension of

holes: 10 mm).

l/ See sketch No.l appended to this annex.
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2.2.1 (c)-2

2.5
2.343

(c)

(d)

(e)

Apertures not permitting direct access to the load compartment
(e.g. because of elbow or baffle-plate systems) must be provided
with the same devices, in which, however, the dimensions of

the holes may be ag much as 10 mm and 20 mm respectively.

Where openings are made in sheets, the devices referred to in
subparagraph (b) of this note must in principle be prescribed.
However, blocking devices in the form of a perforated metal screen
fitted outside, and wire or other gauze fitted inside, will be
allowed.,

Identical non-metal devices may be allowed provided that the
holes are of the requisite dimensions end the material used is
strong enough to prevent the holes from being substantially
enlarged without vigible damage. In addition, it must be
imposeible to replacc thc ventilation device by working from vne

side of the sheet only.

Subpar aph 1 (¢c) - Drain apertures

(a)
(b)

(c)

Their greatest dimension must, in principle, not exceed 35 mm.
Apertures permitting direct access to the load compartment must
be provided with the devices described in subparagraph (b) of
explanatory note 2.2.1 (¢)-1 for ventilation apertures.

When drainage apertures do not permit direct access to the load
compartment, the devices referred to in subparagraph (b) of
this note will not be prescribed, on condition that the
apertures are provided with a reliable baffle system readily

accessible from inside the load compartment.

Article 3

Paragraph 3 -~ Sheets made up of several pieces

(a)

The several pieces constituting one sheet may be made of
different materials conforming to the provisions of annex 2,

article 3, paragraph 2.
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(b) Any arrengement of the pieces which adequately guarantees
security will be allowed in making up the sheet, on condition
that the pieces are assembled in conformity with the requirements
of annex 2, article 3.

Subparagraph 6 (a) — Vehicles with sliding rings

Metal securing rings sliding on metal bars fixed to the vehicles
are acceptable for the purpose of this paragraph (see sketch No.2
appended to this annex) provided that:

(a) the bars are affixed to the vehicle at maximum spacings of

60 cms and in such a manner that they cannot be removed and

replaced witlout leaving obvious traces;

(b) the rings are made with a double hoop or equipped with a central
bar and made in one piece without the use of welding; and

(c¢) the sheet is fixed to the vehicle in strict compliance with the
conditions set forth in amnex 2, article 1 (a) of this Convention.

Subparsgraph 6 (b) - Permanently-secured sheets

Where one or more edges of the sheet are permanently attached to
the body of the vehicle, the sheet shall be held in place by one @r mere
strip of metal or other suitable material secured to the body of the
vehicle by joining devices meeting the requirements of subparagraph (a)
of note 2.2.1 (a) of this annex.

Paragraph 9 - Textile-cored steel fastening ropes

Por purposes of this paragraph, ropes comprising a textile core
surrounded by six strands consisting solely of steel wire and completely
covering the core will be allowed on condition that the ropes (without
taking into account the transparent plastic sheath, if any) are not
less than 3 mm in diameter.

Subparagraph 11 (a) ~ Sheet-tensioning flaps

The sheets of many vehicles are provided on the outside with a
horivsontal Clup pierced by eyelels running along lhe lenglli of lhe

gide of the vehicle. Such flaps, known as tensioning flaps, are

U
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2.%.11 (c)-2
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3.0.17

used to tauten the sheet by means of tensioning cords or similar
devices. Such flaps have been used to conceal horizontal slits made
in the gheets giving improper access to the gnods carried in the
vehicle. It ig therefore recommended that the use of flaps of this
type should not be allowed. The following devices may be used
instead:
(a) tensioning flaps of similar degign fixed on the inside of the
sheet; or
(b) emall individual flaps each pierced by one eyelet secured to the
outside surface of the sheet and spaced at such distances as
will permit an adequate tensioning of the sheet.
Alternatively, it may be possible in certain cases to avoid the
use of tensioning flaps on sheets.

Subparagraph 11 (c) ~ Sheet thongs

The following materials are regarded as suitable for making
thongs:

(a) 1leather;

(b) non-tensile textile materials including plastic-covered or
rubberized cloth, provided that such materials cannot after
severance be welded or reconstituted without leaving obvious
traces. Furthermore, the plastic material used to cover
thongs shall be transparent and smooth-surfaced.

The device shown in sketch No.3 appended to this annex meets

the requirements of Llhe lasl parti of annex 2, article 3, paragraph 11,

It also meets the requirements of ammex 2, article 3, paragraph 6.

ANNEX 3

Approval procedure

1. Annex 3 provides that the competent authorities of a Contracting
Party may issue a certificate of approval in respect of a vehicle
constructed within its territory and that no additional approval
procedures shall be applied in respect of such a vehicle in the
country where it is registered or, as the case may be, where the

owner is regident.
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2. These provisions are not intended to restrict the right of the
competent authorities of the Contracting Party where the vehicle is
registered or where the owner is resident to require the production
of such a certificate of approval either at importation or
subsequently for purposeg connected with the registration or control
of the vehicle or with similar legal requirements.

Procedure for endorsement of the certificate of approval

When an endorsement concerning defects is to be cancelled after
the vehicle has been restored to a satisfactory state, it is
sufficient to state, under item No.ll provided for the purpose,
"Defects rectified" followed by the name, signature and stamp of the

competent authority concerned.
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Double hooped
Sketch No. 2

ring
SHEETED VEHICIES
WITH SLIDING RINGS otal ~a ) ////
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Bar attachment points
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Sketch No. 3
EXAMPIE OF A DEVICE FOR FASTENING VEHICIE SHEETS
The device illustrated below meets the requirements of the last part
of paragraph 11 of annex 2, article 3. It also meets the requirements of

annex 2, article 3, paragraph 6.

Sheet

Sheet-fastening rope

Securing ring

Part of Sheet

Metal bar, riveted
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Sketch No. /
DEVICE FCR FASTENING SHEETS
The device illustrated below meets the requirements of annex 2, article 3,

subparagraph 6(a),
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Annex 7
ANNEX REGARDING APPROVAL OF CONTAINERS
Part T

REGULATTIONS ON TECHNICAL CONDITIONS APPLICABIE TO CONTAINERS
WHICH MAY BE ACCEPTED FOR INTERNATIONAL TRANSPORT UNDER CUSTOMS SEAL

Article 1

Bagic principles

Approval for the international transport of goods under Customs seal may be
granted only to containers constructed and equipped in such a manner that:

(a) no goods can be removed from, or introduced into, the sealed part of the
container without leaving visible traces of tampering or without breaking the Customs
seal;

(b) Customs seals can be simply and effectively affixed to them;

(o) +thcy contain ne conccalcd opacce where goods may be hiddens;

(d) all spaces capable of holding goods are readily accessible for Customs

inspection.
Article 2
Structure of containers
1. To meet the requirements of article 1 of these Regulations:

(a) the constituent parts of the container (sides, floor, doors, roof, uprights,
frames, cross—pieces, etc.) shall be assembled either by means of devices which cannot
be removed and replaced from the outside without leaving visible traces or by such
methods as will produce a structure which cannot be modified without leaving visible
traces. When the sides, floor, doors and roof are made up of various components,
these shall meet the same requirements and be of sufficient strength;

(b) doors and all other closing systems (including stopcocks, manhole-covers,
flanges, etc.) shall be fitted with a device on which Customs seals can be fixed.

This device must be such that it cannot be removed and replaced from outside the
container without leaving visible traces, or the door or fastening be opened without
breaking the Customs seals. The latter shall be adequately protected. Opening roofs
shall be permitted;
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(¢) apertures for ventilation and drainage shall be provided with a device
preventing access to the interior of the container. This device must be such that
it oannot bec rcemoved and replaced from outoide the containcr without leaving vieible
traces.

2. Notwithstanding the provisions of article 1 (c) of these Regulations, constituent
parts of the container which, for practical reasons, have to include empty spaces

(for example, between the partitions of a double wall) shall be permitted. In order
that the said spaces cannot be used to conceal goods:

(i) it shall not be possible to remove and replace the lining

inside the container without leaving visible traces; or
(ii) the number of the said spaces shall be kept to a minimum and
these spaces shall bhe readily accessible for Customs inspection.

Article 3

Containers capable of being folded or dismantled

Containers capable of being folded or dismantled shall be subject to the
provisions of articles 1 and 2 of these Regulations; in addition, they shall be
fitted with a bolting system which locks the various parts together once the
container has been erccted. This bolting system must be capable of being sealed
by the Customs if it is on the outside of the container when the latter has been
erected.

Article 4

Sheeted containers

1. Where applicable, the provisions of articles 1, 2 and 3 of these Regulations
shall apply to sheeted containers. In addition, these containers shall conform

to the provisions of this article.

2. The sheet shall be either of strong canvas ovr ol plastic—covered or rubberized
cloth, which shall be of sufficient strength and unstretchable. It shall be in
good condition and made up in such a way that once the closing device has been
secured, it is impossible to gain access to the load without leaving visible traces.
3. If the sheet is made up of several pieces, their edges shall be folded into
one another and sewn together with two seams at least 15 mm apart. These seams

ghall be made as shown in sketch No. 1 appended to these Regulations; however,

where in the case of certain parts of the sheet (such as flaps at the rear and
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reinforced corners) it is not possible to assemble the pieces in that way, it shall be
sufficient to fold the edge of the top section and make the seams as shown in
sketch No.2 appended to these Regulations. One of the seams shall be visible only
from the inside and the colour of the thread used for that seam shall be clearly
different from the colour of‘the sheet itself and from the colour of the thread used
for the other seam. All seams shall be machine-sewn.
4. If the sheet is of plastic-covered cloth, and is made up of several pieces,
the pieces may alternatively be welded together in the manner shown in sketch No.?3
appended to these Regulations. The edges of the pieces shall overlap by at least 15 mm.
The pieces shall be fused together over the whole width of the overlap. The edge of
the outer sheet shall be covered with a band of plastic material at least 7 mm wide,
affixed by Llhe sane welding process. The plastic band and a width of at least 3 mm
on each side shall have a well-marked uniform relief stamped on it. The pieces
shall be welded in such a way that they cannot be separated and rejoined without
leaving visible traces.
5. Repairs shall be made in accordance with the method described in sketch No.4
appended to these Regulations; the edges shall be folded into one another and sewn
together with two visible seams at least 15 mm apart; the colour of the thread visible
from the inside shall be different from that of the thread visible from the outside and
from that of the sheet itself; all seams shall be machine-sewn. When a sheet which hasg
been damaged near the edges is repaired by replacing the damaged part by a patch, the
seam can also be made in accordance with the provisions of paragraph 3 of this article
and sketch No.l appended to these Regulations. Sheets of plastic—covered cloth may
alternatively be repaired in accordance with the method described in paragraph 4 of
this article, but in that case the weld must be made on both gides of the sheet, the
patch being fitted on the inside of the sheet.
6. (a) The sheet shall be fixed to the container in strict compliance with the
conditions set forth in article 1 (a) and (b) of these Regulations. The following
types of fastening shall be provided:
(i) metal rings fixed to the cgntainer;
(ii) eyelets in the edge of the sheet;
(iii) a fastening passing through the rings above the sheet and

vigible from the outside for its entire length.
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The sheet shall overlap solid parts of the container by at least 250 mm, measured
from the centre of the securing rings, unless the system of construction of the
container by itself prevents all access to the goods.

(b) When the edge of a sheet is to be permanently secured to a container, the
joint shall be continuous and effected by means of solid devices.
T. The interval between rings and between eyelets shall not exceed 200 mm. The
eyelets shall be reinforced.
8. The following fastenings shall be used:

(a) steel wire rope of at least -3 mm diameter; or

(b) a rope of hemp or sisal of at least 8 mm diameter encased in a transparent
unstretchable plastic sheath,
Wire ropes may have a transparent unstretchable plastic sheath,
9. Bach rope shall be in one piece and have a hard metal end-piece at each end.
The fastener of each metal end-piece shall include a hollow rivet passing through the
rope s0 as to allow the introduction of the thread or the strap of the Customs seal.
The rope shall remain visible on either side of the hollow rivet so that it is
possible to ensure that the rope is in one piece (see sketch No.5 appended to these
Regulations).
10. At the openings in the sheet, used for loading and unloading, the two edges of
the sheet shall have an adequate overlap. They shall also be fastened by:

(a) a flap sewn or welded in accordance with paragraphs 3 and 4 of this
article;

(b) rings and eyelets meeting the conditions of paragraph 7 of this article; and

(¢c) a thong made of appropriate material, in one piece and unstretchable,
at least 20 mm wide and 3 mm thick, passing through the rings and holding together
the two edges of the sheet and the flap; the thong shall be secured inside the sheet
and fitted with an eyelet to take the rope mentioned in paragraph 8 of this article.
A flap shall not be required if a special device, such as a baffle plate, is fitted,
which prevents access to the goods without leaving visible traces.
11. The identification marks, which must appear on the container, and the approval
plate provided for in Part IT of this amnex, shall in no circumstances be covered

by the sheet.
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Article 5

Trangitional provisions

Until 1 January 1977, end—pieces shall be allowed which conform to
sketch No.5 appended to these Regulations, even if they include hollow rivets
of a type previously accepted with holes of dimensions less than those given in
the sketch.
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Inside view
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Part I - Sketch No.l
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SHEETS MADE OF SEVERAL PIECES
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Sketch No.2 (a) in annex 2 of this Convention are also allowed.
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Part I - Sketch No.3

SHEETS MADE OF SEVERAL PIECES
Welded together
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Part I - Sketch No.4

REPAIR OF THE SHEET
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Part I - Sketch No.5
SPECIMEN OF END-PIECE
Hollow rivet for passing the
thread or the strap of the
Customs seal (minimum dimensions
of the hole: width 3 mm,
length 11 mm) Rope
Solid rivet Transparent
plastic
Hard metal sheath
end~piece

Side view: Froul

Hole for closing
by carrier

2. ©BSide view: Back
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Part IT
PROCEDURES FOR THE APPROVAL OF CONTAINERS COMPLYING
WITH THE TECHNICAL CONDITIONS PRESCRIBED IN PART I
General
1. Containers may be approved for the transport of goods under Customs seal either:

(a) at the manufacturing stage, by design type (procedure for approval at the
manufacturing stage); or

(b) at a stage subsequent to manufacture, either individuwally or in respect of
a specified number of containers of the same type (procedure for approval at a stage
subsequent to manufacture).

Provisions common to both approval procedures

2. The competent authority responsible for granting approval shall issue to the
applicant, after approval, a certificate of approval valid, as the case may be, either
for an unlimited series of containers of the approved type or for a specified number
of containers.
3. The beneficiary of approval shall affix an approval plate to the approved container
or containers before their use for the transport of goods under Customs seal.
4. The approval plate shall be affixed permanently and in a clearly visible place
adjacent to any other approval plate issued for official purposes.
5. The approval plate, conforming to model No.I reproduced in appendix 1 to this
Part, shall take the form of a metal plate measuring not less than 20 cm by 10 cm.
The following particulars shall be stamped inlo or embossed on lhe plabe or indicabled
on its surface in any other permanent and legible way, in at least the English or
the French language:

(a) the words "Approved for transport under Customs seal';

(b) an indication of the country in which approval was granted either by name
or by means of the distinguishing sign used to indicate the country of registration
of motor vehicles in international road traffic, and the number (figures, letters, etc.)
of the certificate of approval and the year (e.g. "NL/26/73" means "Netherlands,
certificate of approval No.26, issued in 1973");

(¢) +the serial number assigned to the container by the manufacturer
(manufacturer's number);

(d) if the container has been approved by type, the identification numbers or

letters of the type of container.
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6. If a container no longer complies with the technical conditions prescribed for
its approval, it shall, before it can be used for the transport of goods under Customs
seal, be restored to the condition which had justified its approval, so as to comply
again with the said technical conditions.

7. If the essential characteristics of a container are changed, the container shall
cease to be covered by the approval and shall be reapproved by the competent authority
before it can be used for the transport of goods under Customs seal.

Special provisions for approval by design type at the manufacturing stage

8. Where the containers are manufactured by type series, the manufacturer may apply
to the competent authority of the country of manufacture for approval by design type.
9. The mamufacturer shall state in his application the identification numbers or
letters which he assigns to the type of container to which his application for approval
relates.

10. The application shall be accompanied by drawings and a detailed design
specification of the container type to be approved.

11. The manufacturer shall give an undertaking in writing that he will:

(a) produce to the competent authority such containers of the type concerned
as that authority may wish to examine;

(b) permit the competent authority to examine further units at any time during
the production of the type series concerned;

(¢) advise the competent authority of any change, of whatever magnitude, in the
design or specification before proceeding with such change;

(d) mark the containers in a visible place with, in addition to the markings
required on the approval plate, the identification numbers or letters of the design
type and the serial number of the container in the type series (manufacturer’s number);

(e) keep a record of containers manufactured to the approved design type.

12. The competenl authority shall state what changes, if any, must be made to the
proposed design type so that approval may be granted.

1%, No type—-approval by design type shall be granted unless the competent authority
has satisfied itself by examination of one or more containers manufactured to the
design type concerned that containers of that type comply with the technical

conditions prescribed in Part 1.
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14. When a container type is approved there shall be issued to the applicant a single
certificate of approval conforming to model No.II reproduced in appendix 2 to this
Part and valid for all containers manufactured in conformity with the specifications
of the type so approved. Such certificate shall entitle the manufacturer to affix

to every container of the type series an approval plate in the form prescribed in
paragraph 5 of this Part.

Special provisions for approval at a stage subsequent to manufacture

15. 1If approval has not been applied for at the manufacturing stage, the owner, the
operator, or the representative of either, may apply for approval to the competent
authority to which he is able to produce the container or containers and for which

he seeks approval.

16. An application for approval submitted under paragraph 15 of this Part shall state
the serial number (manufacturer's number) placed on each container by the manufacturer.
17. When the competent authority has ascertained that the container or containers
comply with the technical conditions prescribed in Part I, by examination of as many
containers as it considers necessary, it shall issue a certificate of approval
conforming to model No.III reproduced in appendix 3 to this Part and valid solely for
the number of containers approved. Such certificate, which shall bear the
manufacturer's serial number or numbers assigned to the container or containers to
which it relates, shall entitle the applicant to affix to each container so approved

the approval plate prescribed in paragraph 5 of this Part.
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Appendix 2 to Part II
MODEL No. II

CUSTOMS CUNVENTION ON THE INTHRNATIONAL THANSPORT OF GOODS
UNDER COVER OF TIR CARNETS (1975)

Certificate of approval by desism type

Certificate No. 00000 0008600000080000c0i000000000008060600000000sc000000vracscccss
This is to certify that the container design type described below has

been approved and that containers manufactured to this type can be accepted

for the transport of goods wider Customs seal.

Kind of containeT seeececececssasecsrevscsscscsccsscososscssrsosscevessossoracsocnse
Identification number or letters of the design type ecceeroenceccaccccosccssccaanne
Tdentification number of the working Arawings ccccccecccccaccscccesscscccscasssnse
Identification number of the design specifications .seceeececreescocceosonrsssasccss
Tare welght sececosncocsceacsonsssssceossonssvacrssscoscscnssssscssssssasssossesscs
External dimensions in CM seeceecscescsccsescrscosasecascosacocoscossssscsssaccsce
Essential characteristics of structure (nature of materials, kind of

constmction’ etc.) €08 0000000000000 0N SPOOPORP 000 P 08GO R088A006000600006000000000000

(AR RN N E R NN ENEA EEENERE RN NN RN NN NNENNEN NN ENEANENNNENNNFNENNENN NN NNNENNNNNERNENERNNRENNENENNENZENNN]

08000000 CPRPBP IS0 0CRNERBO0PNCOALR0ORIEEIESNEIGRBOOIIEIDEORNPEGEIORETSEENSOISEOOPRINERSTSSEDSE

This certificate is valid for all containers manufactured in conformity with the
drawings and specifications referred to above.
I8SUEd tO sesveccssescrossscscssccscrcosorscosessrcconssccsocstssssesccssnsestacnse
(manufacturer's neme and address)
who is authorized to affix an approval platé to each container of the approved
design type msnufactured by him,
B socecesccccescccccscscccccscccssss Ol seecsencvceoccccsssersososescsscce 1T coce
(place) (date)
DY eoesscoccscanscssscracscasscsesocosssasoocassessnacosoosssssasassescasacsscossse
(signature and stamp of issuing service or organization)

(See notice overleaf)

:/ Ingert the letters and figures, which are to be marked on the approval plate

(see annex 7, part II, paragraph 5 (b), to the Customs Convention on the International
Transport of Goods under cover of TIR Carnets, 1975).
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IMPORTANT NOTICE
(Annex 7, part II, paragraphs 6 and 7, to the Customs Convention
on the International Transport of Goods under cover of TIR Carnets, 1975)
6. If a container no longer complies with the technical conditions prescribed for its

7.

approval, it shall, before it can be used for the transport of goods under Customs
seal, be restored to the condition which had justified its approval, so as to comply
again with the said technical conditions,

If the essential characteristics of a container are changed, the container shall
cease to be covered by the approval and shall be reapproved by the competent
authority before it can be used for the transport of goods under Customs seal,




5.
60
7.
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Appendix 3 to Part IT
MODEL No. IIT

CUSTOMS CONVENTION ON THE INTERNATIONAL TRANSPORT
OF GOODS UNDER COVER COF TIR CARNETS (1975)

Certificate of approval
granted at a stage subsequent to manufacture

Certificate No. ¥/ tiverieiiininuiiieneninniaireeresinmiesssuseassosacaonsssasscaosnas
This is to certify that the container (containers) specified below has (have) been
approved for the transport of goods under Customs seal.

Kind of container(8) seeeeeoeveceenssosossossoosassssossassncossessscscsscsososascasns

Serial number(s) assigned to the container(s) by the manufacturer .......ceveveececes

f et cseeasesteeersantateesss ettt one i reecerarsrss e bar e tsonevreaerasecersnsacrens
Tare Welght .ueeuveaceeeacessecessnscssaccosossessasossossessossonssseassscasssnssocases
External dimensions in €M ....iceieveereerecccsssscssvancsscosasscseacsssncsssscsonnsns
BEssential characteristics of structure (nature of materials, kind of

CONSHIUCELON, €5C.) seeeeeerenocecerensosasscsrsscasasneosaccacanssassscsssasnsasnnas

LR R I N R R R R R R R R N N B R R R N I I N N A A A L R R R A A R N N N N Y )
L A A R R I A R I R R I I R I R R N N I I N R R R I R N I N R N AR R ]

TSBUEA TO suvverrnvonvoconssossscasnsonosososnsnscsossssosetsosesosovesssssossebonnoansosss

(applicant's name and address)
who is authorized to affix an approval plate to the above~mentioned container(s),

BY Liiiiiieriacienestscacactaseennsnsases O wuvssssserncocassssscnsscasanssseves 194,
(place) (date)
D st s ssaecraeeuossassaasessssaassosaoetanaceasassessssssassssssessasaosnasasssoscsonse
(signature and stamp of issuing service or organization)

(See notice overleaf)

f/ Insert the letters and figures, which are to be marked on the approval plate

(see annex 7, part II, paragraph 5 (b), to the Customs Convention on the International
Transport of Goods under cover of TIR Carnets, 1975).
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IMPORTANT NOTICE

(Annex 7, part II, paragraphs 6 and 7, to the Customs Convention
on the International Transport of Goods under cover of TIR Carnets, 1975)

If a container no longer complies with the technical conditions prescribed for its
approval, it shall, before it can be used for the transport of goods under Customs
seal, be restored to the condition which had justified its approval, so as to
comply again with the said technical conditions.

If the essential characteristics of a container are changed, the container shall
cease to be covered by the approval and shall be reapproved by the competent
authority before it can be used for the transport of goods under Customs seal.
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Part ITT
EXPLANATORY NOTES
l. The Explanatory Notes to amnex 2 set out in annex 6 of this Convention apply
mtatis mutandis to containers approved for transport under Customs seal for the
application of this Convention.
2., Part I - article 4, paragraph 6, subparagraph (a)

Exemple of a gystem of affixing sheets around containers' corner-castings,
acceptable from a Customs point of view, is given in the sketch appended to this
Paxrt IIT.

3. Part II - paragraph 5

If two sheeted containers, approved for transport under Cusioms seal have been
Joined together in such a way that they form one container, covered by a single sheet
and fulfilling the conditions for transport under Customs seal, a separate certificate
of approval, or epproval plate, shall not be required for the combination,
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Annex 8
COMPOSITION AND RUIES OF PROCEDURE OF THE ADMINISTRATIVE COMMITTEE
Article 1

(i) The Contracting Parties shall be members of the Administrative Committee.
(ii) The Committee may decide that the competent administrations of States referred to
in article 52, paragraph 1 of this Convention which are not Contracting Parties or
representatives of internmational organizations may, for questions which interest them,
attend the sessions of the Committee as observers.
Article 2
The Secretary-General of the United Nations shall provide the Committee with

gecretariat services.

Article 3

The Committee shall, at its first session each year, elect a chairman and a
vice—chairman.
Article 4
The Secretary-General of the United Nations shall convene under the auspices of the
Economic Commission for Europe the Committee annually and also at the request of the
competent administrations of at least five States which are Contracting Parties.
Article 5
Proposals shall be put to the vote. Each State which is a Contracting Party
represented at the session shall have one vote, Proposals other than amendments to this
Convention shall be adopted by the Committee by a majority of those present and voting.
Amendments to this Convention and the decisions referred to in articles 59 and 60 of
this Convention shall be adopted by a two-thirds majority of those present and voting.
Article 6
A quorum congisting of not less than half of the States which are Contracting

Parties is required for the purposes of taking decisions.
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Article T
Before the closure of its session, the Committee shall adopt its report.
Article 8

In the absence of relevant provisions in this annex, the Rules of Procedure of
the Economic Commission for Burope shall be applicable unless the Committee decides
otherwise.,




CONVENTION DOUANIERE RELATIVE AU TRANSPORT INTERNATIONAL
DE MARCHANDISES SOUS LE COUVERT DE CARNETS TIR
(CONVENTION TIR)
LES PARTIES CONTRACTANTES,

DESIREUSES de faciliter les transports internationaux de marchandises par véhicules
routiers,

CONSIDERANT que 1'amélioration des conditions des transports constitue un des
facteurs essentiels au développement de la coopération entre elles,

DECLARANT se prononcer en faveur d'une simplification et d'une harmonisation des
formalités administratives dans le domaine des transports internationaux, en particulier
aux frontidres,

SONT CONVENUES de ce qui suit :

Chapitre premier
DISPOSITIONS GENERALES
a) DEFINITIONS

Article premier

Aux fins de la présente Convention, on entend

a) par "opération TIR", le transport de marchandises d'un bureau de douane de
départ 3 un bureau de douane de destination, sous le régime, dit "régime TIR", établi
par la présente Convention;

b) par "droits et taxes 3 1'importation ou & 1'exportation", les droits de douane
et tous autres droits, taxes, redevances et impositions diverses qui sont pergus &
1'importation ou & 1l'exportation, ou & l'occasion de l'importation ou de 1l'exportation
de marchandises, & l'exception des redevances et impositions dont le montant est limité
au colit approximatif des services rendus;

¢) par "véhicule routier", non seulement un véhicule routier 3 moteur, mais
aussi toute remorque ou semi-remorque congue pour y &tre attelée;

d) par "ensemble de véhicules", des véhicules couplés qui participent 3 la
circulation routiére comme une unité;

e) par "conteneur", un engin de transport (cadre, citerne amovible ou autre
engin analogue) :

i) constituant un compartiment, totalement ou partiellement clos, destiné
3 contenir des marchandises;



ii) ayant un caractere permanent et etant, de ce fait, suffisamment résistant
pour permettre son usage répété;

134) spéaialement congu pour faciliter le transport de marchandises, sans
rupture de charge, par un ou plusieurs modes de transport;

iv) congu de manidre 3 &tre aisément manipulé, notamment lors de son
transbordement d'un mode de transport & ua autre;

v) congu de facon 3 é&tre facile & remplir et & vider; et

vi) d'un volume intérieur d'au moins un métre cube;

Les "carrosseries amovibles" sont assimilées aux conteneurs;

f) par "bureau de douane de départ", tout bureau de douane d'une Partie contrac-
tante ou commence, pour tout ou partie du chargement, le transport international, sous
le régime TIR;

g) par "bureau de douane de destination", tout bureau de douane d'une Partie
contractante oli prend fin, pour tout ou partie du chargement, le transport international
sous le régime TIR;

h) par "bureau de douane de passage', tout bureau de douane d'une Partie contrac-
tante par lequel un véhicule routier, un ensemble de véhicules ou un conteneur est importé
ou exporté au cours d'une opération TIR;

3) par "personnes", & la fois les personnes physiques et les personnes morales;

k) par "marchandises pondéreuses ou volumineuses", tout produit pondéreux ou
volumineux qui, en raison de son poids, de ses dimensions ou de sa nature, n'est en
général transporté ni dans un véhicule routier clos ni dans un conteneur clos;

1) par "association garante", une association agréée par les autorités douanidres
d'une Partie contractante pour se porter caution des personnes qui utilisent le

régime TIR.

b) CHAMP D'APPLICATTION
Article 2
La présente Convention vise les transports de marchandises effectués sans rupture
de charge, & travers une ou plusieurs frontidres, d'un bureau de douane de départ d'une
Partie contractante 3 un bureau de douane de destination d'une autre Partie contractante,
ou de la méme Partie contractante, dans des véhicules routiers, des ensembles de véhicules

ou dans des conteneurs & condition qu'une partie du trajet entre le début de

1'opération TIR et son achdvement gse fagse par route.



Article 3

Pour bénéficier des dispositions de la présente Convention
a) les transports doivent &tre effectués
i) par des véhicules routiers, des ensembles de véhicules ou des conteneurs
préalablement agréés dans les conditions énoncées au chapitre III a); ou
ii) par d'autres véhicules routiers, d'autres ensembles de véhicules ou
d'autres conteneurs s'ils se font conformément aux conditions énoncées
au chapitre III c);
b) les transports doivent avoir lieu sous la garantie d'associations agréées
conformément aux dispositions de 1l'article 6 et doivent &tre effectués sous le couvert

d'un carnet TIR conforme au modéle reproduit & l'annexe 1 de la présente Convention.

c) PRINCIPES

Article 4
Les marchandises transportées sous le régime TIR ne seront pas assujetties au

a

paiement ou & la consignation des droits et taxes & 1'importation ou & l'exportation aux

bureaux de douane de passage.

Article 5
1. Les marchandises transportées sous le régime TIR dans des véhicules routiers, fhnj ’u‘
des ensembles de véhicules ou flemngf des conteneurs scellés ne seront pas, en régle m -
générale, soumises & la visite par la douane aux bureaux de passage. -

2. Toutefois, en vue d'éviter des abus, les autorités douaniéres pourront,
exceptionnellement et notamment lorsqu'il y a soupgon d'irregularité, procéder i ces

.

bureaux & la visite des marchandises.

Chapitre II
DELIVRANCE DES CARNETS TIR

RESPONSABILITE DES ASSOCIATIONS GARANTES
Article 6
1. Sous les conditions et garanties qu'elle déterminera, chaque Partie contractante
pourra habiliter des associations 3 délivrer les carnets TIR, soit directement, soit par

1l'intermédiaire d'associations correspondantes, et & se porter caution.
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2. Une association ne pourra &tre agréde dans un pays que si sa garantiez s'étend
dgalement aux responsabilités encourues dans ce pays & l'occasion d'opérations sous le
couvert de carnets TIR délivrés par des associations étrangéres affilides & 1'organi-

sation internationale 3 laquelle elle est elle-mdme affiliée.

Article T

Seront admis au bénéfice de la franchise des droits et taxes & 1'importation ou
3 1'exportation et ne seront soumis & aucune prohibition ou restriction d'importation
et d'exportation les formules de carnets TIR expédiés aux associations garantes par

les associations étrangéres correspondantes ou par des organisations internationales.

Article 8
1. L'association garante s'engagera a4 acquitter les droits et taxes & 1'importation
ou & l'exportation exigibles, majorés, s'il y a lieu, des intéréts de retard qui
auraient di &tre acquittés en vertu des lois et réglements douaniers du pays dans
lequel une irrégularité relative & 1'opération TIR aura été relevée. Elle sera tenue,
conjointement et solidairement avec les personnes redevables des sommes visées
ci-dessus, au paiement de ces sommes.
2 Lorsque les lois et réglements d'une Partie contractante ne prévoient pas le
paiement des droits et taxes & l'importation ou & 1'exportation dans les cas prévus
au paragraphe 1 ci-dessus, l'association garante s'engagera & acquitter, dans les
mémes conditions, une somme égale au montant des droits et taxes 3 1'importation ou %
1'exportation, majorés, s'il y a lieu, des intéréts de retard.
3. Chague Partie contractante déterminera le montant maximum, par carnet TIR, des
sommes qui peuvent &tre exigées de l'association garante au titre des dispositions
des paragraphes 1 et 2 ci-dessus.
4. L'association garante deviendra responsable 3 1'égard des autorités du pays
olt est situé le bureéﬁ‘&e douane de départ 3 partir du moment ol le carnet TIR
aura été pris en charge par le bureau de douane. Dans les pays suivants traversés au
cours d'une opération de transport de marchandises sous le régime TIR, cette responsa-
bilité commencera lorsque les marchandises seront importées ou, en cas de suspension
de 1'opération TIR conformément aux dispositions des paragraphes 1 et 2 de l'article 26,
lorsque le carnet TIR sera pris en charge par le bureau de douane ol l'opération TIR est

reprise.



5. La responsabilité de l'association garante s'étendra non seulement aux marchandises
énumérées sur lé carnet TIR, mais aussi aux marchandises qui, tout en n'étant pas
énumérées sur ce carnet, se trouveraient dans la partie scellée du véhicule routier
ou dans le conteneur scellé; elle ne s'étendra & aucune autre marchandise.

6. Pour déterminer les droits et taxes visés aux paragraphes 1 et 2 du présent
article, les indications relatives aux marchandises figurant au carnet TIR vaudront
Jusqu'a preuve du contraire.

7. Lorsque les sommes visées aux paragraphes 1 et 2 du présent article deviennent
exigibles, les autorités compétentes doivent, dans la mesure du possible, en requérir
le paiement de la (ou des) personne(s) directement redevables de ces sommes avant
d'introduire une réclamation prés 1l'association garante.

Article 9
1., L'association garante fixe la période de validité du carnet TIR en spécifiant un
dernier jour de validité au-deld duquel le carnet ne peut &tre présenté au bureau de
douane de départ pour la prise en charge.
2. Pourvu qu'il ait été pris en charge au bureau de douane de départ, le dernier jour
de validité, ou avant cette date, comme il est prévu au paragraphe 1 ci-dessus, le
carnet demeurera valable jusqu'd l'achdvement de 1l'opération TIR au buregu de douane de

destination.

Article 10
1. Le carnet TIR peut étre déchargé avec ou sans réserves; si des réserves sont
faites, elles doivent se rapporter & des faits liés & 1l'opération TIR elle-méme.
Ces faits doivent &tre indiqués sur le carnet TIR.
2. Lorsque les autorités douanidres d'un pays auront déchargé sans réservesun
carnet TIR, elles ne pourront plus réclamer & l'association garante le paiement des
sommes visées aux paragraphes 1 et 2 de l'article 8, A moins que le certificat de
décharge n'ait été obtenu d'une fagon abusive ou frauduleuse.
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Article 11
1. ©En cas de non-décharge d'un carnet TIR, ou lorsque la décharge d'un carmet TIR
comporte des réserves, les autorités compétentes n'auront pas le droit d'exiger de
1'association garante le paiement des sommes visées aux paragraphes 1 et 2 de l'article 8
i, dans un délai d'un an, & compter de la date de la prise en charge du carnet TIR par
ces autorités, elles n'ont pas avisé par écrit l'association de la non-décharge ou de la
décharge avec réserves. Cette disposition sera également applicable en cas de décharge
obtemue d'une fagon abusive ou frauduleuse, mais alors le délai sera de deux ans.
2. La demande de paiement des sommes visées aux paragraphes 1l et 2 de 1'article 8 sera
adreasée A l'association garante au plus tdt trois mois, & compter de la date & laquelle
cette association a été avisée que le carnet n'a pas &té déchargé, qu'il a été déchargé
avec réserves ou que la décharge a &été obtenue d'une fagon abusive ou frauduleuse, et au
plus tard deux ans & compter de cette mé@me date. Toutefois, en ce qui concerne les cas
qui sont Aéférés & la jJustice dans le délal sus-indiqué de deux ans, la demande de
paiement sera adressée dans un délai d'un an & compter de la date A& laquelle la décision
judiciaire eat devenue exécutoire.
3. Pour acquitter les sommes exigées, l'association garante disposera d'un délai de
trois mois & compter de la date de la demande de paiement qui lui aura été adressée.
L'association obtiendra le remboursement des sommes versées si, dans les deux ans suivant
la date de la demande de paiement, il a été établi & la satisfaction des autorités
douanidres qu'aucune irrégularité n'a &té commise en ce qui concerne 1l'opération de

transport en cause.

Chapitre III
TRANSPORT DE MARCHANDISES SOUS CARNET TIR

a) ACREMENT DES VEHICULES ET DES CONTENEURS
Article 12
Pour bénéficier des dispositions des sections a) et b) du présent chapitre, chaque
véhicule routier doit satisfaire, par sa construction et son équipement, aux conditions
définies & 1'annexe 2 de la présente Convention et doit avoir été agréé selon la
procédure définie & 1l'annexe 3 de la présente Convention. Le certificat d'agrément

doit &tre conforme au modéle de 1l'annexe 4.



Article 1

1. Pour bénéficier des dispositions des sections a) et b) du présent chapitre, les
conteneurs doivent &tre construits conformémeht aux conditions définies dans la premidre
partie de l'annexe 7 et doivent avoir été agréés selon la procédure définie dans la
deuxitme partie de cette annexe.

2. Les conteneurs agréés pour le transport de marchandises sous scellement douanier
en application de la Convention douaniére relative aux containers de 1956, des accords
passés sous 1'égide des Nations Unies qui en ont découlé, de la Convention douaniére
relative aux conteneurs de 1972, ou de tous actes internationaux qui remplaéeraient ou
modifieraient cette dernidre Convention, sont considérés comme répondant aux dispo-
sitions du paragraphe 1 ci-dessus et doivent &tre acceptés pour le transport sous le

régime TIR sans nouvel agrément.

Article 14
1. Chaque Partie contractante se réserve le droit de refuser de reconnaitre la
validité de l'agrément des véhicules routiers ou des conteneurs qui ne satisfont pas
aux conditions prévues aux articles 12 et 13 ci-dessus. Toutefois, les Parties contrac-
tantes éviteront de retarder le transport lorsque les défauts constatés sont d'importance
mineure et ne créent aucun risque de fraude.
2. Avant d'étre réutilisé pour le transport de marchandises sous scellement douanier,
le véhicule routier ou le conteneur qui ne répond plus aux conditions ayant motivé son
agrément devra, soit &tre remis dans son état initial, soit faire 1l'objet d'un nouvel

agrément.

b) PROCEDURE DE TRANSPORT SOUS COUVERT D'UN CARNET TIR

Article 15
1. Aucun document douanier particulier ne sers exigé pour 1'importation temporaire du
véhicule routier, de 1l'ensemble de véhicules ou du conteneur utilisés pour le transport
de marchandises sous le régime TIR. Aucune garantie ne sera exigée pour le véhicule
routier, l'ensemble de véhicules ou le conteneur.
2. Les dispositions du paragraphe 1 du présent article ne sauraient empécher une
Partie contractante d'exiger 1'accomplissement, au bureau de douane de destination,
des formalités prescrites dans sa réglementation nationale, afin de garantir qu'une fois
achevée l'opération TIR, le véhicule routier, l'ensemble de véhicules ou le conteneur

seront réexportés.



Article 16
Lorsqu'une opération TIR sera effectuée par un véhicule routier ou par un ensemble
de véhicules, une plagque rectangulaire portant 1l'inscription "TIR" et ayant les
caractéristiques mentionnées & l'annexe 5 de la présente Convention sera placée & 1l'svant,
et une autre identique & 1l'arridre du véhicule routier ou de l'ensemble de véhicules.

Ces plaques seront disposées de fagon & &tre bien visibles et elles seront amovibles

Article 17

1. Un seul carnet TIR sera établi par véhicule routier, ou par conteneur. Un carnet TIR
unique pourra cependant &tre établi pour un ensemble de véhicules ou pour plusieurs
conteneurs chargés sur un seul véhicule routier ou sur un ensemble de véhicules. Dans

ce cas, le manifeste des marchandises du carnet TIR devra reprendre séparément le contenu
de chaque véhicule faisant partie d'un ensemble de véhicules ou de chaque conteneur.

2. Le carnet TIR sera valable pour un seul voyage. 11 contiendra au moins le nombre

de volets détachables de prise en charge et de décharge nécessaire pour le transport

en cause.

Article 18

Une opération TIR pourra comporter plusieurs bureaux de douane de départ et de
destination, mais, sauf autorisation de 14 Partie contractante ou des Parties
contractantes intéressées,

a) les bureaux de douane de départ devront &tre situés dans un seul pays;

b) les bureaux de douane de destination ne pourront pas 8tre situés dans plus
de deux pays;

c) le nombre total des bureaux de douane de départ et de destination ne pourra

dépasser quatre.

Article 19
Les marchandises et le vélicule routier, l'ensemble de véhicules ou le conteneur
seront présentés avec le carnet TIR au bureau de douane de départ. Les autorités
douanidres du pays de départ prendront les mesures nécessaires pour s'assurer de
1'exactitude du manifeste des marchandises et pour 1'apposition des scellements
douaniers, ou pour le contrdle des scellements douaniers apposés sous la responsabilité

desdites autorités douanidres par des personnes diiment autorisées.



Article 20
Pour le parcours sur le territoire de leur pays, les autorités douaniéres pourront
fixer un délai et exiger que le véhicule routier, 1l'ensemble de véhicules ou le conteneur

suivent un itinéraire déterminé.

Article 21
A chaque bureau de douane de passage, ainsi qu'aux bureaux de douane de destination,
le véhicule routier, l'ensemble de véhicules ou le conteneur seront présentés aux fins

de contrfle aux autorités douaniéres avec le chargement et le carnet TIR y afférent.

Article 22
1. En régle générale et sauf dans le cas ol elles procéderaient & la visite des
marchandises en application du paragraphe 2 de l'article 5, les autorités dounaniéres
des bureaux de douane de passage de chacune des Parties contractantes accepteront les
scellements douaniers des autres Parties contractantes, sous réserve qu'ils soient
intacts. Toutefois, lesdites amtorités douaniéres pourront, si les nécessités du
contrdle 1'exigent, ajouter leurs propres scellements.
2. Les scellements douaniers ainsi acceptés par une Partie contractante bénéficieront

sur son territoire de la méme protection juridique que les scellements nationaux.

Article 23

Les autorités douaniéres ne doivent

- faire escorter, aux frais des transporteurs, les véhicules routiers, les
ensembles de véhicules ou les conteneurs sur le territoire de leur pays,

- faire procéder, en cours de route, au contrSle et & la visite du chargement
des véhicules routiers, des ensembles de véhicules ou des conteneurs

que dans des cas exceptionnels.

Article 24

8i, en cours de route ou & un bureau de douane de passage, des autorités douanidres
procédent & la visite du chargement d'un véhicule routier, d'un ensemble de véhicules
ou d'un conteneur, elles feront mention des nouvesux scellements apposés, ainsi que de
la nature des contrfles effectués, sur les volets du carnet TIR utilisés dans leur

pays, sur les souches correspondantes et sur les volets restant dans le carnet TIR.
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Article 25

Si un scellement douanier est rompu en cours de route, dans des cas autres que ceux
prévus aux articles 24 et 35, ou si des marchandises ont péri ou ont &té endommagées
sans gu'un tel scellement soit rompu, la procédure prévue & l'annexe 1 de la présente
Convention pour 1'utilisation du carnet TTR sera suivie, sans préjudice de 1'application
éventuelle des dispositions des législations nationales, et il sera dressé le

procés-verbal de constat inséré dans le carnet TIR.

Article 26

1. Lorsque le transport effectué sous carnet TIR emprunte sur une partie du trajet

le territoire d'un Etat qui n'est pas Partie contractante & la présente Conveytion,
1'opération TIR sera suspendue durant cette traversée. Dans ce cas les autorités
douanidres de la Partie contractante dont le territoire est ensuite emprunté accepteront
le carnet TIR pour la reprise de l'opération TIR sous réserve que les zcellements
douaniers et/ou marques d'identification soient demeurés intacts.

2. Il en sera de méme pour la partie du trajet au cours de laquelle le carnet TIR
n'est pas utilisé par le titulaire du carnet sur le territoire d'une Partie contractante
en raigson de l'existence de procédures plus simples de transit douanier ou lorsque
1'utilisation d'un régime de transit douanier n'est pas nécessaire.

3. Dans ces cas, les bureaux de douane ol 1l'opération TIR est interrompue ou reprise

seront considérés respectivement comme bureaux de passage & la sortie ou a 1'entrée.

Article 27

Sous réserve des dispositions de la présente Convention, et en particulier de
l'article 18, un autre bureau de douane de destination pourra &tre substitué & un

bureau de douane de destination initialement désigné.

A l'arrivée du chargement au bureau de douvane de destination, et 3 condition que
les marchandises goient alors placées sous un autre régime dovanier ou dédouanées pour
la consommation, la décharge du carnet TIR aura lieun sans retard.



1l.

c) DISPOSITIONS RELATIVES AUX TRANSPORTS DE MARCHANDISES
PONDEREUSES OU VOLUMINEUSES

Article 29
1. Les dispositions de la présente section ne seront applicables qu'aux transports
de marchandises pondéreuses ou volumineuses telles qu'elles sont définies & 1l'alinda k)
de l'article premier de la présente Convention.
2. Lorsque les dispositions de la présente section sont applicables, le transport
de marchandises pondéreuses ou volumineuses peut, selon ce que les autorités du bureau
de douane de départ décident, s'effectuer avec des véhicules ou des conteneurs non
scellés. '
3. Les dispositions de la présente section ne seront appliquées que si, de l'avis des
autorités du bureau de douane de départ, il est possible d'identifier sans difficults,
grice a la description qui en est domnée, les marchandises pondéreuses ou volumineuses
transportées, ainsi que, le cas échéant, les accessoires transportés en méme temps,
ou de les munir de scellements douaniers et/ou de marques d'identification, de fagon 2
empécher toute substitution ou soustraction de ces marchandises sans qu'il en subsiste

des indices manifestes.

Article 30

Toutes les dispositions de la présente Convention auxquelles il n'est pas dérogé
par les dispositions particuliéres de la présente section sont applicables au *ransport

des marchandises pondéreuses ou volumineuses sous le régime TIR.,

Article 31

La responsabilité de l'association garante s'étendra non seulement aux marchandises
énumérées sur le carnet TIR, mais aussi aux marchandises qui, tout en n'étant pas
énumérées sur ce carnet, se trouveraient sur le plateaun de chargement ou parmi les
marchandises énumérées sur le carnet TIR.

Article 32

Le carnet TIR utilisé devra porter sur sa couverture et sur tous ses volets
1'indication "marchandises pondéreuses ou volumineuses" en caractéres gras, en anglais
ou en frangais.
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Article 33
Les autorités du bureau de douane de départ pourront exiger que des listes de
colisage, des photos, des plans, etc. qui s'avérent nécessaires pour l'identification
des marchandises transportées soient annexés au carnet TIR. Dans ce cas, elles
apposeront un visa sur ces documents, un exemplaire desdits documents sera attaché au
verso de la page de couverture du carnet TIR et tous les manifestes du carnet feront

mention desdits documents.

Article 34
Les autorités des bureaux de douane de passage de chacune des Parties contractantes
accepteront les scellements douaniers et/ou marques d'identification apposés par les
autorités compétentes des autres Parties contractantes. Elles pourront toutefois ajouter
d'autres scellements et/ou marques d'identification, et feront mention sur les volets du
carnet TIR utilisés dans leur pays, sur les souches correspondantes et sur les volets
restant dans le carnet TIR, des nouveaux scellements et/ou marques d'identification

apposés.
Article 35

Si, en cours de route ou & un bureau de douane de passage, les autorités douanidres
procédant 3 la visite du chargement sont amendes & rompre les scellements et/ou & enlever
les marques d'identification, elles feront mention sur les volets du carnet TIR utilisés
dans leur pays, sur les souches correspondantes et sur les volets restant dans le carnet TIR,

des nouveaux scellements et/ou marques d'identification apposés.

Chapitre IV
IRREGULARITES
Article 36
Toute infraction aux dispositions de la présente Convention exposera le contre-
venant, dans le pays ol l'infraction a été commise, aux sanctions prévues par la

législation de ce pays.

Article 37
Lorsqu'il n'est pas possible de déterminer le territoire sur lequel une
irrégularité a été commise, elle est réputée avoir été commise sur le territoire de la

Partie contractante ol elle a été constatée.
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Article 38
1. Chaque Partie contractante aura le droit d'exclure, temporairement ou & titre

définitif, du hénéfice des dispositions de la présente Convention, toute personne
coupable d'infraction grave aux lois ou réglements de douane a.pplicabiee aux transports
internationaux de marchandises.

2. Cette exclusion sera immédiatement notifide aux autorités douanidres de la Partie
contractante sur le territoire de laguelle la personne en cause est établie ou
domiciliée, ainsi qu'd la ou aux assocliation(s) garante(s) du pays dans lequel
1t'infraction aura été commise.

Article 39

Lorsque les opérations TIR sont reconnues régulidres par ailleurs :
1. Les Parties contractantes ne reléveront pas les différences mineures concernant
1'exécution des obligations relatives au délai ou & 1l'itinéraire.
2. De méme, les divergences entre les indications figurant sur le manifeste de
marchandises du carnet TIR et le contenu du véhicule routier, d'un ensemble de
véhicules ou du conteneur ne seront pas considérées comme des infractions & la charge
du titulaire du carnet TIR, au sens de la présente Convention, lorsqu'il asera apporté
la preuve, & la satisfaction des autorités compétentes, que ces divergences ne sont pas
dues 3 des erreurs commises en connaissance de cause ou par négligence lors du
chargement ou de 1'expédition des marchandises ou lors de 1'établissement dudit
manifeste.

e Article 40
8
Les Administrations douanidres & pays de départ et de destination ne retiendront m

pas & la charge du titulaire du carnet TIR les divergences qui seraient éventuellement
constatées dans ces pays lorsque ces divergenices concermeront respectivement les
régimes douaniers qui auront précédé ou qui auront suivi l'opération TIR et que le
titulaire dudit carnmet sera hors de cause.

Article 41
Lorequ'il est établi 3 la satisfaction des autorités douanidres que les

marchandises reprises au manifeste d'un carnet TIR ont péri ou ont été irrémédiablement
perdues par accident ou paxr force majeure, ou qu'elles sont manquantes pour des causes
tenant 3 leur nature, la dispense de paiement des droits et taxes normalement exigibles
sera accordée.
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Article 42

Sur demande motivée d'une Partie contractante, les autorités compétentes des
Parties contractantes intéressées par une opération TIR accepteront de commniquer
a4 celle-ci toutes les informations disponibles qui seraient nécessaires pour

1'application des dispositions des articles 39, 40 et 41 ci-dessus.

Chapitre V
NOTES EXPLICATIVES

Article 43
Les notes explicatives figurant aux annexes 6 et 7 (troisidme partie) donnent
1'interprétation de certaines dispogsitions de la présente Convention et de ses annexes.

Elles repremnent également certaines pratiques recommandées.

Chapitre VI
DISPOSITIONS DIVERSES

Article 44

Chaque Partie contractante octroiera des facilités aux associations garantes
intéressées en ce qui concerne %

a) le transfert des devises nécessaires au réglement des sommes réclamées par
les autorités des Parties contractantes en vertu des dispositions reprises a
1'article 8 de la présente Convention; et

b) le transfert des devises nécessaires au paiement des formules de carnet TIR
envoyées aux associations garantes par les associations étrangéres correspondantes

ou par les organisations internationales.

Article 45

Chaque Partie contractante fera publier la liste des bureaux de douane de départ,
de passage et de destination qu'elle aura désignés pour 1l'accomplissement des
opérations TIR. Les Parties contractantes dont les territoires sont limitrophes se
consulteront pour désigner d'un commun accord les bureaux frontiére correspondants et

les heures d'ouverture de ceux-ci.
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Article 46

1. Pour les opérations douanidres mentionnées dans la présente Convention, 1l'inter-
vention du personnel des douanes ne domnera pas lieu a redevance, exception faite des
cag ol cette intervention aurait lieu en dehors des jours, heures et emplacements
normalement prévus pour de telles opérations.

2. Dans la mesure du possible, les Parties contractantes faciliteront dans les

bureaux de douane les opérations douanidres relatives aux marchandises périssables.

Article 4T

1. Les dispositions de la présente Convention ne font obstacle ni & 1l'application
des restrictions et contréles dérivant des réglementations nationales et basés sur des
considérations de moralité publique, de sécurité publique, d'hygigne ou de santé
publique ou sur des considérations d'ordre vétérinaire ou phytopathologique, ni 4 la
perception des sommes exigibles du fait de ces réglementations.

2. Les dispositions de la présente Convention ne font pas obstacle 3 1l'application

d'autres dispositions nationales ou internationales réglementant les transports.

Article 48

Aucune disposition de la présente Convention n'exclut le droit pour les Parties
contractantes qui forment une union douaniere ou économique d'adopter des regles
particulidres concermant les opérations de transport au départ.ou 3 destination de
leurs territoires ou en transit par ceux-ci pour autant que ces rdgles ne diminuent pas
les facilités prévues par la présente Convention.

Article 49
La présente Convention ne fait pas obstacle & 1l'application des facilités plus
grandes que les Parties contractantes accordent ou voudraient accorder, soit par
des dispositions unilatérales, soit en vertu d'accords bilatéraux ou multilatéraux,
sous réserve que les facilités ainsi accordées n'entravent pas 1'application des
dispositions de la présente Convention, et en particulier le fonctionnement des
opérations TIR.

Article 50

Les Parties contractantes se communiqueront mutuellement, sur demande, les infor-
mations nécessaires A 1l'application des dispositions de la présente Convention,
notamment celles relatives & 1'agrément des véhicules routiers ou des conteneurs,
ainsi qu'aux caractéristiques techniques de leur construction.
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Article 51

Les annexes 4 la présente Convention font partie intégrante de la Convention.
Chapitre VII
DISPOSITIONS FINALES

Article 52
Signature, ratification, acceptation, approbation et adhésion

1, Tous les Etats Membres de 1'Organisation des Nations Unies ou membres de l'une de
ses institutions spécialisées ou de 1'Agence internationale de 1l'énergie atomique, Parties
au statut de la Cour internationale de Justice, et tout aubre Btat invité par 1'Assemblée
générale de 1'Organisation des Nations Unies, peuvent devenir Parties contractantes i 1la
présente Convention :

a) en la signant, sans réserve de ratification, d'acceptation ou d'approbation;

b) en déposant un instrument de ratification, d'acceptation ou d'approbation apréds
1'avoir signée sous réserve de ratification, d'acceptation ou d'approbationy ou

¢) en déposant un instrument d'adhésion.
2, la présente Convention sera ouverte du ler janvier 1976 jusqu'au 31 décembre 1976
inclus, & 1'0Office des Nations Unies & Gendve, & la signature des Etats visés au
paragraphe 1 du préstnt article. Aprés cette date, elle sera ouverte 34 leur adhésion.
3. Les unions douanigres ou économiques peuvent également, conformément aux dispo-
sitions des paragraphes 1 et 2 du présent article, devenir Parties contractantes 3 la
présente Convention en méme temps que tous leurs Etats membres ou i n'importe quel
moment aprds que tous leurs Etats membres sont devenus Parties contractantes & ladite
Convention. Toutefolis, ces unions n'awront pas le droit de vote.
4. Les instruments de ratification, d'acceptation, 4'approbation ou d'adhésion seront

déposés auprés du Secrétaire général de 1'Organisation des Nations Unies.

Article 53
Entrée en vigueur

1. La présente Convention entrera en vigueur six mois aprés la date & laquelle cing
des Etats mentiomnés au paragraphe 1 de l'article 52 1l'auront signée sans réserve de
ratification, d'acceptation ou d'approbation, ou auront déposé leur instrument de

ratification, d'acceptation, d'approbation ou d'adhésion.
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2. Aprds que cing des Etats mentionnés au paragraphe 1 de l'article 52 1l'auront signée
sans réserve de ratification, d'acceptation ou 4'approbation ou auront déposé leur
instrument de ratification, d'acceptation, d'approbation ou d'adhésion, la présente
Convention entrera en vigueur, pour toutes les nouvelles Parties contractantes, six mois
aprés la date du dépdt de leur instrument de ratification, d'acceptation, d'approbation
ou d'adhésion.

3. Tout ingtrument de ratification, d'acceptation, d'approbation ou d'adhésion déposé
aprés l'entrée en vigueur d'un amendement & la présente Convention sera considéré comme
s'appliquant au texte modifié de la présente Convention.

4. Tout instrument de cette nature déposé aprés l'acceptation d'un amendement mais
avant son entrée en vigueur sera considéré comme s'appliquant au texte modifié de la

présente Convention & la date de 1'entrée en vigueur de 1'amendement.

Article 54

Dénonciation
1. Toute Partie contractante pourra dénoncer la présente Convention par notification
adressée au Secrétaire général de 1'Organisation des Nations Unies.
2. La dénonciation prendra effet quinze mois aprés la date & laquelle le Secrétaire
général en aura regu notification.
3. La validité des carnets TIR pris en charge par le bureau de douane de départ
avant la date & laguelle la dénonciation prendra effet ne sera pas affectée par cette
dénonciation et la garantie des associations garantes reestera effective selon les

conditions de la présente Convention.

Article 55
Extinction
Si, aprés l'entrée en vigueur de la présente Convention, le nombre des Etats qui
sont Parties contractantes se trouve ramené & moins de cing pendant une période
quelconque de douze mois consécutifs, la présente Convention cessera de produire ses
effets 4 partir de la fin de ladite période de douze mois,

Article 56
Abrogation de la Convention TIR (1959)

1. A son entrée en vigueur, la présente Convention abrogera et remplacera, dans les

relations entre les Parties contractantes & la présente Convention, la Convention TIR

(1959).
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2. Les certificats d'agrément délivrés pour les véhicules routiers et les conteneurs
selon les conditions de la Convention TIR (1959) seront acceptés, dans la limite de leur
délai de validité, ou sous réserve de renouvellement, pour le transport de marchandises
sous scellement douanier par les Parties contractantes 3 la présente Convention, pourvu
gue ces véhicules et ces conteneurs continuent de remplir les conditions selon

lesquelles ils avaient 8té agréés & 1'origine.

Arlicle 5T
Reéglements des différends

1. Tout différend entre deux ou plusieurs Parties contractantes touchant 1'interpré-
tation ou l'application de la présente Convention sera, autant que possible, réglé par
voie de négociation entre les Parties en litige ou d'une autre maniére.

2. Tout différend entre deux ou plusieurs Parties contractantes concernant 1'interpré-~
tation ou l'application de la présente Convention qui ne peut &tre réglé de la manidre
prévue au paragraphe 1 du présent article sera soumis, & la requéte de l'une d'entre
elles, & un tribunal arbitral composé de la fagon suivante : chacune des parties au
différend nommera un arbhitre et ces arbitres désigneront un antre arbitre qui sera
président. Si, trois mois aprés avoir regu une requéte, l'une des parties n'a pas
désigné d'arbitre, ou si les arbitres n'ont pu choisir un président, l'une quelconque

de ces parties pourra demander au Secrétaire général de 1'Organisation des Nations Unies
de procéder & la nomination de l'arbitre ou du président du tribunal arbitralg

3. La décision du tribunal arbitral constitué conformément aux dispositions du
paragraphe 2 aura force obligatoire pour les parties au différend.

4., Le tribunal arbitral arré&tera son propre réglement intérieur.

5. Les décisions du tribunal arbitral seront prises & la majorité.

6. Toute controverse qui pourrait surgir entre les parties au différend au sujet de
1'interprétation et de 1l'exécution de la sentence arbitrale pourra &tre portée par

1l'une des parties devant le tribunal arbitral qui a rendu la sentence pour &tre jugée

par lui.
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Article 58

Régerves
1. Tout Etat pourra, au moment ol il signera ou ratifiera la présente Convention
ou y adhérera, déclarer qu'il ne se considdre pas 1ié par les paragraphes 2 & 6
de 1l'article 57 de la présente Convention. Les autres Parties contractantes ne
seront pas liées par ces paragraphes envers toute Partie contractante qui aura
formulé une telle réserve.
2. Toute Partie contractante qui aura formulé une réserve conformément au
paragraphe 1 du présent article pourra & tout moment lever cette réserve par une
notification adressée au Secrétaire général de 1'Organisation des Nations Unies.
3. A l'exception des réserves prévues au paragraphe 1 du présent article, aucune

régerve & la présente Convention ne sera admise.

Article 59

Procédure d'amendement de la présente Convention

1, La présente Convention y compris ses annexes pourra &tre modifiée sur proposition
d'une Partie contractante suivant la procédure prévue dans le présent article.

2. Tout amendement proposé & la présente Convention sera examiné par un Comité de
gestion composé de toutes les Parties contractantes conformément au Réglement intérieur
faisant l'objet de l'annexe 8. Tout amendement de cette nature examiné ou élaboré au
cours de la réunion du Comité de gestion et adopté par le Comité & la majorité des
deux tiers de ses membres présents et votants sera communiqué par le Secrétaire général
de 1'Organisation des Nations Unies aux Parties contractantes pour acceptation.

3. Sous réserve des dispositions de 1l'article 60, tout amendement proposé communiqué
en application des dispositions du paragraphe précédent entrera en vigueur pour toutes
loe Partico contractantes trois mois aprés l'expiration d'une période de douze mois
suivant la date & laquelle la communication a &té faite, si pendant cette période
aucune objection & 1'amendement proposé n's été notifide au Secrétaire général de
1'Organisation des Nations Unies par un Etat qui est Partie contractante.

4. 5i une objection & 1'amendement proposé a été notifide conformément aux
dispositions du paragraphe 3 du présent article, 1l'amendement sera réputé ne pas

avoir été accepté et n'aura aucun effet.
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Article 60

Procédure spéciale d'amendement des amnexes 1, 2, 3, 4, 5, 6 et 7

1. Tout amendement proposé aux annexes 1, 2, 3, 4, 5, 6 et 7, examiné conformément
aux dispositions des paragraphes 1 et 2 de 1'article 59, entrera en vigueur 3 une
date qui sera fixée par le Comité de gestion au moment de son adoption, & moins qu'a
une date antérieure, que fixera le Comité de gestion au méme moment, un cinquiéme
des Etats qui sont Parties contractantes ou cing Etats qui sont Parties contractantes,
si ce chiffre est inférieur, aient notifié au Secrétaire général de 1'Organisation
des Nations Unies qu'ils élévent des objections contre 1'amendement. Les dates
visées au présent paragraphe seront fixées par le Comité de gestion 2 la majorité
des deux tiers de ses membres présents et votants.

2. A son entrée en vigueur, un amendement adopté conformément & la proceédure
prévue au paragraphe 1 ci-dessus remplacera, pour toutes les Parties contractantes,

toute disposition précédente & laquelle il se rapporte.

Article 61

Demandes, communications et objections

Le Secrétaire général de 1l'Organisation des Nations Uniesg informera toutes les
Parties contractanteg et tous les Etats visés au paragraphe 1 de l'article 52 de
la présente Convention, de toute demande, communication ou objection faite en vertu

des articles 59 et 60 ci-dessus et de la date d'entrée en vigueur d'un amendement.

Article 62

Conférence de révision

1. Un Etat qui est Partie contractante pourra, par notification adressée au
Secrétaire général de 1'Organisation des Nations Uhies, demander la convocation

d'une conférence & 1l'effet de réviser la présente Convention.

2. Une conférence de révision, & laquelle seront invités toutes les Parties contrac-
tantes et tous les Etats visés au paragraphe 1 de l'article 52, sera convoquée par le
Secrétaire général de 1'Organisation des Nations Unies si, dans un délai de six mois &
compter de la date & laguelle le Secrétaire général de 1'Organisation des Nations Unies
aura communiqué la notification, un quart au moins des Etats qui sont Parties contrac-
tantes lui signifient leur assentiment 3 la demande.



21.

3. Une conférence de révision & laquelle seront invités toutes les Parties contrac-
tantes et tous les Etats visés au paragraphe 1 de l'article 52 sera convoquée également
par le Secrétaire général de 1'Organisation des Nations Unies dés notification d'une
requéte & éet effet du Comité de gestion. Le Comité de gestion décidera s'il y a lieu de
formuler une telle requéte & la majorité de ses membres présents et votants.

4. S5i une conférence est convoquée en application des dispositions des paragraphes 1
ou 3 du présent article, le Secrétaire général de 1'Organisation des Nations Unies en
avisera toutes les Parties contractantes et les invitera 3 soumettre, dans un délai de
trois mois, les propositions qu'elles voudraient voir examiner par la conférence. Le
Secrétaire général de 1'Organisation des Nations Unies fera tenir & foutes les Parties
contractantes 1l'ordre du jour provisoire de la conférence et les textes de ces propositions

Trois mois au moins avant la date d'ouverture de la conférence.

Article 63

Notifications

Outre les notifications et communications prévues aux articles 61 et 62, le
Secrétaire général de 1'Organisation des Nations Unies notifiera & tous les Etats visés
3 llarticle 52

a) les signatures, ratifications, acceptations, approbations et adhésions au
titre de 1l'article 523

b) 1les dates d'entrée en vigueur de la présente Convention conformément &
1'article 53;

o) les dénonciations au titre de 1l'article 54;

d) l'extinction de la présente Convention au titre de l'article 55;

e) les réserves formulées au titre de 1l'article 58.

Article 64

Texte authentique

Aprés le 31 décembre 1976, l'original de la présente Convention sera déposé auprés
du Secrétaire général de 1'Organisation des Nations Unies, qui en transmettra des copies

certifides conformes & ~hacune des Parties contractantes et & chacun des Etats visés au

paragraphe 1 de l'article 52, qui ne sont pas Parties contractantes.
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EN FOI DE QUOI, les soussignés, & ce dlment autorisés, ont signé la présente
Convention.

FAIT A Genéve, le quatorze novembre mil neuf cent soixante-guinze en un seul

exemplaire, en langues anglaise, frangaise et russe, les trois textes faisant
également foi.
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Annexe 1

MODELE DU CARNET TIR
Le carnet TIR est imprimé en frangais, & l'exception de la page 1 de la
couverture dont les rubriques sont également imprimées en anglais; les "Régles relatives
a4 1l'utilisation du carnet TIR" sont reproduites en version anglaise & la page 3% de

ladite couverture.
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(Nom de I'Organisation internationale)

CARNET TIR" mesmmm

1. Valable pour prise en charge par le bureav de douane de départ JusqQu'au ..................ccresririoccenrnrnnnee.. INCIUS
Valid for the acceptance of goods by the Customs office of departure up to and Including

20 DBNVIO DA ||| et eeie e s R SRR e et

Issued by
e Eben e e senn ATl B SRS R T o SO, LG £ S s A
Holder
5 TS
4, Signature du délégué de I'association 6. Signature du seorétalre
émettrice de l'organisation Internationale :
et cachet de cette assoclatlon : Signature of the secretary of the Imternational
Signature of authorized officlal of the organization :
issuing assoclatlion and stamp of that
assoclation :
T
3
{
\
\\

VISP L

(A rempilr evant ['utllisallon par te titulalre du camst / To be completed before use by the holder of the camet)

6. Pays de dépan
Country of departure

7. Pays de destination
Country/Countries of destination (%)

8. No(s) d'immatriculation du (des) véhioule(s) routier(s) (')
Registratlon No(s). of road vehicle(s) (*)

9. Certlficat(s) d'agrément du (des) véhicule(s) routier(s) ‘gl’o ot date) (V)
Certificate(s) of approval of road vehicle(s) (No. and date) (%)

10. No(s) d'identification du (des) contenaur(s) (')
Identification No(s). of container(s) (")

11. Observallone diversea
Remarks

12. Signaturs du ttulalre du camet :
Signature of the carnet holder:

() BiHer Ia mention Inutlle.
Strike out whichever does not apply

* Vair ‘,"E:“ 1 de la Convention TIR, 1978, élaborée sous lea auspices de la Commission économigue des Nations Unies
pour ["Europe.

'goo annex 1 of the TiA Convention, 1976, prepared under the auspices of the UnHied Nations Economlic Commission for
urope.
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10.

11.

12.

13.

14,

16.

16.

REGLES RELATIVES A L’UTILISATION DU CARNET TIR
A. Généralités

Emission : Lo camet TIR sera 8mis dans le pays de déparnt ou dans le pays oi le titulaire est établl ou domiclilé.

Langue: Le carnet TIR ast Imprimé en frangals, & I'axception de la page 1 de la couvertura dont les rubriques sont
également imprimées en anglals ; les « Ragles relatives a I'utilisation du carmet TIR» sont reproduites en version anglaisa
4 la page 3 de ladite couverture. Par allleurs, des feuillets supplémentalred donnant une traduction em d’autres langues
du texte imprimé peuvent étre ajoutés.

Valldité : i carnet TIR demeure valable jusqu'a I'achévement de I'opération TIR au bureau de douane de dastination,
pour autant qu'll ait été pris en charge au bureau de douane de départ dans le délal fixé par {'assoclation &mettrice
(rubrique 1 de la page 1 de lf_‘gowrg:m ot rubrique 4 des volets).

(XY o 7
Nombre de carnets : ll";am’ établl un seul carnet TIR pour un ensemble de véhlcules (véhicules couplés) ou pour plu-
Zleurs c;:mteneura chargés soit sur un seul véhicule solt sur un ensemble de véhlcules (volr également la régle 10d) cl-
essous).

Nombre de bureaux de douans de départ et de destination: Les transports effectués sous le couvert d'un carmst TIR
peuvent comporter plusleurs bureaux de douane de départ et de destination, mals sauf autorlsation :

a) les bureaux de douane de départ devront &tre situds dans le méme pays ;
b) les bureaux de douane de destination ne pourront pas &tre slués dans plus de deux pays;

¢) le nombre total des bureaux de douane de départ et de destination ne pourra dépasser 4 (volr également Ja régle
10 e cl-dessous).

Nombre de feulllets : S| ls transport comporte un seul bureau de douane de départ et un seul bureau de douane de
destination, le carnet TIR devra comporter au moins 2 feulllets pour le pays de départ, 3 feulilets pour le pays de destl-
nation, puis 2 feulllets pour chaque autre pays dont le territoire est empruntd. Pour chaque bureau de douane de départ
ou de destination supplémentaire, 2 autres feuillets, respectivement 3 autres feulllets, seront nécessalres; en outre, Il
faudra ajouter 2 feulllets sl les bureaux de douane de destination sont situés dans deux pays différents.

Présentation aux bureaux de douane: Lo carnet TIR sera présentd avec le véhlcule routler, 'ensemble de véhicules,
le ou les conteneurs & chacun des bureaux de douane de départ, de passage et de destinallon. Au dernler bureau de
douane de départ, la signature de I'agent et le timbre & date du bureau de douane dolvent 8tre apposés au bas du
manifeste de tous les volets & uliliser pour {a sulte duv transport (rubrique 19).

B. Maniére de remplir le carnet TIR

Grattage, surcharge: Le camet TIR ne comportera nl grattage nl surcharge. Toute rectiflcation devra btre effectuée
en bittant les Indications erronées et en ajoutant, le cas échéant, {es Indicatlons voulues. Toute modification devra étre
approuvée par son auteur et visée par les autoritds douanléres.

Indication relative & Vimmatriculation : Lorsgue les dispositions nationales ne prévolent pas ['Immatriculation des remor-
ques et saml-remorques, on indiquera, en lleu et ptace du No dimmatriculation, la No d'ldentification ou de fabrication.

Maniteste :

a) Le manlfeste sera rempll dans la langue du pays de départ, & moins’ que les autorltés douanléres n'autorisent I'usage
d'une autre langue. Les autoritds douanidres des aulres payas empruntés se réservent 18 drolt d'en exiger une tra-
duction dans leur langue. En vue d'dviter des relards qul pourralent résulter de cette exigence, Il est conselllé au
transporteur de se munir des traductlons nécessaires.

b) Les Indicallons portées sur e manifesie devraient éire dactylographiées ou polycoplées de manlére qu’elles solent
nettement lisibles sur tous lea feulllets. Les feulllets lllisibles seront refusés par lea autorités douantdves.

c) Lorsqu'll n'y a pas assez d'espace pour Inscrire sur le manifeste toutes les marchandises transportées, des feulilles-
annexes, du méme modéle que e manifeste ou des documents commerciaux comportant toutes les Indications du
manifeste, peuvent &ire atiachées aux volets. Dans ce cas, tous les volets devront porter des Indications sulvantes :
1) nombre des feullles-annexes (case 10),

li) nombre et nature des colls ou des objets alnsl que le polds brut total des marchandises énumérées sur ces
feullles-annexes (cases 11 a 13). '

d) Lorsque le camet TIR couvre un ensemble de véhicules ou plusleurs conteneurs, le contenu de chaque véhicule ou
de chaque conteneur sera Indlqué séparément sur e manlfeste. Cette indication devra &tre précédée du No d'im-
matriculation du véhicule ou du No d'identification du conteneur (rubrique 11 du mani{este).

a) De méme, 8'll y a plusieurs bureaux de douane de départ ou de destination, les Inscriptions relatives aux marchan-
dises prises en charge ou destindes A chaque bureau de douane seront nettement séparées les unes des autres
sur le manifeste.

Listas de colizage, photos, plans, etc.: Lorsque, pour I'identification des marchandises pondéreuses ou volumineuses, les
autorités douanidres exigeront que de tels documents solent annexés au carnet TIR, ces demlers seront visés par les
autorités douanldres et attachés A la page 2 de la couverture du carmet. Au surplus, une mentlon de ces documents
sera falte dans la case 10 de tous les volets.

Signalusre : Tous les volets (rubriques 16 e! 17) saront dalds et signés par le tltulalre du carnet TIR ou par son repré-
sentant.

C. Incidents ou accidents

S'il arrive en cours de route, pour uns cause fortulte, qu'un scellement dougnler solt rompu ou que des marchandises
périssent cu solent endommagées, le transporteur s'adressera Immédiatement aux autorités douanldres s'll s‘en trouve
A proximité ou, & défaut, A d'autres eutorités compétentes du pays ol Il se trouve. Ces dernléres établiront dans le
plus bref délal le procés-verbal de constat flgurant dans le carnet TIR.

En cas d'accldent nécessltant le transbordement sur un autre véhlcule ou dans un autre conteneur, ce transbordement
ne peut s'effectusr qu'en présence de l'une des autorités désignées A la régle 13 cl-dessus. Ladite autorlté établira
le procés-verbal de constat. A molns que le carnet ne porte la mention «marchandises pondéreuses ou volumineuses »,
le véhicule ou conteneur de substitution devra &tre agréé pour le transport de marchandises sous scellements douaniers.
En plus, §l sera scelld ot le scellement apposé sera Indiqué dans le procés-verbal de constat Toutefols, 8l aucun véhi-
cule ou conteneur agréé n'est disponible, le transbordement pourra 8tre effectué sur un véhicule ou dans un conteneur
non agréé, pour autant qu’ll offre des garanties suffisantes. Dans ce demler cas, les autorités douanléres des pays
sulvants apprécleront si elles peuvent, alles aussi, lalsser continuer dana ce véhicule ou conteneur le transport sous le
couvert du camet TIR.

En cas de péril Imminent nécessitant le déchargement Immédiat, partlel ou total, le transporteur peut prendre des me-
sures de son propre chaf sans demander ou sans altendre I'intervention des autorités visées & -a rdgle 13 cl-dessus.
Il aura alors & prouver qu'll a d0 agir ains! dans Vintérét du véhicule ou conteneur ou de son chargement et, aussitot
aprés avolr pris les mesures préventives de premldre urgence, avertira une des autorités visées A la rdgle 13 ci-dessus
pour falre constater les faita, vérifler le chargement, aceller le véhicule ou conteneur et établir le procds-verbal de
constat.

Le procés-verbal de constat restera joint au carnet TIR jusqu'au bureau de douane de destination.

Il est recommandd aux assoclations de fournlr aux transporteurs, oulre e modéle Inséré dans le camet TIR (ul-méme,
un certaln nombre de formules de P.V. de constat rédigées dans la ou les langues des pays & traverser.
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du CARNET TIR

1. Prls en oharge par le bureau da douane de

2. Sous le No

3. 8cellementa ou marques d'identliiastion apposés
4 G 8oellemants ou marquas d'ldentiflcation reconnus Intacts

5. Divers (I{indralre §Ixé, bureau ol le transport dolt &tre préasents, eto.) .

0. Signaturs do I'sgent 61 timbee
4 date du buttau de dovans

VOLET N° 1

. CARNET TIR \ R\

2. Bureau(x) de douane de départ

3. Délivré par (nom de I'azsoclation 4mettrioe)

4. Valable pour prise en cherge par le bureau de douana de départ

Jusqu'au Inclus

Pour usage offictel

6. Titulalre du cemet {(nom, adresse, pays)

6. Paya de départ 7. Pays de destination

8. No{s) d'lmmetriculallon dy {des) véhloulea(s) routler(z)

9. Certilicay(s) d‘agrément {No et date)

MANIFESTE DE MARCHANDISES

10. Doouments |olnta au manifeste

11. @) Gompantiiment(s) de
chargsment ou
contenaur(s)

b) Merques ¢t Nos
des oolle ou objets

12. Nombre et nature des colls ou ob|ets ; déalgnation des marchandlses

13. Polds brut | V8 Scellaments ou
en kg marques d'ldantifi-
ostion apporde,
{nombre, ldentifi-
catlon)

14, Total des cofls figurant Nombre 18
sur la manlfesta

Destination :
1. Bureau da douana 18.

2. Bureau de douana

8. Bureau de douane

Je ~artifia que les Indicalions sous
rubriques 1 & 14 ¢i-dessus som
exaries M complies

Lisu ot date

17. Bignature du titutaire
ou de son représsniant

PP

19. Bureav de douane de départ
Signature de I'agent ot Uimbre A date
du bureau de douane

20. Certificat de prise en charge (bureau de douans de départ
ou de pessags d’antrde)

(] 21. Sosilements ou marques 2. Détal de tranalt

d'ldentlflostion reconnua intacts

23. Enreglstré par le bureau de douane do sous le No

24. Divers (itinéralre fixé, bureau ob Is trenaport dolt 8tre présantd, ato.)

25, Signature de I'agent
ot timbre A& dete du bureau de douene




'a,(\ne‘t T{p. hc ven
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SOUCHE N° 2 {pages paires, vert)

du CARNET TIR

1. Arrivée constatée par la bureau de douans ds

2. [] Scellemants ou marquea d’ldentifioation reconnus Inlacts

3. Déohargd

4. Nauvenux scellements apposés

................... colls ou objeta (comme stipuld sur le manifests)

6L BBOINGS: ..o v s e S TSR A BT S M TSI T e e e e e e . mAAAE AR RSt

8. Slgnature de I'agent ol timbes
4 date du buresu de dovane

VOLET N° 2

+ CARNET TIR \W \\\\\\\

2. Bureau(x) de douane de départ

3. Déllvré par (nom de I'asaoolation émettrice)

4. Valable pour priee en charge par le bureau de douans de départ

Jusqu'su Inolus

Pour usage officlel

5. Titutalre du carnet (nom, adresas, pays)

6. Pays de dépant 7. Pays de deslinallon

8. No(s) d'immatriculation du (des) véhlcule(s) routler(s)

9. Cerificat(s) d’'agrément (No et date)

MANIFESTE DE MARCHANDISES

10. Documents Jofnts au manl{este

sur |e maonlleste
Destlnation :

2. Bureau de douane

3. Buresu do douane

20. Certifioal de prise en charge (bureau de dousne de dépert
ou de passage d'entrée)

11. a) Compartimeni(s) de 12. Nombre et nature des colis au abjets ; désignation des marchandises 13, Polds brul 10. Sae"otl\or:’lsldnu i
matques d'identifR-
chargernent ou en kg cation appotés.
contensurfe) (nombre, dentifi-
b) Marques et Nas ¢alion)
dea colla ou cobjsts
14. Total des colls flgurant Nombre 18, Jo oertifte que les indications sous 19. Bureau de dousne de an

rubriques 1 4 14 ci-dassus sont
axacles of compliles

1. Bureau de douane 18. Lleu et date

17. Slgnature du titulaire
ou de son représentant

dén.
Signature de I'ngant et timbre A date
du bureau de douane

26. Cerilllcat de décharge (bureau de douane ds passage de sortle
ou de destination)

0O 21. Scellements ou marques
d‘identification reconnys Intacts

2. Délal de transit

O 27- Scellements ou marques d'ldentlfication reconnus Intagte

23. Enreglstré par le bureau de douane de sous le No

2. Nombre de colls déchargés

24. Divers (I\lnéralre {Ix8, buresu o le transpont dolt 8tre présents, elo.)

25. Slgnature de l'apent
ot Umbre A date du bureau de douans

29. Alésarven

30, Signature de 1'epent
ot timbre & dete du bureau de douane
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VOLET DESTINE EXCLUSIVEMENT,
en tant que de besoin, au bureau
de douane de destination

o §
VOLET N° 2 (n..) » CARNET TIR \WR\\\\\\
2. Bureaw(x) de douane de déparnt 3. Déllvré par (nom de )'association émeatirics)
1 2.
4. Valabla pour priss sn ohacgs pac le bureau de douans de départ
O s B Jusqu'au inclus
Pour usage officlel 5. Titutalra du carnet (nom, adresss, pays)
8. Pays de dépan 7. Pays de destlnation
8. No(s) d'immatrioulation du (des} véhicule(s) routier(s) 10. Documents Jointa au manifeste
9. Certlficat(s) d’agrément (No et date)
11. 8) Compartiment(s) de 12. Nombre ot nature des colls ou objets ; ddsignation des marchandises 13. Poids brut 18, aultcment.nou
chargement ou on kg marques d'identifi-
calion apposés,
conteneur(s) (nombra, ldendifi-
b) Marques et Nos catlon)
des colls ou objata
7
14. Total des colls figurant Nombre 18 Jo certifie que les Indications sous 19. Bureau de dousne de départ
sur le manlifeste rubviques 1 4 14 ci-desaur sont Signature de I"agent et limbre & dale
Destination : maciss 6l complbies du bureau de dousns
1. Bureau de douans 16, Lisu et date
17. Signature du tltulaire
ou de 80N représsntan
2. Bureau de dousne
. Bureau de douene P S SO G S PO T . e e M s
20. Caritfical de prise en charge (bureau de douans de départ 26. Cestificat de décharge [d>ureau de douans de passage de sortle
ou de pesssge d'antrée) ou de destination)
O 21. Scellements ou marques 22. Délnl de transit O 27. Scellements ou marquea d'identification reconnus Intacts
d’Identification reconnus Intacte
23. Envegistrd par le bureay de douane de souale No | 29. Nombre de colls déchargés
24. Divera (Itinéralre fIxé, bureau ad le transport dolt 8tre présentsd, eto.) 29. Résorves
28. Signature de ('agent 30. Signature de I'spent
ot timbre A date du bureau de douane ‘.‘ :: ot timbre A date du burssu de douans
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Procés-verbal de constat (i)

atabll sn sppllcation de I'artiole 25 de la Convention TIR
(volr &galemamt les réglea 13 A 17 relalives & )'utdisetion du camet TIR)

2. Bureaulx) de dousne de départ 2 %\\W
CARNET TIR \)
3, D&ilvrd par
4. No(s) d'immatriculation du/des véhicule{s) routier(s) 6. Titulnire du carnet
No(s) d'identiflcation du/des conteneur(s)
6. Leo(s) scollament(s) douanisr(s) est/sont Intacye) non Intact(s) 8. Obwservations
O W
7. Le(s) compartiment(s) de chargement Intact{s) non Intact(s)
ou canleneur(s) est/sont a O
8. (] Aucune marohandiee ns ssmbie manquer (] Les marchandises désipndes dans les rubriquss 10 & 13 manquent (M)
ou sont détruites (D) comma Indiqué dans la rubrique 12
10. a) Compariiment{s) de 11. Nombre et nature des colis ou objats : 12 13. Observallions (Indlquer notamment
chargement ou désignation des marchandises Moud tes quantités manquantes ou détrultes)
contaneur(s)

b} Marques et Nos
dea colls ou ob)ets

14. Date, {lsu ot olrconstances de |'acoident

18. Meaures prises pour que I'opération TIA pulsse se pouvrsulvre
] apposition de nouveaux scellements : ROMDI® ..............ccccoveens carectéristiquea _ ...
[ tmnsbordement des marchandisss (volr rubrique 18 ol-apris)
[ autres

16. Bl les marchendises ont été tranabordées : curactésletiques dwdes véhicule{s) routier(s) ou du/des conteneur(s) de substitution

No d‘Immatriculation Agréd No du oartificat Nombre st ceractésristiques
oul non d'agrément des ecellements apposés -
a) véhloule d O e i | e
o d'ldentifleation
b) comteneur o O S S
0 ) ] v

7. Autarité ayant établl le présent proche-verbal 18. Viea du proohain bureau de douane touché par le transport TIR




10.

11.

12,

13.

14.

15.

1e.
17.
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RULES REGARDING THE USE OF THE TIR CARNET
A. General

lasua: The TIR carnet may be issued either in the countrty of departure or In the country In which the holder ls
established or resldent.

Language : The TIR camet i3 printed in French except for page 1 of the cover where tha items are also printed In
Enghsh ; this page la a translation of the « Rules regarding the use of the TIR carnet= glven In French on page 2 of
the cover. Additional sheets giving a transiation of the printed text may elso be Insened.

Validity : The TIR carnel remains vatld untii the completion of the TIR operation at the Customs office o dastination,
provided that it has been taken under Customs control at the Customs office of departure within the tlme-limit set by
the lssulng assoclation (ltem 1 of page 1 of thecc ver and Iltem 4 of the vouchars).

Number of carnets: Only one TIR carnet be required for & combination of wehicles (coupled vehlcles) or for
several containers loaded elther on a single vehicle or on a combination of vehicles (see also nde 10 (d) below).

Number of Customs offices of departure and Cusiome offlces of destination : Transport under cover of a TIR camet
may (nvolve several Customs offlces of departure and destination, but, unless otherwise authorlzed :

{(a) the Customs offlces of departure must be sltuated In the same country;
(b) the Customs offices of desiination may not be sluated In more than two countrles ;
{c) the total number of Cusioms offices of departure and destination may not excead four (see aiso rute 10 (@) below).

Number of forms : Where thare I8 only one Customs offlce of departure, and one Customs office of destination, the TIR
carnet must contaln at least 2 sheeis for the country of departure, 3 sheets for the country of destination and 2 shests
for each country traversed. For each addltional Customs office of departure 2 extra sheets and for each addlilonal
Customs oftice of destination 8 extra sheets shall be requited ; In additlon, there must be 2 more sheels If the Customs
offlces of destination are sltuated In two different countrles.

Pressntatlon at Customs offices: The TIR carnet shall be presented with the road vehicle, comblnation of vehlcles.
or contalner(s) at each Gustoms office of departure, Customs offlce en route and Customs offlce of destination. At the
last Customs offlce of departure, the Customs Offlcer shall slgn and date stamp ltem 18 below the manlfest on all vou-
chera to be used on the remalndar of the Journay.

B. How to fill in the TIR carnet

Erasures, over-wilting: No erasures or over-wrling shall be made on the.TIA carnet. Any corrections shall be made by
crossing out the Incorrect particidars and adding, ) necessary, the required particulars. Any changa shall be InitiaHed
by the person making It and endorsed by the Customs authorlties.

Information concerning registration : When natlonal leglslation does not provide for registration of trallers and semd-
trailers, the Identiflcation or manufacturer's no. shall be shown Instead of the raglstration no.

The manlfest :

(a) The manifest must be completed In the language of the country of departure, unleas the Customs authorities allow
another language to be used. The Customs authorltles of the other countrles traversed reserve the right to require
its translation Into thelr own language. In order to avold delays which might ensua from thlg requirement, carrlers
are advised to supply the driver of the vehicle with the raequisite tranglations.

(b) Tha Information on the manifest ahould be typed or multicopled in such a way as to be clearly leglble on all the
sheets. lllagible sheets will not be accepted by the Customs authoritles.

(c) When thers ls not enough space in the manifest to enter all the goods carrled, separate sheets of the same
model as the manllest or commercial documents providing all the informatlon requlred by the manlfest may be
attachad to the vouchevs. In such cases, all the vouchera must contain the foflowing pariculars :

(1) the number of sheets attached (box 10)
(il) the number and type of packages or articles and the total gross welght of the goods listed on the attached
sheets (boxes 11 to 13).

(d) When the TIR carnet covers a combination of vehlcles or several contalners, the contents of each vehicle or

each container shall be Indicated separately on the manifest This information shall be preceded by the registra-

tlon no. of the vehlcle or the fidentlfication no. of the contalner (ltem 11 of the manlfest).

Likewise, If there are several Customs offlces of depariure or of destination, the entrles concerning the goods

taken undar Custoins control at, or Intended for, each Customs office shall be clearly separated from each other

on the manlfest

Packing lists, photographs, plans, etc.: When such documents are required by the Customs sauthorities for the identlfl-
cation of heavy or bulky goods, they shall be endorsed by the Customs sauthoritles and attached to page 2 of the co-
ver of the carnet. In addition, a reference shall be made to these documents In box 10 of all vouchera.

Signature : All vouchers (ftems 16 and 17) must be dated and signed by the holder of the TIR carnet or hls agent.

(e

C. Incidents or accidents

In the event of Customs seals being broken or goods being destroyed or damaged by accldent en route the carrier
shall Iimmediately comtact the Customs authoritles, if there are any near st hand, or, If not, any other competent
authorities of the country he Is In. The authorltles concerned shall draw up with the minimum dalay the certlfled
report which Is contalned In the TiR carnet.

In the event of an accldent necessitating transfer of the load to another vehicle or another contalner, this transfer may
be carrled out only In the presance of one of the authorlties mentioned In rule 13 above, The eald authority shad draw
up the cenkled repon. Unless the carnel carrles the words = Heavy or bulky goods s, the vehicle or contalner substiu-
led must be one wapproved for the transport of goods under Customs seais, Furthermore, It shali be sealed and detalls
of the seal affilxed sehaell be Indicated in the certifled report. However, ¥ no approved vehlcle or contaler is avadable,
the goods may be transferred to an unapproved vehlcle or contelner; provided It atfords adequate sefeguards. In the
latter event, the Customs authorltles of succeeding countrles shall Judge whether they, teo, can alow the transport
under cover of the TIR carnet to continue in that vehicie or container.

In the event of imminant danger necessitating Immediate unloading of the whole or of part of the load, the carrler
may take actlon on his own initiative without requesting, or walting for actlon by the authoritles mentioned in rule 13
above, It shall then be for him to furnish proof that he was compefed to taka such actlon In the interests of the vehlole
or contalnar or of the load and, 8s eoon as he has taken such preventive measurea es the emergency may require, he
shall notlty one of the authoritiea mentioned In rule 13 abova In order that the facts may be verifiad, the load checked,
the vehicle or container sealed and the oertified report drawn up.

The certliled report shall remaln attacted to the TIR carnet until the Customs office of destination Is reached.

In addition to the model form Inserted In the TIR camet lself, assoclettons are recommended to furnish carriers with
a supply of carnlflad report forma in the language or languages of the countriea of transit,
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Annexe 2

REGLEMENT SUR LES CONDITIONS TECHNIQUES APPLICABLES AUX VEHICULES ROUTIERS
POUVANT ETRE ADMIS AU TRANSPORT INTERNATIONAL
50US SCELLEMENT DOUANIER

Axrticle premiex

Principes fondamentaux

Seuls pourront &tre agréés pour le transport international de marchandises, sous
scellement douanier, les véhicules dont le compartiment réservé au chargement est construit
et aménagé de telle fagon :

a) qu'aucune marchandise ne puisse 8tre extraite de la partie scellde du véhicule
ou y &tre introduite sans laisser de traces visibles d'effraction ou sans rupture du
scellement douanier;

b) qu'un scellement douanier puisse y &tre apposé de maniére simple et efficace;

c) qu'ile ne comportent aucun espace caché permettant de dissimuler des
marchandises;

d) que tous les espaces susceptibles de contenir des marchandises soient facilement

accessibles pour les visites douaniéres.

Article 2
Structure du compartiment réservé.au chargement

1. Pour répondre aux prescriptions de l'article premier du présent Réglement :

a) les éléments constitutifs du compartiment réservé au chargement (parois,
planchers, portes, toit, montants, cadres, traverses, etc.) seront assemblés goit au moyen
de dispositifs ne pouvant &tre enlevés et remis en place de 1l'extérieur sans laisser de
traces visibles, soit selon des méthodes ayant pour effet de constituer un ensemble ne
pouvant &tre modifié sans laisser de traces visibles. Si les parois, le plancher,
les portes et le toit sont constitués d'éléments divers, ces éléments devront répondre
aux mémes prescriptions et &tre suffisamment résistants;

b) 1les portes et tous autres systimes de fermeture (y compris les robinets, trous
d'homme, flasques, etc.) comporteront un dispositif permettant 1'apposition d'un
scellement douanier. Ce dispositif ne devra pas pouvoir &tre enlevé et remis en place
de l'extérieur sans laisser de traces visibles ni la porte ou la fermeture &tre ouverte,
gans rompre le scellement douanier. Ce dernier sera protégd de manitre adéquate. Les toits
ouvrants seront admis;
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c) les ouvertures de ventilation et d'écoulement seront munies d'un dispositif
empéchant d'avoir accts & 1'intérieur du compartiment réservé aun chargement. Ce dispositif
ne devra pas pouvoir &tre enlevé et remis en place de 1l'extérieur sans laisser de traces
visibles.

2. Nonobstant les dispositions de 1l'article premier, alinéa c) du présent Réglement,
les éléments constitutifs du compartiment réservé au chargement qui, pour des raisons
pratiques, doivent comporter des espaces vides (par exemple, entre les cloisons d'une
paroi double), seront admis. Afin que ces espaces ne puissent &tre utilisés pour y
dissimuler des marchandises :

i) si le revétement intérieur du compartiment recouvre la paroi sur toute sa hauteur
du plancher au toit ou, dans d'autres cas, si l'espace existant entre ce
revétement et la paroi extérieure est entidrement clos, ledit revé&tement devra
&tre posé de telle sorte qu'il ne puisse pas &tre démonté et remis en place
sans laisser de traces visibles; et

ii)  si le revétement ne recouvre pas la paroi sur toute sa hauteur et si les espaces
qui le séparent de la paroi extérieure ne sont pas entierement clos, et dans tous
les autres cas ol la construction engendre les espaces, le nombre desdits
espaces devra &tre réduit au minimum et ces espaces devront &tre aisément
accessibles pour les visites douaniéres.

3.  Les lucarnes seront autorisées & condition qu'elles goient faites de matériaux
suffisamment résistants et qu'elles ne puissent &txre enlevdes et remises en place de
1'extérieur sans laisser de traces visibles. Toutefois, le verre sers admis, mais dans

ce cas la lucarne sera pourvue d'un grillage métallique fixe ne pouvant &tre enlevé de
1'extérieur; la dimension des mailles du grillage ne dépassera pas 10 mm.

4. Les ouvertures aménagées dans le plancher & des fins techniques, telles que graissage,
entretien, remplissage du sablier,ne seront admises qu'a condition d'é&tre munies d'un
couvercle qui doit pouvoir &tre fixé de telle manidre qu'un accés de l'extérieur au

compartiment réservé au chargement ne soit pas possible.

Article 3

Véhicules bachés

1. Les véhicules bachés satisferont aux conditions des articles premier et 2 du présent
Reglement dans la mesure ou elles sont susceptibles de leur &tre appliquées. Ils seront

en outre conformes aux dispositions du présent article.
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2. La biche sera soit en forte toile, soit en tissu recouvert de matiere plastique ou
caoutchouté, non extensible et suffisamment résistant. Elle sera en bon &tat et confec-
tionnée de manigre qu'une fois placé le dispositif de fermeture, on ne puisse avoir acceks
au compartiment réservé au chargement sans laisser de traces visibles.

3. Si la béAche est faite de plusieurs piéces, les bords de ces pikces geront repliés
1'un dans l'autre et assemblés au moyen de deux coutures éloignées d'au moins 15 mm.

Ces coutures seront faites conformément au croquis n° 1 joint au présent Réglement;
toutefois, lorsque, pour certaines parties de la bache (telles que rabats et angles
renforcés), il n'est pas possible d'assembler les pidces de cette fagon, il suffira de
replier le bord de la partie supérieure et de faire les coutures conformément aux

croguis n® 2 ou n° 2 a) joints au présent Réglement. L'une des coutures ne sera visible
que de 1l'intérieur et la couleur du fil utilisé pour cette couture devra &tre de couleur
nettement différente de la couleur de la béche ainsi que de la couleur du fil utilisé
pour l'autre couture. Toutes les coutures seront faites & la machine.

4. Si la bAche est en tissu recouvert de matiere plastique et faite de plusieurs pizces,
ces pigces pourront également &tre assemblées par soudure conformément au croquis n°® 3
joint au présent Réglement. Le bord d'une pigce recouvrira le bord de 1l'autre sur une
largeur d'au moing 15 mm. La fusion des pikces sera assurée sur toute cette largeur.

Le bord extérieur d'assemblage sera recouvert d'un ruban de matidre plastique, d'une
largeur d'au moins 7 mm,qui sera fixé par le méme procédé de soudure. I1 sera imprimé sur
ce ruban, ainsi que sur une largeur d'au moins 3 mm de chaque cdté de celui-ci, un relief
uniforme et bien marqué. La soudure sera faite de telle maniére que les pidces ne puissent
8tre sépardes, puis réassemblées, sans laisser de traces visibles.

5 Les raccommodages s'effectueront selon la méthode illustrée au croquis n° 4 joint au
présent Réglement, les bords seront repliés 1l'un dans l'autre et assemblés au moyen

de deux coutures visibles et distantes d'au moins 15 mm; la couleur du fil visible de
1'intérieur sera différente de celle du fil visible de 1'extérieur et de celle de la
béche; toutes les coutures seront faites & la machine. Lorsque le raccommodage d'une
biche endommagée prés des bords doit 8tre opéré en remplagant la partie abimée par une
piéce, la couture pourra aussi s'effectuer conformément aux prescriptions du paragraphe 3
du présent article et du crogquis n° 1 joint au présent Réglement. Les raccommodages des
baches en tissu recouvert de matidre pléstique pourront également &tre effectués suivant
la méthode décrite au paragraphe 4 du présent article mais, dans ce cas, le ruban devra

étre apposé sur les deux faces de la bAche, la pidce étant posée sur la face interne.
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6. a) La biche sera fixée au véhicule de fagon & répondre strictement aux conditions
de 1'article premier, alinéas a) et b), du présent Réglement. La fermeture en sera assurée
par :
i) des anneaux métalliques apposés au véhicule;
ii) des oeillets pratiqués dans le bord de la bAche;
iii) un lien de fermeture passant dans les anneaux par-dessus la biche et restant
visible & 1l'extérieur sur toute sa longueur.
La biche recouvrira des éléments solides du véhicule sur une distance d'au moins 250 mm
mesurés a partir du centre des ammeaux de fixation, sauf dans les cas ol le systeéme de
congtruction du véhicule emp8cherait par lui-méme tout accés au compartiment réservé
au chargement.
b) Lorsque le bord d'une bache doit &tre attaché de manidre permanente au véhicule,
1'assemblage sera continu et réalisé au moyen de dispositifs solides.
7. La bache sera supportée par une superstructure adéquate (montants, parois, arceaux,
lattes, etc.).
8. Lt'intervalle entre leos anmeaux et entre les oeillets no dépassera pas 200 mm. Les
oeillets seront renforcés.
9. Seront utilisés comme liens de fermeture :
a) des cibles d'acier d'un diamétre d'au moins 3 mm; ou
b) des cordes de chanvre ou de sisal d'un diamétre d'au moins @ mm entourées d'une
gaine en matigre plastique transparente non extensible,
Les c8bles pourront &tre entourés d'une gaine en matidre plastique transparente non
extensible.
10. Chaque cible ou corde devra 8tre d'une seule piéce et mmni d'un embout de métal dur
4 chaque extrémité. Le dispositif d'attache de chague embout métallique devra comporter
un rivet creux traversant le céble ou la corde et permettant le passage du lien du
scellement douvanier. Le cible ou la corde devra rester visible de part et d'autre du
rivet creux, de fagon qu’il soit possible de s'assurer que ce clble ou cette corde est
bien d'une seule pidce (voir le croquis n° 5 joint au présent Reglement).
1l. Aux ouvertures servant au chargement et au déchargement pratiquées dans la bAche,
les deux bords de la bache se chevaucheront de fagon suffisante. En outre, leur fermeture
sera assurée par

a) un rabat cousu ou soudé conformément aux paragraphes 3 et 4 du présent articles



Annexe 2
page 5

b) des anneaux et des oeillets satisfaisant aux conditions du paragraphe 8 du
présent article; et

¢) une lanidre faite d'une matidre appropriée, d'une seule pidce et non extensible,
d'au moins 20 mm de largeur et 3 mm d*épaisseur, passant dans les ammeaux et retenant
ensemble les deux bords de la bAche ainsi que le rabat; cette laniere sera fixée a
1'intérieur de la bdche et pourvue d'un oeillet pour recevoir le céble ou la corde visé
au paragraphe 9 du prément article.
Lorsqu'il existe un dispositif spécial (chicane, etc.) emp@chant d'avoir accis au
compartiment réservé au chargement sans laisser de traces visibles, un rabat ne sera

pas exigé.
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Croguis n° 1
BACHE FAITE DE PLUSIEURS PIECES ASSEMBLEES PAR COUTURE
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Vue de 1l'extérieur
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Couture (fil de couleur
différente de celle
de la biche et de
celle de 1l'autre
couture)

Couture
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Croquis n°® 2
BACHE FAITE DE PLUSIEURS PIECES ASSEMBLEES PAR COUTURE
Couture d'angle Couture

Vue de
1'extérieur

Vue de
1'intérieur Couture (fil de couleur différente
de celle de la baAche et de celle de
1'autre couture)

e S

Coupe a—al

Fil visible de 1l'intérieur
seulement et de couleur
différente de celle de la
bache et de celle de
1tantre couture

40 mm
environ
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BACHE FAITE DE PLUSIEURS PIECES ASSEMBLEES PAR COUTURE

Couture d'angle

Couture

Vue de l'extérieur

e

r.-"' ‘\Couture (fi1 de*couleur différente =
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A0 mm
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différente de celle de la biche ‘~\\\\\\
et de celle de 1'autre couture
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BACHE FAITE DE PLUSIEURS PIECES ASSEMBLEES PAR SOUDURE

Vue de 1l'extérieur

Ruban de matiére plastique

Coupe a-al

Les cotes sont
en millimétres

Vue de l'intérieur
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Croquis n°® 4
RACCOMMODAGE DE LA BACHE
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1 P DI \§\
N
Coupe a=a A NI e 1
............ a 7
Intérieur
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au moins

*/ Les fils visibles de 1'intérieur devront &ire de couleur différente de celle
dea fils visibles de 1l'extérieur, et de relle de 1a bhAche.
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Croguis n° 5
SPECIMEN D!'EMBOUT

1. Vue latérale : Recto

Rivet creux pour le passage du lien
du scellement douanier (dimensions
minimales de l'ouverture :

largeur 3 mm, longueur 11 mm) Cable ou corde

Gaine en matiére
plastique
trangparente

Rivet plein

Embout dc
métal dur

Trou pour la fermeture
par le transporteur

2. Vue latérale : Verso
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Annexe 3

PROCEDURE D'AGREMENT DES VEHICULES ROUTIERS REPONDANT AUX CONDITIONS TECHNIQUES
PREVUES DANS LE REGLEMENT IE L'ANNEXE 2

GENERALITES
l. Les véhicules routiers peuvent €tre agréés selon l'une des procédures suivantes :
a) soit individuellement,
b) soit par type de conetruction (eérie de véhioules routiers).
2. L'agrément donnera lieu & la délivrance d'un certificat d'agrément conforme au
modele de l'annexe 4. Ce certificat sera imprimé dans la langue du pays de délivrance
et en frangais ou en anglais. Il sera accompagné, lorsque l'autorité qui a délivré
1l'agrément 1'aura estimé utile, de photographies ou de dessing authentifiés par cette
autorité. Le nombre de ces documents sera alors porté par cette autorité dans la
rubrique No 6 du certificat.
3. Le certificat devra se trouver & bord du véhicule routier.
4. Les véhicules routiers seront présentés tous les deux ans, aux fins de vérification
et de reconduction éventuelle de 1l'agrément, aux autorités compétentes du pays d'immatri-
culation du véhicule, ou, en cas de véhicules non immatriculés, du pays dans lequel le
propriétaire ou l'usager est domicilié.
5. Si un véhicule routier ne satisfait plus aux conditions techniques prescrites pour
son agrément, il devra, avant de pouvoir &tre utilisé & nouveaun pour le transport de
marchandises sous le couvert de carnets TIR, &tre remis dans 1'état qui lui avait valu
1l'agrément, de manidre & satisfaire & nouveau & ces conditiong techniques.
6. Lorsque les caractéristiques essentielles d'un véhicule routier sont modifiées, ce
véhicule ne sera plus couvert par l'agrément accordé et devra recevoir un nouvel
agrément de l'autorité compétente avant de pouvoir &tre utilisé pour le transport de
marchandises sous le couvert de carnets TIR.
7. Les autorités compétentes du pays d'immatriculation du véhicule, ou dans le cas
de véhicules ne nécessitant pas d'immatriculation, les autorités compétentes du pays
ou le propriétaire ou l'utilisateur du véhicule est établi, peuvent, le cas échéant,
retirer ou renouveler le certificat d'agrément ou délivrer un nouveau certificst
d'agrément dans les circonstances énumérées 3 l'article 14 de la présente Convention

et aux paragraphes 4, 5 et 6 de la présente annexe.
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PROCEDURE D'AGREMENT INDIVIDUEL

8. L'agrément individuel est demandé & l'autorité compétente par le propriétaire,
1l'exploitant ou le représentant de 1'un ou de l'autre. L'autorité compétente procéde
au contrSle du véhicule routier présenté en application des régles générales prévues
aux paragraphes 1 & 7 ci-~dessus, s'assure qu'il satisfait aux conditions techniques
prescrites & l'annexe 2 et délivre, aprés agrément, un certificat conforme au modidle

de 1l'annexe 4.

PROCEDURE D'AGREMENT PAR TYPE DE CONSTRUCTION (SERIES DE VEHICULES ROUTIERS)

9. Lorsque les véhicules routiers sont fabriqués en série selon un méme type de
construction, le constructeur pourra demander l'agrément par type de construction &
1'antorité compétente du pays de fabrication.

10. Le constructeur devra indiquer, dans sa demande, les numéros ou les lettres
d'identification qu'il attribue au type de véhicule routier dont il demande 1'agrément.
11. Cette demande devra &tre accompagnée de plans et d'une spécification détaillée de
la construction du type de véhicule routier & agréer.

12. Le constructeur devra s'engager par écrit :

a) & présenter.i l'autorité compétente ceux des véhicules du type en cause qu'elle
désire examiner;

b) & permetire & l'autorité compétente d'examiner d'autres unités & tout moment
au cours de la production de la série du type considéré;

¢) A informer 1l'autorité compétente de toute modification des plans ou des
spécifications, quelle qu'en soit 1l'importance, avant d'y procéder;

d) &4 porter sur les véhicules routiers, en un endroit visible, les numéros ou
lettres d'identification du type de construction, ainsi que le numéro d'ordre de chaque
véhicule dans la série du type considéré (numéro de fabrication);

e) & tenir un état des véhicules fabriqués selon le type agréé.

13. L'autorité compétente indiquera, le cas échéant, les modifications & apporter au
type de construction prévu pour pouvoir accorder l'agrément.

14. Aucun agrément par type de construction ne sera accordé sans que l'autorité compé-
tente ait constaté, par l'examen d'wn ou plusieurs véhicules fabriqués selon ce type de
construction, gue les véhicules de ce type satisfont aux conditions techniques prescrites

3 l'annexe 2.
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15. L'autorité compétente notifiera par écrit au constructeur sa décision d'agrément du
type. Cette décision sera datée, numérotée, et désignera avec précision 1'autorité qui
1'a prise.
16. L'autorité compétente prendra les mesures nécessaires pour délivrer, pour chaque
véhicule construit en conformité avec le type de comstruction agréé, un certificat
d'agrément diment visé par ses soins.
17. Le titulaire du certificat d'agrément devra, avant toute utilisation du véhicule,
pour le transport de marchandises sous le couvert de carnets TIR, compléter, en tant
que de besoin, le certificat d'agrément par :
- 1'indication du numéroc d4'immatriculation attribué aun véhicule (rubrique No 1), ou
- lorsqu'il s'agit d'un véhicule non soumis & 1'immatriculation, 1'indication de
son nom et du sidge de son établissement (rubrique No 8).
18. Lorsqu'un véhicule ayant fait 1l'objet d'un agrément par type de construction est
exporté vers un autre pays, Partie contractante & la présente Convention, aucune nouvelle

procédure d'agrément ne sera exigée dans ce pays du fait de 1'importation.

PROCEDURE D'ANNOTATION DU CERTIFICAT D'AGREMENT

19. Lorsqu'un véhicule agréé, transportant des marchandises sous le couvert d'un
carnet TIR, présente des défauts d'importance majeure, les autorités compétentes des
Parties contractantes pourront, soit refuser au véhicule l'autorisation de poursuivre
son voyage sous le couvert d'un carnet TIR, soit permettre au véhicule de continuer son
voyage sous le couvert d'un carnet TIR sur leur propre territoire en prenant les mesures
de contr8le appropriées. Le véhicule agréé devra &tre remis en état dans les moindres
délais et, au plus tard, avant toute nouvelle utilisation pour le transport sous le
couvert d'un carnet TIR.

20. Dans chacun de ces deux cas, les autorités douanigres porteront une mention
appropriée & la rubrique No 10 du certificat d'agrément du véhicule. Lorsque le véhicule
aura été remis dans un état qui Jjustifie l'agrément, il sers présenté aux autorités
compétentes d'une Partie contractante qui valideront & nouveau le certificat en ajoutant
& la rubrique No 1l une mention annulant les annotations précédéntes. Aucun véhicule
dont le certificat porte une mention & la rubrique No 10 en vertu des dispositions
précitées ne pourra étre utilisé & nouveaun pour le transport de marchandises sous le
couvert d'un carnet TIR tant gu'il n'aura pas été remis en état et que les annotations

& la rubrique No 10 n'auront pas été annulées comme il est dit ci-dessus.
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21. Toute men%rtée sur le certificat sera datée et authentifiée par les autorités
_\cop:n,oe,

22. Lorsque les autorités douaniéres jugent qu'un véhicule présente des défauts

d'importance mineure qui ne créent aucun risque de fragude, la poursuite de 1l'utilisation

de ce véhicule pour le transport de marchandises sous le couvert de carnets TIR pourra

8tre autorisée. Le porteur du certificat d'agrément sera aviaé de cette défectuosité et

devra faire remettre son véhicule en état dans des délais raisonnables.
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Annexe 4
MODELE DU CERTIFICAT D'AGREMENT D'UN VEHICULE ROUTIER
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1
]
CERTIFICAT D'AGREHENT i
Yo ! OBSERVATIONS
' {réservé aux autorités compéientes)
IDENTIFICATION 10. Défauts constatés 11. Remise en état
Numéro d'immatriculation
Type du véhicule m
3
Fuméro de chéssis m
1
¥arque {ou nom du constructeur) Autorité Cachet Autorité Cachet
Autres caractéristiques
Nombre d'annexes Signature Signature
AGREFENT DEf n. R é
! . i1 tés - . i
Valeble jusqu'au 10 auts constates emise en état
D agrément individuel
D agrément par type de construction
(marquer d'une- croix la case appropriée)
Lieu {7 cachet |
! ; Autorité Cachet Autorité Cachet
Date “ “ !
] 1 iy
Signature " “ .w
H i o | Signature Signature
e e e e o S
1
TITULAIRE §seulement pour véhicules non waaweuwnswmmu ? | 10. Défauts constatés 11. Remise en état
-~ ¢ e
Kon et adresse 7 (ppogri€talre ou wtrbrsatewr) )
RENOUVELLEMENTS
Valalle jusquu Autorité Cachet futorité Cachet
Lieu
Date Signature Signature
Signature 12. Autres remarques
Cachet
AVIS IMPORTANT AU VERSC
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Annexe 5
PLAQUES TIR

1. Les plaques auront pour dimensions : 250 mm sur 400 mm.

2. Les lettres TIR, en caractdres latins majuscules, auront une hauteur de 200 mm
et leur trait une épaisseur d'au moins 20 wm. Elles seront de couleur blanche sur
fond bleu.
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Annexe 6

NOTES EXPLICATIVES
INTRODUCTION
i)  Conformément aux dispositions de l'article 43 de la présente Convention, les
notes explicatives domnent l'interprétation de certaines dispositions de la présente
Convention et de ses annexes. Elles reprennent également certaines pratiques recommandées.
ii) Les notes explicatives ne modifient pas les dispositions de la présente
Convention ou de ses annexes; elles en précisent simplement le contenu, la signification
et la portée.

iii) En particulier, eu égard aux dispositions de l'article 12 et de 1l'annexe 2 de
la présente Convention, relatives aux conditions techniques d'agrément des véhicules
routiers pour le transport sous scellement douanier, les notes explicatives précisent,
8'il y a lieu, les techniques de construction qui doivent étre acceptées par les Parties
contractantes comme répondant & ces dispositions. Elles précisent aussi, le cas échéant,
les techniques de construction qui ne satisfont pas & ces dispositions.

iv) Les notes explicatives permettent d'appliquer les dispositions de la présente
Convention et de ses annexes en tenant compte de 1'évolution technique et des exigences

d'ordre économique.

0 TEXTE PRINCIPAL DE LA CONVENTION
0.1 Article premier
0.1 1) Les exceptions (redevances et impositions) visées & 1'alinéa b) de

l'article premier s'entendent de toutes les sommes autres que les droits et
taxes pergus & l'importation ou & l'exportation par les Parties contractantes
ou & l'occasion de l'importation ou de l'exportation. Les montants de ces
sommes seront limités au colit approximatif des services rendus et ne consti-
tueront pas un moyen indirect de protection des produits nationaux ou une
taxe & cgractére fiscal pergue sur les importations ou les exportations.
repledances
‘ﬂl Ces fereemen%ﬂ et impositions compremnnent, entre autres, les versements
afférents
- aux certificats d'origine s'ils sont nécessaires pour le transit,
- aux analyses effectuées par les laboratoires des douanes & des fins
de contrdle,
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0.1 e)

0.1 e) i)

0.2
0.2-1

0.2-2

- aux inspections douaniéres et aux autres opérations de dédouanement
effectuées en dehors des heures ouvrables normales et des locaux
officiels du bureau des douanes,

- aux inspections effectuées pour des raisons d'ordre sanitaire,
vétérinaire ou phytopathologique.

On entend par ''carrosserie amovible" un compartiment de chargement qui
n'est doté d'aucun moyen de locomotion et qui est congu pour &tre transporté
sur véhicule routier, le chissis de ce véhicule et le cadre inférieur de la
carrosserie étant spécialement adaptés & cette fin.

Le terme "partiellement clos" tel qu'il s'applique & l'équipement viasé
4 1'alinéa e) i) de 1'article premier s'entend des engins généralement
constitués par un plancher et une superstructure délimitant un espace de
chargement équivalant & celui d'un conteneur clos. La superstructure est
généralement faite d'éléments métalliques constituant la carcasse d'un
conteneur. Ces types de conteneurs peuvent comporter également une ou .
plusieurs parois latérales ou frontales. Certains de ces conteneurs comportent
simplement un toit relié au plancher par des montants verticaux. Les
conteneurs de ce type sont utilisés, notamment, pour le transport des

marchandises volumineuses (voitures automobiles, par exemple).

Article 2

L'article 2 prévoit qu'un transport sous carmnet TIR peut commencer et se
terminer dans un méme pays & condition qu'il emprunte au cours du trajet
un territoire étranger. Rien ne g'oppose en pareil cas & ce que les autorités
douaniéres du pays de départ exigent, en plus du carmet TIR, un document
national destiné & assurer la libre réimportation des marchandises. I1 est
cependant recommandé que les autorités douanidres évitent d'exiger un tel
document et acceptent de le remplacer par une annotation spéciale sur
le carnet TIR.

Les dispositions de cet article permettent le transport de marchandises
gous le couvert d'un carnet TIR lorsqu'une partie seulement du trajet est
effectude par route. Elles ne précisent pas quelle partie du trajet doit &tre
effectuée par route et il suffit que cette partie se situe entre le début de

1'opération TIR et son achdvement. Cependant, en dépit des intentions de
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1'expéditeur au départ, il peut se produire pour des raisons imprévues, de
caractére commercial ou accidentel, qu'aucune partie du trajet ne peut &tre
effectuée par route. Dans ces cas exceptiomnels, les Parties contractantes
accepteront le carnet TIR et la responsabilité des associations garantes
demeurera engagde.

0.5 Axrticle 5
Cet article n'exclut pas le droit d'effectuer des contrdles des

marchandises par sondage, mais il fait ressortir que ces contrdles doivent
demeurer trés limités en nombre. En effet, le systéme international du
carnet TIR donne des garanties supplémentaires & celles présentées -par les
procédures nationales; d'une part, les indications du carnet TIR relatives
aux marchandises doivent correspondre aux mentions portées sur les documents
de douane éventuellement &tablis dans le pays de départ; d'autre part, les
pays de passage et de destination trouvent déja des garanties dans les
contrdles qui sont effectués au départ et qui sont Aa‘l’;‘i%:és par le vise du

-9
burean de douane de départ. (Voir aussi plus loin gu—sujet—4¢ l'article 19.) -

0.6.2 Article 6, paragraphe 2
D'aprés les dispositions de ce paragraphe, les autorités douanidres d'un

pays peuvent agréer plusifgf:; psglgzi:tz'?x&u%cune dé?]é]bg‘s ug_isumant la m

responsabilité découlant des carnets qu'elle a émis ou qu'ont
émis les associations dont elle est la correspondante.

00803 Article 8. M@E}e 2

I1 est recommandé aux sutorités douaniéres de limiter & une somme
équivalente & 50 000 dollars des Etats-Unis par carmet TIR le montant maximum
éventuellement exigible de 1l'association garante.

0.8.6 Article 8, paragraphe 6
1. A défaut de 1'existence, dans le carmet TIR, d'indications suffisamment

précises pour permetire de taxer les marchandises, les intéressés peuvent
spporter la preuve de leur nature exacte.

2. Si gucune preuve n'est apportée, les droits et taxes seront appliqués,
non pas & un taux forfaitaire sans relation avec la nature des marchandises,
mais au taux le plus élevé applicable au genre de marchandises couvertes par
les indications du carnet TIR.
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0.10

0.11
0.11-1

0.11-2

Le certificat de décharge du carnet TIR est considéré comme avoir été
obtenu abusivement ou frauduleusement lorsque 1'opération TIR a été effectude
au moyen de compartiments de chargenient ou de conteneurs modifiés fraudu-
leusement ou lorsque ont été constatées des manoeuvres telles que 1l'emploi de
documents faux ou inexacts, la substitution de marchandises, la manipulation
de scellements douaniers, ou lorsque ce certificat a été obtenu par d'autres

moyens illicites.

Article 11

Lorsqu'elles doivent prendre la décision de libérer ou non les marchan-
dises ou les véhicules, les autorités douanitres ne devraient pas se laisser
influencer par le fait que l'association garante est responsable du paiement
des droits, taxes ou intéréts de retard dus par le titulaire du carnet, si
leur législation leur donne d'autres moyens d'assurer la protection des
intéré&ts dont elles ont 1la charge.

Si 1'association garante est pride, conformément a la procédure prévue
a 1l'article 11, de verser les sommes visées aux paragraphes 1 et 2 de
l'article 8 et ne le fait pas dans le délai de trois mois prescrit par la
Convention, les autorités compétentes pourront exiger le paiement des sommes
en question sur la base de leur réglementation nationale, car il s'agit alors
d'une non-exécution d'un contrat de garantie souscrit par 1'association

garante en vertu de la législation nationale.

Article 15

La dispense de document douanier 4'importation temporaire peut créer
certaines difficultés lorsqu'il stagit de véhicules non soumis & 1'immatri-
culation tels que dans certains pays les remorques ou semi-remorques. Dans
ce cas, les dispositions de l'article 15 peuvent &tre respectées, tout en
garantissant aux autorités douaniéres une sécurité suffisante, en faisant
mention sur les volets n° 1 et n°® 2 du carnet TIR utilisés par le pays en
question et sur les souches correspondantes des caractéristiques (marques et

numéros) de ces véhicules.
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0.18
0.18-1

0. 18—2
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La disposition prévoyant gue le manifeste des marchandises couvertes
par le carnet TIR doit indiquer séparément le contenu de chagque véhicule
d'un ensemble de véhicules, ou de chaque conteneur, a uniquement pour objet
de faciliter le contrdle douwanier du contenu d'un seul véhicule ou d'un seul
conteneur. Cette disposition ne doit donc pas &tre interprétée avec une
rigueur telle que toute différence entre le contenu effectif d'un véhicule
ou d'un conteneur et le conteru de ce véhicule ou de ce conteneur, tel qu'il
est indiqué dans le manifeste, soit considérée comme une violation des
dispositions de la Convention. Si le transporteur peut prouver & la satis-
faction des autorités compétentes qu'en dépit de cette différence, toutes les
marchandises indiquées dans le manifeste correspondent au total des
marchandises chargées dans 1'ensemble des véhicules ou dans les conteneurs
couverts par le carnet TIR, on ne devra pas, en principe, considérer qu'il
y a violation des dispositions douaniéres.

Dans le cas de déménagements, on pourra faire application de la procédure
prévue au paragraphe 10 cf des régles relatives & 1'utilisation du carnet TIR
et on simplifiera raisonnablement 1'énumération des objets transportés.

Le bon fonctionnement du régime TIR implique que les autorités douanieres
d'un pays refusent qu'un bureau de sortie de ce pays soit désigné comme bureau
de destination pour un transport qui continue vers le pays voisin, égdlement
Partie contractante & la présente Convention, & moins que des raisons parti-
culigres ne justifient la demande.

1. Les marchandises doivent &tre chargées de telle fagon que le lot de
marchandises destiné & &tre déchargé au premier lieu de déchargement puisse
8tre retiré du véhicule ou du conteneur sans qu'il soit nécessaire de
décharger l'autre lot ou les autres lots de marchandises destinés & &tre
déchargés aux autres lieux de déchargement.

2. Dans le cas d'un transport comportant déchargement dans plusieurs
bureaux, il est nécessaire, dés qu'un déchargement partiel a eu lieu, d'en
faire mention sur tous les manifestes restants du carnet TIR dans la case 12
et d'y préciser en méme temps sur les volets restants et sur les souches

correspondantes que de nouveaux scellements ont été apposés.
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0.19

0.20

0.21
0.21-1

0.21-2

0.21-3

Article 1

L'obligation, pour le bureau de douane de départ, de s'assurer de
1'exactitude du manifeste de marchandises implique la nécessité de vérifier
au moins que les indications du manifeste relatives aux marchandises corres-
pondent & celles des documents d'exportation et des documents de transport
ou autres documents commerciaux relatifs & ces marchandises; le bureau de
douane de départ peut aussi examiner les marchandises en tant que de besoin.
Le bureau de douane de départ doit aussi, avant d'apposer les scellements,
vérifier 1'état du véhicule routier ou du conteneur et, dans le cas de
véhicules ou de conteneurs bachés, 1l'état des biches et des liens de
fermeture des béAches, ces accessoires n'étant pas compris dans le certificat

d'agrément.

Article 20

Lorsqu'elles fixent des délais pour le transport de marchandises sur
leur territoire, les autorités douaniéres doivent également tenir compte,
entre autres, des réglements particuliers auxquels les transporteurs doivent
se conformer, et notamment des réglements relatif's aux heures de travail et
aux périodes de repos obligatoire des conducteurs de véhicules routiers. Il
est recommandé que ces autorités douanidres ne fassent usage de leur droit

de fixer 1'itinéraire que lorsqu'elles le jugent indispensable.

Article 21

Les dispositions de cet article ne limitent en rien le pouvoir des
autorités douaniéres d'inspecter et de contréler tous les éléments du véhicule
autres que les compartiments de chargement scellés.

Le bureau de douane d'entrée peut renvoyer le transporteur au bureau de
douane de sortie du pays voisin lorsqu'il constate que le visa de sortie a
été omis ou n'a pas été correctement apposé dans ledit pays. En pareil cas,
le bureau de douane d'entrée insére dans le carnet TIR une note & 1l'intention
du bureau de douane de sortie correspondant.

Si, lors des opérations de contrdle, les autorités douaniéres préléevent
des échantillons de marchandises, elles doivent porter sur le manifeste des
marchandises du carnet TIR une annotation contenant toutes précisions utiles
sur les marchandises prélevées.
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Article 28

1. L'article 28 prévoit que la décharge du carnet TIR au bureau de desti-
nation doit avoir lieu sans retard, sous réserve que les marchandises soient
placées sous un autre régime douanier ou dédouandes pour la consommation.

2. DL'usage du carmet TIR dolt &tre limité aux fonctions qui lui sont
propres, c'est-a-dire le transit. Le carnet TIR ne doit pas servir, par
evxemple, & couvrir le atationnement des marchandises sons douane & desti-
nation. Si aucune irrégularité n'a été commise, le bureau de destination doit
décharger le carnet TIR dis que les marchandises reprises sur le carnet ont
été placées sous un autre régime douanier ou ont été dédouanées pour la
congsommation. Dans la pratique, cette décharge doit &tre effectuée apres

la réexportation immédiate des marchandises (cas, par exemple, de leur
embarquement direct dans un port maritime), ou dds qu'elles ont fait 1l'objet
a4 destination d'une déclaration de douane ou encore dés qu'elles ont &été
placées sous un régime douanier d'attente (par exemple, magasinage sous
douane) selon les rdgles en vigueur dans le payes de destination.

Article 29

I1 n'est pas requis de certificat d'agrément pour les véhicules routiers
ou les conteneurs transportant des marchandises pondéreuses ou volumineuses.
Il incombe néammoins au bureau de douane de départ de vérifier que les autres
conditions fixées dans cet article sont remplies pour ce genre de transport.
Les bureaux de douane des autres Parties contractantes accepteront la
décision prise par le bureau de douane de départ & moins qu'elle ne leur

paraisse en contradiction évidente avec les dispositions de cet article 29.

Article 38 he 1

Une entreprise ne devrait pas &tre exclue du bénéfice du régime TIR du

fait d'infractions commises & 1l'insu de ses responsables par l'un de ses

conducteurs.
Article 38, paragraphe 2

Lorsqu'une Partie contractante a été informée qu'une personne établie
ou domiciliée sur son territoire s'est rendue coupable d'une infraction sur
le territoire d'un pays étranger, elle n'est pas tenue de s'opposer & la
délivrance de carnets TIR & getde¢ personne en cause. pu

-
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0.39

0.45

2.2
2.2.1 a)

Axticle

L'expression "erreurs commises par négligence" vise des actes qui ne sont
pas commis délibérément et en pleine connaissance de cause mais qui résultent
du fait que des mesures raisonnables et nécessaires n'ont pas été prises pour

agsurer l'exactitude des informations dans un cas particulier.

Article 45

I1 est recommandé aux Parties contractantes d'ouvrir le plus grand nombre
possible de bureaux de douane aux opérations TIR, qu'il s'agisse de bureaux

intérieurs ou de bureaux frontiére.

ANNEXE 2
Article 2

Alinéa 1 a) - Assemblage des éléments constitutifs

a) Lorsque des dispositifs d'assemblage (rivets, vis, boulons et écrous,

etc.) sont utilisés, un nombre suffisant de ces dispositifs seront
rlacés de l'extérieur, traverseront les éléments assemblés et dépasseront
a4 1'intérieur ol ils seront fixés de manidre stre (par exemple, rivés,
goudés, bagués, boulonnés et rivés ou soudés sur 1l'écrou). Toutefois,
les rivets classiques {c'est-a-dire ceux dont la pose exige une inter-
vention de part et d'autre des éléments assemblés) pourront aussi &tre
placés de 1l'intérieur. Nonobstant ce qui précéde, le plancher des
compartiments réservés au chargement peut &tre fixé au moyen de vis
autotaraudeuses, de rivets insérés au moyen d'une charge explosive ou
de rivets autoperceurg,placés de 1l'intérieur et traversant A angle droit
le plancher et les traverses métalliques inférieures, & condition que,
gauf dans le cas des vis autotaraudeuses, certaines des extrémités
soient noyées dans la partie extérieure de la traverse ou soudées sur
elle.

b) L'autorité compétente détermine le nombre et la nature des dispositifs
d'assemblage qui doivent satisfaire aux conditions de 1'alinda a) de
la présente note, en s'assurant qu'il n'est pas possible de déplacer
et remettre en place les éléments constitutifs ainsi assemblés sans
laisser de traces visibles. Le choix et la pose des autres dispositifs

d'assemblage ne sont soumis & aucune restriction.

=
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Les dispositifs d'assemblage qui peuvent &tre enlevés et remplacéds sans
laisser de traces visibles par action sur un seul cdté, c'est-d-dire
sans qu'll soll nécessaire d'intervenir de part et d'autre des éléments
& assembler, ne seront pas admis au sens de 1'alinéa a) de la présente
note. Il s'agit, en particulier, des rivets & expansion, des rivets
"aveugles" et similaires.

Les modes d'assemblage décrits ci-dessus s'appliquent aux véhicules
spéciaux, par exemple aux véhicules isothermes, aux véhicules frigori-
fiques, et aux véhicules-citernes, dans la mesure ou ils ne sont pas
incompatibles avec les prescriptions techniques auxquelles ces véhicules
doivent satisfaire eu égard & leur utilisation. Lorsqu'il n'est pas
possible, pour deg raisons techniques, de fixer les éléments de la fagon

N

décrite & 1'alinda a) de la présente note les éléments constitutifs

N

pourront &tre assemblés au moyen des dispositifs visés & 1'alinda c)

de la présente note & condition gque les dispositifs utilisés sur la face

intérieure de la paroi ne soient pas accessibles de 1l'extérieur.

2.2.1 b) Alinéa 1 b) - Portes et autres systémes de fermeture

a)

Le dispositif permettant 1l'apposition du scellement douvanier doit :
i) &tre fixé par soudure ou & 1l'aide d'au moins deux dispositifs
d'assemblage conformes & 1l'alinéa a) de la note explicative
2.2.1 a); ou
ii) &tre congu de telle manidre qu'il ne puisse, une fois le compar-
timent réservé au chargement fermé et scellé, &tre enlevé sans
laisser de traces visibles.

I1 doit aussi :

iii) comporter des trous d'au moins 11 mm de diamdtre ou des fentes

d'au moins 11 mm de long sur 3 mm de large, et
iv)  présenter une sfireté égale quel que soit le type de scellement
utilisé.
Les charniéres, pentures, gonds et autres dispositifs d'attache des
portes, etc. devront &tre fixés conformément aux prescriptions de
1'alinéa a) i) et ii) de la présente note. De plus, les différentes
parties constitutives du dispositif d'attache (axes ou tiges des

charniéres ou des gonds, par exemple) seront agencées de manidre & ne
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pas pouvoir &tre enlevées ou démontées sans laisser de traces visibles
lorsque le compartiment réservé au chargement est fermé et scellé.
Toutefois, lorsque le dispositif d'attache n'est pas accessible de
1'extérieur, il suffira que la porte, etc., une fois fermée et scellée,
ne puisse &tre retirée de ce dispositif sans laisser de traces visibles.
Lorsque la porte ou le systeme de fermeture comporte plus de deux gonds,
geuls les deux gonds qui sont les plus proches des extrémités de la
porte dojvent 8tre fixds conformément aux prescriptions de
1'alinéa a) i) et ii) ci-dessus.
Exceptionnellement, dans le cas des véhicules munis de compartiments
calorifugés réservés au chargement, le dispositif de scellement douanier,
les charniéres et les autres piédces dont 1'enl2vement permettraif d'accéder
a 1'intérieur du compartiment réservé au chargement ou & des espaces dans
lesquels des marchandises pourraient &tre cachées, peuvent &tre fixées
aux portes de ce compartiment réservé au chargement par des boulons ou des
vis qui sont introduits depuis 1l'extérieur, mais qui ne satisfont pas par
ailleurs aux exigences de l'alinéa a) de la note explicative 2,2.1 a)
ci-dessus, sous réserve 3
i) que les pointes des boulons ou des vis soient ancrées dans une plaque
taraudée ou dans un dispositif semblable monté derrigre le pannean
extérieur de la porte, et
ii) que les t&tes d'un nombre approprié de ces boulons ou de ces vis
goient soudées au dispositif de scellement douanier, aux charnieres,
etc., de telle maniére qu'elles soient complétement déformées et que
1'on ne puisse enlever ces boulons ou ces vis sans laisser de traces
visible 1.
Le terme "compartiment calorifugé réservé au chargement" doit étre
interprété comme s'appliquant aux compartiments frigorifiques et

othermes xésexrvés aux chaxgements.

1/ Voir croquis n° 1 joint & cette annexe.
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Les véhicules comportant un nombre important de fermeturestelles que
vannes, robinets, trous d'homme, flasques, etc., seront aménagés de
maniere & limiter, autant que possible, le nombre des scellements
douaniers. A cet effet, les fermetures voisines les unes des autres
gseront relides par un dispositif commun exigeant un geul scellement
ou pourvues d'un couvercle répondant au méme but.

Les véhicules & toit ouvrant seront construits de maniére & limiter

autant que possible le nombre de gcellements douaniers.

Alinéa 1 c¢) - Ouvertures de ventilation

a)
b)

Leur dimension maximale ne devra, en principe, pas dépasser 400 mm.

Leg ouvertures qui pourraient permettre 1l'accés direct au compartiment
réservé au chargement seront obstruées par une toile métallique ou une
plague métallique perforée (dimension maximale des trous : 3 mm dans

les deux cas) et seront protégées par un grillage métallique soudé
(dimension maximale des mailles : 10 mm).

Les ouvertures ne permettant pas l'acceés direct au compartiment réservé
au chargement (grice 4 des systimes & coudes ou & chicanes, par exemple)
seront pourvues des mémes dispositifs, les dimensionsg des trous et
mailles pouvant toutefois aller jusqu'a 10 et 20 mm respectivement.
Lorsque des ouvertures seront pratiquées dans des biaches, les dispositifs
mentionnés & 1'alinéa b) de la présente note seront en principe exigés.
Cependant, les systémes d'obturation constitués par une plague métallique
perforée placée a 1l'extérieur et une toile métallique ou en autre
matidre, fixée & 1'intérieur, seront admis.

Des dispositifs identiques non métalliques pourront &tre admis & condition
que les dimensions des trous et des mailles soient respectées et que le
matérigu utilisé soit suffisamment résistant pour que ces trous ou ces
mailles ne puissent pas &tre agrandis sensiblement sans détérioration
visible. En outre le dispositif d'aération ne doit pas pouvoir &tre

remplacé en agissant d'un seul cdté de lg bache.
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2,2.1 ¢)-2 Alinda 1 ¢) - Ouvertures d'écoulement

2.5
2.3.3

2.3.6 a)

a)

b)

Leur dimension maximale ne devra pas, en principe, dépasser 35 mm.

Les ouvertures permettant l'acceés direct au compartiment réservé au
chargemenl seronl pourvues des dispositifls indiquds & 1'alinda b) de

la note explicative 2.2.1 ¢)-1 pour les ouvertures de ventilation.

Lorsque les ouvertures d'écoulement ne permettront pas 1'acces direct

au compartiment réservé au chargement, les dispositifs visés & 1'alinda b)
de la présente note ne seront pas exigés, & condition gque les ouvertures
golent pourvues d'un systéme slir de chicanes, [acilement accessible de

1'intérieur du compartiment réservé au chargement.

Article 3

Paragraphe 3 - Biches faites de plusicurs pitces

a)

b)

Les diverses piéces d'une m8me biche peuvent &tre faites de matériaux
différents, satisfaisant aux digpositions du paragraphe 2 de 1l'article 3
de l'aonnexe 2.

Dans la confection de la biche, toute disposition des piéces donnant des
garanties de sécurité suffisantes sera admise, a condition que
1'assemblage soit réglisé conformément aux prescriptions de 1l'article 3

de 1'annexe 2.

Alinda 6 a) - Véhicules & anneaux coulissants

Des anneaux de fixation en métal coulissant sur les barres métalliques

fixées aux véhicules sont acceptables aux fins du présent paragraphe

(voir croquis n° 2 joint & la présente annexe) & condition

a)

D)

que les barres soient fixées au véhicule a des intervalles maximaux

de 60 cm, de telle manigre qu'on ne puisse les enlever et leg remettre
en place sans laisser de traces visibles;

que les annegux soient faits d'une double boucle ou pourvus d'une barre
centrale et gqu'ils soient fabriqués d'une seule piece sans soudure;

que la bache soit fixée au véhicule d'une fagon qui satisfasse
strictement & la condition énoncée & 1'alinda a) de 1l'article premier

de l'annexe 2 & la présente Convention.
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Alinda 6 b) - Biches attachées de maniére permanente

Lorsqu’un ou plusieurs bords de la bache sont fixés di:%f:igfi¢zzzggggnte
ot
a la carrosserie du véhicule, la biche sera maintenue par uné bandeYde métal “l
I'd

ou de tout autre matériau approprié, ancrée & la carrosserie du véhicule par

des dispositife d'assemblage satisfaisant aux exigences de 1'alinéa a) de

la note 2.2.1 a) de la présente annexe.

Paragraphe 9 - C3bles de fermeture en acier avec Ame en textile

Sont admissibles, au titre de ce paragraphe, les cBbles constitués par
une ame en matidre textile entourde de six torons constitués uniquement de
fils d'acier et recouvrant entierement 1'dme, & condition que le diametre
de ces cables soit d'au moins 3 mm (sans tenir compte, éventuellement, d'une

gaine en matidre plastique transparente).

Alinda 11 a) - Rabat de tension des bAches

Sur de nombreux véhicules, la bAche est munie a ltextérieur d'un rabat
horizontal percé d'oeillets s'étendant le long de la paroi latérale du
véhicule. Ces rabats, appelés rabats de tension, sont destinés A permettre
de tendre la bAche & 1l'aide de cordes ou de dispositifs semblables. Ces rabats
ont été utilisés pour cacher des entailles horizontales pratigquées dans les
biches, qui permettaient d'accéder de maniére illicite aux marchandisesg
transportées dans le véhicule. C'est pourquoi il est recommandé de ne pas
autoriser 1'utilisation de rabats de ce type. Ils peuvent &tre remplacés
par les dispositifs suivants :

a) Tabats de tension d'un type semblable, fixés & 1'intérieur de la biche;
ou

b) petits rabats individuels percés chacun d'un oeillet, fixds sur la face
extérieure de la biAche et répartis & des intervalles tels qu'ils
permettent de tendre la biche de manidre satisfaisante.

Une agutre golution, poseible dane certains cae, conegiste 3 Sviter

1tutilisation des rabats de tension sur les bAches.
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2.3.11 c)
2.3.11 e)-1

2.3.11 ¢)-2

3.0.17

3,0.20

Alinéa 11 ¢) - lanidre des DbAches

Les matieres suivantes sont considérées comme convenant pour la
confection des laniéres :
a) cuirs
b) matidres textiles non extensibles, y compris le tissu plastifié ou
caoutchouté, & condition gu'elles ne puissent &tre soudées ou recons-
titﬁées apres rupture sans laisser de traces visibles. En outre la
matidre plastique de recouvrement des lanieéres sera transparente et sa
surface sera lisse.
Le dispositif faisant 1l'objet du croquis n® 3 joint 3 la présente
amnexe répond aux prescriptions de la derniére partie du paragraphe 11 de
l'article 3 de l'amnexe 2. Il répond aussi aux prescriptions du paragraphe 6

de 1l'article 3 de l'annexe 2.

ANNEXE 3

Procédure d'agrément

1. L'annexe 3% dispose que les autorités compétentes d'une Partie
contractante peuvent délivrer un certificat d'agrément pour un véhicule
fabriqué sur le territoire de ladite Partie et que ce véhicule ne sera soumis
& aucune procédure d'agrément supplémentaire dans le pays ou il est imma-
triculé, ou dans le pays ol son propriétaire est domicilié, selon le cas.

2. Ces dispositions ne visent pas & limiter le droit que les autorités
compétentes de la Partie contractante ol le véhicule est immatriculé, ou sur
le territoire de laquelle son propriétaire est domicilié, ont d'exiger la
présentation d'un certificat d'agrément, soit a 1'importation, soit ultérieu-
rement & des fins lides a 1'immatriculation ou au contrdéle du véhicule ou a

des formalités analogues.

Procédure d'annotation du certificat d'agrément

Pour annuler une mention relative & des défectuosités lorsque le
véhiculec aure été rcmis dans un état satiofaisant, il suffira dt'apposer, dans
la rubrique n° 11 prévue & cet effet, la mention "Défectuosités répardes',

le nom, la signature et le cachet de 1l'autorité compétente intéressée.
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page 16 Premiére variante :
Avineau & double
boucle
; : Barre
Croquis No 2 ~ .
métallique ))”

VEHICULES BACHES A ANNEAUX COULISSANTS

Cable de fixation

Deuxiéme variante

Anneau 3 barre
centrale

Points de fixation de la barre
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Croquis No 3
EXEMPLE DE DISPOSITIF DE FERMETURE D'UNE BACHE DE VEHICULE

Le dispositif reproduit ci-dessous répond aux prescriptions du dernier alinéa
du paragraphe 11 de l'article 3 de l'annexe 2. Il répond aussi aux prescriptions

du paragraphe 6 de l'article 3 de 1'annexe 2.

Baiche

Cable de fermeture

Anneaun de fixation

Partie de bache

Qeillets

Barre métallique, rivée
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Croguis No 4
DISPOSITIF DE FERMETURE D'UNE BACHE

Le dispositif reproduit ci-dessous répond aux prescriptions de 1'alinéa a) du

paragraphe 6 de l'articie 3 de 1'annexe 2.

-~ Biche

Membrure en fer

— Plancher

i
T

Annean de
fixation

Cable de
fermeture

I
4
%

UL
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Annexe 7
ANNEXE RELATIVE A L'AGREMENT DES CONTENEURS

Premigre partie

REGLEMENT SUR LES CONDITIONS TECHNIQUES APPLICABLES AUX CONTENEURS
POUVANT ETRE ADMIS AU TRANSPORT INTERNATIONAL
S0US SCELLEMENT DOUANTER

Article premier

Principes fondamentaux

Seuls pourront &tre agréés pour le transport international de marchandises sous
scellement douanier les conteneurs construits et aménagés de telle fagon :

a) qu'aucune marchandise ne puisse &tre extraite de la partie scellée du conteneur
ou y étre introduite sans laisser de traces visibles d'effraction ou sans rupture du
scellement douanier;

b) qu'un scellement douanier puisse y étre apposé de manidre simple et efficace;

c) qu’ils ne comportent aucun espace caché permettant de dissimuler des
marchandisess;

a) gue tous les espaces susceplibles de contenir des marchandises soient facilement

accessibles pour les visites douaniéres.

Article 2

Structure des conteneurs

1. Pour répondre aux prescriptions de l'article premier du présent Réglement s

a) les éléments constitutifs du conteneur (parois, plancher, portes, toit,
montants, cadres, traverses, etc.) seront assemblés soit au moyen de dispositifs ne
pouvant é&tre enlevés et remis en place de l'extérieur sans laisser de traces visibles,
soit selon des méthodes ayant pour effet de constituer un ensemble ne pouvant &tre
modifié sans laisser de traces visibles. 81 les parois, le plancher, les portes et
le toit sont constitués d'éléments divers, ces éléments devront répondre aux mémes
prescriptions et &tre suffisamment résistants;

b) les portes et tous autres systemes de fermeture (y compris les robinets, trous
d'homme, flasques, etc.) comporteront un dispositif permettant 1'apposition d'un scellement
douanier. Ce dispositif ne devra pas pouvoir é&tre enlevé et remis en place de 1'extérieur
sans laisser de traces visibles ni la porte ou la fermeture étre ouverte, sans rompre le
scellement douanier. Ce dernier sera protégé de maniére adéquate. Les toits ouvrants

seront admisg
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c) les ouvertures de ventilation et d'écoulement seront munies d'un dispositif
empéchant d'avoir acceés & 1l'intérieur du conteneur. Ce dispositif ne devra pas pouvoir
8tre enlevé et remis en place de l'extdrieur sans laisser de traces visibles.

2. Nonobstant les dispositions de 1'alinda c) de 1l'article premier du présent Réglement,
leg éléments constitutifs du conteneur qui, pour des raisons pratiques, doivent comporter
des espaces vides (par exemple, entre les cloisons d'une paroi double), seront admis.
Afin que ces egpaces ne puissent étre utilisds pour y dissimuler des marchandises :
i) le revétement intérieur du conteneur ne devra pas pouvoir étre démonté et remis
en place sans laisser de traces visibles; ou
ii) le nombre desdits espaces devra &tre réduit au minimum et ces espaces devront

&tre aisément accessibles pour les visites douanieres.

Article 3

Conteneurg repliables ou démontables

TLes conteneurs repliables ou démontables seront soumis aux dispositions de
1'article premier et de l'article 2 du présent Reéglement; au surplus, ils devront
comporter un systéme de verrouillage bloquant les diverses parties une fois le conteneur
monté., Ce systéme de verrouillage devra pouvolr &tre scellé par la douane lorsqu'il se

trouvera a l'extérieur du conteneur une fois ce dernier monté.

Article 4

Conteneurs bichés

1. Les conteneurs bachés satisferont aux conditions de l'article premier et des
articles 2 et 3 du présent Réglement dans la mesure ol elles sont susceptibles de leur
8tre appliquées. Ils seront en outre conformes aux dispositions du présent article.

2. La béche sera soit en forte toile, soit en tissu recouvert de matidre plastigue ou
caoutchouté, non extensible et suffisamment résistant. Elle sera en bon état et
confectionnée de maniere qu'une fois placé le dispositif de fermeture, on ne puisse avoir
acces au chargement sans laisser de traces visibles.

3. Si la bache est faite de plusieurs pitces, les bords de ces pitces seront repliés
1'un dans 1'autre et assemblés au moyen de deux coutures éloignées d'au moins 15 mm. Ces
coutures seront faites conformément au croquis No 1 joint au présent Reéglement; toutefois,
lorsque, pour certaines parties de la bache (telles que rabats a 1l'arridre et angles

renforcés), il n'est pas possible d'assembler les pidces de cette fagon, il suffira de
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replier le bord de la partie supérieure et de faire les coutures conformément.au
croquis No 2 joint au présent Réglement. L'une des coutures ne sera visible que de
1'intérieur et la couleur du fil utilisé pour cette couture devra &tre de couleur
nettement différente de la couleur de la bAche ainsi que de la couleur du fil utilisé
pour l'autre couture. Toutes les coutures seront faites & la machine.
4. Si la bache est en tissu recouvert de matidre plastique et faite de plusieurs pidces,
ces pidces pourront également &tre assemblées par soudure conformément au croquis No 3
joint au présent Reglement. Le bord d'une piéce recouvrira le bord de l'autre sur une
largeur d'au moins 15 mm. La fusion des pikces sera assurée sur toute cette largeur. Le
bord extérieur d'assemblage sera recouvert d'un ruban de matiére plastique, d'une largeur
d'au moins 7 wm, gui sera £ixé par 2e méme procédé de soudure. Il sera imprimé sur ce
ruban, ainsi que sur une largeur d'au moins 3 mm de chaque cdété de celui-ci, un relief
uniforme et bien marqué. La soudure sera faite de telle maniere que les pieces ne puissent
&tre séparées, puis réassemblées, sans laisser de traces visibles.
5. Les raccommodages s'effectueront selon la méthode illustrée au croquis No 4 joint au
présent Réglement, les bords seront repliés 1'un dans l'autre et agsemblés au moyen de
deux coutures visibles et distantes d'au moins 15 mm; la couleur du fil visible de
1'intérieur sera différente de celle du fil visible de l'extérieur et de celle de la
béche; toutes les coutures seront faites & la machine. Lorsque le raccommodage d'une baAche
endommagée prées des bords doit étre opéré en remplagant la partie abimée par une piéce,
la couture pourra aussi s'effectuer conformément aux prescriptions du paragraphe 3 du
présent article et du croguis No 1 joint au présent Reéglement. Les raccommodages des
béches en tissu recouvert de matidre plastique pourront également &tre effectués suivant
la méthode décrite au paragraphe 4 du présent article mais, dans ce cas, la soudure devra
&tre effectuée sur les deux faces de la bAche, la pitce étant posée sur la face interne.
6. a) La biche sera fixée au conteneur de fagon & répondre strictement aux conditions
des alinéas a) et b) de 1'article premier du présent Reglement. la fermeture en sera
assurée par :
i) des anneaux métalliques apposés au conteneur;
ii)  des oeillets ménagés dans le bord de la biche;
iii) un lien de fermeture passant dans les anneaux par-dessus la biche et restant

vigible de 1l'extérieur sur toute sa longueur.
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La b&che recouvrira des éléments solides du conteneur sur une distance d'au moins 250 mm
mesurée a partir du centre des anneaux de fixation, sauf dans les cas ol le systéme de
construction du conteneur empécherait par lui-méme tout accés aux marchandises.

b) Lorsque le bord d'une biche doit &tre attaché de maniére permanente au conteneur,
1'assemblage sera continu et réalisé au moyen de dispositifs solides.
T. L'intervalle entre les anneaux et entre les oeillets ne dépassera pas 200 mm. Les
oeillets seront renforcés.
8. Seront utilisds comme liens de fermeture

a) des cébles d'acier d'un diamétre d'au moins 3 mm; ou

b) des cordes de chanvre ou de sisal d'un diamétre d'au moins 8 mm, entourées
d'une gaine en matiere plastique transparente non extensible. Les cdbles pourront &tre
entourés d'une gaine en matiére plastique transparente non extensible.
9. Chaque céble ou corde devra &tre d'une seule piéce et muni d'un embout de métal dur
a chaque extrémité. Le dispositif d'attache de chaque embout métallique devra comporter
un rivet creux traversant le céble ou la corde et permettant le passage du fil ou de la
bande du scellement douanier. Le céble ou la corde devra rester visible de part et
d'autre du rivet creux, de facon qu'il soit possible de s'assurer que ce céble ou cette
corde est bien d'une seule pidce (voir le croquis No 5 joint au présent Réglement).
10. Aux ouvertures servant au chargement et au déchargement pratiquées dans la biche,
les deux bords de la bache chevaucheront 1l'un sur 1l'autre de fagon suffisante. En outre,
leur fermeture sera assurée par :

a) un rabat cousu ou soudé conformément aux paragraphes 3 et 4 du présent article;

b) des anneaux et des oeillets satisfaisant aux conditions du paragraphe 7 du
présent article; et

c) une lanidre faite d'une matidre appropride, d'une seule pikce et non extensible,
d'au moins 20 mm de largeur et 3 mm d4'épaisseur, passant dans les anneaux et retenant
ensemble les deux bords de la bAche ainsi que le rabat; cette lanidre sera fixée a
1'intérieur de la bache et pourvue d'un oeillet pour recevoir le c&ble ou la corde visé
au paragraphe 8 du présenl article.
Lorsquil existe un dispositif spécial (chicane, etc.) empéchant d'avoir acc®s au

chargement sans laisser de traces visibles, un rabat ne sera pas exigé.
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11. Les marques d'identification devant figurer sur le conteneur, ainsi que la plaque
df'agrément prévue & la deuxiémec partie de la présente annexe, ne devront en aucun cas

&tre recouvertes par la blche.

Article 5

Digpogitions transitoires

Seront autorisés jusqu'au ler janvier 1977 les embouts qui sont conformes au
croquis No 5 joint au présent Réglement, méme si leur rivet creux, d'un moddle agréé

antérieurement, a une ouverture dont les dimensions sont inférieures & celles qui sont

indiquées sur ledit croquis.
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Vue de 1l'extérieur

Vue de l'intérieur
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Premigre partie - Croquis No 1
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Premiére partie - Croguis No 2 page T

BACHE FAITE DE PLUSIEURS PIECES

Couture d'angle

Couture

Vue de
1'extérieur

Couture (fil de couleur différente

Vue de de celle de la bAche et de celle de
1'intérieur : _1'autre Fouture)

1
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Fil visible de 1l'intérieur
seulement et de couleur
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l'autre couture
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environ

R0 2o e

Note. Les coutures d'angle effectuées selon la méthode illustrée par le croquis No 2a
de 1'annexe 2 & la préserte Convention sont également admises.
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Premiére partie - Croguis No 3

BACHE FAITE DE PLUSIEURS PIECES

Assemblage par soudure
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Premidre partie - Croquis No 4

RACCOMODAGE DE LA BACHE
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*/ les fils visibles de 1'intérieur devront &tre de couleur différente de
celle des fils visibles de 1'extdérieur et de celle de la bache.
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Premidre partie ~ Croquis No 5

SPECIMEN D'EMBOUT

Rivet creux pour le passage de la ficelle ou de
la bande du scellement douanier (dimensions

minimales de 1'ouverture : largeur 3 mm, e

longueur 11 wm) Cable ou corde

- Gaine en matidre
7=

= plastique
transparente

Rivet plein

Embout de
métal dur

Vue latérale : Recto

Trou pour la fermeture

par le transporteur ///////’

Vue latérale : Verso
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Deuxieme partie
PROCEDURES RELATIVES A L'AGREMENT DES CONTENEURS SATISFAISANT
AUX CONDITIONS TECHNIQUES PREVUES A LA PREMIERE PARTIE
Généralités
1. Les contencure pcuvent &trc agrééo pour lc trancport dc marchandiocs cous socllcment
douanier :

a) soit au stade de la fabrication, par type de construction (procédure d'agrément
au stade de la fabrication);

b) soit & un stade postérieur & la fabrication, individuellement ou pour un nombre
déterminé de conteneurs d'un méme type (procédure d'agrément 3 un stade postérieur i la

fabrication).

Digpositions communes aux deux procédures d'agrément

2.  L'autorité compétente qui procede & 1'agrément délivrers au demandeur, aprés agrément,
un certificgt d'agrément valable, selon le cas, pour une série illimitée de conteneurs du
type agréé ou pour un nombre déterminé de conteneurs.

3. Le bénéficiaire de 1l'agrément devra apposer, avant utilisation pour le transport de
marchandises sous scellement douanier, une plaque d'agrément sur le ou les conteneurs
agréés.

4. La plaque d'agrément devra étre fixée & demeure, & un endroit ol elle soit nettement
vigible et & cb6té de toute autre plague délivrée a des fins officielles.

5. La, plaque d'agrément, conforme au modéle No I reproduit & 1'appendice 1 de 1la
présente partie, sera constitude par une plaque de métal mesurant au moins 20 cm sur

10 cm. Blle portera sur sa surface gravées en creux ou en relief, ou autrement inscrites
de maniére & étre lisibles en permanence, les indications ci-aprés exprimées au moins

en frangais ou en anglais :

a) 1la mention "Agréé pour le transport sous scellement douanier';

b) le nom du pays ot le contenecur a été agréé, soit en toutes lettres,soit au
moyen du signe distinctif utilisé pour indiquer le pays d'immatriculation des véhicules
automobiles en circulation routiére internationale et le numéro du certificat d'agrément
(chiffres, lettres, etc.), ainsi que l'ammée de 1'agrément (par exemple "NI/26/73"
signifie : Pays-Bas, certificat d'agrément No 26, délivré en 1973);

c) le numéro d'ordre du conteneur, attribué par le constructeur (numéro de

fabrication);
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a) 8i le conteneur a €té agréé par type de construction, les numéros ou lettres
d'identification du type du conteneur.
6. Si un conteneur ne satisfait plus aux conditions techniques prescrites pour son
agrément, il devra, avant de pouvoir &tre utilisé pour le transport de marchandises sous
scellement douanier, &tre remls dans 1'état qui lui avait valu l'agrément, de manidre
& satisfaire & nouveau & ces conditions techniques.
7. Lorsque les caractéristiques essentielles d'un conteneur sont modifides, ce conteneur
ne sera plus couvert par l'agrément accordé et devra &tre agréé de nouveau par 1'autorité
compétente avaat de pouvoir &tre utilisé pour le transport de marchandises sous
scellement douanier.

Dispositions particulisres & 1'agrément par type de construction au stade de la
fabrication

8. Lorsque les conteneurs sont fabriqués en série selon un méme type de construction,

le constructeur pourra demander 1l'agrément par type de construction a l'autorité
compétente du pays de fabrication.

9. Le constructeur devra indiquer, dans sa demande, les numéros ou les lettres d'identi-
fication qu'il attribue au type de conteneur dont il demande 1‘'agrément.

10. Cette demande devra &tre accompagnée de plans et d'une spécification détaillée de

la construction du type de conteneur & agrder.

11. Le constructeur devra s'engager par écrit :

a) A présenter & 1'autorité compétente ceux des conteneurs du type en cause qu'elle
désire examiner;

b) & permettre & 1'autorité compétente d'examiner d'autres unités & tout moment au
cours de la production de la série du type considéré;

¢) & informer 1'autorité compétente de toute modification des plans ou des
gpécifications, quelle qu'en soit 1'importance, avant d'y donner suite;

a) 3 porter sur les conteneurs en un endroit visible, en plus des marques prévues
sur la plague d'agrément, les numéros ou lettres d'identification du type de construction,
ainsi que le muméro d'ordre de chaque conteneur dans la série du type considéré (numéro
de fabrication);

e) 4 tenir un état des conteneurs fabriqués selon le type agréé.

12, IL'autorité compétente indiquera, le cas échdant, les modifications & apporter au

type de construction prévu pour pouvoir accorder 1'agrément.
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13, Aucun agrément par type de construction ne sera accordé sans gue 1l'autorité compétente
ait constaté, par 1l'examen d'un conteneur ou de plusieurs conteneurs fabriqués selon ce
type dc construction, quc lcp contencuro dec oc typc catisfont aux conditions techniques
prescrites & la premiere partie.

14. Lorsqu'un type de contenecur est agréé, il sera délivré gu demandeur un seul certificat
d'agrément conforme au modeéle No IT reproduit & 1'appendice 2 de la présente partie et
valable pour tous les conteneurs qui seront construits conformément aux spécifications

du type agréé. Ce certificat autorise le constructeur & apposer, sur chague conteneur de

la série du type, la plaque d'agrément du medéle décrit au paragraphe 5 de la présente

partie.

Dispogitions particulieres a l'agrément & un stade postérieur & la fabrication

15. Lorsque l'agrément n's pas été demandé au stade de la fabrication, le propriétaire,
1'exploitant ou le représentant de 1'un ou de 1l'autre pourront demsnder 1'agrément a
1'autorité compétente a4 laquelle il leur est possible de présenter le conteneur ou les
conteneurs qu®ils désirent faire agréer.

16. Toute demande d'agrément soumise dans le cas prévu au paragraphe 15 de la présente
partie devra indiquer le numéro d'ordre (numéro de fabrication) porté sur chague conteneur
par le constructeur.

17. L'autorité compétente procédera & 1l'inspection d'autant de conteneurs gqu'elle le
jugera nécessaire et délivrera, gprés avoir constaté que ce conteneur ou ces conteneurs
satisfont aux conditions techniques indiguées & la premisre partie, un certificat
d'agrément conforme gu modédle No III reproduit & 1'appendice 3 de la présente partic et
valable uniquement pour le nombre de conteneurs agréés. Ce certificat, qui portera le
ruméro ou les numéros d'ordre du constructeur du conteneur ou des conteneurs auxquels

il se rapporte, autorisera le demandeur & apposer sur chaque conteneur agréé la plague

d'agrément prévue au paragraphe 5 de la présente partie.
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MODELE Ne I
PLAQUE D' AGREMENT

Appendice 1 de la deuxidme partie

(version anglaise)
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Appendice 2 de la deuxiéme partie
MODELE No IT

CONVENTICON DOUANIERE RELATIVE AU TRANSPORT INTERNATIONAL DE
MARCHANDISES SOUS LE COUVERT DE CARNETS TIR (1975)

Certificat d'agrément par type de construction

. cos X
Numéro du cerbificat— c.oieiiteeenerevserseoranosnsenssnessssssnesasocssosssscsnssocsssns

I1 est certifié que le type de conteneur décrit ci-aprés a été agréé et que les
conteneurs construits d'aprds ce type peuvent &tre admis pour le transport des
marchandises sous scellement douanier.

Genre QU CONGENEUT ecocerosesssossvoserstscosssonsses Chsessseessreattrasaesene cesiaasne
Numéro ou lettres d'identification du type de construction .ceciveriierereencveeaonnss
Numéro d'identification des plans de construction .iviiievieeicrincionsaresrsoccsasocnns
Numéro d'identification des spécifications de construction cceevesisssncceas tecacsnen

TATE oeoseevonosesvesnsesssasansrssonenesssosssesssssososssonssesasasssassasssnssansssase

Nimensiong extdrienres, en CM .. ... ... ...ttt iasasncceacaananan e aasacesasesancnsanea

Caractéristiques essentielles de construction (nature des matériaux, genre de
CONSETUCEION, B4 ) 4t tienerinnuneueeeeeeeoeeananeunnseesessasseseossesonnseonssannss

N N I I I A A I A R N A R A R ) sesas s sesne e s e eras 0 v e s s e sV ss e G s s e e P s s 00 e e e o »

R R I I R I A N I B A A N AT ) e e 0 a0 se v ece s e s s o R R I A I P N N A A ]

Le présent certificat est valable pour tous les conteneurs construits
conformément aux plans et spécifications visés ci-dessus.

DELIVIE & vovvreinenenennnsvssosacnsnnnns cesesrenenans teasaseassavsnsecssnssaanasnans
(nom et adresse du constructeur)

qui est autorisé 3 apposer une plaque d'agrément sur chaque conteneur du type

agréé construit par ses soins.

T Ceeerstsraesans eaeo 19..

(1lieun) (date)

P s eeecsnoenosossossosasosasosstosasacesssasosessesessassensossosotsnsscsssnsnssses

(signmature et cachet de 1'organisation ou du service émetteur)

(Voir avis au verso)

f/ Indiquer les lettres et les chiffres qul seront apposés sur la plaque d'agrément

(voir alinda b) du paragraphe 5 de la deuxidme partie de 1'annexe 7 3 la Convention
douanidére relative au transport international de marchandises sous le couvert
de carnets TIR, 1975).
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AVIS IMPORTANT
(Paragraphes 6 et 7 de la deuxidme partie de 1l'ammexe 7 de la
Convention douaniére relative au transport international de
marchandises sous carnets TIR, 1975)
6. Si un conteneur ne satisfait plus aux conditions techniques prescrites pour son

agrément, il devra, avant de pouvoir &tre utilisé pour le transport de marchan-
disce ocoun sccllement douanicr, &tre remis dans 1'état qui lui avait valu

- by

1l'agrément, de manidre 3 satisfaire 3 nouveau & ces conditions techniques.

Lorsque les caractéristiques essentielles d'un conteneur sont wmodifides, ce
conteneur ne sera plus couvert par 1l'agrément accordé et devra &tre agréé de
nouveau par l'autorité compétente avant de pouvoir &tre utilisé pour le
transport de marchandises sous scellement douanier.
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Appendice 3 de la deuxiime partie
MODELE No III

CONVENTION DOUANIERE RELATIVE AU TRANSPORT INTERNATIONAL DE
MARCEANDISES SOUS LE COUVERT DE CARNETS TIR (1975)

Certificat d'agrément
accordé & un stade postérieur & la fabrication

*/
1. Numéro du certifica et sresaet e s i s e s saes st er s e at s s st e es et as et seaacsan e

2. Il est certifié que le(s) conteneur(s) ci-apres a (ont) &té agréé(s) pour le
transport de marchandises sous scellement douanier.

3., Genre du (des) conteneur(S) ceveieriieresesnesrossrasortsteetsertreanoncncsnnnsaresaas

4. Numéro d'ordre attribué au(x) conteneur(s) par

le constructeur ......iciiiiannnn Ceestasasenssssossessnsecacsssssaasanssnsasssacsssns
5. TATE evvssesessnssscssnsesssersssasnanass Seeeeseseisanasassatessanatnsacsnaassrasnanns
6. Dimensions extéricures, €N CM «evvsrroerecsorocresarosansncsrssneasas eeesbenaaeaene

7. Caractéristiques essentielles de construction (nature des matériaux, genre de
congtruction, etc.) ................................................................

L R R I I R I I I R I I I R I R I A I I R R I R A R A B A A R A N AN RN I )

" P s eec e rrae e LR I N R T S R R R A N I I A A A Iy “as e sesavee DR R T R R R S I I BN Y I Y

B, DELIVIE & veeenrennnens Creeieasetettes st teenntssaraanns Ceisiaeans Cieesecsesiareane
(nom et adresse du demandeur)
qui est autoriséd i apposer une plaque d'agrément sur le(s) conteneur(s) indiqué(s)

ci-dessus.

A $@csesesv e rr sty S rseee vt ser ey 16 R R I I I I A A I R ] 19.0
(1ien) (date)

PO tiiiis ittt se sttt ess e ann et aces e e s b acs 0 s st es et et sentestsnne

(signature et cachet de 1'organisation ou du service émetteur)

(Voir avis au verso)

f/ Indiquer les lettres et les chiffres qui seront apposés sur la plaque d'agrément
(voir alinéa b) du paragraphe 5 de la deuxidme partie de l'annexe 7 & la Convention
douaniere relative au transport international de marchandises sous le couvert de
carnets TIR, 1975).
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AVIS IMPORTANT
(Paragraphes 6 et 7 de la deuxidme partie de 1'annexe 7 de la
Convention douanidre relative au transport international de
marchandises sous carnets TIR, 1975)
6. Si un conteneur ne satisfait plus aux conditions techniques prescrites pour son

agrément, il devra, avant de pouvoir &tre utilisé pour le transport de marchandises
sous scellement douanier, &tre remis dans 1l'état qui lui avait valu l'agrément, de

A

manidre 4 satisfaire & nouveau & ces conditions techniques.

Lorsque les caractéristiques essentielles d'un conteneur sont modifiées, ce conteneur
ne sera plus couvert par 1l'agrément accordé et devra &tre agréé de nouveau par
1'autorité compétente avant de pouvoir &tre utilisé pour le transport de marchandises
sous scellement douanier.
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Troigieme partie
NOTES EXPLICATIVES
1. Les notes explicatives relatives 3 l'amnexe 2 figurant & l'annexe 6 de la présente

Convention s'appliquent mutatis mutandis aux conteneurs agréés pour le transport sous

scellement douanier en application des dispositions de la présente Convention.

2. Premidre partie - Article 4, paragraphe 6, alinéa a)

Le croquis joint & la présente troisidme partie donne un exemple de systéme de
fixation des biches autour des ferrures de coin des conteneurs, acceptable par la

douane.

3. Deuxiéme partie - Paragraphe 5

Si deux conteneurs bichés, agréés pour le transport sous scellement douanier, ont &été
combinés de telle sorte qu'ils constituent un seul conteneur recouvert d'une seule bache
et satisfaisant aux conditions de transport sous scellement douanier, il ne sera pas
exigé de certificat d'agrément distinct ou de plagque d'agrément distincte pour cet
ensemble.
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Annexe 8

COMPOSITION ET REGLEMENT INTERIEUR DU COMITE DE GESTION

Article premier

i) Les Parties contractantes sont membres du Comité de gestion.

ii)  Le Comité peut décider que les administrations compétentes des Etats visés au
paragraphe 1 de 1'article 52 de la présente Convention qui ne sont pas Parties contrac-
tantes ou des représentants d'organisations internationales peuvent, pour les questions

qui les intéressent, assister & ses sessions en qualité d'observateurs.

Article 2
Le Secrétaire général de 1'Organisation des Nations Unies fournit au Comité des

services de secrétariat.

Article 3

Le Comité procetde, & sa premitre session de chague année, i 1'élection de son

Président et de son Vice-Président.

Arlicle 4
Le Secrétaire général de 1'Organisation des Nations Unies convoque le Comité, sous
les auspices de la Commission économique pour 1l'Europe tous les ans, ainsi que sur la
demande des administrations compétentes d'au moins cing Etats qui sont Parties

contractantes.

Article 5

Les propositions sont mises aux voix. Chague Etat qui est Partie contractante
représenté & la session dispose d'une voix. Les propositions autres que les amendements
a4 la présente Convention sont adoptées par le Comité & la majorité des suffrages expfimés
par les membres présents et votants. Les amendements & la présente Convention, ainsi que
les décisions visdes aux articles 59 et 60 de la présente Convention, sont adoptés a la

majorité des deux tiers des suffrages exprimés par les membres présents et votants.

Article 6

Un guorum d'au moins la moitié des Btats qui sont Parties contractantes est
nécessaire pour prendre les décisions.
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Article 7
Le Comité adopte son rapport avant la cldture de sa session.
Article 8
En l'absence de dispositions pertinentes dans la présente amnexe, le Riglement
intérieur de la Commission économique pour 1l'Europe est applicable sauf si le Comité

en décide autrement.



TAMOXEHHAA HOHBEHIMA O MEXIYHAPOIHOR IEPEBOSKE T'PY30B
C IPHMEHERMEM KEFMEKA MIN (KOHEBEHIWMA MII)

JOTOBAPHBANIHMECA CTOPOHR,

XBJASl coneficrsoBaTh o6aervenEn MexiayBapoiHol mepeso’xm rpy30P AOPOXHEME
TPEHCIU PTHHME CPEACTBaMA,

CUMTAS, ur0 yXyumeHHe ycOBEE MEpPeBOSOK ABXAGTCA OXHMM H3 CYNECTBeHHMX
$axTOPOP PASBETHA COTPYARHAUECTEA MOXAY HMMH,

BHCKASHBASICD B moXb3y YUPONOHEA M IapPMORESAUKE 8AMAHNCTPATHBEHX, B WACTHOCTH
DOTPAENRHNEX, (opMaabEocTell B 063XACTH MEXZYHADOXHHX NKEPeBOSOK,

COTJACUIKChL o BRmecIerzyDEeM:

Izasa 1
OBIME TONONEHHA
a) ONPRIEIEHHA

CraTna 1

[lpx npemenemmm macroamell Kompenmmm:

a) Tepmur “onepamma MJI® o3HauaeT NOPeBOSKY I'DY3a OT TAMOXHH MOCTAa OTIUDABIONEA
X0 TAMORHN MECTS HASHAWEHHR C COOXDOIEeHHOM NpOneXypH, Tax masusaemoll nmpouexypu MII,
yoramopaeunot B macromeft Konmemmmn;

b) TOPMEE "PBOSEHE RAM PHPOSENS® NOKANHH M cOopH" o3pavae? TAMOXCHHHS® IOEXNEE
K pCe ApPyrEe DOMAMHL, BAJOrH, COOPH H UPOUEe CyMMH, B3NMAGNNE UDE BBO3@ HAR BHDO 3@
RAX B CPASK C BBO30OM HAN BHBOSOM IDY230B, HO HCKIOUAA CYMMH B COOPH, OIPAHNYGHEMe
D0 BOXEuEHE A0 NpROamaETexbHOR CTOMMOCTH OKASAHHHX YCXYTj

¢) TepMER "zOpPoxHOEe TPAHCIODPTHOS CPOXCTEO” OSEHARAET He TOABKO MOXAHNYOCKOS
JOPOXHO® TPAHCUHOPTHO® CPeBCTBO, HO Takxe apfol npmmen mam moaynpeunen, Ipexsa’BEaAveRHEE
ARS8 ero dyncnponm TAXEM TDAECIODTHHM CPORCTBOM;

d) TepMEE "COCTAB TPAECIDPTHHX CPeXCTB" OSEAUAST CHONIEHHHEe TPANCHIOPTHNE
CPOACTBA, KOTOPHNEG YYACTBYNT B AOPOXHOM ZBENCHAE K&K ORHO LOA0Ej

e) TepMmE "womrefinep" osmauaer TpaECHOPTHOe 0GOPYZOBaAEMe (KXeTEA, CHOMEAA
OHOTePHA RAR XPyToe mox0o6HOe mpECHDGoGIenwe):

i) rmnpeacraBaawmee coGoit MONEOCTLD HAM UACTEYRO SAXDHTYD eMXOCTh,
NpejEASEAYGHEYD AAS NOMEMEeHAA B Hee I'Py30B;



2.

ii) umevmee mocrosEBuit XAPAKTEP R B CHIY 3TOr0 ROCTATOWHO NPOWHO®, YTOOH
CRYXMTE RES MHOUOXPATHOTO HCNOXb30BANHRA;

iii) cnenmai»EO CROECTDYHMPOBANHO® XXH OGNErYeHHA NMOPEBO3KH TPY30B OXHEM KN
HeCKOXbXHME BEZAME TPamRCnopra 6e3 upoMexyrodsod meperpysxm rpysos;

iv) CKOHCTDPYHPOBAEROE TAKEM o06pasoM, uroln Omia o6ierdesHa ero meperpyska,
P UACTHOCTHE C OXROT'O BHAS TPAHCNOPTA HA Xpyroli;

v) CROHCTDPYHDOBARHOE TAKHEM 00pasoM, UToOH 6ro MOXHO OMNO AETIRO 3ATPYEATH

® PaSTPYEATH;

vi) uMepmes BHYTPeHHEE 06peM HO MOHee OXHOI'O KYGHUSCKOTO MOTDA.

"CreMHbe Xy30Ba' DACCMATDPRBADNTCA XAK KOHTeRHeDH;

£f) TepMuE “TaMoxEA MeCTA OTHPEBAEHEA" O3HANAET xplyv Tasmoxun Joropapusanxelics
CTOPOHH, r'Xe FX& BCero rpyss RAE UaACTH 6ro RAYEHAOTCA MEXAYRAPOXHASN NOPeRosxa ¢ colinxe-
BEeM uponexypu MII;

€) TepMEE "TAMOXHA MECTA HAJHAUGHHA" O3HAUAET ADOYD TaMoxED Jorosaprssvmetios
CTOPOHH, PX® XAA BCErc rpysa HiH UYACTH 6r0 3AKARNUMBAOTCA NOXXYFADOXHAR HEPeBO3XAa C
cobzpaeEHeN nponexypsm MIN;

h) TepMuE "DPOMEXYTOUHAR TAMOXHA® O3EavAerT ANOYD Tamoxmw Joromapmsammefica cToposHM,
9epe3 XOTOPYD ZOPOXHO® TPAHCHOPTHOE CDEICTEO, COCTAB TPANCIODTHHX CPOXCTE RAN KoHTelimep
BBOSETCA HAM BHBOSHTCH B IOXe onmepamum MIII;

j) TEPMUE "aEmO" O3HAYAeT KAK (H3HUSCKO®, TAK B NPHAMUOCKOS XMNO j

k) TepMEER "TAXeXOBECHMe HEE TDOMOIZXHe rPYysM” osmauaer amSolt raxexult mam rpomosxxwil
mpeaMeT, KOTOPHE H3=-3a CBOero meca, PA3MEPOB HAN XRpaxTepa OONYEO HO NOPOBO3HTCK B 3AKDM-
TOM ZOPOXHON TPAECIHODTHOM CPOACTRe HIH B 3aKPHTOM xouTellmepe;

1) Tepmur "rapanTHince OGbesMHOHNE" O3EAUAET OGBOIEHOHHS, NPEIBEAHHO® TANONSHNHMN
opranamu Jorosapasawmelics CTOPOEM B KAXECTBEe rapaET& JAA ANMI, WODOALSYDERX Hpouexypy Mill.

b) ORIACTbL PHMEHEHWA

Crarps 2
Hacrosmaa KoHBeBIES KACASTCA NEPEBO3XH I'DY30B, OCYReCTBAgeso# Gez HX mpoxexyroumoit
IeperpysxR, B JAOPOXHHX TPAHCHOPTHMX CPeXOTBAX, COCTABAX TPAHCHOPTHMX CPEXCTB RAR xouTelne-
pax, C NEPecevYeHHEeM OXHOIl HAM HOCKOABKHAX IPREMD, OT TAMOXHE MECTA OTHPABAGHES OXEO# N3
Jpropapeanmarca CTOPOR IO TAMOXHR MecTa HA3RavenHs apyroft Jorosapusammeiicsa cropomu max
Tolt xe camoii JoromapEsapmelica CTOPORH HIPE YCAOBHHM, YTO ONPOXGAOHHAS WacTh onepammm MHN
MOXXY 6€ HAUAROK N XKOHIOM HPON3IROINTCA &BTONOGHABHMM TPAHCIOPTOM.



Crarrg 3
Noxoxenns nacrommelt Kopberums mpEMeHsoTCH INPHE YCROBEHR, 4TO?
8) ©IepeBO3KE NMPORSBOAATCH
i) P ROPOXHHX TPGECHOPTEMX CPEZCTBAX, COCTABAX TPAHCHODPTHHE CPEICTB HIK
wHTelinepax, TMPERBADVMTERERHD IOTYHWERHHY K MePeROAKe & cofxmaennan yazonuit,
yrasamumx B raspe III a); mam
ii) » JOPYTHX XOPOXHMX TPAMCIOPTHHX CPOXCTBAX, APYTEX COCTABA&X TPAHCIODTHHX
CPONCT® BAR IPYrEx konre#lmepax mpm cobanienmr ycaopult, yxasamEux B

raase III ¢);
D) NePeBOSKH r'apPRHTHPYNTCH O0CLENHEOHHAMN, UDHSEAHHHME COrAACHO IOJOXOHHAN CTATRE 6,

E JOIXHER OPOH3BOIHTHCA ¢ IpuMemenueM Keuxkr MI, coorsercraymmell o6pasny, mpRBeZeHHOMY

B NpHIOXeHMRE 1 x HAacTommelt Konmewmum.

¢) OCHOBHHE NOJOXEHWA
Crarra 4

I'pysH, mepeposHMre ¢ cobamgemiteM nponexyps MAN, 0cBOGOXIADTCA OT YOAATH MAK JEUO3HTA
BBOSHNX HAHM BHBOIHHX DORIMH H COOPOB B OPOMEXyTOUHHX TAMORHAX.

Crarbg 5

1. TIpysu, nepeso3mMie ¢ coCavgenueM mpounexyps Ml B 3amaoMOHPOBAHHHX JA0POXHMX TPAHCEOPT~
HHX CPEexCTBAX, 3AIXOMOMPOBEHHHX COCTABEX TPAHCHOPTHHX CPENCTE HIB 3anxoMGHpOBaRHLNX
xoxTelimepax, xax NpaBEI0, 0CBOGOXNSDTCH OT TAMOXEOHHOI'O JOCMOTPA B NMPOMEXYTOUMNX TAMOXHAY.
2. Oasaxc C ODeabV UPELYUPOXKEHHA IVNOYIOTPeGAeREd TAMONOHHH® OPraAHM MOTYT B HCKADUH~
TOXbHHX CAYUAAX H, B WACTHOCTH, NpPH HAIHIHE IOJO3PeHEA B HRPYWeHMAX UPON3BOXMTE B OTHX

TAMOXHAX ZOCMOTDP TDYS0B.

laaBa IT
BHIIAYA KHUXEK MJI

OTRETCTBEHEOCTDb TAPARTHUHEX OBLEIMHEHRHM{

Crarbn 6
1. Kaxnas m3 JoropapMBaDmHXCA CTODOH MORET, YCTABOBMB JAA STOr0 M3BECTHHE T'aPaHTHH H
H8 M3BOCTHHX YCIOBHAX, HPEIOCTABJAAT:L HEKOTOPHM OGHeIMHEHHAM NPABO BHIABATH HEIOCPOXCTBEHHD
BAM OpH nocpexcTee ob6benmmenmif, ABAAOMHYCA MX KOPPeCHOHAGHTAME, XuExikE MAI B mpezocrTamaaTs

rapasTEH,



4.

2. OGphearHenne MOXOT OHTL NDHSBAHO B JAHHOR CTDBHO TOXBKO UPH YCAOBHNM, HTO IPeXO—
CTABIGHHAA HM rapaHTEA NOKPHBEOT TAKEe OTBOTCTBEHHOCTL, NDHEATYD HM Ha ceSa 3 arTolt
eTpaNe B CRAAM ¢ ONEDATMAMM, DPONIBOINMMMNME ¢ IpUMoHeumweM ruuwex MIIl, PHEAENMET WHOCTDAR-
HEME O00BeXHHOHEAME, BPXOXAREME B MeXAYBADOXHYD ODPraHH3ARED, B COCTAB XoTopolt BxosmT u
ZaHHO® 00BeXMHOHHe,

Crateg 7

Branxx xmmxex MII, HampaBageMue rapaHTHARHM O00heAHHEHMAM HEOCTPAHRHEMH rapaHTHRiMIDM
o0bejHNeHAAME, ABRZADNEMMCA MX KODPECIOHAGHTAMH, HAR MEXAYBAPOXHHME ODPraBM3anMaNHA,
0CBOCORIADTCA OT JIASTH BBOSHNX M PHBO3ZHHX NONMAWNH X c60poB M He HOABEPranrTcs OPH BBO3e
¥ BHBO3@ XAKMM OK TO BM OHIO 38NPORMOHMAM HAH OrPAHEYCHHAM.

Crarea 8

Te laparTaftnoe obGbermHende Seper nHa ceba 06423aTeAbBCTBO YURSUHBATL UPRMRTADNEECK
BBEO3HNe HAM BHBOSHHE NOIBHEM ¥ COODH, & TAKXe JANGHE NPOLEHTH 34 IPOCPOUKY, KOTOPHS MOTYT
NPHYNTATHCA B COOTBETCTBHM C TAMOXGHRHHME SAKOHAMM H NPABREASME CTPAaHH, B xoTopolt oGma-
PYXesO BapymenHe B CBA3HM ¢ oumepanmeit M. Tlapaunrmityoe ob6remureHEe 06A3yeTCS YUAAUHMBATL
YOOMAHyYTHe BHNle CYMMH B IODARKE COXRJADPHOZ OTBETCTBEHROCTH COBMECTHO C ANIAMR, C XOTODHX
UPAVKTADTCA 3TH CYMMH.

2. B Tex cayuasx, KOTXA 3BROBAME X npaBuiaMy Tol mam unoi#t Iorosapasapmefica cropomm

He OPeXyCMATDHBAGTCA YJILIATA BBO3RHX HEHR BHBO3HMX NONMIHH ¥ COOPOB, XAK HPOAYCMOTDPEHO
PHEe B OyHxre 1, rapanruifinoe o(pefHHeHHe 06A3yeTCA HA MOJOOHMX Xe YCAOBHAX YHEATHTH
CyMMy, PQBHYD CYMMe BBO3HHX MAX BHBO3HHX NOWAME ¥ c6opoB ¥ XDOHX HPONOHTOB 38

HPOCPOUKXY.

3. Kaxzxan loroBapHBapMAACA CTOPOHA JOJAXEA YCTAHABIHBATL MRKCHMBALEHE pasmep cymm,
ynaaTH xoTopux mo oxHo# xmmxxe MU moxmo TpeGoBarh of raparrTHiROro cObeZMHeHES EHa
OCHOBe IOJOXeHRH BumempuBefeHHHX DyHETOB 1 E 2,

4. TaparTuiinoe 06peIHHEeHMEe CTAHOBHTCA OTBeTCTBEHHHM L0 OTHONMEHHY K KOMIGTOHTHHM
opraHaM CTpaHi, B KOTOPo# pacmoxoeHa TAMOXES MECT& OTHDABEEHAH, C MOMEHT& UPHHATRA
xnuxke M zamxo#f ramoxuelt zas odopmuenma. B caeanyommx cTpaHAX, 10 TEPDHTODHE
KOTODHX NPOXOAXAETCA HEPEBO3KA IDysoB ¢ coGavzeRdeM nponexyps MIJI, sTa oreercrBen—
HOCTP HAWMHAETCA C MOMEHTA BBO3A I'Py30B MAHW, ecay omepamus MU mpEocTanapamBaeTca

B COOTBOTCTBHM C MOXOXCHMAMHA OYHKTOB | B 2 craThM 26, ¢ MOMeHNTa UPHHATHA xEmxxu MII

ang odopmaenus ramoxue#f, » xoropolt omepamms MII so3oGmoBRxEeTCA.



5. Tapanreiimoe o0veiEHeHN® HOCOT OTBETCTBOHROOTL HE TOXBKO 38 IPY3H, NEPEUACAGHHHE B
xumxxe MII, B0 Taxxe 3a awfHe I'PysH, XOTOpHe, He OYAyUR NePeRHCEeNEMMK B sroft xmmsxe,
BAXOAATCS B SAENONONPOBAHHOM WAGTH XOPOXHOI'0 TPAHCIOPTHOTO CPONCTBS EAK B 38NNOMORpPO-
BARHON XOHTellmepe. O0nexuReENe He HECOT OTBOTCTBOHHOCTH HE S8 XAKHe HHHe IDY3H.

6. B nexsx oOpeseXeRNA CYMM IORANR ¥ c60pPOB, YHOMARYTHX B nyHxkrTax 1| B 2 mnacroamelt
OTATLE, JAHEHG, mcumteda rpys0s, BOMCAHHHe B kEmxxy MIII, 6yxyr npEssasatica gelicTeBm-
TOXLEMNR, DOCKXOALXY HEe OYRET XOKASAHO HPOTEBHOE.

7. Korza HACTYNAR6T CPOX IAATesA CYMM, YIOMARYTHx B myHxrax 1 m 2 macrosmeff crarsm,
KOMIOTORTHHG OPTAHH XOXKHH, IO MePe BO3NOXHBOCTH, TPe(iopaTh JIIATH DTHX CYMM y aHna
HaM aMl], ¢ KOTOPHX HONOCPeXCTBEEHO NPHUMTADTCA JTH CYMMN, NPERZe UeM UPeRBLABHETH KCK
raparrTriinoNy o6nesEHEHED,

Crazsa 9

1. TlapaurmiiRoe o6vezmHerHe ycTauapammaer cpox XellcTeus xmmxkm MII, yxasusasz mary
Oro OXOHWAMHH, NOCEEe KOTOPOH XHMXKA He MOXeT ONTH NPejCTABACHR B TEMOXHD Mecra
OTOPABIOHHA JAA 6€ TAMOXOHHOTrO O0QOPMACHHA.

2. Ecam xHuExa OHxa ODHHATA BAd OQOPMAGREA TaMoxHefl MecTa OTHpaBREHRR B nocrexmmit
genb cpoxa ee xelicrama max yo srolt waTH, KAk 270 IpexycMOTPeEo B myEKTe 1 HacTosmmelt

cTaThH, KENXxa geffcTBRTeabHA X0 SaBepmenEa omepanum MIIl B TaMoxHe MecTa Ha3NAMEHRA,

Crarea 10

1. Tamoxennoe odopmaenme xuEmxxy MIII MoxeT 6HTHL NpPOU3BEeAEeHO C ONOBODKAMHM HMIH 6e3
OIOBOPOK; €CIR CAeA&HN OrOBOPKH, TO OHHM JNOAXHH OTHOCHTBHCA K (aKTaM, CBAZAHHHM C
camoit omepanmue#t MEI., 93TR ¢axTH KOJXHH GHTL OTMeWeHH B Kuuxxe MU,

2. Ecxm raMoxenmnie oprand Tolt mam wumolt orpamnm odopuman xunxy MIIl Ges oromropox,
OHA He MOTYT Goabme TPeGOBATE OT rapaHTHilNOro o6bejMReBMA YIAATH CYMM, YKA3AHHHX
B nysxrax 1 B 2 cTaThLE 8, 32 HCKENUEHHEM CIyUYas, ROTJS CBHACTEILCTBO O NPOHM3BENeH-

HOM TAMOXeHHOM OJopMIeHEE OHRO DOXYWEHO IPOTHBO3ZANOHHHM HIM OOMAHHHM 006pas3’oM.

5.
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Cratea 11
1. B cayvae Heofopmaenms xumxx# M max ecax 3T0 ojopMnenme CHAO NPOM3BEJeH0 C OrO~
BOPKANE, KOMI@TEETHHE OPraHM He OYAYyT MMeTE IpaBA TPOUOBATL OT rAPAHTHUHOrO OOLOXHHOHHA
YRAATH CYMM, YKA3AHHHX B HyHKTax 1 # 2 crarsu 8, €CAK B NPOAOAXSHMEe TOKHWHOTO CDPOKA,
cuETAA ¢ ZATR UPHBATEA KERxxM Ml zas odopMueswHs 9THMM ODraHAMH, OHA H® YBOXOMRAN IHCLMOH-
HO rapanruilzoe o6pexHHeRHe 00 OTKA3Ze B TAMONEHHOM OPOPMEGHHR HAE 06 OQOPMIGHHEK ¢ oromopxoit.
910 NOAOXGHHE IPHMEHAOTCA TAKEE B OXYY8€ TEMOXOHHOr0 OJOPMAGHEA, NOAYWEHHOI'O HPOTEBO 38X0H-
HUM MAM OOMAHHWM 0GDASOM, ONHAKO B TAKOM Ciyuaeé CPOX FCTAHABIHBAETOS B AB& ToJA.
2. Tpédoaanue 06 ynzare CyMM, YXa8ZAHHHX B OyHK?TaX | B 2 craTen 8, mpempoBoxxaercsa
rapauTuiinony o6peAHHeHAD He paHee, UeM 4Uepes TPE MeCAUA CO XEA YBEJOMRGHHA 3TOr0 00BeARHORNA
006 OTXA36 B TAMONeRHOM OJOPMIGHHE KHHXKHM, 0 €6 OQOpPMIEHAR ¢ oropopxoil mam o6 ogopmxenHm,
DOAYHEHHOM IPOTHUBO3JAKOHEHM HAM OOMAHHHM O0p830M, H He NOSAHES, WUeM 4epes IBa rojA, CWHTAXR
¢ TOro me ocaMoro JHA, OZHAKO, UYTO KACAETCA Rel, NePEJAHHHX HA DACCMOTDERMe CYXA B TOUGHH®
yXAS8HHOTO BHNE XBYXAETHEro CpOKa, TpeGoBaHHe 00 yniaTe NPeNpOBOXIAETCA B TeYeHHe OZHOTO
roJa CO XHA BCTYDNEHHA B CHiy cyzelHOro pemeHMA.
3., Jaa yonarTeH TpeSyemux cymMM rapanTmiiioe o0neaMHeHHe pacnoiaraerT TPEXMECAYHHM CPOXKOM,
CUMTAA C JATH HAUDABNEHHOI'0O MYy TpPeCoBamMs 00 ynraTe, JIAAUCGHHHE CYMMH OYZYT BO3ADAROEM
o0beXMHOHED, €CAH B TeWeHHMe JByX JXeT, CIeAYNEEX 3a jaTol#f mpermABieHHEOrc eMy rpeGomaHma of
ynraTe, TaMOXEHHHM ODrauaM Gy,ny-r MpagCTABISHN ydemm'e.nsnue JOKAa3ATEILCTRA TOrG, 4YUTO B

OTHONEHUE YAHHOH mepeBO3KM He NpPOM3ONNO HHXAKEX Hapymemmi,
Cnrapa ITI
IEPEBO3KA T'PY30B C INPUMEHEHVEM KHMEKKH MIII
a) JOTYNEEME K INEPEBOSKE TPAHCTIOPTHHX CPEICTB M KOHTEHHEPOB

Crarea 12
Inga roro urobu moxnanarTs nox reficrsue mozoxewnlt pasgenom a) u b) HacToAme# raamBH,
KAXJOe XOPOXHOO® TPAHCHOPTHOE CPeACTBO NOJXHO OTBEWATH B OTHOROHUM CBoe#f KOHCTPYXOHH H
cpoero oSopylroBaNMA yCAOBKAM, UDHBEJeHHHM B NDPMAOEeHMH 2 K HacToamed Hommemnus, H ZONXHO
OWTH NOUYWEHO K IepeBO3Ke B COOTBOTCTBHH € mpoueaypo#, npexycmorpenmolt B mpuioxemmum 3 x
nacrosmelf KomBenunu, CpuzeTenbCTBO O JZONYHEHHH IZOAXHO COOTBETCTBOBATH ofpasny, NpABe-

JOHHOMY B NPHEIOXEHHH 4,
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Cratbz 13

1. Ing woro uroSu nMosmaxaTh Nox Aelicrswe nonomemnit pazzenoms a) u ‘b) HacroAsmelt rnasu,
KOHTeflHepR XOMXHW OHMTH CKOHCTPYADOBAHM B OCOOTBOTCTREE C YCIOBHAMH, OODEXZOXGHHHMH B
wacth I npmaoxeHna T, ¥ ZOAXHN OHTh XOUDYMEHN K IEPORO3XKE B COOTBETCTBHAX ¢ mpomexypoit,
yerarosnenno#t 3 wacrd I1 3TOro xe IPEIOXEGHHMA.
2. Korrellnepn, ZOUYMOHHHE X NEpPEBOSKe IPY30B NORK TAMOXEHHHMH HSUATAME H NIAOMOAMH B
coorsercrery ¢ Tamomennolt xoumemnuelt, xacammeitca xourefuepos, 1956 roza, sHTexaDENME
H3 HOe COTJXAMCHHMAMH, 3AKJDUYEHHEMH noj 3ruxo# Oprammsanmum O6nenwxenmuux Hanufi, TaMoxen-
molt xompemnmeit, xacavomelica xoxrehepon, 1972 roaa, Ha¥ INCHMH MEXIYHADOZHHMH AKT&MH,
KOTODHE MOr'YT ZaMEHATH MAW HM3MONMTH 37y mOCHeaNpD KoHBEHIMD, PACCMATDHBANTCH KAK
COOTBETCTBYDNEE DOXOKCHUAM BHMENPHBOXGHHOTO NYHKTA | H NOIXHN IPHMHAMATHCA K NEPEeBO3Ke
¢ coSmxeaneM mponexypw MIIl 6e3 HOBOro JOUymeHEA.

Crarna 14
1. Haxgzas JOrosapnsa®masCA CTOPOHA OCTABASGT 38 coboft nmpam0 ne npussasarh xelicTau—
TOABLHOCTE XONYWEHXA AOPOXHNX TPAHCHODTHMX CpeXCTB HAH KOHTelHepom, xoTopue He oTBe—
YANT YCAOBAAM, HANOKOHHHM BuEEe B CTaThax 12 m 13, TeMm He MeHee JorosapHeabmmMCH
CTOPOHAM He CIeiyeT 38XepPRABATH NePeBo3Ky, KOraa OCHADYXCHEREe HEHCHPABHOCTH He3HAaud-
TEABHH H He CO3ZANT BOIMOXHOCTEH Zaa xOHTpPabamaH,
2. Tlepex HOBHM HCHOAL30BAHRMEM AJA LOPEBOIKH I'PYS0B NOA TAMOXEGHHEME NEWATAMH H MAOM-
CaMz apG0Ee NO0POXHOE TPAHCMOPTHOS CPOACTBO HAM KOHTeilHep, He yxoBiermopAnmue Gosee
YCROBHAM, KOTODHO HOCAYXHAH OCHOBAHHEM XXA HX ZOIYREHHA, JOXXHH OGHTH AnGO UpHBEXeH:H
B OEpROHAYAALHOE COCTOARMEG, JAKCO ONTL BMOBL INOZBOPTHYTH OpOlenype AONYREHH:.

) IPOLELYPA IEPEBO3KA C IPYMEHEAWEM KHMKKH MII
Crarea 15

t. [Ilpm BpeMenHOM BBRO3S JOPORHOI'O TPAHCHOPTHOrCO CPEACTBA, COCTABA TPAHCHOPTHHX CpPEACTB
#xK xoHreiinepa, MCIOZL3yeMOro 2xf NEPEBO3KK I'DYSOB ¢ coGaprenneM mponexypu MII, ne
Tpefyercd CHERHMAXLHOr'O TAMOKOHHOTO XOXYMEHTA. Jif XOPOXHOI'O TPAHCIOPTHOI'O CPOXCTHA,
COCTABA TPRHCHOPTHHX CPEXCTB KIH KOHTeliuepa HUKAKMX rapanThif He Tpefyercd.

2. flosoxenns nyHxrta 1 macroamelf crarbu He mperarorsyor Jloropapusavmelica cTopore
TpeGOBATH BNIOAHEHHA B TAMOKHE NECTA HAal’HAUENHA QopManrbHOCTeOR, HpezycMaTrpHBaeMux ee
HANHOHANLHHNME DPOJINCAHHUAMH, XXX O6ECneYeHHs TOro, WTOOH NOGAe OKOHWAHMA omepanms MAII
AODOXHO@ TDAHCIOPTHOS® CPEXZCTBO, COCTAS TPAHECNOPTHHX CPEICTB HIM KOHTeHHep 6HAX BHPOSEHH.
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Crarbg 16

Koraa onepanma M/l npoR3BOXETCA JAOPOXHHX TPAHCIHOPTHHM CPeACTHOM HXN COCTABOM
TPAHCTIOPTHHX CPOXCTB, HA HHX ROAXHH GNTL NPEKPONAOHN npmoyronxué Ta6ARIXR ¢ BAZUNCHD
"PIR", oTBevuanmHMe TPOGOBAHMAM, HPHBENEHHHM P NPRIOXEERN 5 x HacTosmel Konieml; oxEA
Tabanvxa IOMEemAeTCA CHepeid, & APYTax TAKAA X€ TACAAYEA C38AH AOPOXNOTO TPARCODPTHOTO
CPeJOTBA HI¥ COCTABA TDPAHCOODTRHX CPEACTB. JTH TAGEAUKE ZOXXNM ONTh NOMENOHR TAXMM
06pa30M, WroSH OHE OHAM XOPOmO BHJIHN, M ROAXHH GHTH CHOMHMMH,

Crarba 17

1. Ha xaxpoe RopoxHOE TPAHCIOPTHOe CPEACTEO HAN KORTelRep cocTaBazerca oxma xmmxxa MM,
Ozeaxo exmERsA kHExxA MUl MoxeT COCTABASTHCA HA COCTAB TPAHCHODPTHHX CPOACTS RANE Ha
HOCKOABKO KOHTe#iHepOB, NOTPYXEHEMX HA& OXHO AOPOXHO@ TPAHCIODTHO® CPEXCTBO HAR EA COCTAB
TPAHCHODPTHHX CPeZCTB. B 3TOM caxywae B rpysoBoM mamndecre xuExxy MUl zoaxmuo yxasuparsca
OTXEeALHO COASPEHMOS KAaXNOT0 TPAHCIOPTHOrO CPEeNCTBA, COCTABAADNOI'O R&CTH COCTABA TPAHCHOPT-
HHX CPEACTB, HJE EAXNOI'0 XOHTeltmepa.

2. Kumxxa MOl geilcrpuTenrma axA BHOOJHEHHA TOXBKO OfHolt mepemosmm. Oma goaxua co-
AepmaTh 10 MeHbmiel Mepe Tagoe UMCRO OTPHBHHX MHCTKOB AAA HPHEATHA KHHERE K TAMOXSRHOMY
odopMaeHHAD M AXA €6 OfOPMIEHHA, KAKOe HeoGXOAMMO JIA OCYMeCTBA6BEMA AaHHON mepemosxm,

Crarea 18

Onepanrs MJAl MoxeT NPOH3BOAMTHCA WEDPE3 HECKOALKO TAMOREH MOCTA OTHDABASHEA H MECTA
HAR3HAYEHHS; OJMHAKO, 38 HCKIDVMEHHEM CAaydaeB 0coSoro EA TO Da3POmNEHHA 3aHHTEODOCOBAEANX
Joroeapnpavmeitca CTOPOHH rar JOroBapXBapnBUXCHA CTOPOH,

&) TAMOXHH MECT& OTHPABAEHRA NOAXHH HAXOIATLCA TOALKO B ORHOM OTpame;

b) TaMOoXHM MeCTa HE3HAYEHHA AOAXHH HAXOZHTHCA He GoXee UeM B ABYX CTDANAX;

¢) ofmee WHMCIO TAMOXEH MECTA OTUPABROHHA ¥ HASHAWEHHA He JOJAXHO NPEBHEATH WeTHDEX.

Crarea 19

I'pyss 7 gopoxsoe TPAHCIOPTHO® CPEICTRO, COCTARB TPAHCHOPTHHX CPOACTE MXM XOHTeitHeD
JOXXHH HPeXbABASTRCHA B TAMOXHE MecTa OTIpaBieHHd pMecre ¢ xHuxxo# MIN., Tamomennue
OpPrafi CTPAHH OTHPABAGHHMA IOAXHH UDPUHMMATH HEOGXOZMMHE MEDH ZIA TOr0, 4To0H yHZOCTOBe-

. PATbCA B TOYHOCTH CPY30BOrc MaHHpECTA 4 JAA HAIOKEHHR TAMONOHHHX mewarel B naomG mam
IRs KOHTPONA TAMOXCHHHX medaTed W maoMG, HAKOXEHHHX NOJL OTBETCTBEHHOCTd YIOMAHYTHX

TAMOXEeHHHX ODPraHOB NOJXHEM 06pa30M YTIOJNHOMOYOHHHMH JHIAMH.
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Cratna 20
TamoxsENMe OPraEH MOryT YCTAHOBHTH XAA NEPEBOJOK, NPON3BOJEMMX 0O TEPPHTOPME MX
OTPANH, OTpeXeXeHNH! CPOX NMepeBO3XH X TPeGOBATL, WTOON ZOPOXHO® TPARCHOPTHOE CPEACTRO,
COOTAB TPAHCHODTHHX CPeRCTE HaE xoHTelHep CZeROBA&AR IO HPeRNNCAHHOMY MAPEDPYTY.

Cratbg 21
B xaxzolt mpomexyToumol TaMOXHE H B TAMOXHAX MOCTS HAZHAUOHNA XOPOXEO® TPAHCHOPTHOE
CpPexCTBO, COCTAB TPAHCHODTHHX ODEXCTB MAK XOHTOHHOD DPOABLABAANTCA ZAA XOHTPOAA TBMORGH-
HNM OPrasaM C COZOPEANMMCA B HHX rpysoM K ¢ oTmocamelica x mepesosuMoMy rpysy xmuxxoft MIII,

Crartpa 22
{. 3a ECEIDUGHEEN CAYYAE® ACOCMOTPA TDPy30B, HPOESBONMMOTO TAMORCHHLME OPrasiMM B COOT-

BOTCTBEBNNM C DOXORCHEOM, COJCPNANEMCA B HYHKT® 2 CTATLR 5, COTPYAHEKH TPOMEXYTOWHHK
ranozen raxxolt x3 JorosapHBALNEXCA CTOPOH NPHIEART, KAX NPABNAO, HNEYATN M NROMOH, HR-
JORGHHMS TAMOXOHENNA OPraHAME XDYTEX Jorosapamam@Rxca CTOPOH, UPH YCIOBEM, WTO OHK HE
DOBpexEeHs. OfMAKe ITH COTPYZHNKHE MOTYT, 6CXH 3T0 OCYCROBREeHO0 HEOGXOXMMOCTLD KOHTDPOXS,
HAKIAAMBATH ZONOJAHETOABHO CBON COOCTBEHHHEe HOYATE K naomMOM,

2. Nipesuannte lloroBAPMBADSMMECA CTOPOEAME TAMORGHHHG NGUATHM M NEOMON DOAL3YDTCA BA HX
TeppHTOPAN SaRTOl Tex Xe camux IPaBOBHX HOPN, UTO M HALNONAAbLHMNG TAMONGHHLE HEUATH X

nxombu,

Crarra 23

TaMOROHELE OPraHi MOIYT TOALRO B HOKXNUNTEALHLEX OXAYUAAXS
- rpefoBarTh, WTOGM IPM Hpoe3Ne IO TEPPATODHR X CTPANN JOPOXHME TPAHONIOPTHHE
CPeACTBa, COCTABH TPAHCIOPTHHX CPeZCTB MAM xoHTellHepDH CONPOBORIAXMChL 38 CueT
NepeBo 3URKOB
-~ OPOM3BONMTH B NYTH UPOBEPKY H ZOCMOTP rpy38 ZOPOXEMX TPAHCHOPTHMX CPexCTB,
COCTABOB TPAHECHOPTHHX CPEACTE EAN KOHTeftuepos.

Crarea 24

Ecam TaMoxeHHHe OPraHH NPONMIBOEAT B IHYyTK MIM B DPOMOXyTOWUHOH TamMoxNe ZOCNOTP rpysa
B XZOPOXHOM TPAHCHOPTHOM CPeECTBe, COCTABE® TDAHCHODTHMX CPOACTB MAN xourelluepe, OHM Foammum
CRelaTh OTMETKY O HANONEeHHHX HOBMX HOWATAX M IAONMGAX M O XADAKTODPe BHIORHEHHOT'O KONTPOIA
H3 OTPHBHHX ABCTXAX xEuExn MIJI, Hemoai3oBaEHHX B MX CTDAHE®, HA COOTBETCTBYDNEX KOPOmEAX,
4 Taxxe H& OCTADNMXCH OTPHBHHX ARCTKAX XHuxxn M.
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Crates 25

Ecay TaMoxeHHhe NAOMOH B HNEVYATH HOBPeXASHH B IYTH B YCAOBHAX MHNHX, WeM Te, KOTO=
PHe OPejyCMOTPEeHH B CTAThAX 24 ¥ 35, HAN eca¥ rpys moruG HxXM Gua DOBPEXAGH, HO He G-
1M DOBPEXNOHH NIOMOH HAM NEYATH, HANJEXRT IDHIOPEMBATLCA NODAXKA, YCTAHOBAGHHOrO B
UpHROXEHME | K Hacrosamedt KoHpeHNHH B OTHOMEHMHM HCHOJL3OBAHHA KHEExE MIIl, Gesz ymepSa
AAA BO3MOXHOCTH NPUMOEGHHA HOJOXeHME HANMOHANLHOrO SAKOEOJATEALCTBA H, KPOMEe TOTO,
XoaxeH OMTH BAN0JHEH OPOTOKOX, cozepxammiica B xumxxe MAII,

Crarpr 26
1. Horja 4acThr IDepeBO3KM ¢ NpUMeHeHMeM xXHuxxa MIIl nNpoRM3BOZATCA HO TOPPETODHHR roCy-
JapcTsa, He aBxammeroca Jorosapupammeiice cropomoft Eacroame#ft Koupemmum, To0 onmepanmEs
MIl npuocraraBaxBaeTCa H& ITOR wacTh pyru. B 2TOM caydae TaMOXeHENe Opramu Jlorosa-
pubapmefica cTOpoEH, DO Whbelt TePPHTOPER NPOJOAXRETCA 3ATEM NOPEBO3KA, NPHHUMADY XEEXKY
MIIl xas BozobGHoBReHRA omnepanM® MIJl UpH ycaoBHMH, WTO TAMOXGHHNS® LNEeWATE E NIONOH l/nl
OUNO3HABATEIbHHe 3HAKA He NOBPEXICHH,
2. To xe mosomeHMe IPHMOBAETCA B OTHOMEHRK Tol uacTH mapmpyra, Ba XoTopoll xamxxa MJI
He HCHOOJAL3YOTCA BIajeibReM KHEAXKM HA TeppuropHy Joromapupanmefica CTOPOHM B CBA3K ¢
cymecTBOBaHEEM 00Jee IDOCTHX TAMOXEHHHX TPAHSHTHHX OPOUOALYP MAM XOrJ8 NDEMEHOHHMe T&-
MOXE@HHOT'O TPAH3HTHOTO pexVMa He ABAAGTCA HOOOXOJHUMHM.
3. B 3TEX CAyYYAAX TSMOXHH, B KOTOpHx omepanma MIIl 6una opepsaHa HAR BO30JEHOBAGHA,
GYLYyT PRCCMATDEBATLCHA KAK DPOMOXYTOUHHEe TAMOXHN COOTBETCTEBOHEC OPE PLO3XO MAX IpH

BHEe3 e M3 CTpaHH.

Cratpa 27

Mpn yeonorum cobanpeRus nonoxewnit uacrosme#t Kousewnuu u, B waCTHOCTH ee CTATHH 18
DepBOBAUSNBLHO YKA3AHBEASA TAMOXHA MeCTa HABRAYEHHA MOXeT ONTh 3aMeHeHA Lpyroft ramoxmeit

MecTa HA3HAYCHMSA,

CratTea 28
[pu OpuGHTHH Cpys3a B TAMOXHO MeCTA HA3HAYOHHMA M IPH YCJIOBHH, WTO I'PY3H NODEBOZXATCA
B YCIOBHA MHOT'0 TAMOXEHHOTO DEXHMA MJM OYHMMANTCA OT HONAHMHE B NEIAX BHYTDEHHErO noTpeb-

JeHHA TaMoXeHHoe odopMnaeHde KHuxkx MII nmpou3BOLUTCA He3AMOIIHTENLHO,
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¢) IIONONEHNMf, KACAKNMECS HNEPEBO3KH TAXEJNOBECHHX
WI¥ TPOMO3IKHX I'PY30B

Cratea 29
1. DoxoxeHEa BACTOAMErO paSXeia HPHMOHADTCA TOALXO X NEDeBO3Ke TAXGXOBECHMX HIR I'pPO-
MOSAXNX I'PyS0B, ONPOXGZeNN® XKOTOPHX XAHO B afsane k) crarsy | macrosmed Kommemmux.
2. Ecxz UpHNeEANTCA TOIOXGERA BACTOAMOI0O DPAINEAA, NOPEBOIXA TAXSAOBOCHMI NAN I'POMOSE-
KAX I'PY30B MOXOT IO DOEGHHD TANOXOHKHHX OPraHOB MeCTA OTIPABIGEHMA OCYNECTBIAATHCA ¢ OO-
MONLD HEONeYATAHHNX TPAHCHODTHHX CPOACTB MAN KOHTeilHepoB,
3. floxoxenxa HACTOAREro0 pPA3Xe’a NDHMEHANTCH TONLKO B TOM ClAydas, XOorjaa, IO MHEHHMD
TAMOXOHHNMX ODraHOB MECT& OTHDABACHMA, TARGAOBECHHe MAM IDOMO3JKHEe rpysh, & Taxme aAnlue
[IOPeBOSKNMEE OXHOBPENONHO NDNHAXRAGXHOCTH K HEM MOXHO JETKO ONO3HAThL OXAU'OKADPA HX ONH=—
CAHED NMAH CHAGIMTL MX TAMOXOHHHME NEWATAME X mxoMGam: n/ul OUDO3EABATONL HHMH 3HAKAMH
TAKEM OSPRION, UTOOH DPENOTBPATET: ADOYD BOJAMEORY MAM HIBATHE YIOMAHYTHX rpysoB Ge3s
OCTABAGHEA BHAEMHX CXOX0B.

Crarsa 30
Bce moazomemsa macrosmed KomPemmmm, sa MoxibDueHNeM TeX, OTCTYOXEHMA OT KOTODMX
OPeXyCMOTDOHN OCOOHME HOROROHMEMM HACTOAREI'0 pasfesa, PACHDOCTPAHANTCHA HA NepPeBOSKY
TAXOROBECHMX HAX I'POMO3IXHMX I'PysoB ¢ cobavgexuem mpouexyps MM,

Crarsa 31
OTSeTCTBOHROCTE rapaHTHiiEoro of»eJUHeRHA PACIPOCTPAHAETCA He TOALKO HA I'Dy3H,
nepeuncaeunne » xmmxke MIII, Ho Taxxe m BA rpysH, KOTOpDHE, XOTH M He HepeUHCIeHH B >Toft
KHMXK®, HAXOXATCA HA NAATODMO HIM MEXAy HepeuMcheHHmMy B Kuuxke MUl rpysamm.

Crarna 32
Ha oGnoxxe ¥ HA BCEX OTDHBHMX amceTxax xuuxku MIIl joaxHa ORTP CHEARHA XEDHHM

EPEQTOM HasmmCh: “TAXeAOBeCHNE AN I'POMO3JKMe I'DYys3n" Ha aHraulickoM uam QpaHIY3CKOM
AsHxe,
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Crarpa 33
TanoxeRHH® ODPraEM MECT& OTHDABAGHMA MOT'YT TPeOOBATH, WTOOH YOAKOBOYHHEe IHCTM, (o=
TOTpaduR, YOPTOENM H Tellsy XOTOPHNE CUMTARTCA HeoUXOANMNME AXA CGRO3NAMMA QepeROaImMMX Tpy=-
30B, OHAM HpdROReHN X xiuxxe MNI, B TAKOM CEy4YA® OHM 3ABEDANT 3TH AOKYMOHTH; OXMH
IXIOMILASD YHASBHHHX JOXYMEHTOB IDRKpONZAeTCA K BHyTpenuedd cTopoHe o6moxk: xEERXE MIJI
H BO BCOX MAHMPECTAX KHMXKHM NOAA6TCA OTHOTKA O HAXMUYME 3THX JOKYMOHTOB.

CrarTha 34

TamomeHHHE OPUaHK IIPOMERYTOUHHX TaMoxeH xaxzoi Joropapupanme#ca CTOPOHH UPH3IHADT
TAMOREEHNS NEeUATH ¥ MAOMOM #/HIX ONO3HABATEALHHE 3HAKM, HANOXOHHHO XOMISOTEHTHHME OPra=
Hamm apyrux Joropapupanmuxcsa CTOpoH, OHE MCryT, OXHAXO, X0o0ABMTL APyrHe NedaTH M
IIOMOM #/MAE ONOSHABATEABHNME 3HAKH; B ITOM CAyYae OHM JEXADT OTMOTKE O HANOReHHMX
HOBMX NOWATAX B IJIOMGAX ¥/MAN ONOZHABATERHHWX 3HAKAX HA OTPMBHMX AMCTKAX Kuuxxm MII,
HCOOXL30BAHHHX B MX CTPaHe, HA COOTBETCTBYDNHX KODENKAX, & TAKEe HA OCTANGHXCH OT-
PHBHHX AHCTKAX KHHXKH M1,

Crama 35

Ecay P OyTH EAR B mpoMexyrouHoll TaMoxHe NPORSBOSANEE NOCMOTD TPYyd& COTPYAHBKY
BHHYRJISGHHN CHATH NEe4YaTH H ROMOH II/MK Ono3BaBaTeIbLHHEe 3HERKH, OHH HeaAakT OTMOTKH O HA-
JORGHHHX HOBHX NEUATAX M NIOM68X u/HIE ONO3HABATEAbHHX 3HAKAX HA OTDHBHHX IHCTXAX
xauxxa MIII, BcOOJs30BAHHHX B MX CTpaHe, HA COOTBOTCTBYDMEX XOPOmNKAX, A4 TAKEKEe HAa OCTa-

DOUXCA OTPHBHHX JMCTKAX KHuxk® MIII.

Laasa IV
HAPYIERVME NOJOXEHMM KOHBEHLAM
CraTtha 36
Becakoe HapymeHde DosoxeHufi HacrToameit KoHBeHIME OOBReYeT HPUMEHEHHE K BHHOBHOMY
B CcTpaHe, B KOTODOH HapymeHMe GHIO COBEpPNEHO, TPEXYCMOTDEHHHX 3&KOHOLATOIbLCTBOM aTol

¢TpaHu caHxuuit,

Cratpa 37

B Tex cayyasx, Xorja HeBO3IMOXHO YCTAHOBMTH, HA KAKOH# TepPPUTOPME DPOM3OWMIO HADY-
meHNe, CUMTAeTCH, UTO OHO HNPOM3ONIC Ha Teppuropuu Jorosapusawmeilca cTOpOHH, r'ze OHO

6un0 OOHADYREHO.
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CraTha 38

1. Kamzas JloroBapupammaacs CTOPOHA HMeeT IPABO BDEMEHHO HIH OXOHUATOAbHO IHNATH
OpaPa NOALSOBAHAA NOCTAHOBEOEMAMH HACTOANel KOMBeHIEH BCAKOE IMIO, BHHOBHOE B Cephe3-
HOM HADYNOHHH TABMOXEHHHX 38KOHOB HAH NDABAA, IPHMEHAGMHX NPE MeXEAyHapoiHOH mepeBosxe
rpyaos.

2. O TaxoM JIENEHNH IpaBa HEMeLXGEHO COOOHAETCA TAMOXEGHHHM opranam JorosapusBavmei#cs
CTOPOHM, HA TePPHTOPME KOTOPO# AABHOE IHNO HAXOAETCA MAH HUNEET NOCTOAHHO® MECTOUNPe—
Ousamme, a Taxme rapanrTuitmony(un) o6besmmemun(ax) B cTpaEe, B KOTOpo# COBepmeHO

HADYEOHES .

Crarps 39

B rex caywasx, xorjpa onepenud MIJl DpRSHAMN B HMHNX OTHONEHHAX NDPABHIALHO BHHOX-
HOHHEMY $
1. JHorosapneapmEecs CTOPOEH He 00pamapT PHMMAHHA H8 HO3SHAUHTEALHNE DACXORLEHMA,
KACADEHMOCA COCZDJEGHHA HNPeSNFMCAHHEHI CPOKOB HIH MAPEDPYTOB,
2. Towdo Tax xXe PACXOXNOHNA MeXEy CBOILEHNAMH, DPHBEJOHHHME B I'DySOBOM MaHH(pecTe
xBEuxxd MAIl, ¥ COXGPEHMLIM AOPOXHOI'0 TPAHCEOPTHOrO CPEACTBA, COCTaBAE TPARCHOPTHHX CPEACTB
BXE KOETGHiHepa He pDACCMATDHBANTCA K&K HAPYHOHHA HAcCToAmel KoOHBeHNMM BAALEAbOEOM KHEXKH
MIll, ecx¥ UpEPeZeHO YAOBIETBOPADNGE KOMIGTOHTHHE® OPraHH JOKABATENLCTRBO TOro, 4TO 9TH
PACIORIEHNA He ABAADTCA DPESYALTATOM ONUGOK, NONYReHAHX NpeiHAMEDEeHHO HAX N0 Hebpex-

HOCTH IDR HOrPY3Ke HAM OTHDAPKE I'pPy3& HJIF IDH COCTABISHMHM YIHOMAHYTOrO0 Marudecra.

Cratea 40

TaMoXeHBHHe OPraHN CTDEHH OTHPABIEHMHA M CTPAHM HABHAYGHHA He CUMTADT BAAIEALIA
xmuxxy MOI oTBEeTCTBOHHNMM 38 DPACXOXAGHHA, KOTODHE MOrYT GHTh YCTAHOBAGHN B 3THX CTpPA=—
HAX, €CAM 3TH DACXOXRNEHHA OTHOCATCA COOTBETCTBEHHEO K TAMOXGHHHM DEXMMAM, KOTOPHE IpH=-
NeHAZRCH XO MJIH HOcZe omepanuyu MIIl M X XOTODMM Biajelel yXasaHHON XEuxku He MMea
HEKRXOT'O OTHONEHHS,

Cratsa 41

Ecan TaMoxeHHHe OpPraHH IPM3HADT XOCTATOUHHMH LOKA3aTEAbCTB& TOTO, WFPO LpPy3, yKa-
saunnit b MAEMQECTE KHMXKA M, OOTHG HIX GE3BO3BDATHO NOTEPAH B DPE3yALTATE JOPOXHO-
TPAHCHOPTHOI'O HPOMCHIECTBUA MEHM NPH OOGCTOATENLCTBAX, BH3BAHHHX HeNpeoloJauMo# cuuoi,
KIM QTO0 HEEOCTAUA ABJAGTCH PE3YALTATOM HPHUMH, CBOMKCTBeHMHHX I'pysy, To OHM OcRoGOXZADT

OT YHNAATHK OCHYHO NPHUNTADHHICA NONMAMH M C6OpOB,
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Crarsa 42
llo moayaensr sanpoca Jorosapusammeiica CTOPOHH ¢ U3AOXEHMEM COOTBETCTBYDHMHMX IPHUHH
KOMIOeTOHTHHEe OPraHu JloroBapHBADMMXCA CTOPOH, SEHHTEPECOBAHHHX B XeHEO# omepammm MIII,
OpesoCTABAANT eil BCe EMeDmMHUOCA B MY PACIODANEHMH CBEKOHHA, HeOOGXOZMMHE IaAA NpHUMeHEHHS

noxoxen¥i Bumenpumexnenuux crareft 39, 40 m 41.

T'aapa V
[IOACHUTEJLEHE 3AIMCKHA
Cratbsa 43
B ODOACHHMTENLENX 3&NHCKAX, DPHBOJGHHMX B npuioxesdax 6 m 7 (uacTs I11), naerca
TOXKOPAHEE HEKOTODHX DOoJoXeHMit HacToame# KoupeHnud ¥ mpuaoxemn# x me#t. B HEX ommca=~

HH T4KKe HeKOTOPHe BHIH PeNOMOHIYeMOH UDPAaKTHKK,

Tzasa VI
PASJIMUHEE [HOCTAHOBJIEHHA
Crateg 44
Kaxzas KoroeapHBawmafAcsA CTOPOHA OpeioCTaBIAeT BARHTEDECOBAHHHM r'apaHTHUAHNM
06haTUHAUNAM ILTOTH B OTHONM@HUM ¢
a) ©DepeBOjA BAINTH, HEOGXOXMMOR LIA yOEATH CYMM, B3MMAEMHX KOMIETEHETHHMM Opra-
Hama JloroBapvpabEHXCA CTOPOH B CHAY HDOXOXeEMH craTek 8§ macrosme# KoubeHnum, ®
b) DepeBoZa BRANTH, HeOOXOAMMOH ZAA onNAaTH GaaEkoB kHExKM MIJI, DOCHAREMHX ra-
pauTHiEEM O6BOINHOHNAM KHOCTPAHHEMEM OCbeAMHEHMAMM, ABIADIEMHCA MX KOPPeCHOHEEHTAMH,

HI¥ MORIYHAPOIHHMH OPIraHn3anHAME,.

Crarps 45

Kaxpan JloroBapuBabmaAcAd CTOPOHA HYOJAMKYEeT CIUCOK TAMOXEH MECTS8 OTHDABAGHHA, OPO-
MEXYTOUHHX TAMOXeH ¥ TAMOXEOH MECTA HABHAUGHHA, KOTODHE OHA LPENHABHAYAOT AAA IPOM3~
Boxcrea onepanuit MI{l. Joroeapupanmmecs CTOPOHHW CTDPAH, TEPPETOPHM KOTOPHX COIPHKA—
caprTcA, OylyT KOHCYALTHDOBATHLCA IAA OUPESENOHMA ¢ OGODLEOrO COrAACKA COOTBETCTBYDEEX

HOrPAHHUHNX TAMOXOH M WacoB Hx paGoTH.



Crarna 46

i« BunoxzEeHWe COTPYXHRKAMH TAMOXGH QopMaibHOCTell, ymomaayTHx B BHacroamed Komsenmuu,
He yaeT npaBa TpeSOBATH ONNATH cOOpDOB, 3a RCKIDUOHMEM TEX CXYUAeB, KOI'ZA 3TH (OpMAIL-~
HOCTH LDOH3BOJATCH HO B AHK M YACH M He B MOCTAX, OSNWYHO NPeLyCMATDHBAGMHX AIA HX
IPOR3BOXCTBA .

2. Joromapupammecs CTOPOHH GyXyT NPSAUDEEEMATL BCO JABHCAKHMS OT HWX MEPH XA 00—
AGT'YOHESA TAMOROHHHY OmEepAnNMf, CBASAEHMX CO CKOPONOPTANEMHCA I'DYS&MH,

Cvarea 47
1. Hozomenma sacTosameil KoHPeEDMN He CAY®AT OPEUATCTBHOM HE ZAA NPDEMEHOHHA OrDAEH-
YeEEE B EOHTPOAA, PHNTOKADENX N3 BRONOHANLHHX UDasHI H OCHOBAHHMX Ha coolpaxemMax 00—
ReCTBeHHON HPABCTBOHHOCTH, O6ReCcTBeHECOH 6e30DACHOCTH, 35PABOOXPAHOHMA MAM THMHEHH,
xu00 HA COOODAXOHEAX BETEPHHADHOrO HIXM (HTONATOIAOrEUGCKOrO HODPAKKS, HM IIA BIUMAHMA
OpEIHMTANRAXCA HEA OCHOB&HHM STHX UPSBHA CGOPOB,
2. [loxoxemms Hacrosmell KoHBOHDME He NPENATCTARYNT UDHMMOHEHMD KHHX HAIHOHAJLHHX WIAK
MOXIAYHAPOZHHX NOIOReHE{l, perIaMeERTEpPYyDEHX HePOBO3KH,

Cratha 48

Hu oxmo m3 nocramosxeHm# Hacroamei# KoHpeHnuM¥ He uckanuaeT unpasa JlorosapuBammuxcsa
CTOPOH, 00pa3yOMAX TAMOXeHHuN HAE 3XOHOMHUecKEE cons, NPUMeHAT, OCOGHe UpPaBuUI& B OT-
BOW@HHE IePeB0O30K, MECTOM OTHDABIOEMA MIM HASHAYEHMA KOTODHX ABLAKTCA KX TeppHTODEHH,
HAM OCYRGCTBASEGMHX TDAH3HTOM uYepes MI TEDDHTODME, HODH YCROBHM, WTO TAKMe NpaBHAa He

OrpamHqEBADNT XbTOT, IPOAYCMATPHBAEMMX HacTomme# KouBemuue#.

Cratea 49

lozoxeuua HacTosmelt KoHBeMIMHM Ee HpeDATCTBYDT LDHMeHeIMD GOALNHX JbI'OT, KOTODHe
Joroeapusamgneca CTOPOHH UPeAOCTABAANT HAH NOXEXANT HPeXOCTABETH AHG0 HA OCHOBAHHH
OZHOCTOPOHMHMX HOAOXeHU}, AMGO B COOTBETCTBHH C ABYCTOPOHHHMH HEM MHOI'OCTODOHHHMM CO-—
FAaMeHHAMH, DDH YCXOBMH, WTO Taxie JLIOTH He OPENATCTBYDT UDHEME@HeHHD OOAOREHUH HACTO-

age#t KoHBeHOMK M, B YACTHOCTH, OpoBegeHuUL onepanuit MII.

CraTea 50

Jloropaprpanmuecs CTOPOKH OGMEEMBANTCA UDH HAJHYHMH COOTBercTBymeR mpochGH HMHPOpP=
Manumnefi, nmeoSxozumoll ana upuMeHeHMs noxoxenuffi uacrosmmef KoHBemnum, B 4acTHOCTH CBeje-
HUAMH, KACANMMMMCHA RONYMEHHA AOPOXHLHX TPARHCOOPTHHX CPelCTB MAM KOHTelHepoB, a Takxe

TeXHHYECKNX XBPAKTOPMCTHK KX KOHCTDYKIREH.

15.
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Cratea 51
lipraoxemrs x Racroamel KoHBemmuM sABIADTCA HeoTheMaemo# wacTrd KoHBOHIMH.
I'zasa VIY
SAKNIVUTEILHEE [TOJOXEHKA

Cratea 52

Hognucanve, paTuWEannd, DDHHATHE, YTBOPXIEHRE M UDHCOOIMHGHHE

1. Bce rocysapcTra-wness Opramvaanum (O6veiruHeHHNx Hamuit, am60 ujdeHH ANGOro CHeNHA-

JAK3HPOBAHHOTO yUPeXIeHKA MIK MeXIyHapoLHOIO areHTCTBA IO ATOMHO# ODHeprmm, JAMG0 y4acT-
HExM CraTyra Mexiymapogmoro Cyza, a Takxe an6oe xpyroe rocyiapCTBO, OpUriameHHoe 'eHe-
paxbnoX AccaMmbaeeit Opramusanuu O6rezunensHrx Hauult, Moryr crare JoroBapuBan@UMUCA
cTopoHaMu RacTosmeH Kompemmum:

a) OyTeM ee NMOXUMCANHA 6e3 OTOBOPKM O DPATH(MKAUMM, ODHHATHE HAM yTBEDPXIEHMH}

b) OyTeM CIAaYM Ha XPaHoHHe JOKYMEHTA O DATHGEKAIHE, NPUEATHME BAH yTBepRIEHMH
nocne ee NOJZUMCAHHA C OU'OBOPKOH O parHdMKAOUE, UPHHATHE MIA YTBeDRNOHMH]

¢) nOyreM ciawm Ha xpanenue MOKYMEOHTR O TNPHCOEZHHOHERH,
2., Hacrosmas KOHBeHONA OTKPHTE& JXIA HONIMCAHKA rOCyK&pCTBAMH, JHIOMHHYTHMH B OyHKTe 1
Hacrosmell craremn, B Orjenexmuy Oprammsanun (O6btexurenunx Hanul# B Xemese ¢ 1 sAEBapa
1976 roaa g0 31 jpexalpa 1970 roza BRADNMTCIDHO. Mlocae »Toft maTwH oma GyAeT OTKpWTa
IAA ODpUCOENNHEeHMA X Heli,
3. TaMoxedHwe HIH IKOHOMMUGCKHE CON3H MOT'yT TaKXe, B COOTBETCTBHE C IIONOXEHHAMH
OyHKTOB 1 B 2 Hacrosmell craThm, cTaTh JOroBapUBE&DEMMMCA CTOPOHAMH HacToAme# KoHBeHUUM
OZHOBPEMEHHO CO BCEMM HX IOCYA2DCTBAMH-WIEHAMH HWIM B JAnG0e BPEeMA Hocxe Toro, Kak Bce
HX FOCYZADCTBa-WISHH CTAHYT JoropapHBabmuMnca cTopoHaM¥ HactTosmef#l Komsemuuu.  Onuako
9TH COD3H He MMEDT mpaBa roxoca,
4. JOKYMEeHTH O DPATHQMKANMY, HPUHATHH, YTBEODXLOHHH WIM IPHCOEIMHEHMM CIANTCH Ha

xpaHeHue [enepanarHoMy Cexperapo Opramuzaunuu O6benuHeHunx Hanuii,

Crarpa 53
BeTymJeHHe B CHIY

1e Hacrosmas KouBemmus BeTynae? B CELY IO KCTEWeHMHM MECTH MecAleB ¢ TOro LHA, KOrZna
OATL M3 YACAA TOCYNEPCTB, YOOMAHYTHX B NyHkTe 1 CTATBE 52, HOANUNYT e€e G@3 OrOBODKH O
paTHGMKADNE, UDHHATUH KMAM YTBEDEICHHHM MIH CASIYT HAE XpaHeHMe CBOM JOKYMEHTH O paTudu-

Kal®y, NDUHATHK, yTBePRIeHHH WIH ODHCOeLHHEHHH.
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2., [llocze Toro xax IATE M3 HMCIA TOCYAAPCTB, YUOMAHYTHX B IyHKTe {1 OTATHH 52, OOADM-
ByT e¢e 63 OroBOPHY O pPATHQMEKANHH, DDHHATHE RIH yTBeDXIGHMH HIM CIaIyT HA XDAaHERHE
CBOH XOKYMEHTH O PATH(HKALHH, OPMHATHH, YTBOPKIOHHHE HXR IpPHCOCIAMHEHMH, HacTommaa Kom-—
BOHIMA BCTYL&6T B CUIY XIR BCeX nociexyvmux JoTrOBAPHBANMUICA CTODOH IO MCTEYeHHM
meCTH MecANeB CO JHA CHAUH MMM HA XDAHEHMEe CBOMX JOKYMeHNTOB O DPATHHKANMMA, UPHHATHH,
JTBODRIGHHE HJI¥ ODHCOSJHMHEHHMH,

3. Jn6o#t fOERYMEHT O pATUPMKANKM, IPHHATHE, YTBEPXIOHKH HIE NDHCOeXMHEHMH, CLaEHNM
HA YDAHEHEWEe NOocXe BCTYIICHHA B CEAY HNONDABKE K HacTosamefl KoHBeHNMMM, CUMTAETCA OTHO-
CAEMMCA K MSMEHGHHOMy Tekcry Hacroameil Komsemnum,

4., JoGo#t rako#t mokymemnr, craHHHE Ba XpaHemMe NOcHe NDHEATHA NONDABKK, HO IO BCTyl-
JAGHHA €e B CUIY, CUKTAETCA OTHOCAMMMCA K WSMEHEHHOMY TeKCTy Hacrosmef Kompemumum co

XHA BOTYIAEHMA B CHAY 9TOM mompaBKH,

Cratea 54
EQEO Heanna

1 Kaxzas JorosapdpanmascA CTOPOHS MOXeT LEHOHCHUPOBATH BACTOARYD HoHBeHIMO nocpen-
CTBOM BOTH(QMKANUM, aipecoBaHHO} I'eRepasbHoMy Cekxperapo Oprasumaanue O6berMEenuux Hanuit,
2. JeHOHcanHA BCTynaeT B CHAY IO MCTEWeHHH NATHRIEUATH MecAlleB CO LHA IOXyUeHHA
l'enepansmuM CexperapeM 3Toffi mOTH(UKanuu,

3. Je#icTBuTenbBoC¢Tr kEMxexk MHIl, OpUHATHY ZaA ojopMueHHA TamoxsHell crpaEn OTHDABREHMA
XO Cpoxa BCTYIJeHHWA B CHAY XGHOHcAllM®, Re 3aTpar¥eaercs 2Toit HeHoHcanmweil, ¥ raparTHA

rapasrnﬁnux ofLeanHe Mt O0CTAETCA B CHiIe B COOTBGTCTBHH ¢ yocaopnaxK #acroamel Koupemuum,

Cramss 55

Mlpexpamernue gedcrTBEa

Ecxr nmocae BCTYHLJEHHA B CHIY Hacroameit Konpemmuu uwMcao TOCyZapCcTB, ABJAADKUXCA
JoropaprBaNMEMHCSH CTOPOHAMM, COCTABHT MEHee LHATH B TEeUeHNe® KAaKOTo-aubo nepuola DOCH@-
AOBATEIbHHX JXBEHAJUATH MECAUeB, HacToanad KOHBEHOMA TEOPAET CHMAY OO HCTEYEHMH YKa3IaH-

HOT'O PHIle ODEePHROJZA B LBEHRALATL MGCHIEB,

Crarna 56
Ipexpamenne neidicrera Komsermum MIIl 1959 roza
1. C moMenTa BCTynneHus HacTommed KOHBeHNMM B CHIY €0 OTMEHAGTCHA ¥ 3aMEHAETCA B

OTHOmMEHMAX Mexiy JlorosapupapmuMucA CTOpoHAME HacToamel Kompenmun Koupemmua MIIL
1959 ropa.
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2. CemgerearcTBa O JOIyNEeHNMM, BLAAHHWG B OTHONOENM JOPOXHMX TPAHCIOPTHHX CPeLCTB K
KOHTeluepor B COOTBOTCTBEH ¢ ycaoBuaMm Kompemmmu MINl 1959 roaa, npumumantca Jorosapusa-
DRUMECA CTOPOHAME BacToamel KoMBOMIIME Ha DpOTAXeRME cpoxa MX AelcTRus MR am6oro OpozAe-
HHA ero XAA NDeDPeBOSKN I'DYy30B N0 TAMOXOHHMMK NeWATAMHM M DROMGAMH UDH YCEOBKH, UTO Ta-
KHe TPA&HCHODPTHHE CPesCcTBa U KOMTelHODH DO-IpeXHEeMYy OTBEYADT TPeSOBAHHAM, B COOTBETCT-
BHH C KOTOPMMH OHM GHAM NEPBOHANAABHO AOUYMEHH K HOPEBO3KAN.

CraTha

Paspemenne CIODOB

1e JivOvH coop mexiy ABYMA uau Goxee JOroBapHBADEMMMACA CTODOHAMM B OTHOWE@HNH TOXKOBA—
HuA RIM NpHMeHOHMA HacTosmel HompeHnu® Aoaxer GLTHh DO BOSMOXHOCTE paspelieH RyTeM Ie-
PEroBOpOB MEXIY CHOPANAMYK CTODOHAMH HIH JADYTUMH CPOACTBAME YPeryAKpOBAHEA,

2. JnoGo# cnop Mexay ABYMA HAH Goxee JoroBapdBADNMUMMCA CTOPOHAMH B OTHONE@HHME TOXKOBA-
HA& HAK UPHMEHeHHA BacToamell Kompemmum, xoTopuit He mMomeT GuTe paspemeH cmocofamu,
OpeIyCMOTPEeKHEMM B HyHKTe 1 HAcToAmelt craThH, nepesserca Ho mpochSe ojAHOM M3 HEX ap-
GETPAXHOMY CYLY, COCTABIEHHOMY CIOAYDEMM O0pA30M: KAXEMHE YYACTHHK CHOPA HASHARAET
apouTpa, H 3TH ApOMTPH HA3HAYADT IDYr'oro 4pUMTDA, KOTODH{ CTAHOBUTCA HDOICOIATEXOM.
Ecam oo HCTeWeHME TpexX MeCAReB CO LHA HOXYWeHHA NPOChOH ONME M3 YUACTHHKOB He HA3ZHAWAR
apbuTpa HAK APCHTDH HE MOraM H30paThr OPeiCeXATeRA, aAD6AA H3 CTOPOH MOXET Oo6GpaTHThCH

K TemepaasuomMy Cexperapn Oprammsanum O0bezuHeHHHX Hamu#t ¢ npocnboit maaHAUKTE APOHTPE
HI¥ OpeicelaTelNs aplUTPAXHOI'O CYAR.

3. Pemenve apGHTPAXHOIO CYZ8, HA3HAUEHHOIO B COOTBETCTBHH C HOXORGHHAMEU HYHKT& 2,
HMeeT OGABATEALHYD CHLY IAA COOPAWMX CTOPOH,.

4. ApSurpaxuuit cyX yCTAHRBAWBAET CBOM IpABUAA HPOLEAYDH.

5. Pemesus apluTpaxHOro CyAa IPHHUMADTCS GONBHMKHECTBOM I'OJOCOB.

6., Jin6He pa3’HOrAACHSA, KOTOPHE MOT'YT BOSHMKHYTHL MEXJY CHODANMMA CTOPOHAMK B OTHOME-
HMH TOJAKOBAHMR M BHOONHOHEA apGUTPAXHOrc peleHHMA, MOr'yT GHTh Depefanu apSo#k u3 cro-

POH HA pacCMOTDeHMe ADPGUTPAWHOrG CYIA, KOTODHY BuHec 3TO pemeHMe.
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Craren 58

Orosopxn
1, Kaxnoe rocynsapcrBo MoXeT B MOMEHT DOINMCAHMA WMIM paTRiAKSIME RacTosmelt KoHsemmum

HAM UpHCOeXHHeHHA X Hell 3adPMTH, 4WTO OHO He CuMTReT celd CBASAHHNM OYHKTaMM 2-6 crarmz 57
gacrosmeit Kousermar, Jpyrme Joropapmpavmmecd CTOPOHK He GyZyT CBASAHK STHMA UYHKTAMH

B orHOMermME xnGoi#t JorosapmBawmeiica cropomm, clexnasmelt TAKyn OroBODKY.

2, Kaxpas Jorosapueavmadcs CTOPOHE, CHEeXABNAd OrOBOPKY B COOTBETCTBHM C IYHKTOM 1
macToAme#t cTaThH, MOXeT B IpG0e BpeMA B3ATH BTY OTOBODKY O6DaTHO nyTeM HOTHGHKANHH,
agpecosaunofi TegepaabHOMy Cexperapy Oprammsamun O6peimBeHHmxX Hanmi,

3. 3a HCKIVYERHeM Or'0BOPOK, IPEeXyCMOTDEBHHX B NyHkTe 1 Hacroameit cTaTen, HuKaxme

IpyTHe OrOBOPKR KX HacTosmel KomseHummm me nonyckanred,

Crarea 59

Ilponenypa BHeceHHs mONpPasoX B_HacToAmy® KoHBeEnH®D

1, Uompapku x Hacrosme# KoEBeHOWE, B TOM uECle B NpMIOKeHMA XK Hell, MOI'yT BHOCHThLCA

no upernoxemnn anboik JorosapuBapmeilcA CTODOHW B COOTBETCTBHH C Opomeiypoit, ycrasosaerHOH
B Racrosmey craTse,

2. Jin6as mpennoxeHHas moupamka K Hacroamed# Komsemumu paccemarpupaercda ALMIHRCTDATHBHHM
KOMATETOM, COCTOAMMM U3 BceX JoroBapuBavmuxCA CTOPOH, B COOTBETCTBHR ¢ IPABUIAMH HPONEe—
ZYPH, H3JOXeHHHMH B npuroxennmn 8, Jlnfaa Taxafg noopaBKa, PACCMOTDEHHAA HIHM DA3pabOTAHHAA
H8 CEeCCHH AIMMHWCTPATHBHOIO KOMATETAE M OLOCPEHHAE KOMUTETOM COJBEMHCTBOM B IBE TPeTH
OPUCYTCTBYOMUX M TOJXOCYDMUX, HampapadercA leHepanpHHM Cexperapem Oprauuzanuum O6belUHEHHHX
Hamuii JorosapuBaiomyMcad CTODOHAM ILNA IPHHITHA.

3. 38 HCKINUEHMEM CIY42eB, NPeAYCMOTDPEHHHMX B crarThe 60, an6ad mpelloXeHHAA TONpPABKE,
Pa30CHaHHAA B COOTBETCTBMHM C DpeJHIYmMM NYHKTOM, BCTYNaeT B CHAY IiaAd BceX JoroBapHBanmuxcH
CTOPOH Uepes TPM MeCcHNa MO MCTeUeHWH JBEHAINATHMECAUHOTO NEpHois TMocke JATH COOGmMEHuA

0 mpejpnaraeMoifi mompapke, eciM B TeueHUe ITOro cpoxa lenepansuuit CexpeTapr Opranmsanwmu
O6vernmnenunix Hanuit He moayuun oT xaxoro-iubo rocyiapeTea, Asiasvmeroca Jorosapmpammeiics
croporoff, HHKakuX BOo3paxeHuit TPOTHB OpelnoxeHHO} monpamkM,

4, B cayuae BO3paxeHuA DPOTHB UPEIJOEEHHOH NONPaABKM, NPEeLCTABJEHHOIO B COOTBETCTERH

¢ TMONOXeHMAMM nyHKTa 3 RacroAme# crareM, DompaBKa CUMTAeTCA He UDHMHATOR M B cBAsE ¢ Hel

He NOPUMHUMAEeTCH HHKAKUX Mep,
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Crarea 60
Ocofan nponelypsa BHeCeHHS RONDAROK B IpEmomemua 1, 2, 3, 4, 5, 6 v 7

1. Jm6ar nperaoxeHEAS RONPABRA K NpRAOXeHMaM 1, 2, 3, 4, 5, 6 u 7, paccMOTpeNHAR B
COOTBOTCTEBAM C HNYHKTaMA | m 2 craTtem 59, BCTymaeT B CHAAY B CPOK, YCTRHOBAGRHHE AnMm-
HHUCTPATHBHHM KOMATOTOM BO BPOMA €0 HNDHHATHA, @cliE X0 G0lee DANHEr0O CPOKA, YCTAHOBAGHHO-
ro AIMMHRCTDATHBHHM KOMUTETOM B TO Xe CAMO6 BpeMd, OXHa NATAA MIM IATh TOCYAAPCTB,
ABAPEEXCA JOropapaBaDMUMHCA CTODOHAME, OPHYeM BO BHMMAHNE UPHENMAGTCA MOHBEAR M3 3THX
XZBYX Ordp, He yBeioMnApT [eHepaxnROro Cexperapa Oprammsanum OGvexuAenmux Hanu#t o Tom, uro
OHHM BO3Pa&XaNT UPOTHB LHOUPaBKH, Onpeseaenre AIMHHACTPGTHBHHM KOMHTETOM CPOKOB, YOOMA-
HAEeMHX B HACTOAMEM OYHKTEe, OCYNeCTBAAeTCS GONLNHECTBROM B XBé TPeTH OPHCYTCTBYDNEX M
roxoCcynmax,

2, Ilpu Beryunremmm B cuay aobad NOUpaBka, UPWHATAA B COOTBETCTBHH ¢ mponexypoit, m3zo-
xeunol#t sume B myuxTe 1, 3aMeHAer aud BceX JloropapMpanvmuXcs CTOPOH JInGoe mpeiuMAyNee

ONOJOXEeHne, K KOTOPOMY OTHOCHTCH JT& NOIOPABRA,

Crarea 61
Hpeanoxenns, coo6mEHMA ¥ BO3DAXEHHA

Tenepanreu#t Cexperapr Oprammsanum O6peruneHEnx Hamui#t megopmapyer Bce Joropapmesanmme-
cA CTOPOHH ¥ BCe I'OCYX8PCTBA, ynOMuHAeMHe B UyEkTe 1 crarem 52 nacroame## Konsemmum, o060
BCeX NpeRIOXEeHHAX, COOCMeHMAX WMAA BO3PANEeHUAX, CHeXAHHNX B COOTBOTCTBHM C BHEEUDHBONOH~-

HEME cTaThAME 59 n 60, m 0 cPOKe BCTYNIEHMA B CHAy Kaxjoft mompasxm,

CraTea 62

Houdepeunus no mepecMmorpy
1. Jn6oe rocyzapcrso, ApasawmeecH Norosapwpavmefics cropono#t, moxer myreM yBseZoMAeHHA
Tesepansnoro Cexperapa Opraumsanun O6beinHeHRHX Hanuit mpocuTs co3BaTs KOHPEPOHHHD
¢ mexsd mepecmorpa Bacroamel#t Kompexnuw,
2. Koudepeunus o nepecMoTpy, H& KOTODYD HOpArjiamanTca Bce Jorosapusavmuecsa CTOPOHM
¥ BCe roCyZapCTBA, YHOMHHaGMHe B NyHKTe 1 crarth® 52, co3nBaerTcA ['eHepainHHM CexperapeM
Oprammsanun O6vexumennnx Hamuit, ecam B TeueHwe WeCTH MecAles HOCAe XATH YBOXOMIGHMA
Temepansuum CeKperapeM N0 KpaliHe#t Mepe weTBepTs rocyAapers, Asaspmuxca HorosapHBanmumucs

CTOPOHAMH, HHGOPMMPYDT ero 0 csoeM coraacmm ¢ arofft mpocsGoit,



21,

3. KonfepeEmma mo mepecMoTpy, HA KOTOPYD NDHrasmaprcf Bce JoroBapHsabEEecA CTOPOHH K
BC@ roCyXapcTma, YUOMHHAOMIEe B NyRxTe 1 cTaTe 52, Co3HBaeTca Takxe I'emepansHnM Cexpe-
rapex Oprammsanumr O6vefuBeHHMx Hanmuit mo moayuemmm raxoif mpockrbH OT AXMHHMCTD&THBHOIO
xoMurTeTd, ANMUIHHCTPATHBHMI XOMETET NDNHEMAOT DONGHHE O TOM, ClelyeT IM OGPATATLCA C
raxoli mpocrGoit, GOALEHRCTBOM HPHCYTCTBYDEEX H rolxocyomux B Komarere,

4., Ecau » coorsercremE ¢ nynxramp 1 m 3 mHacroamell crarsr couHBaeTcA KoHpepeHmuA,
Tenepaxpuuit Cexperapr Oprammsanuy O6rexmuesmux Hanult yesexomander o6 sroM Bce Joropapu~
BADENSCHA CTOPOHH X ofpamaercs X HHN C mpockGoll mpexcrTaBntTs eMy B ctpexmecAdHHE cpox
OPeANONEHRA, DOCCHMOTPOHHE XOTODHX HA XOH(epeHNHW NpPelCTABAAETCA MM XexaTexsHuM, Ilo
welhtmeld Mepe 3a TPH MecANA IO OTKDHTEA KoH(epemnmz I'emepaxpmuft Cexperaps coolmaeT BceM

JororaprpanmEMCA CTOPOHAM UPeXBAPRTOILHYD NOBECTKY AHA KOHPePeHOKH, & TaKxe TEKCT ITHX
operxoxennit,

Crarps 63
Yreaouaenns
NMomumo ymemomreBHEl ® coobmennil, MpeAYCMOTDEHHHX B cTAThAX 61 um 62, TeHeparpHuit
CexpeTapr Opramusanuu O6meaunensnx Haumit ypexomuseT Bce rocylapcTea, YKasaHHHE B
crarse 52:
a) 0 NOAMNCAHHN, PATH(UXANMA, NPHEATHEKM, YTPEDPXIeHHH ¥ TPHCOSXUHOHMN B COOTBETCTBHH
co crateell 52;
b) O AAT&X BCTynneHasa B chay Hacroamed Kompennuwm B cooTBeTcTesuM co crartepeldl 53;
¢) o ZeHOHCAnmWAX B COOTBETCTBHH cO crarbell 54;
d) o mpexpamemmu XeficTemA HacTommeil KoMpemuumm B cooTBeTCTBMM co craTheh 55;
o) 06 Oropopxax, CXeXAHHHWX B COOTBeTCTBMM cO crarhell 58,

Crarpa 64

AyreETHUHHI TexcT

Nocxe 31 nexabpa 1976 roxs moxamummk HacToame# KompeRnmum craercs Ha xpaneHme [eme-~
paxsEOMy Cexperapo Oprammsamms OGveiwsermwx Hamuif, xoropuit mpenposoxzaer Hannexamum
o6pa3oM 3aBepeHHHe KOOMM Xaxiod ms JOropapHBalmEXCA CTOPOH M KAXIOMY M3 TOCYABPCTB,

yxasaHHHX B nyHKTEe 1 CTATBH 52, He ABxsomuxca JorosapuBanmuyMuca CTOPOHAMH,
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B YIOCTOBEPEHUE YEI'0 EmxenojinMcamumecs, HapaexammM o6pA3OM HA TO YHOXHOMOUGHRNE,
NONXIHCARE HACTOANYD KOoHBReHIHMD,

COREPIEHO B XeHeBe 4eTHPHSINATOr0 HOAGPA THCAYE JESBATLCOT CeMbIAECAT HATOrO TojRa
B ONHOM JIK3eMuaspe HA aHrauiicxoM, pyccxom u ¢paHny3ckoM R3HXAX, HDHRUEM BCe TDH TeKcTa
ABAADTCA PABHO SYTOHTHWHNMH.
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[Ipunoxerne 1
OBPA3ELl KHIXKY MO

Kuuxxa MIII mewaTaercs Ha QPaHNYSCKOM A3HKe, 38 HCKINUeHWeM aullesoit cToponu
o6a0xKRH, DPYOPHKH KOTODOH# meuaranTcA Takxe U Ha aRramdckoM aAsuxe; "Ilpasuna OONL30B&HAA

xanxxolt MIAN" BocmpowmsBoLATCA Ha aHraMickoM ASHKe HA cTpammme 3 9Tofl o6aOZKH.
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Annex 1 >
pago 4
MPARYNA NMOAbLSOBAHUR HEWMKOR M

A. OOgme noscmemun

qar Kemxya MIJ1 sMpserTos B cTpaHe OTOpABISMNA WIN b Tolf c7paHe, Pi6 XopEATexs BATONNTCA RIE SNOeT HOOTOANNOS
W07 oD 6UWEARRS ,

Asum: Kemwra M pewaraéTer nA (QpagnysckoM ASKKE, S8 HOXADIOHHEN MIEBOR OTOpOHN 08aomal, DYSDHEKR WOTOPOR DeVATSNTOR
TOKEKE HA AHCAMMCEOM AIMKE. ‘Tipasras noassopammn xawwxol M® poOTPOMSBOAATCA HE ASrAMMOROM M3MERE EA CTPAENGS 3 3TOk
ofromxa. Kpoxe roro, MOryTr GuTh R066BA6HN XONOMHHTOALNNE OTPARENM C HEPOBOJOM NEWATHOrO TEXOTS K& ADYTHEE RIMXM.

Cpox pelgrpra: Kaxmxa MITI xe#oTRETEMbHA XO 3ABGpESERA onepamu® Ml B TaMONHE MECTS HAJHAQGHAMA, ECXH OHA puieEs 3
TAMOXHG MECTS OTHPABIGHUT . OPOX, YOTAHOSNOHMLN PHEADIEM XOKyMeRT ofhefuyomued (PYSpEms ) xumesolt oTopomM 08ACEXR W
PYOPRRA 4 OTPMERMY IROYKOD),

Upeao xnugex: Mz cooTapa TPAHOIOPTHHE OPAROTB (onezzeumue T POHCTOPTHLO opexo'rna) HIA XIA MEeCXONbKUY XOHTeRuepos, -
OOTPYROBHNI XROO HA ORMO TDAHGIOPTHOS® CPeRCTRO, Xm0 HA COCTAP TPAMCHOPTHHE CPeAOTB, BuAaeTaa oamm wayxms NIJ1 (oM. TeEme
xERe myEXT (0 "a").

AMOEeH HeaTa o BYOHHS M MOOTE BRIARY 1 MapmpyTu nep oX o Op rnmexy MIT 20ryT DPOXOAATs Wepes
HOCKOASKO TEMOXSH NOOTE OTOPABNGHHA N HASHAWARMA; OXMEAKO, GCAH HET OCOGOrs pAS pOmEHHA:

sg TAMOXHY MECTA OTHPABNOMHA JONNNN HAXOXHTHGA B QXHOM ¥ TOff me CTpame)
b) TaMOXHK MOLTA ROSHANOHHA MOCYT MAXONNTBGR He 604ee WeM B JAByX OTPARAX;
©) 0OmEe WACHNO TAMONER MECT OTNPABNCMMA ¥ HASHAWGHHA e MONET NPEPhEATL YeTHPEX (oM. Taxme myme mymxT 10 “o").

UYrcno ARATOBt Eomm MAPEPYT NOPEBOSXH NPOXOXMT TORLKO WOPE2 OAMY TAMONHD NOCTA OTHPABAGHHA ¥ Oy TAMONID WOCTA HASHA~
wemna, 1o B xmmxe NI xoxmEO 6MT: DO MOeRLEOHN MEPS 2 XNOTA RAA CTPANN OTHPABNGRNA, 3 XECTE XRR OTDANM HASRAYGHERA X

2 xmoma anA xaxaolt Apyroft oTpasK, IO TEDPETOPHM XOTOPON DPOMIBOXMTCA MEPOBOIRA., JlEa XAWAOR AONOKECTEABNOR Tamcmmx
HecTA OTOPARACHEA WIH HEOTA KABHAYOAHMA TPOSYETOA GOOTBETOTBEHHO 2 RMU J XODOREWZENLEHX ANMOTR] XDOMe 1010, CIexyer
XCBaBUTL emé 2 RROTE, 6CAM TAMOXIYN MOCTA HOIMEVEHHA BAXOUATCA § ABYX PAIHMX OTPRHAY.

llpeactabiente B ToNoERE: Kaumxa MI[l aonwsa mpefoTARIATHOA EMECTO O AOPDORABM TDAHCHODTHHK OPEXCTBOM, OOOTABOM TPRHC—

MDOPTHMX GPORCTE KAH nomenxepou(mm) » xawpoll ramemme Mecra oTrmpaBneHHA, B XAwEoM mpomemyTouHo} Temaxme H B KaxXoit
TANOXHO NOCTA BHIHSYEWMR. B Docreanell TeMOXHE MEOTE OTOPABREHHR KOIXHOOTHOE NHIO TRKOXHH OTBBMT LOXOKCH X NTEMIEN:
((: aaToh uo,()rpyaoauu HAHKPEOTOM BB BOEX OTPHBHHX JHOTXSX, XOTOPHO OyAYT MONOZL3OBAMH EA OOTRAbLHOR MAOTH MADEPYTA
pPyOprra 19).

B. Cuocod annmonuenwn wuwmean MI

NMoguucerxy, momapxm: B roooxxe MII me xoaxso ONTH HE ODOXYHOTOX, HY TMONHAPOM. Bce HONMpaBROHHR JONMKHN OWTh OPOXSBEJSHN

OyTeM BNYODKHRANUA ONMWGOTHAX YMAZAAWH W AoS8pAEMER, P OLy4A6 HeOSXOXIMOOTH, HANNSESUWNX yxazamuil. BeAnce HIMeHEeRME

AO/MMAO ONTb HOXTBEPERORC CREMARNMM Or0 JUDOM X YAOOTOBEPOHO TAMOREGHHMMW ODPLABAMM.

CBexedsn, wa G ermEoT 1 Fcas moncmenuayy ROMMOHANLHOIY IAKOHOLATENLCTEA He UPEXYCHATPHBHETOA DETMOTPALUUT
\

Dpuileqos X DOXYUPKOENOB, TO BHMECTO POrKOTPAIMOMHOrO HOMEPA CAGAYET YMASATH ONOJIBABATEAbLMHH HEM 3asoncxkol BOMED.

Mauwdoct:

a) HMamnpecr zamoipreTcH H8 HIWKS CTPAHN OTOPRRIOHMA, OCAR TOXLKO TAMOREHRHE OPraHH He PA3pemaDnT HCIORLSOBAHNSE
APYrOro astea. TAMOXEMANE OPrant APYT¥X OTPaAR, IO TOPPMTOPHE KOTOPHX OOYMECTBAAETCH DEPEBO3KA, COYPRHADT BA
coGolt mpapo TPeGORATH RepepofA MAHRDECTA HA AJHK Y CTPAMH. Bo mafawanMe SAKEPEEX, KOTODHE MOTYT OMThL BMIBAKN-
27X TPeJOBSAMEM, MAPEBORTMHAM DOMOMEHAYOTOS MMATL B OBOBN DACDOPANEHHM HAJNIGRARME DEDOBOAN-

b) Yunaauud, 3RHECOHHME P MaHupeoT, XONXHN ORTh OTHEYATAMN HA MAGMANE KAM TEeRTOrpAGEDOBEMM TAK, UTOGH ORE Ouun
yRo6oudraedn HR BCEX ZWOTAX. A®OTH, samonHeHHNe HEpAZGOPIUBO, e IPHHAMMADTAR TAMOREHHLMH OPTAHANH-

)
o) Ecnu ® wamadecre He Ysaraer HeCTa ANA BHOCEHMA JAHAKWX O RCEX NEPeBORMMHE TPYSAX, K OTPNDMEN LMCTKAM
MOTYT UPHESTSTHCH RONOAXMTENbHEO RHCTRY T0rI'0 x@ OGPQSUA, \TO H MBHEYDEOT, HAIRK FOMMODNEOKN® JAONYHEHTM
¢ yrasaHMEM BCeX CBojeHwli, XOTOpteé NPHBONATCA B MAHUGEOTe. B 3TOM oAyuwae BO BCO OTDHBHHE ARCTHM
HAANEXKT BRECTH GXeNyDOxe CBEASHHUH!

1) wxcro xomommmreasusx xmeros (pyGpuxa 10)j

11) wmexo wm THm rPysOBHX MECT WIX UPesMeToB, & Tesme OGuMil peo SPYTTO rpysop, HOpeUMCNEHHWY B DTHY JOHONHXTEM6HHX
axorax  (pySpmxm 11-13).

)  Eocun mumxa Ml auxzaEa ¥a GOOTas TPANGUODTEMY CPEAOTHE HEM KA HOOKOABKO KOmTelepon, B MaHudOOTE
GI6LY®T YWBIATR OTAGABHO CONORREMOS XERROrO  TPAHGIODTNOMO  OpPOXSTBA NOE xaujOro wosTefHeDE.
JTOMY YN638KMN XONEEH NPEIWECTROBATH PErROTPALMOMAN HOHEP TPAHCHOPTHOrO CPEAUTBA MAM ONDSHABATENLENME HOMep
xontefuepa (pyCpmea 13 kdmepdcra).

) Eoim MOPEPYT NepeROIKM OPOXOAMT Uepes HECKOALXO TAMOXEH OTDDPABAOKNA KM HASHAUOHHA, TO SANOKOH, KACADAMEOS IPMHATLHX
JAR OJOPMIGHNER TPYRCE SAR FPY30D, Tpeasailgadensux xix xauyoll TamomAm, Taxme yoaxmM GWfs BROCOEM 8 'ERNGAGT OTR6NbHO
APYT OT ApPYyra.

ANOPOTHNE XHOTH, ¢ororpaguy, cxemy M T.X.! EcAM fAA ODOSHABAHNA TARGXOBOCHMI WIR IPOHOIAXMX TPY3OR TAMONMEHHNE
ramH Tpe6yoT, uWrolu noaolHMe JOXYHEHTH Ol wprAomexy ¥ xewxxe MJl, NocleRHMe ACIAXHH GuTH Banep 3.
CARBNY M DPEEDONIOHL X OTPAHHRE 2 OCMONMH WHEWKH. Kpose TOro, mA BCOX OTPMBEMK IHOPHAX B pySpExe 10 caeayer
PORACKUTL DTH XOXYHOHTH.

LEOL He pcex OTPHBMLE IMCTKAX (pySpom 16 1 17) pokwmy GNTE MPOCTABISEN AATA M NONUMCH XOPmATORA xuMxxy MIJT wau
> DPeROTABETGAA.

C. Jlopommo—Tpswcmoprma OpPOMOMeCTBEX
¥ P DYTE TONONGHHWS DXOMOM M NOUATE gayWilmo wDospemxesmu s fpys OOTHG MIH NOSPEEXSH, TODEROIUNK
HOH HOMGXAEGHRO OGDATUTLCA X TAKGEOHHMM OPI'SHHH, 60XH TAKOBHO HAXOAATCA NOOAMAOCTH, HAM, B DPOTHMBAOM 0LYYA8, K APYTEM
DETEHTHHEM OpPrayaM OTpeMu, B KOTOPOH OH RAXOAMTOR. Jocaeange B BO3ZMONHO XOPOTKME OpPOX COQTABILADT OPOTOKOL, NPUBSKSH—
8 Rumwre MJUI.

I B PeIyAMTATS XOPONEO-TPANGUODYNOrS UDONCESOTIRN EeGSIOJEMO DOPSIPYSEYM TDYS BA APYTO® TDANCHGPTEOS CPBACTRO WIR 3 Xpyroll mos-

10D, 70 TARAS DePErDYUEA MONSY OMTL NDONSEOASEA INER » HPNOYYOYSAR IPORCTABNTORX ORNOTO X3 OPreNcN, YEASGNEMX mme » mymxre 13,

Wl OpraH COOTABAAEGT OPOTOROX. Bcas B xuumxe K ne ynoMAHRyYW "TAKEROBECHNE KEM T'POMO3IXHEe TPySn", 0 TPSRODODPTHOC

10TBO M MouTeRuep, na xozopoe(uft) rpyau Owix Neperpyxes, AGAEHO (aoxmen) 6ure ponymesto (momymen) x mopemoame rpyaos
TAMOXGHHERMH TNBUATAMM X NAOMCAMH, KpoHe TOro, XOXEHN OuTh HAACKEMM TAMORGHMNE NEWATH H INOHCH, KOTOPHE AQMENH SHTh

aHH B ODpoTORONe. Om#axo UPH OTCYTCTBEE XONYNEHHOId X HepEeBOSXe TPEHONOPTHOrO CPOXCTBA Muw xouTefliepa rpysu MOCYT
neperpyxesu Ba Bejonmymeumoe(ul) TPAMCLIOPTHO® OPEXCTRO WM XOHTelREp, SCIK ouo/oH ABNAETCA XOCTOTOMMO HAKAWMMM.

oM HmOCEOEMEM CIYRAE TAMOXEMHMO OPrANM PSCOOJORGHIMX XAXEE (O MADEPYTY CTPAH POmAT) MOryT IM TAXES ¥ OHH AOHYCTHTD

sellmyn mepeso3xy TPY3IOR B 3TOM TPAHOOOPTEOM CPeA0TEe Wim xoHToliHepe O mpExeHenwew wummwy M.

/A6 HENOCPEAUTBEMHO YrpoxADMell ODACHOOTK, TpefymDmol HEMeXRXOHHOR BLCDYIKY BCErd rpysa EIM o0 WACTM, DOPEBOINHK MAXKOT
»6OTBESHONY YOMOTPEHYD NPKHATH HEOOXOAMMME Helw, HO MCUPASMBAA M HE ONHJAA EMEEATAXLCTRAA OPMOKOB, YOOMAHYTHX RHDE
mre 13. B raxom oxydae OH JOAKOH OPHBEOTH XOKASATOALCTBA TOrg, Wro O¥ BMHYXXSN OuMa AsHCTROBATEY TAK D MHTEpecAX
HOKHA TPAHCHOPTHOT'O OPELOTRA MN¥ XORTafEepa NI rpysa, H, HEMERNEHHO IO OPMHATEY OPOHRX NOD NPEAYIPELHTEARLHOLO
Teps, YBOAOMKTL OK¥M K2 OPCAHNOB, YUONAHYTHY EMEE B IyHxr1e 13, 247 YCTAHOBAGIIY QaNTOD, IPOBPEM TPy,

‘eHMA nEoM0 HA TPAMOTIOPTHOS OPSXCTBO LA KOHTERHED M COOTABISHEA KPITOXOIA.

ROX ROANGW OCTABATHOL » Xumxkd NIl a0 Upmfurma rpySa B TAMNORED NEOOTR MAISAYGERX,

IMOFMAM PEMOMOEAYETOA TPOAOCTARAATH HEPSBOBTMUKAN, QOMIMO OGPRSNA, BRIDTERHOTO 3 oaxy Juuwxy NI, Meckoabxo' 6IAEXOS
x0X4, COCTEBRSHHLX MR ASuxe(AX) OTPaE, U6pe3 KOTOPWE UDOXOXMT MAPNPYT HEPOBO3KE.
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Ipraoxenue 2

MPABWIA, KACAKEMECH TEXHUYECKUX YCHOBMH, IMPHMERMMHX K JOPONMHHM
TPAHCIIOPTHHM CPEICTBAM, KOTOPHE MOTYT JOITYCKATHCA K MEXIYHAPOIHHM
TIEPEBO3KAM 110Nl TAMOXEHHHMA NEYATAMA W IDIOMBAMUA

Crarea 1

OCHOBHHE RPHHIIERH

K xexzyuapozeot mepesosxe rpy3oB nOSA TAMORGHHHMWM HeuarTdsMH M DXOMOAMH MOTYT AOony-
CKATHCA TONRKO TPAHNCHOPTHHE CPEACTBA, IPy30BHE OTHECAESHMA KOTOPHX CKOHCTPYHPOBAHMNM ¥ 060—
pyRoBaHK TakuM o6pasoM:

8) uTO6H rPy3M He MOrIM M3BJIEKATLCA M3 ONEYATAHHOH WACTH TPRHCHOPTHOTO CPeACTBa
RXH 3Arpy=arThca TYZa 0e3 OCTABIEBHA BHIMMHX CJEJOB B3SIOMS HIX IOBPeXAOHHSI TAMOXEHHHX
nevareil u wIOMG;

b) WTOGH TAMOREHHHe NevaTH W INOMOH MOTIM HAJATaTHCA IPOCTHM H HAIEXHHM CIOCOGOM;

¢) Wwro6H B HMX He OHAEO HEXAXMX TOTAlHNX MeCT XA COKDHTHA TPY3OB;

d) 4To6H Bce MecTa, B KOTODHE MOTYT mOMemATLCA FPY3H, OHAM NErKO XOCTYIHH JnA

TAMOXEGHHOI'O jJocMoTpa,

Crared 2

KoHCTDYRIIMA I'DPY30BHX OTIeXeHnit

1. lnsa yXopaeTBOPeHH] TpeGoBarRMAM crarbm 1 Hacroamux Ilpasun:

a) cocTapHMe SJ@MEHTH IDY30BOr'0 OTXeseHHA (CTeHkHM, mON, XBepH, KpPHma, cTofkM,
paMH, OONepeyHHe 3JNeMeHTH M r.n.) JONXHH COeXMHATHCA aAxG0 ¢ NMOMOmMBE NpHcnocoGaeHuii,
KOTOpHE HEe MOr'YT OGHTh CHATH CHAPYXM ¥ BHOBL IOCTAEBIEHH HA MeCTO 6e3 OCTABICHMA BHIMMHX
clef0B, Au60 C DOMOEMBLR MeTOJOB, OGecCHevHBADEMX TAKYD KOHCTPYKIHD, KOTOpad He MoxeT OHTB
H3MeHeHA 6e3 OCTABIEGHMA BHIUMHX CIeLOB. Koras creckm, mOX, ABEDH H KDHNA H3rOTOBIEHH
M3 PasiINYHHX DJEMEHTOB, OHH NOAXHH OTBEUATH TEM Xe TPeGOBAHHAM M OHTEH KOCTATOYHO
TPOYHEME §

b) xBepw W npoume cHCTEMH 3AKPHBAHMA (BKIDUAA 33aNMODHHE KPAHH, KPHNIKH 14308,
QuaHOH ¥ T.K.) AOAXHH UMETh NPHECIOCOGNEHME, HA KOTOPOE MOIJIHY OH GHTHh HANOREHH TAMOREH—
HHe IeyaTy M IUoMGH, JTO mpECnocobieHue IOJXHO GHTHL TAKHM, WTOOH er'o Heabad Gblio
CHATL CRADYRXH M BHOBL DOCTABNTL Ha MecTO 6e3 OCTABNGHUA BUIUMHX CAENOB M YTO6H ABEPH
u sanupapnie yCeTPoiCTBA He MOTAM OTKDHBATLCA 63 HADYNEHWSA TAMOXEHHHX HeuarTedl u nuroMb,
TMlocaenuue NOJMXHH OHTBL COOTBeTCTBYONMUM O6pAa3OM 3amemeHH, PA3PSWAETCA JEJATH OTKDH=-
BapMUEcA KpHNN;
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C) BEHTHAANEOHHHE M ZpeHaxHHe OTBEPCTHA XOJxHH OnMThL CHaGxeHR ycrpoicTeBoM, Ipe-

NATCTBYDOUM JOCTYIY BHYTDL T'DY30BOr0 OTIeIGHRA, 3?0 yerpoiierro xoaxuo GuTer Takxoit
KOHCTPYKRINM, uTOGH €ro HeJxp3A OHIO CHATH CHAPYXM X BHOBh HOCTABHTL HA MeCTO Ge3 oCTap-
AGHEA BHIUMHX CJA€JOB.
2. HecMOTpA HA NONOXEHHMA HOAUYHKTA c) craTbu | Hacroammx [lpasmn, paspemaeTcA HaNWUHe
COCTABHHX 5JeMeHTOB I'DY30BOrec OTIAGJeHHA, KOTODHEe N0 NPAKTAUYECKUM COQGpageHHAM JLONNHH
BRINYATH OOXHE HPOCTPAHCTBA (uanpnnep, MeXRIy COCTABHHMU UYACTAMK LBORHOH CTeHKK). Ins
TOro uTO6H 3TH NPOCTPAHCTBA HeXb3A GHIO HCHOXL3OBATH B HENAX COKPHTHH IPY30B:

i) HeOGXOXMMO B TeX CAY4u&afX, KOrjs BHYTpeHHAA OCWMBKA NOKDHBE&ET TI'PY30BOE€ OTXeJcHue

HA BCO ero BHCOTY OT MOX& IO HOTOAKS, HAM B TeX CAYydaiX, KOrja NPOCTPAHCTRBO
Mexly OoGmuBKOH# M PHemHel cTeHKO# MONHOCTRED BAKDHTO, OfecneuuTh, UTOGH
BHYTPEHHAA OOMHBKA KPENRIACH TAKUM OOpPA30OM, UTOGH ee Hexn3fd OHNIO CHHMATEH
M BO3BPaAmAaTH HA MeCTO §e3 OCTABICHAA BUINMHX CAEIOB; Mo
ii) HOOGXOIVWMO B TeX CAy4YaAX, KOrfa OONMBKE He NOKDHBaeT rpy30BOoe OTIHeJeHME HA BCD
ero BHCOTY ¥ KOTJa NPOCTPAHCTBO MexIy OCmHBXRON ¥ BHemHelt cTeHxoll 3axpuTo
HOOOJAHOOTLY, M BO BCOX APYruX CAYHAIX, KOrla B KONCTPYKIHR rPy30BOrC OTIe—
JOHUA HMENTCHA NOJHe NOpPOCTPaHeTBA, OofecHeuMTh, UTOOH KOJMUECTBO YKA3AHHHX
NPOCTPAHCTE OGHJO OTPAHAUEHO IO MHREMYMA M WTOCH 3T IPOCTDPAHCTBA OHIM XErKO
JOCTYUHN EXA TAMOXKEHHOr'O KOHTpOAA,
3. YerpolictBO OKOH JomyckaeTcA NpH JCHOBHH, UTO OHH CHEJAAHH U3 JLOCTRTOUHO NPOUHHX
MATEDHANOB M He MOT'YT CHHMATLCH CHADYXM M BHOBL YCTAHABANBATHCA G€3 OCTABIEHHA BHIMMUX
caenoB, JYCTAHOBKE CTEKOJ TeM He MeHee AONyCKaeTcA, ONHAKO B 3TOM clyuae OKHO KOXXHO
GHTL OGOPYMOBAHO IPOWHO 3akpenieHHof MeTannwueckoll pemerxolt, KOTOPYD HeAB3A CHATH
CHApPYXH; pa3Mep AueeK B pemeTke He JONXeH npesumaTs 10 MM,
4, OrpepcTHA, CcIeNaHHNE B NOJY B TeXHHUYECKMX IelAX, TaKHX, KaK cMaska, oGCIyxuBaHue,
HANOJNHEHHe NeCOUHHOH, HONYCKAnTCA TOXLKO NPH YCAOBHM, UTO OHM OGOPYAYOTCR Kpumkoilt,
KOTOPAR JADJIKHA YCTAHABAMBATHLCA TAKHM O6pA30M, UTOGH JOCTYN B TPy30BOE OTIeNecHHE CRADYXW

O HeBO3MOXEH,

Crarpa 3

KpniThHe GpeseHTOM TpPaHCHOPTHHE CpeACTBA

1. Tloxoxenua crare#t 1 u 2 Bacroamux IIpaBHA PACHPOCTPAHADTCA HA KDHTHE Gpe3eHTOM
TPAHCHOPTHHE CpelcTBa B ToH Mepe, B KakoH oMM MOryT K HuM IpHMeHATbLCA. Kpome roro,

9T TPAHCHOPTHHE CPpelcTBA ILOJAXHH OTBEYATH NOJOXEHHAM "Hacrosmel#l crarbu.
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2. TBpeseHT XoameR GHTH K3rOTOBIEH Ju60 B3 HPOYHOrO XO0ICTA, JAHGO W3 HepacTaxuMoll,
JOCTATOYHO mpouso#f, mokpurolt mnacTMaccolt mam mpopesmuemHO# TKamm. Bpeaewr noaxeH GHTH
B MCODABHOM COCTOARHM M M3TOTORJEH TAKUM 06pa3’oM, UTOOH IO SaKpeIAeHMH HPHCOOCOOJeHHA
ANA SaKPHBAHHA JOCTYN K IPY30BOMY OTHeleHM® GLI HeBO3MOXEH 6e3 OCTABIeHHH BHAMMHX
CIeXOB,

3. Ecxm 6pe3eHT COCTABIEH M3 HECKOALKHX RYCKOB, XKPaf 3THX KYCKOP JOIXHH GHTH 3ArHYTH
OIMH B APpYroit @ NpoCTPOUEHH JIBYMA mBaMH, OTCTOAMMMH IDPYr OT Apyra mo kpaiimeit mepe Ha

15 MM, 2TH NBH JONXHW OHTE CleJaHH TaK, XaK NOKAa3aHO Ha Puc. B 1, npmaoxeHHOM K
HacroamuM [IpaBuneaM; OLESKO e€CIM Ha Hexdwopux vacTAx GpesenTa (HampHMep, HA OTKAIHHX
HONAX X YCHAEHHWX YIAAX) HEBO3MOXHO COeIMHHTEL MOXOCH YKA3AHHHM CHOCOGOM, IOCTATORHO
Sar"yTh Xpalli BepxHeil wacTH Ope3leHTA ¥ DPONATH NOJOCH TAK, KAK IOKA38HO HAa puc, B 2 mam
2a, TPHIOXEHHHX ¥ HacroAmuMm llpasuzamM, OIWA u3 MBOB JOiXeH OHTL BHJeH JHNEL MIHYTDH,

¥ IBEeT HHTKA, HCHOAb3yeMolfl XIand oTOro mBa, XOJXEH ONPEHENEHHO OTJIUUYATLCH OT IBETa CAMOTro
6pe3eHTa, & TAKXe OT UBeTA HATKHA, WCHOAL3YeMOH IEnA xpyroro mpa, Bce mBH JOAXHH OHTH
OPOCTPOUEHH HA MAmuHe,

4. TBeaux 6peseHT cocTapieH U3 HOCKOJLKHX KYCKOB TKAHW, MOKDHTOX miacrmaccoit, st xycknm
MOryT GHTL TAKXWE CO@IMHEHN NOCPeICTBOM cHallkm COOTBEeTCTBEHHO PHC, B 3, OPHIOXEHHOMY

x Hacroamum [IpaBuram, Kpalfl xaxxoro xycxa Ioixes nepexpnsaTs kpail Jpyroro xycrka mo
kpafireft Mepe na 15 MM, CoelwHeHMe KYCKOB IOAXHO OuHTh ofecnedeHo mo Bceit aroil mupume,
Hapyxnuit xpalfi coenunHenus ZojxeH OHTH HOKPHT DONOCOH mM3 mnacTMaccH BEPUHOK mo xpalimei
Mepe B 7 MM, HaknalnsaeMmoil TeM xe cnocotoM cnafixn, Ha oTo# nmoxoce, a raxxe ¢ raxizolt
ee CTOPOHH, N0 KpaliHell mepe Ra 3 MM B WMHDHHY, ZOIXeH OHTH NPONMTAMIIOBAH eXWHOOGDPA3HHY
vareuil perned. Crafika OPOURROIUTCT TAKUM OGPA3IOM, UTOOH KYCKE HO MOrax 6LITL PAa2LOAHRHENM
¥ CHOBA COeIMHEHH 6e3 OCTaBleHMA BUIMMHX CI6LOB,

5. NNournka HMPOW3IBOIUTCA CHOCOGOM, IOKA3aHHHM Ha puc, W 4, UPHIOXEHHOM K HACTOANHM
[lpapungM; cmuBaeMHe Kpad JOJNXHH OHTH 3ATHYTH OLMH B APyroli u coelnmHenw IBYMA ACHO
BUIYMHIMI MBaAMH, OTCTOAMUMH JPYr OT Xpyra no kpalineil Mepe Ha 15 MM; nBeT HUTKH, BHAnMOH
H3HYTDPH, JORXEH OTJAUYATHCA OT HBeTa HUTKH, Buiumolt cHapyxM, ¥ OT mBera camMoro Gpe3eHTa;
BCe MBH JAOJXHE OHTE DPOCTPOYEHH H& MamuHE, B Tex caAyuaax Korxa 6peseHT, MOBPEXIeHHH
¥ Kpae®, DPEeMOHTUpyeTCH NyTeM 3aMEHH HNOBPexIeHHOW uvacTu sanaaroif, mOn MomeT Taxkxe
npOCTPAYMBATECA B COOTBETCTBHH ¢ MNOJNOXSHHMAMU UYHKRTA 3 HacTOAme# crareu w puc, B 1,

OPUJOXEHHHM ¥ HacToAmuM [IpasmiaM, I[lounnka 6pesenra m3 Tkawu, nOKpuroHd nracrmaccoil,
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MOXOT TAKXe NPOMSBOXHTHECA P COOTBETCTEBHHM C METOJNOM, ONMCAHHNM B HNyYREKTe 4 Hacrosmeit
CTATEH, HO B 3ITOM cIyduae NOIOCA XOAXHA HAKNAJHBATHLCA ¢ 0GEHX CTOPOH GpeseuTra, & BANIATA
HeKIAINBAETCA H3SRYTDH,
6. &) FEpeseHT ZOAXeH NPHEPOmAATHCA K TPAHCNODPTHOMY CPEJCTBY B TOUHOM COOTBETCTBHH C
YCXOBHANH, HSEOXeHHHMEH B cTaThe 1 &) B b) macroAmux llpaema, MpenycmaTpasaeTcA npuMe-
HOHHE CIeXYDNEX BHIOB KDPeIIOHHA:
i) merazamueckue KOXIbNA, HPHKpENAfeMhHe K TPAHRCOOPTHOMY CDEACTBY;
ii) npoymmEM mo xpasM GpesenTa;
iii) BepeBXa MIM TDOC, NPOXOJAmHME WEPe3 Koapla HaX §pe3eHTOM W BHANMHE C BHemHeH
CTOPOHH mO Bceit Fuude,
BpeseBT LOoaXeH BAXORHTL HA XECTKYO HACTE TPAHCHODPTHOro CPeXCTBA NO KpaliHei mepe Ha mm~
prHy 250 NM, H3MEpPEHHYD OT NEeHTPa KPENeXHHX Kolel, 38 HCKIDUYeHHeM TeX cAywaen, Korlia
CHCTOMA KOHCTDYKRUH rpéncnopruoro cpelcTBa caMa no cefe NpPenATCTByeT JOCTYOY K IDY3OBOMY
OTAGAEHHD,

b) Ecau MeOGXOIMMO OGeCHeWHTHL TAyXoe KpeIneHHe KpaeB GPEe3eHTAa K TPAHCHODTHOMY
CPORCTBY, COGIHHEHH® IOJXHO OHTH HONDPEODHBHHM M OCYHECTBEATHLCA DM IDOMOMM NDOYHHX Jeraxeli,
T. BpeseHT BoJIXEeH OOMPATHCA HE& COOTBETCTBYDRYX KOHCTDYKIHD (eTofixu, Goxomumm, apxH,
NOmepPEeuHHN X T.XK.).

8. Paccroanme Mex]Ay KOALDAMH B DACCTOAHHEe MEXXY DPOYRHHAMH He XOJAXHO mpepmmatTs 200 M,
lpoymuun XOAXHH OHTH XeCTKEMH,
9. Joxxun DPUMeHATHCS CAAYOMUEe BUAM KDENAeHnSS

a) cTaIbHOR TpOC IMaMeTPOM He MeHee 3 MM; HAM

b) BepeBxa M3 meHLKM MAH CH38JA AMAMETPOM He MeHee 8 MM, 3AKIDYEHHAR B NPO3PAUHYD
HeDPACTATEBADNYNCA NAACTMACCOBYD OCOJOUKY,

TpocH MOr'yT 3SKADUATLCA B IPO3PavHYD HEDACTATrHBanHyDCA OGOAOUKY M3 IHAACTMACCH,

10, Kaxzulf Tpoc ®Am BepeBKa XOJXHH COCTOATH H3 OJHOIO KYCK& H MMETh METALIUUEeCKHe
HAXOHEQHHKH He O0OMX KOEmax, I[lpucmoco6ieHHe IAA IPURPEINIEHHA KAXIOT0 MeTANIHUeCKOT o
HAXOHEUHHKA JIOINXHO BKJADYATH NOAYR 38KIENKy, KOTOpPAS NPOXOAUT uepe3 TPOC HIM BEpPeBKY H
yepes XOTOpyo MOxXeT GHTL NPOoZepRyTA Geuepxa WIH JEHTA IXA TAMOXEHHHX neuaTei u maomG.
Tpoc miM BepeBKa IOJRHH OCT&BATHCA BHIMMHMKM C O0EHX CTOPOH HOJOH 3aKNEenKH, YTOGH MOXHO
GHXO YIOCTOBEDHUTHCHT B TOM. WTO OHM NedCTBUTENBHO COCTOAT U3 OJHOrO KYyCKa (cm. puc, B 5,

npHAOXeHHHE X macroamuM IIpaBunam),
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11, B mecTax, rie B 6peseRTe EMEDTCA OKHA, NCHOALIYSMMe EIA 3ATDYIXN R PAsrpysxm, oba
Xpag Gpe3’eHTA XOARHM COOTBETCTRYDEHM OODPA3IOM NOPOXPHBATLCA., OHN JOARHN TAKES 38KDeN—
ARTHCA C MOMORLD?

a) orxuxno#t moas, mpmEmTOod MAN UpEBapeHHOL B COOTPOTOTBMM C DOXOXEHEAME
oyExTOoB 3 R 4 racroameit crarmn;

b) xozen m OPOYENH, OTBOVADENX YCAOBNAM NYHKTA 8 HacTOoANeld crarsm; u

¢) PpeMHA, RSrOTOBXERHOrO M3 OXHOTO KYCKA COOTBETCTBYDNErO ReDACTATHEADEEroCH
marepraxa mupuHoid He menee 20 MM R TOARMEOK He MeHee 3 MM, HPOXOJAMEro uepes KOXLIA
H COSOIEHAXMErc o0a Xpai GPe3enTE N UTKMARYN NOLY] PONEHb hpuxpen.luorcu C BHyTpeHHel
CTODOHM GPe3eHTS ¥ MOXXOH HMOTH NPOYWAHRY AXf NPONYCKAHHA TPOCE HAM BOPEBKH, YHOMAHYTHX
B nyukre 9 HacroAmeil craTom,
OTXmIias nOXa He HYXEE, SCAR NMEeTCA chemmainHoe ycrpolicrso (3amurTnan nmeperopoaxa
M T.%.), KOTOPO® NPENATCTBYST XOCTYIY K I'PYIOBOMY OTXCAGHHD §€3 OCTABAGHHA BEIMMHX
CAeXOB.
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Puc. B 5
OBPA3ELl HAKOHEYHWKA

1. COOKy: mnepeiRas CTOPOBA

[loxar saxxenxa A%s Opouycka Gevenxu Kau
AONTH TAMOREMHO# REoMOM ()IGuDIMAILMME Da3MODM -
OTBEPCTEA: DEDKHA 3 WX, AXNHA 11 M) L ‘ Tpoc mam pepesxa

Cnaounan 3axxenxa
nascTMACCOBAA

Haxoneuurx K3 oforogKa

TBODAOTQ

OrsepcTie, 3EXDHBAONCS
UePeBOIUMKOM

2. Bux cOoxy: 32aaMAg CTODOHA
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Ipunoxesue 3

[TPOLEIYPA ROIYVIEHWA JNOPOXHHX TPAHCTIOPTHHX CPENCTB, OTBEWAKEMX

TEXHHYECKUM TPEBOBAHMAM, NPEIYCMOTPEHHNX NIPABWIAMU, NPUBEIEMHEIMA B [IPANOKEHVH 2
OHIME IIOJOXEX Ml
1. JlopoxHHEe TPaHCHOPTHHE CDPERCTBA MOTYT OHTh JOOYMEHH K INepeBO3Ke B COOTBETCTBHK C
ORHOM U3 CEERYOWMUX HIPORERYp:

a) 160 B MHAMBHLYAIHHOM IO DAXKE,

b)  aubo no Tuny KOHCTpyknE: (cepua KOPOXHHX TPAHCHOPTHHX CPELCTE).

2. Ha xaxjgoe ZOnymeHHOE K IEPEBO3KEe TPAHCHOPTHOE CPENCTBO BHIL8ETCA CBUILETEILCTBO O
AONYHEHHH, COOTBETCTBYDOERee o0pa3ny, UPABELECHHOMY B UDHIOXEHHH 4. 9TO CBUJETeAbCTRO
ROXXHO OHTH HANOUATEHO H& ASHKE CTPaHH BHRAWM ¥ HA (QPaAHIY3CKOM UAM aHTAHICKOM A3LKe.
Korza xoMmeTeHTHHIt oprai, KOTOpPH}i BHEAI CBHAETENLCTBO, CUHT&ET 3TO HeoOXOZUMHM, K CBH—
XOTeIbCTBY UpunarapTca GOTOrpapHK HAH PHCYHKHM, 38BEPEHHHE BTUM OpPraHoM. B TakoM
cliyuae KOJAKMWECTBO 3HTHUX LOKYMEHTOR YKA&3HBAETCA 3THUM opraHoM B pybGpuxe € 6 cBumeTenncrBa.
3. CBHEETEAbLCTEO JOAXHO CONPOBOXNAThE AOPOXHOE TPRHCIODPTHOE CPEeRCTBO.
4. Jopoxine TpaHCHOPTHHE CPELCTBA UDPENCTABAANTCA KakiHe IlBa IOLa AAA OPOBEPKH H,
B CIyuae HeoSXORUMOCTH, AXA BO3OGHOBROHUA CBULETENLCTBA, KOMIETEHTHRM ODraHaM OT DaHK
HX Derucrpanu¥ KAH, €eCAH pevb HLET O He3aperdCTPMPOBAHHOM TPAHCIOOPTHOM CPELCTEe, -
KOMIETEeHTHMM OpraHaM CTpaHH, B KOTOPOH# npoxrMBaeTr ero BagLelnel WIKM OHOAb30OBaTeNb.
5. Ecau xopoxHoe TpaHCIHOPTHOE CPELCTBO He OTBeuaeT OOJblle TeXHUWECKHM T peboBaHusM,
npennHCaHHHM NPONEAYyPoH AONDymEeHWA, TO, OPEXNE UeM ero MOXHO GYfeT HCHoAL3OBAThL Aad
NepeBO3KHK Ipy30B ¢ npuMeHeHHeM KHuxkn MIOIl, OHO JOJXHO OHThL IPUBELEHO B COCTOAHUE,
nocayxismee OCHOBSHMEM JLJAA €ro JLONYMEeHuA, TaxkuM o6pasoM,uTolH BHOBb OTBEY&TH 3ITUM
TeXHHYEeCKHM TPebOBaHuAM.
6. Ecay OCHOBHHE X&DAKTEPHCTHKH MODPOXHOTO TPAHCHOPTHOIO CPENCTBE HIMEHEHH, IONYLEeHHE
3TOro TPAHCIOPTHOTO CPELCTBA TEPHET CMAY, ¥ OHO HOLAEXKUT NPOLELYDPe HOBOTO ‘LONYMEH!s
KOMIETEHTHHM OPraHOM, NPeXLEe UeM ero MOXHO §yLeT HUCHONbL30BaTh AAS NEeDEBO3KH IDY30B C
npuMeHeHrem xuuxxu MIII.
Te KoMmereHTHHe OpPraHi CTPAHHE PETHCTpPAlHMM TPAHCOOPTHOIO CPELCTBa WK, ©CaM peus
HILET O TPAHCHOPTHHX CPELCTEaX, LNA KOTODHX DerscTpalus He Tpelfyercs, KOMIETEHTHHE OD=

FaHn CTpaHH, CAe ApPoxXdBaeT Biaapeel WM NOoJb303aTeIh TPaHCIODPTHOIO CpejcTha, MOryT
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P COOTBETCTBYOMEM CIyYae H3BATH HAH BO3OGHOBHTH CBHAETERLCTBO O XONYNEHHH MAK BHAGTSH
HODO® CDHAOTGALCTDO © JNOOYymMOHRNR IPH OGOTOJITGRLOTBSI, HSACKOHHKX B cTaTho 14 macrTos-
meft Koupeuuun ¥ B nyHKTax 4, 5 ¥ 6 HACTOAMEro DDUIOXEHHSA.

IPOLENYPA HHIUBHIYAJBHOTO NOIVIIEHUA

8. 3aspxa Ha HHAIWBHAYAILHOE XOHNYHMEHHEe HOPEHCTABIAETCA KOMIQTEHTHOMY ODraHY BaaleablieM,
XMIOM, DKCIAYATHPYRNEM TDPEHCHOPTHOE CPONCTBO, AAK UPOLCTABHTOIEM TOr0 WIX ILDyroro.
KoxpmerenTHuil opran OCymecTBAAET KOHTDOAD IPELCTABAEHHOIC LOPOXHOTIO TPAHCIHOPTHOI'O CPeNR—
CTBA B COOTBOTCTBHM C OOWMMH NpaBUNAMU, NPELYCMOTDEHHHME Bhme B myHkrax i1-7, ymocro-
BEPAETCA B TOM, 4YTO OHO VAOBAETBODPAET TEXHAYECKMM YCEOBHAM, HUPEINHCAHHHM B IDHIOXEHHH 2,
¥ BHEAOT IOCAEe AONYHEHHA CBHLETEILCTBO, COOTBETCTByDEee 06pa3ny, DPHBELEHHOMY B IPU~
xoxeumy 4.

NPONEIYPA HONYMEHHA II0 THIIY KOHCTPYKIMM (CEPMM JOPOMHHX TPAHCIOPTHHX CPELCTB)

9. Koraa aopoxnHe TPaHCHOPTHHE CPEACTBA OXHOIO M TOr0 X€ THNS KOHCTPYKIHH H3TOTOB=
Xaorca cepuitno, 3aBOL-HIrOTOBUTEND MOXET OSPATHTLCA K KOMUIGTEHTHOMY OpPrasy cCTpPaHH, B
xoropolt omm npoEapoZATCA, ¢ npochbOo#f 06 HX ZONYMEHHH O THOY KOHCTPYKUHH.

10. 3aBOX~M3rOoTOBHTENb XOAXEH YKa3aTh B cBoelf 3aaBKe OmO3HABATEIbHHe NP XX OGYKBH,
KOTODHE OH IPHCBAHBAET THIY JOPOXHOIO TPAHCHOPTHOTO CPELCTBA, ABIADLEMYCA HPeIMETOM
ero 3afABKH.

11. K sroft saaBEe AOAXHH UPHAATATHCA WEPTEXH M NOZPOCHOE ONHCAHHE THIA KOHCTPYKIHUM
AODOXHOT'O TPARCHOPTHOI'O CpPerCTBA, HOAXEXAMEr0 AOIYREHHD.

12. 3aBOA~-A3roTOBATENL NOIXOH NMCBMEHHO 06A3aTHCHS

8) DPeACTABHTH KOMIETEHTHOMY OPraHy T€ H3 TDAHCHODTHHY CPEACTE XAHHOTO THIS,
KOTODHE STOT OPraH HMOXenaer OCMOTDETH;

b) PA3PEEHTE KOMIETE@HTHOMY OPraHy OCMATDHESTE APYIHe 3X3eMOAADH B J060# MOMEHT
B X0ge cepHiHOro UWPOM3IBOACTBA LAHHOTO THHA;

¢) EHPODMHPOBATL KOMIOTEHTHHE OPrad O ADOHX XAXe MEXKHX H3MEHOHHAY B Ueprexax
HAE OIMCAHHAY KOHCTPYKRUHA RO TOro, Kak 9TH H3MEHOHUS GYKYT NIPOK3BEKOHH}

d) Ea BHRHOM MeCT® HAEOCHTH Ha ZOPOXHHE TPSHCIUODTHHE CPELCTBA ONO3HSBATGAbHHE
mudpel pan OGYKBH THN& KOHCTDYKOHH, & TAKEEe DODAKKOBHYE HOMED Kamgoro cepuiHoro sHmyckae-—
MOI'0 TPBHCHOPTHOTO CPeXCTBA XaHHOro THma (3aBojckoft i:ouep);

@) BecTH yueT TPAHCHOPTHHX CPeXCTB, H3TOTOBAEGHHHXY B COOTBETCTBHE C JOTYREHHEM
THOON .
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13. KommeTenTHH} Opraz yxas3HBa6T B CAYUA® HeOOGXOZHMOCTH H3MEHEHMA, KOTODHE caenyer
BHECTH B IPeRyCMOTPEHHHHA THN KOHCTPYKOMH XA LONYMEHHS K NMEepPeBO3Ke.
14. Hx ORHO TpaHCHOPTHOE CPELCTBO He MOXeT GHTH NONYMEHO COrA&CHO nponmenype Zouy-
MOEMA HO THIOY KOHCTPYKOWH ©CJH KOMIIeTEHTHHH OpraH He nphmesl X 3IAKADUEHUD Ha OCHOBAHHH
OCMOTDE OHHOIQ MAM HECKOAbKMX MIIOTOBAGHHHX HO JITOMY TUOY TPAHCUOPTHHX CpPEeACTB, 4TO
TPAHCHOPTHHE CPeACTBA 3TOTO THIA OTBEUYADT TEXHHWECKHM YCIAOBHMAM, UPOSYCMOTDOHHHM B
UDHAOXEHHE 2.
15. KoMueredTHH# Oprad yYBENOMIAAeT B NMCHBMEHHOH GOPME 3aBOX-H3TOTOBHTENbL O CBOEM De=-
MeHHA O JOUYWMeHMH OO THNY KOHCTPYKOHH. JTO PeNOHHEe JOAXHO HMOTH RATY, HONEP H COXep~
X&Th TOWHOE HAHMEHOBAHWE OPraHa, KOTODWE ero mpuman.
16. KoMneTeHTHHIt Oprad ODPHUHEMAGT HEOOXOAHMHEe MEDH ANA BHEAUH ZOIAXHHM O6DA3OM 38B6=
PEHHOTO HM CBHA6TEALCTBA O LONYMEHHH AAA KaXXOI'0 TPAHCOOPTHOI'O cCpencTsa, H3roToBA6H-
HOTO B COOTBOTCTBHM C NONYMEHHHM THIOM KOHCTDYKLWH.
17. Tlpexme ueM HCHOALIOBATHL TPAHCHOPTHOE CPEXCTBO AAA TMEPEBO3KH IPY20P C HPUMOHEGHHEM
xEnxkn MIII, xepxarenn CBHEETOXLCTEPA O XONYMEHUX POHCHBAET, G@CAH 5T0 TpeGyeTcA, B CBH-
A6TenbCTBO O XOUYMOHHKH:

- permcTPANMOHHHE HOMEP, MPUCBOGHHH} TDaHCIOPTHOMY cpexcrBy (pySpaxa 1), mam

- KOrKa peub HAET O TPAHCHOPTHOM CPOEKCTE®, He NOAAEGKANGM POI'ECTDARHE, CBOD

davmamp m cayxeSunit agpec (pySpmxa 8).

18. Horma TpaHCHOPTHO® CPEACTBO, KONYHOHHOE K NOPEBOJKEe MO THNY KOHCTDYKIHH, JIKONOD-
TEPYeTCA B APYryo CTpaHY, koropasa asamerca Jorosapupammeiica croporo#t macrosameit Konpesn-
nEK, TO B 3TOf#f orpaHe He TpeSyercs HHKAxKOf XOnNOXHHTEABHON HPONEILYIH AOLYNEHHA B CBA3K
C BBO30ONM.
MPONEIYPA BHECEHUA OTMETOK B CEMIETRILCTBO O JOIVIIEHUA
19. Ecam B Z0DymMOEREOM TDGHCUOPTHOM CPOECTE®, IEPOBO3AMEN IDY3H C IPAMEHEHHEM KEBHXKK
MIJl, oGHapyXeHH Cephe3HHe HEHCUPABHOCTH, XOMIGTOHTHHO OpradH JOroBapHBADNMUICH CTOPOR
MOryr A®CO 3aupeTHTh XaXbHellmee CI@AOBAHME TPEHCHOPFHOrO CPEACTBA C NPHMEHEHHEM KHAXKH
MII, xxbo paspeunTs RaXbHeHNEEe CREMOPARNNE® TPAHCOOPTHOI'O CPENCTBE C NPMMEHOHHOM KHMAKK
MIII mo cBoell TeppRTODHR, NPHHAR HEOOXOXMMHe MEpPH IO KOHTPOAD. JonymeMRoe TPAHCHODT-
HO@ CPOXCTBO XOAXHO OHTH NDPHBENGHO B YAOBXGTBODUTOALHOE COCTOAKH® B BO3IMOXHO OOoxee
KOPOTEHE CPOX M PO BCAKOM CAYYA6 XO €r0 HOBOrO HCHOAbLSOBSHMA XXA IIEPEBOSKM T'PYSOB ©
upuMenenren xEmxxx MIII.
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20. B KaxzoM M3 ITHX CAYUAEB TAMOXEHHHEe OpraHH JexanT COOTBETCTBYDMYD OTMETKY B pPyl-
puxe 10 cBHZETENHLCTBA O RONYMGHMK TPAHCHODPTHOrO cpencTha. llocae npuBeREHHA TPAHCHOPT—
HOrQ CPeINCTBA B PO3YALTATO DEMONTS B COCTOAHUE, JAOBAEGTPOPADRES YCAOBHAM XONYROHHA,
OHO JOAXHO GHTL UPENCTAaBIEHO KOMIETEHTHHM oprasaM JorosapueapmelfcAa CTODPOHH, KOTOpHE
BO30GHOBAADT XeHCTBUTEABHOCTE CBHLETENLCTPA LIYTEM BHECOHHA B pyopmky 11 oTMerkr, aH-
Hyaupyomelt npeamnymue oTMerxku. Hukaxoe TpaHcnmoprHoe cpexcrso, B py6puky 10 cBmxe-
TILCTBA KOTOPOI'O BHECEHA OTMETKA B COOTBETCTBHH C YHOMAHYTHMH NOROXCHUNMH, HE MOXST
BHOBb HCIOAL30BATHCH ANA NEDPEBO3KM T'PY30B ¢ npuMeHeHueM xunxxx MIN no Tex mop, mOKa

He 6yneT DpOH3IBENeH COOTBETCTBYPmHIl PEMOKT M HOKA OTMETKH B pySpike 10 ne OYyAyT aHRy-
AHMPOBAHH, K&K YKA3IAHO BHIE.

21. Kawnas BHeceHHan B CBULETEALCTBO OTMETKA AOAXHA GNTbL 38BEPeHA TAMOXEGHHNMK Opra—
HaMH, H JOAXHA OHTE OpOCTaBAEHA XATA €€ BHEeCeHHA.

22. Ecax TpaHcmOpTHOE CPeXCTBO HMeeT TAKHEe HeMCOpPABHOCTH, KOTOPHE, IO MHEHHMD TaMO-
XOHHHX OPraHoB, HE UMENT CEePbLE3HOro XapaxTepa K HE CO3JZADT BO3IMONHOCTHM KOHTDabGaHXu,

TO MOXOT pa3pelaThCy JajbHellmee HCIOAL3OBAHHME 3ITOI0 TPARHCUOPTHOTO CPEACTBA JAA Nepe-
BO3KH TPYy30B C npuMeneHmem xKunxku MOII. Baanenen cepHEeTEeAbLCTDA O AOCHYMEHHHM CTADHTCA

B H3BECTHOCTH 06 ITHX HEHCHDPABHOCTAX M LOJX6H COOTBETCTBYDHHM 06pa3oM OTPEMOHTHPOBATH
CBOe TpPaHCHOPTHOE CPENCTBO B DA3SYMHHE CPOKH.
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[lpunoxenne 4

OBPA3EL] CBUARETENBLCTBA O AOIYMEHWM AOPOXHOI'O
TPAHCITOPTHOTO CPEILCTBA
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Annex 5

lipraoxenue 5
Tasmaukn  TIRY
1. Pazmep Talanuex jnoaxedH OuTh: 250 MM x 400 MM,

2, Jurepu TIR 3araanmimMu JdaTuHCKuME GYXBAME NOXXHH OGHTHL BHCOTOH B 200 MM u mupuHOR

AXHHA He MeHee 20 MM, JiuTepH XoaxXHH OmTe (exoro neerta HA CHHeM do=He,

:/ Coxpameune TIR coorseTcTByeT PYCCKOMY cokpamexnwo MM,
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Npanoxexne 6

TNIOACHUTEJNLEHE SATMCKA
BBEELEHHE
i) B cooTBeTCTBHE ¢ mOXOXeHHAMM CTATHE 43 HACToAme# KOHBEHOMY IOACHUTENbHWE SaMACKK

COZePXaT TOAROBAHEE HENOTODHX moxoxemnit macTosme# Kowsemmmm u mpuroxemuft k Heil. Onm
TAXXE® OONCHBADT HEKOTODHe BHEH pexoMeHIyeMmoR mpaxThH:,

ii) TMoscmwrexrune SaMECXE Ne HMSMeROT mOXOXemul uacrosmett Kompewmwu unm npmaoxemuit
x melf, & TOXLXO YTOUHADT MX COJEpPEAHEE, CMHCX M 062acCTh IPMMEHOHHA,

iii) B wacrHoCTE, B CBPA3R ¢ DOAZOXEHMAME CTaThbR 12 sacrosmell KoHBeHNUMM ¥ DpEIONeHEA 2
X Hell B OTHOWOHHM TOXHHWECKHX YCROBHY FONymeHHA ZOPOXHHX TPAHCHOPTHHX CPEJICTB K HEpeBO3KAM
NOX TAMOXGHEHNME DEUATAME X NAONCGAMH, B NOACHHTEILHNX SAIMCKAX COJEPXATCHA B COOTBETCTBYOUAX
CEYUBAX YKA38HMA O KOHECTDPYKTHBHHX 0COG@HHOCTAX, KOTODHe NOIXHH paccMarpuearsea Jorosapn-
BANNHMECA CTOPOHAME KAX OTBEUADEHE JTHM NOJOXEHEAM. B NOACHMTEALHHX 34MHCKAX MONET TakKxe
YXASHBATLCA B COOTBETCTBYDGEX CAYRAAX, KAKM® KOHCTDPYKTHBHHE O0COOEHHOCTH HEe OTBEYADT OTHM
DOJOXEGHRAM,

iv) MogcEuTeIbHHE BAMMCKH O06eCHeYHBADT BO3MOXHOCTE HOpHEMeHeHHS noioxeHnll macroamei
Komperuum ¥ nperoxenust x Hel ¢ yueroM Texnuweckoro mporpecca ¥ TpeGoBaruil sKoHOMHEUEcKOTro
MOPAXKA

0. OCHOBHOM TEKCT HOEREHIMH
0.1 Crareg 1
0.1 b) B pupaxeHEE "HCKANWAA CYMMM X cOOPH" B NOZNyHKTe b) CTATHE | MMenTCA B

BHERY BCe CYyMML, HHMe WeM BBOJHHE MJIH BHBO3HHE HNOBJAMHH B cOopuw, BauMaemue loro-
BAPMBARIMMECA CTOPOHAMM IPH BBOSE RIK BHBO3e HAM B CBS3E C BBO3OM HAW BHBO30M
rpysoB, OTHE CYMMH He JNOAXHH ND@BHNATL NPHOAMSHTEAbLHOE CTOMMOCTH OKA3AHHHX
YCAYr H He BOAXHH IpPeRCcTaBAATL coboldf wocmenmul CHOCO6 3aMMTH HAMHOHANbLHHX M3Xe-
agft mam BAAOr HA MMDODTHHEe HAM SKCNODTHHEe TOBAPH B (MRAHCOBHX Leafx, Takwe
cymMz B c60pH BXEDMANT, B UACTHOCTH, IIaTEXH, CBABAHHHE C
~ CBRISTEALCTBAMHM O NPOMCXOXJEHHM rpy3s, €CIH OHM TPeGYyNTCA Jus

TPaH3HTHOM TepepoOakw;

- AHAJA3AMH, BHOOAHEHHLWMM TAMOXEHHHMA JAGOPSTODHMAME B LEASX KOHTPOMA;
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0.1 e) i)

0.2
002’1

0. 2-2

- TAMOXOHHEEME AOCMOTDAME E XPYTEME ONGPAINAMA N0 TaMOROHEOH oumcrxe,
BMOOANAGNHMHE B HepDAGOUM® UACH MANM 34 UPOXeXAMR oduRHAnbROM TEPPETODPRH
TAMOXNH

~ OCMOTDAMH, CBASAHHNMM C CAHRTADHMN, BeTeDHHADHHM HAH (ETODATOAOrEYGCKHEM
KOHTPOXEM,

YCreMHENMM KY30BOM" CURTAETCA PY30B0€ OTJGXSHHE, HO HMENNee CPeiXCTB mepe—
XBANSHES X IDEABASNAUGNHOS AAX NGPEBO3KH RA JOPOXHOM TPAECHOPTHOM CPEICTBE,
BACCH XOTOPOrO BMECTO C OCHOBAHHEM KY30BA CHONHAALHO NpeAHASHAWEHM xxa arolt
OeXH.

Tepuuu "GACTEYHO SAXDHTHHAY™ NPAMGHHTOABED K 0GODYIOBABRD, YHOMAHYTOMY B
NOXIYEXTe e) i) eTaTER 1, OTHOOCHTCA X OGOPYNOBAHED, COCTOAREMY OOHYEO N3 NOXA
H BeprEeil xoHOTPyRIMR, 00pasyomed HOorpysouHDe DPOCTPAHCTBO, SKBEBAXGHTHOE NOIpPy-
209HONY OPOCTPAHCTBY 3&KPWTOTrO xouTelinepra. BepxHAA ROHCTPYKDMA OOHYHO COCTOMT
N2 MOTAIANVOCKEX JAGMONTOB, OGDASYDEHX xXapxac kosTelinepa. Komreilmepw Taxoro
THDA MOTYT BKADYATL TAKEE OXHY HAN RECKOXbXO GOXOBHX HXN TOPHOBHX CT8HOK.

B HexoTOPHX CAYWAAX EMEETCA TOILXO KPHER, NPHKDPeNAEHHAA K NOXy crolixamm. Jror

*RO xoureiiNepa HCHOAL3YETCA, B WACTHOCTH, XAXA NOPOBO3KH TPOMOIEKKX I'PY30B

(manpumep, aerxosux apToMoGmaelf).

Crarey 2

B craThe 2 NPeXYCMATDEBA&ETCA, UTO NEPEBOSNA C NDEMeHOHMeM KHEXKE MII moxer
EAYEBATHCA ¥ SHEAEMMBATLCN BA TOPPHTOPEX OJNEOH ® TOH# e CTpEHW IpH YCAOBEH, YTO
WACTE MADEDYTA DPOXOXET MO TeppRTOpPEM xpyro# crpamw. B TaxoM cxZyume HAYTO He
NPOnATCTBYST TAMOXONHHM OPr&HAM CTPAHH OTNDRBAGHEA TPeGOBATL NPENBLABASHEA, KDPOMS
xamxxe M, magEoEAXBLHOIO ZOXKYMEeETAa, obecrmedumsavmero croboxunlt BHBO3 rpysa.
Oxnaxo pexoMeHzyercA, WTOOH TAMOXGHHHE OPIAaHH He HACTAMBAXE HR RpPeIbABICHENM
TAXOTO NOKYMOHTA H COrZANAANCE HA S&MEHY ero coorsercrsyvmelf oTmerxolt »
xenxxe MIII,

Ioxoxermanm BEACTOAmMel CTaThR JONYCKAETCHA WEPEBOSKA rpysa ¢ NPHEMOHEHHEM
xpuxer MJI, xorza TOXEXO uYacTh TAXOM NMEPeBOSKE HPOMSBOIUTCH ABTOMOOCHALHMM
TPAHCIOPTOM. B 2THX NMONOXOHMAY H6 OTOBADMBEETCA, KAKAA YACThH NEPEBOSKE JOAXKHR
OPOM3BOAMTHLCA GBTOMOGHALHNM TPAHCOOPTOM; XOCTATOMHO, YTOOH 3TO HMMEAO MECTO HA
XAXON-2NCO YUACTKE MEXXY HARUAXOM ¥ XOBNOM onepanim MIJI. OxEaxo, RecMOTPA Ea
TePBORAYAILHO® HAMEPEHHe rpyaoornpe:nue:n, MOXeT cxyﬁmuca TAK, UTO WH3~-3a
HOUPOAPKIGHHEHX UPHUBR, OOYCROBAGHNHX ARGO KOMMOPUECKEMHE COOODAXOHRAME, XH(O
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JOPOXHO-TDAHCOOPTHEMHA OOCTOATOILCTBAMH, HHKAKAA UACTL NEPEBO3KH He MOXEeT UHTh

BHIOAHEHA ABTOMOOHADHHM TPAHCIOPTOM. B TAXAX RCKAPWATENABHHX caywaax Joropa-
PHPADRACON OTOPOHH TEM HC MONCO XOAXHL npRumMar: xmaxiy MIIl, m orPeToTBeHHOOTEH

rapauTaiignx o6rexunenu#t ocraerca B cmae.

Crarba 5

9Ta crarbs He MCKADUAeT NPABA NPOM3BOXHTL BMOOPOUHHEe HNPOBEPKH rpysa,

oauaxo B me#f moauepkHBaeTCs, UTO KONMYECTBO TAKHX HPOBEPOK JACHXHO OHTH OUeHb
OTrpaHAUEHHHM, CieRyer MMeTk B BHIY, UTO MEeXAYHAPOXHASA CHCTEMA NEPEBO3KE rpy-
808 ¢ IpnMeHenHeM xuuxkR MIII npefocTaBigeT KONOAHUTEXbHHe TapadHTHH IO OTHOME-
HHD K HANMOHANbBHHM IpoKesypaM; ¢ oxHoR cTopoEHW, saBHHe B kuuxxe MIJI, xacapmuecs
rpysa, JIONXHN COOTBETCTBOBATEL JAHHHM, BHECEHHHM B TAMOXGHHHE JOKYMEHTH, CO—
CTABAfAEMEHEe B CTPAHe OTHDABAEHMA; C Apyro# CTOpoHH, KOHTPOAR, OCYmMeCTEAAEMHH B
MeCTe OTUPABAEHRA H SaBepAeMui TaMmoxmel#t MecTa oTHpaBAERHs, SABRAETCA XONOIHM—
TexbHOH rapanTHeit AEA CTPaH TPAaHZHTA W HA3HAUEHAA (CM. TAKKe HUXE 3aMEUAHHA

x crarbe 19),

Crarbs 6, nyukr 2

CoraacHO MONOXEHHAM 3TOI'0 IYHKTA TAMOXEHHHE OPraHH CTPAHH MOI'YT UPHIHABATh
EeCKOALXO o6béaunennil, mpHueN xamzoe M3 HUX HECOT OTBETCTBEHHOCTh, CBASAHHYD C
ofOPMEGHNEM KHHXOK, BHAAHHHX UM CAMMM HAM OGBLeXZMBOHHAME, KOPPECHOHUEHTOM KOTODPHK

OHO HABJAAETCH,

Crarba 8, uynx? 3
TamoxeHHEM ODraHAM PEKOMEHIYETCA OTFPAHHWMBATL MAKCUMAJLHYR CYMMY, KOTOpPaf

MoxeT OGmTE HerpeboBana oOT rapanrTniigoro o6nexuuenus, seauunnoil, pasmoilt

50 000 moxa. CHA ma oxey xeuxky MJI.

Crares 8, nyHKT 6
1. Ipn orcyrcreu p xHHxke MUl nocTaTORHO TOUHHX NAHHHX O Ipyse, NO3BONANEMX

YJCTEHOBHTL PAasMeD HOMANH ¥ c60pPOB, 28HETEPECOBAHHNE CTOPOHH MOIYyT HpPEeICTABUTEH
ZOKa3aTeIbCTBa, I KOTOPHM MOXHO OGHEO OH CYZUTH O NONAMHHOM XapakTepe 3TOro Ipy3a.
2. Ecnz HMKAKHX JOKA3ATENLCTB He NPelCTABAEHO, NMOMIMHE ¥ CO0DH CYAYT RIUMATLCA
He 0 eIZMHOOOpaSHHM CTaABKAM 0E€30THOCHTENLHO K Xapaxkrepy rpysa, a no raunbolree BHCO-

Ko craBke, mpEMeHsemolt K TeM rpysaM, KOTOpPHe YkasaHy B kKumxxe MII,
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Crarea 10

Curraercda, UTO CBHEOTEALCTBO O HNPOM3IBEXGHHOM TAMOXOHHOM OPOPMAGHME XHHEKH
MII nozy4eHo DPOTHBO3AKOHHHM EAN OOMAHHLM TyTeM, ecam mpe onepamix MINl mcmoanso-~
BANHCH I'PY30BHE OTHOAGHHA E KOHTellHepH, moaBepramecs 3I0YNHMXGHHHM HSMeHEHRKAN,
KXY ecad OHAE OOHADYXGHH TaKHEe BADYNOHEA, XAK RCIOAL30BAHNE (AXDAMBHX MAE HOTOWHNX
ZOKYMOHTOB, NOJIMOHA TPYy20PB, NOXXSAKA TAMOXOHHLX NNOMG ¥ T.X., HAE B TOM cCXyuae,
€CHM CBHEIETEJbCTBO OHNC MOAYYEHO APYIMM HeBAKOHHHM IYTEM.

Crarbn 11

Nipr pemeEMM Bompoca © HmponyCcke rpysa HAIH TPAHCHODTHOIO CPEACTBA TANOREHMEM
OopraHaM PEKOMEHIYeTCA He DPYKOBOXCTBOBATHCHA TEM, uTOo rapanruiimoe obregmreHme
HECeT OTBETCTBOHHOCTh 38 YMUATY IPHUNTANMEXCH C Brazeabna xumxxsm MO nomauwm,
¢60opoB B HPOLERTOB 38 OPOCPONKY, €CAH HX 38KOHOJATENHCTBO NPEAYCMATDHBRET XPYrHe
cpejcTea ofecmeveHNMA JANATH UHTEpecoB, 3Sa KOTOPHe OHM HeCyT OTBETCTBEHHOOTH,

Ecam 8 cooTpercTBMM © n'pone.uypoﬁ, npexycMorperrolf B crarbe 11, rapanruitmomy
006beSEREHHD NPELIAraeTCA YOIATHTL CYMMH, YUOMAMyTHe B nyHkrax 1 m 2 cratem 8, R
eCJH OHO He xeJfaeT »TOTO B npexmucanuult Honsemnme# rTpexmecaunnit cprox, KoMme-
TEeHTHHE OPraHK MOI'YyT HOTPeGoBATHh YNAATH ynoMamryrol cymMH Ha OCHOBe HANNOHARXbLHHX
npexmmcauxit, DOCKONBKY B TAKOM CAYYA@ Pewb HMAGT O HOBLIOJHOHHM AROTOBODA O NPOXO-
cTaBreHur rapanTiil, saxavwennoro rapauTuiinuM o6rexuHeHMEOM Ra OCHOBE HANNOHAIBHOTO
34KOBOJATEAbLCTEA .

Crarba 15

OTcyTcTBHE TpPeGOBAHMR O NPENCTABICHNH TAMONEHMHHMX JOKYMEHTOB Ha BpeMeHRHH
BPBO3 MOXET BH3BATDL MEKOTOPHE TPYEHOCTM B CBASK C HEPErUCTPHPYSMHMN B HEKOTOPHX
CTpaHAX TPRHCHODTHHMHM CDEOXCTBAMM, TAKWMH, KAK NPHIENH HAX NMOAYNPHISNH, B a7rom
clydse nodoxeuus cTarbd 15 MOTYT COLGADIATLECA NPH YCAOBHH NPEJOCTABAGHHA TAMOXECH-
HHM ODpraHaM COOTBeTCTBYOmUX rapantulli myrem ykasamns cBezeunit o6 sTux TpaHCHMOPTHMX
cpencTaax (Mapxn U HOMepa) HE OTPHBHMHX AMCTKAx 1 ® 2 Kuuxxu MU, ucmoapsyemux

asmETepecoBaNHOt cTpasnoi, A HA COOTBETCTBYOEMX KOPemKax,
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Crarea 17

ToaoxeH¥e 0 TOM, WTO B Ipy30BoM MamHMpecre xuuxkE MUl yxasuBaercs OTXeAbHO
COXepEiNOe KAXOTO TPAHCHODTHOrO CPEACTBA B COCTABE TPAHECIOPTHHX CPeXCTB HAM
XBRIOTO Xowreliepa, NPeXBASHAUEHO TOALKO NIA YOPOMEHAR TaMOXemHo# mpoBepE
COXOLEEMOTO OTXEeXbHOTIO rmcnopmoro CpexcTBa MAR OTXeanmoro KomreHmepa.
HOO'I'OKY 570 DOXOX6GHHE HE XOJAXHO TOJAKOBATHCA HACTOABKO CTPOro, WTOOH HBPYHEHEESM
Kompenmu cauTaxochk Anboe PACXOXACGHFMEe MNEXAY TOM, UTO (AKTHNECKH COXEDXHTCH B
TPAHCTOPTHOM CPEXCTHe usux woureiiueps, B Tew, UTO ZOAXHO CONEDEATLCA B PPAHONODT=
HOM CpexcTPe uMxu kKoHTefimepe CcoraacEo rpyaoBoMy MamHMdecTy, Ecam mepesosvmk
MOXET JOKASATH NOMIGTEHTHHM ODraHaM, 4YTO HECMOTDA HAa TaKoe pPACXOXIeHHe, COBO-
KYyOHOCTE I'DY30B, YKA34HHHMX B I'PY30BOM MaHHPECTe, COOTBETCTBYET COBOKYINHOCTH
rpysoB, HaxXOXAMHXCA HA 60pPTY COCTABA TPRHCNOPTHRX CPEACTB HXH COXEDXBNMXCA BO
»tex rxonTeflnepax, B2 KOTODHe BHAARA KHuxka MII, vo »ToT cayuai, B mpusntune, me
clexyeT CWHTATE HADYNOHHeM TAMOXOHHHX Npejxmicanmii,

B caydyse NePeBOSKH mpexMeToB moMampell 0GCTEBHOBKE MONOT UDHMEHATHCA OPONEXYDS,
IPe AYCMO TDSHRAA B nyexre 10 ¢) [Ipasua moan3osamua xkuuxxof MIII, npudem mepedens
NpeINeTOB CXeXyeT OI'PAHEUMBATL B DA3YMHHX Ipeiesax.

Cratba 18

B meaax ofecneueHrs HAEAe¥amero QyHxmHoHRpoBarMa cuctem: MU meobxoxmmo,
YTO6H TAMOROHHHE OPraHH He YAOBIETBOPAXM HpochOH 0 TOM, UTO6H OPH nepeBo3Ke,
npoxoasapmeiics HA TeppHTOpUM coceaBell cTpaHH, KoTopasx Taxkxe aBaserca Joromapu-
savmelica croporo#i macromme#l KouseHmuH, TaMOXHA IDH BHesxe YKA3HBAJNACh B KAWNACTBE
TAMOXEE MECTa HRSHAWEHHSH, 38 HCKAIDYEHHEM TeX CAYyUaeB, KOTJa 3Ta INpochGa onpaszaHAa
0coGHME OGOTOATOABCTBAME,
1. I'pysu ZoAxHH OHTH NOrpPYXEHH TAKMM 00pA30M, uTOOH IADPTHA IpPYy30B, NIpeXHasHA-
WaeMas AAf BHIPY3KH B UEPBOM IYHKTe, MOrJ& OWIb BHIDYXeHs K3 TPAHCHOPTHOTO
cpexcTsa HAR KoHTeluepa Ges HEOOXOIMNOCTR BHI'DYSKR Zpyrolt mam xpyrux naprai
rpysoB, NOANOESHHMX BHI'DYSKe B JAPYTHX NYHKTAX.
2, Ilpn mepeBo3ke ¢ pasrpysxodl B HeCKOJNLKHX TAMORHAX HeobXomuMO Tocae xaxaol
vacrauuo#l pasrpysxu zenars 06 5TOM OTMETKY B PyOPHKe 12 BCex OCTAWENMXCA Manude-
CTOP® KHHXKE Hm, & TaKEe XeaAaThk HA OCTARMUXCA OTPHBHLX JHOTKAX H HA COOTDETCT—

BYOmMHX KOPGHKAX OTMOTKY O TOM, WTOOH ObliH HANOXEHH HOBHE NEYATH W NIOMOH.
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Sraveq 12

06A3AHHOCTL TAMORHN MOCTA OTHDSBISHNA YAOCTOBEPNTHCA B TOUHDCTE rPYy3OBOTO
MAHEPECTA HPEANOIAATAGT HOOGXOINMOCTH NpOBepXR N0 kpaliumelt mepe coorsercrams cme-
Aemitlt B rpysopoM MaHN(ECTe OBEAGHHAMN, COXGDEANMMCA B 3KONOPTHHX SOKYMOHTAX X
TPAHCHOPTHMI MAR MHMX TODrOBHX JOXKYMOHTAX, OTHOCANMXCA X JAHNHOMY TPY3Y: TANOXNR
MeCTA OTHDABAGHEA MOXOT TAKNG B CAYUAEG HEOOXOZMMOCTH NPOBECTH NPOBEPKY Ipysa.
TaMOXHA MBCTA OTHPABIOHKA ZOAXHA TAKXe X0 HAXOXOHMA mewarelt ¥ nxomS mposepuTs
COCTOANKG XOPOXHOIO TPAHCIODTHOIO CPEACTBA HEE xonTelinepa, & B OTHONEGHNM XPRTHX
6posoNTOM -rpénenoprm cpescTP XM xourollmepors mpomepnTh coorosuue Spesenta M
mpucnocobnennil nxA 3aXpHBAHMA, TAK KAK CBECHAAR 00 3TOM HE BRANYEOHM B CBRXe-
TEALCTHO O JNONYMOHHH,

Crarna 20
B wacTEOCTH, TAMOXEHHHE OPIaHH JROXXHH TAKES JUHTHBATH NPH YCTAHOBIOHHR

CPOXOB IEePeBO3KH I'PY30B OO0 HX TEPPHTODEM ocolle IOpeXIMCAHHA, OTHOCAWMECH K
nepeno 3uHKaM, H 0CoSOHMHO RpPeXMHCAHMA, KACADEAOCH DPAGOUNMX WACOB M 00A38TEADHEX
DepHoJoB OTXHXA BolHTexell NOpPOXHHX TPRHCHIODPTHHX CPOXCTB., PexoMeHzyerca,
4?06 TAMOXOHHHE ODPraHH HCIOAH30BAAH CBOG NPABO YCTAHABAMBATL MAPEDYT TOABKD
B TeXx CAYYARX, KOI'ZA ORK CUATANT 3T0 COBEDUHONHO HEOOXO0AMME,

Crarba 21

Noroxenrs macrosmeill ¢raTby HR B Koeil MeDe He OrpPaHMHUMBADT OPABO TAMOXEHHEX
OpPraso® HPOM3BOXMTL HPOBEPKY H JOGMOTD IoOHX uacTeit TPRRCIODTHOTO CpeACTBa
NOMHMCG OTEUATAHHOrO [PY30BOr0 OTIEAGHHA,

TaMOXHA MECTa PBE3XA B CTPAHY MOXeT HAUPABATH NEDEBO3UUKE OGPATHO B
TAMOXHD MecTa Bue3Ja M3 cocejnBeft cTpamH, ecAH ev GyleT YCTRHOBAGHO, UTO KHAXKA
MU 8 crpaHe BHe3na He odOpPMIEHA HAKX OQOPMIOHA HEIPABUABHO. B artom cayuae
TAMOXHA MECTS B1Ee3JA B CTPAHY BHOCHT B KHMEKY MIIl oTMeTxy, OpeiHasHE&UEHRYD
AARL QOOTBWOTBmBﬁ TAMOXHH MeCT&8 DBHE3IIA.

EcA¥ Np¥ KOKTpoAe TAMOXEHHHe OpraiH GepyT o6pasmy rpy3oB, TO OHH AOJNXEH
cheaaTs B rpy3oBoM MaHudecre kuuxxu MU cooTsercTByDmMy®D OTMETKY, COZEDP¥ANMYD
BCE HOOOXOAUMHE JAHHHE 00 KH3IBATHX TPy3ax,



0.8

0.29

0.38.1

0.38B.2
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Cratea 28

1. B cooTpercTBum ¢o crarhell 28 samoaxemne 3 xmuxxe MIIl camnereancTma o
NPOM3BEXOHHOM TEMOXOHHOM OJOPMEGHHE B TAMOXHEe NECTA HASHAUGHHS NOARHO NPOM3BO-
MATECA HO3AMEAARTEALHO NPH YCAOBHM, 4TO IPY3H HEPEBOLATCA B YCROBHA BHOrO TaMO—
®eHHOTO PexHMA MMM OWNEADTCA OT DOMINE B OeXxAX BHyTDeHHero norpeSleHHA,

2. Vcmoxesomamme xmmxxa MUl xoxxuo G6HTE orpasuveHo (yHxuMel, zua xoropoit ora
mpexNasSHAYEeHS, TO GCTh TPAH3ATHOR neperosxoil, Kuwxxa MIl me roxmua, HanmpHMep,
HCIOOXB30BATHCA XAS XPAHEHHA I'DY30B NOX TAMOXSHHHM KOHTPOAOM B MeCTe HA3HAUEHHd,
lipk orcyreTPHE XaKMX-XM60 HApPymeHHH TAMOXHA MECTA HABHANUEHNHA JXOAXHA HPON3BECTH
ranoxersoe og¢opmrerne xmuxk® MU, xax Toxbko rpysH, YKa3aHHHe B KHMXKG, Iepe-
BOXATCA B YCAOBHAR HHOI'O TAMOXGHHOI'O0 PeXHMA HIM OURIANTCA OT NOMAMH XA BHYTpeH-
Hero norpeGaemds, Ha nmpakTHke Taxoe ofOPMICHWe JOAXHO OCYHECTBXATHCA NOCAe
HEeMeZZEGHHOTO BHEO38 TIpysoB (mampEMep, EX HeNOCPeACTBEHHAA NOTPY3Xa HA CYLHO B
MOPCKOM TOPTY) AAH KAX TOXBKO HAa HEX 34NOIHEHA TAMOXEHHAA JEKAADAIMSA B MeCTe
HAJHAUGHMA, HAM KAKX TOJAbBKO OHK NOMONEeHH B uec're; ORXOOGPEeHHOM JAA CKAAINDOBAHUA

B OXHJAHME COCTABICHHA TAMONEHHON gexzapamuu (HAUPNMEpP, B UPHOMCHOM TAMOXEHHOM
cKIaze), B COOTBEOTCTBHM C NPABHAAMH, JeHCTBYyNNEME B CTPaNe Ha3HAUGHHA.

Crarba 29

JnA XOPOXHHX TPAHCUOPTHHX CDOLCTB MAM KoHTelHepoB, NEePEeBO3ARHX TAREIOw
BECHHe HMAH rPOMO3IKHe TIpysh, CBKIETEILCTBO O JOOYHMeHMM He Tpebyerca. Tem mHe
MeHee TAMOXHA MOCTa OTNPABIGHHA 06ASAHA NPOBEPATH, BHIOJHEHH AM IPOTHE YCAO—
BHA, IPEXyCMOTPEeHHHe B 3ToM craThe AAA XAHROro THIA NOPEeBO30K. TaMOXHM Apy~-
rux JpropapuBapmMYCsS CTOPOH XOXXHH NPR3HABATL DOmMEHHe, NPHEATOe TamoxHeld Mecra
OTHPABACHMA, 5a HCKIDUEHHEM TeX CiydYaeB, KOI'NA, IO HX MHEHMD, 2TC DEmEeHHe HABHO
OPOTHBOPEYAT NOAOXCHHEAM CTA&THH 29,

‘CraTha HKT 1

lipexnpuarde He ZOARHO AMHNATLCA OpaBe NOXb30BA&HMA npouexypo#t MIN m3-3a
gapymenuit, ronymeuHHX OXHMM B3 ero BoJuTenell Ge3 BeXOME OTBETCTBERHHX JHI
TDPeXUPUATHA,

Crarbs 3B, nyaxr 2

Ecax JlororapRsapmascsas CTOPOHA YBEUOMIACTCS O TOM, UYTO JAMHO, HAXOZAMEECSH
HA €e TEePPRTODHH HIM BMermee TAM CBOe NOCTOAHHOE MeCTonpebuBanMe, OKA3ANOCH
BHHOBHHM B COBepEeHMH HADYREHMA HE TEDPPHTOPHH xakol-anbo apyro# crpaun, owa
He 00A3aHA NPeNATCTBOBATL BHAAUE KHUKEX M.IUI_ OTOMy JXUUY.
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0.39

0.45

2.
2.2
2.2.1 a)

Cratea 39

llon BupaxenmeM "OmHOKE, AONYMEHHHE IO HeGPEXHOCTH," cleiyeT DOHEMATE Xelt-
cTeua, no-rbme HEe COBOPNOHH OpeXHAMeDEeHHO H ¢ IOJHEM 3HAHHEM O0CTOATEABCTH,
a8 o6ycaoBieH: HONDHMHATHOM HEOOXOXUMHX DASYMHHX Mep Jiaa ofecledeHHST TOQHOCTH
cpezeHnt B KaXXOM KOHKPeTHOM CIydae.

Crazex 45

HoropapuoapmuMca CTOPOHAM DPEKOMEHRYOTCA OTKPHBATL BOSMOXHO GOXBEEe UHCIO
TAMOXGH — X8X BHYTPeHMHX, TAK ¥ MOTPAHHYHHX - XA OCYMeCTBJIeHMa omepamu#t MII.

IPHNOREHME 2

Crazex 2

= C6o cocTas BIAEMOHTO

a) B clyuae OPHMEHEHHA KpemexXHHX XeTadol (3menox, mypynos, GOATOB M raex
% T.X.) JOCTATOYHOE WHCJIO TAKUX JeTaleff JONXHO BCTABIATHCK C HAPYXHOH
CTOPOHM, IPOXOXETH Wepes CKpellifeMue SIXEMOHTH, BHCTYIATHL BEYTPE B TaM
XOCTKO 3aKpenuATbCA (HauTMMep, NpH IOMONHM 38KIEIIOX, CBAPKE, BTYAOK, 60X~
0B, NPAKIEIMNBAHHA KA DPUBADKA T8eK). OAHAKO OGN 3axzenxy (T.e.
SAXAENKH, IOCTAHOBXA KOTOPHX OCYMECTBIAOTCS C OGEUX CTOPOH COGHpPAEMOro
y31a), MOTyT BCTABIATHCA TAKXe C BHYTDOHHeff CTODOHH. He3aBHCHMO OT Bu-
WeCKABARHOICO, IOA I'PYySOBROTr0 OTXCACHUA MOXOT OPHMXPONXATECA ¢ DOMORLD OC&—
MOHADe3AMEY EYPyNOB HAM CAMOCBeIANAX 3AKNENOK UIK 3AKIENOK, BCTABIgE—
MHX C TIOMOmBD 38DAXA BS[HBYATOrO BEMECTBA, YCTARRABINBAGMHX HSEYTIE £
UPOXOXAMMX BEPTHXKAXLHO Uepe3 NOX M HUKHHE MOTANIMYOCKREe NONGPOWHHH, UK
JCAOBRA, 38 HCKANUOHHOM CAYYAeB CAMOHADe3aNmuX MYypPyHoOB, WTO HEXOTODHe
KX XOHImM He OGYAYT BHCTYNATH HAX YPOBHEN HapyxHOR NOBepXHOCTH DORepPewHH
urx OyAyT npEPapeRx X Heil.

b) KoMmerTemTHufi OPraE ONpeAeASOT, XAKHE XPONEXHHE XOTAIM X B KAKOM ROXE—
YECTP® OLXHN COOTBETCTBOBATH TPeGOBANHAM IYHKTA &) HACTOAmMell 3ammcxm;
P JTOM OH ROAREH YAOCTOBOPMTBCH B TOM, WTO COCTABHHWE JJXEMEHTH COSDABM
TAKHM O6pasOM, YTO HX Hean3s CHATh H BHOBb NOCTABHTH H& MecTO 063 oCTaD-
JSHUR BUAMMHX CASLOB. DBrGOD M pasMemeHMe APYTHX KPenexHNX xeTaxelft me
DOXAEXAT HUXAKEM Or PAEEUORHAM.
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[IpuMeBeHe KpenexHux neranel, KoTopwe MOryT OHTH YIBNEHH WIW 3aMEeHEHH

¢ opHO# CTOpPOHH 6e3 OcCTaBleHMA BUAMMHX ClejoB, T.e. jgeraneff, mocraHoBka
KOTODHX HIPOHIBOAUTCA TOJABKO ¢ onHOft cropoHm co6upaemMoro yana, He Romny-
CKAeTCA IO YCNOBMAM NYHKTa &) Hacroame#t sanmucku. IlpuMepoM Takux gera-
neft ABAADTCA pacnopHHe 3aKN6OKH, IAyXUe 3aKjienKs M T.X.

Bumeonucannne MeTogH c60PKM PACOPOCTPARANTCHA HA CHEeNMAlbHHEe TPAHCHOpPTHHEe
cpencTBa, HanpumMep, HA H30TEPMHUECKHE TPS8HCHOPTHHE CPeACcTBAa, PedpHxepa-
TOpHHEe TPA&HCIOPTHHE CPeACTB& M S8BTONHCTEDPHH, B To# Mepe, B Kexofl ounm

He NPOTHBODEUAT TEXHHUECKUM TDPeOOBAHHAM, KOTODHM JOXXHH YAOBIETBOPATH
TaKKe TLAHCHOPTHHE CPEeRCTBA B COOTBETCTBHM CO CBOMM HaA3HAYEHHUEM. B

TeX CNYyJYSAX, KOTA8 OO TEXHUUSCKHM NMPHUMHAM HEBO3MOXHO CKDENNATb COCTAB=-
HHEe 5XEeMEeHTH MeTOLAMK, ONMCAHHHMM B NYHKTE &) HacToAmedl 3anMCK#, COC-
TABHHE DSJAEMEHTH MOI'yT COGLMHATLCA NPH HoOMONMH jerarell, OOMCAHHHX B NIYHK-
Te c) Hacroamel B3AIMCKH, DK YCIOBUH, UTO K KDENERHKM AETAIAM, HCIOAb—

3yeMHM C BHYTpPEHHel} CTOPOHH CTEHKHM, He OyAeT XOCTyIma C HAPYXHOHR CTOpOHH,

2.2.1 b) loamyuxr 1 b) -~ IBepy m mpouue CHCTEMH SAKDHBEHKA

a)

b)

Nipucmocobaexre, Ha KOTOPOM MOryT OHTh HNOCT&BAEHH TAMOXGHHHE IEeuaTH M

IXOMON, XOXXHO:

i) opuxpennaThCA mpM TMOMOMM CBSPKM HAM §O Kpaftueft Mepe ABYX XpenexHHX
Aerarell, ynopaeTropanmMX TPpPeGOBSHMAM OYHKTA a) moacuareavuol sa-
unckr 2.2.1 a); wau

ii) #MeTH TaKy® KOHCTPYKNWD, WTOGH IOCAEe 38KPHTHA X ONEUATAHHA I'DY30BO-
ro or,ie.uemm HeAL3A OHAO CHATH 2TO mpucunocobiesHe 663 OCTABIEHHA
BRAUMHX CX6AOE,

OHO AROAXHO Takxe:

iii) mMeTs oTBepcTHA KEEMETPOM He Newee 11 MM unM DpOpesH JAMHOM He

Menee 11 MM npm mupune 3 MM; =
iv) o6ecmeunBaTh PABHYD CTeNEHL GE30MACHOCTH HE3ABHCHMO OT HCHONB3Ye-
MOTo Tuna nevareft m muoM6.
lleran, nabBecku, MADHUDH H ZPYTHEe XeTaln ANA HABENMUBAHUA KBepeit ¥ T.m.
AOJAXEH HNPUKPENAATHCA B COOTBOTCTBHM C TPECOBAHHAMH NOANYHKTOB i) " ii)
OYHKTE &) Hacroamefi 3amMCKH. KpoMe TOTO, pasaWuHHE COCTABHHE WaCTH

Taxoro ycrpoficrsa (ua‘npmaep, neTAR, WMKBOPHH HAN mapﬂnpu) L OXXHE
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NMMRPeNAATHCA TaxuM O0PR3OM, WTOOH UpHM 3E2KJHTOM M OUEWATAHHOM C'DYSOBOM
OTXEJOHRH NX Hexb3s OHIO CHATH MIM HepeMeCTHTh 6e3 OCTABNOHHA BUANMMY
czeron, Oamaxo B Tex cxyuasx, KOrja K TaKOMy YCTPOHCTBY Her XOCTyla
C HADyXHO# CTODOHN, JNOCTATOWHO O6ECHEWMTEH HEBOSMOXHOCTH OTCOeXHHEHUA
3axpuTofl B ouevATAHHOf IBeM OT NEeTAHR HIH HOJOOHOIro ycTpoliicTea Oes
OCTaBIeHHA BRAKMMHY CHGXOB. B TOM ciyuae, ecym JMpepb HIHM CHCTEMA 3A-
Kpumanita uMear 603ee RRYY NeTelh, TOILKO JIBe Omrrniimiue K OKOHEUHOCTMM
ABepH NeTAM NONXHN KPOOMTLCHA B COOTBETCTBUM ¢ TPeGOBAHMAMM BHUIEIIPUBE-
ReHHHX DoXmysxroB i) u ii) mymkra a).

c) B NOPANKS MCKIDWUEHEA, OCIAE TPRHCIOPTHHE CPelCTBA NMENT H30TEeDMHREeCKHe
I'PySOBHE OTAGXERHA, TO IPUCHOCOGNCHHe XJAA YCTAHOBKH TaMOXEeHHHX merarted
R ODaOMG, ODOeTAH H XPyTHe JeTanH, CHATHE KOTOHX najx0 6 JOCTYyn BHYTPL
TPY30BOr'0 OTAGNEeHMA HAR B APyrHe MecTa, IDHTOTHHO KIS COKPHIHA IPy30B,
MOTryT OuTh YCTBHOBAOHH HA XBepaX TAXHX IPYSOBHX OTjejaeHAll ¢ moMombD
pBepPTHHX GOXTOB HAK HYPyHmOB, KOTOIHE BCTABARVTCA CHADYXH, HO KOTOpWe
B APYTHX OTHOWEHHAX He YXOBASTBODANT TpeGOBaHHAM NOJIYHKTA a) npubexen—
HOY Bume moAGHWTeasbHOH 3amuckm 2.2.1 a) npr ycaosum, 4TO:

i) cTemHR BBepTHHX GOXTOB MJM BBEPTHHX NYPYIOB KDCHATCA K JUCTY C
Pe3p6OBLME OTBEPCTHAMY MAH NONOGHOMY NPHCIOCOGICHHMND, PACTIOROXEHHO-
My BHYTDHM O OTHONeHM® K Hapyxmoil mameny nsepH; H

ii) TOJOBKM COOTBETCTBYMNETO KOJAMUECTBA BBEPTHHX GOJTOB MM BBE PTHHX
WYpynos NPMBAPMBAPTCA K yCTPOHCTBY AJA HAJOREINT TAMOXEHHHX Reua-
re# u naoMG, K OOTAAM K T.J4. TAKMM 06pasoM, UTO OHH HOJHOCTHD J6-
GOPMEPYDTCA ¥ WTO BBEDPTHHE GONTH MJAY WYPYTR! HEBO3MOXHO NEMOHTHDO-
BaTh 6e3 OCTABAGHIA BHIHMHX CAELO 1.

llox “"M3O0TEePMHUECKHMM [ DPY3OBHM OTAeJeHHeM" NOZDABYMEDAGTCHS Kak pedpuxepa-

TOPHOE, TAK H TONAOHIOJAHPOBAHHOE I'PYy30BOEC OTJAEJLIIHC,.

_‘l/ Ci. puc., W 1 ¥ HACTOAREMY & PUJICKEHUD.
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TpaHCIOPTHHE CpexcTBa ¢ SOXPUMM WHCIOM TAKHX. 3aKpHBANIIX ycrpoftcrs,
X&K KJANAHW, CTONOPHHe KDAHH, KDHUKH JNKOB, GQIAHIN M T.Nl,, XOXKHH
HMETh TAXyD» KOHCTDPYKIHD, UTOOH WHCIO TAMOXOHHHX neuarTelt z uAOMS MOrX0
6uTE NO BOSMOXHOCTH Orpanmyeno, C arToll meann cocenuue saxpuBammue
ycrpoficTBa JOAXHEH GHTH CBASAHNW IIM moMomM o6merc nFcHocOfIesBHA, Tpe-
Gyomero IOCTAHOBKH TOABKO OAHON Tamoxemno# mewary iwnm naoMbu, Hau
Joxxuy OHTh CHaGxeHH Kpuwkof, oTBevammell TeM xe TpebGopauHmAM,
TpaHCUOPTHNE CPeXCTBa ¢ OTKIuBammeica xpumefl RommM CHTL CKOHCTDPYHPO-
BaHN TaxuM o6pas’oM, uTOOH MOXHO OHIO ONewaTHBATH KX IJ¥ IOMONE MMHH--

MaJLHEOTO YHCIA TAMOXEHHMX Teuare# um naom6,

MaxcuMaxsuult Mx pasMep B NpHHIMIIe He XOMxeH npessmaTh 400 MM,
OrpepcTHa, faDMHEe HENOCPEACTBEHEHY JOCTYX K I'py30BOMY OTXEleHED, JAOIXK-—
B OHTH 3aCAOEEHH HpopoaowHol cerxoff mim mephoPEPOBAHHEM MeTAINIUUECKHM
sxpasoM (¢ MaxcuMazbmnM pasmepoM oTBepcThli B ofomx caydamx 3 MM) ¥ 38—
mumenrn cpapHo#f Merananuecxoit pemeTxoit (¢ Maxcmvanbuznt pasmepon oTBEeDP~
crufi 10 Mm).

OrBepcTHA, He Xavmue NMPAMOTO JOCTYRA K T'Py30BOMY OTHenenun (manpuMep,
6raronapA HaXAYMD CHCTEMH KOJeH Wi ,ueq;nemopon), JOJXXHH OG0 pPYyXOBATLCA
TAKHMX Xe ycTpoficrBaMuH, HO pasMepH OTBEPCTHII MOTYT JOCTHI&TH COOTBETCT=-
Berno 10 u 20 MM,

B Tex cxyuasx, KOPZR OTBEPCTHR YCTPAUBANTCH B (peseHTe, B IPHHIANE
JOXXHO LIpeXyCMaTPHBATLCA HAXHUMEe YCTPOHCTB, yUOMAHYTHX B OyHxTe "b"
Hacrosame# zamnmckm. OnHARO ROMycKaeTCs HOCTAHOBKS ZAKTHBANIMX yCTpoiftcTs
B BUNle HephOPHPOBAHHOI'O METAJJIMYECKOI'0 3KpaHa, NOMEmMaeMOTo CHAPYXH, X
nposoaounoft man mHo#f cerxH, noMemaeMo ¢ BHyTpeHHel CTOPOHH.

Moryr xonycraThcsa MAEHTHUEHE HEMETRJUIMVECKHE IIPHCHOCOGJeHUS I YCIO-
BHH, YTO COOJANAADOTCA DPA3MeDH OTBEDPCTHH M uTO HCIOJLs>3yeMmit MaTepuax
ROCTATOUHO HNPOMEH JNJA TOro, WTOSH Helb3g OHN0 6e3 BHILUMOTO IMOBpexXAe—
BHA 3HAUHTEABHO YBEIWUHTL »TH OTBepcTHA. KpoMe TOrc, BeHTHIANMOHHOE
OPUCIOCOGIeHHe JOMXHO OHTH CKOHCTPYHPOBAHO ToKHM 06pa3zoM, uTOOH ero

HeXb3s OuNO 3aMEHUTh, BCTABJLA NIUCIHOCOGIEHHEe € ONHOI CTODPOHNM GpeaseHTa,
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2.3.3
2.3.6 a)

Ilo T 1c) - H. ¢ OTBEPCT,

a) MaxcuMarsuult X pa3Mep P NpUHNMIG He NOXXCH UPEeBLaTE 35 MM.

b) OrpepcTia, Xavmue HenOCPeACTBEHHHN ROCTYR x IPYy30BOMY OTASNERUD, SOJIRHK
0GOpYROBATbCA YCTpOHCTBAMH, IPOANMCAHRLMHM B HOXIYHrTe "b" moacuurensmoft
samucku 2.2.1 c)-1 IAf BOHTHMIAIHMOHHNX OTBEpCTH.

¢) B Tex cayuasx, KOTA& NPeHAXHNEe OTBEPCTHA He JabT IPAMOTO ROCTYNA K Tpy-
30BOMYy OTXGACRHD, YXa3aHHHe B noxmyuxre 'b" mnacrosme#f sanucxu ycrpofi-
cTBa He TPeOymTCA HPY YCIOBHHM, UTO OTBEpPCTR O0ODYyZOBaHM HaxexHO# cucre-
Moft mediexTopoB, JAEerk0 KOCTYNHRO ¢ BHYTPeHHe# CTOPOHM I'pPYy30BOIC OTEe~
JeHNA.

Crareg 3

Ilyagr 3 -~ Bpesent, cocrapreHHK} M3 HECKONBKMX KVCKOB

a) OTlenbHHE KYCKH, COCTABIAONOMG OXME SPE3eHT, MOTYT GHTHh BHIOJIHEHH H3
PA3IUUHHX MATEMANOB, YAOBAOTBOPANENX NOJORCHUAM NOYHKTE 2 CTATbH 3
nIPHUIOXeRus 2.

b) IIpm HBroTOBAEHHH GPE3EHTa ZOUYCKAETCA AMGOe PACIOJOXECHMe KYCKOB, B

XocTaTouHO#t cTenenu ofecrneunBanmee $e30NACHOCTh, IDPH YCAOBHMM, YTO KyC—~

KM COQIHHADTCA B COOTBETCTBHH C TPeGOBaHMAMH CTATLH 3 NpPUNOXeHHMs 2.

Hoanyuxr 6 a) - Tpancnoprane CpeicTBA, O6O0DYAORAMNIE CKOJL3AMUMK KONBUAMK

MeTanauueckune Koxbua JIA KpenneHus pesenrTa, CKONLIATIE OO METALIH-

YecKUM NTaHr'aM, YKPeIXeHHHM H& TPAHCHODPTHHX CpercTBax, JXOCOYCTHMH B nelAax

Hacroamero myuxrta (cM. mpuaoxemmm#t pucysox W 2) npu ycionumm, ecau:

a)

b)

c)

ONTAHIH KpensaTCA K TPAHCHOPTHOMY CPeRCTBY Wepe3 IIPOMEXYTKH MAKCUMYM
60 cM u TaxuM O6pa3OM, WTOGH MX HeJb3A GWIO CHATH ¥ DHOBb NOCTABUTH
Ha MecCcTO 6e3 OCTABJEHUA BULMMHX CJIENO0B;

KOXLIE GYAYT ABOMHEMM UAM GYAYT MMeTh HeHTpaXbluit cTeleHb W K3TOTOB-
JeHH meabnuM# 6e3 NpUMeHeHHA CBADKH;

6 pe3eHT KPpelUTCA K TPAHCHODTHOMY CPeACTBY B CTPOrOM COOTBETCTRHH C
TpeGoBaHMeM, IpUBENEeHHuM B DOoxoysxTe "a" craTtbhr 1 upniomenua 2 K

"HacrToane# Komnpenuuu,
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2.3.6 b) [IHoznymkr 6 b) - I‘mbe Kkpennenye Gpesenra

2,3.9

2.8.11 a)

B Tex cxydaax, KOTX& OXHEH XA HECKOALKO KDAEB 6DPe3EHTa HAIAYXO XPeNAT-
CH X KY30BYy TPAHCHODPTHOTO CPeICTBa, GPe3E€HT XOIXXeH YACDRMBATHCHA C IOMOMBYD

JeHTH M3 METAalNs HAM JPYroro HOZXOAZAMEI'0 MATeDHAaJa, IDUKpemIgeMoff K Ky30BY
TPAHCOOPTROrO CPEACTBA KDEHeXHUMU KeT&NAMHE, YAOBIETEODADIMMU TPelOBARKAM
noxnynkre "a" samuckr 2.2.1 a) Hacrosmero NI PHIOXEHHA .

Ilo mOJOXEHMAM XBHHOIrO OYHKTa JONYCK2ETCA NPHUMEHEHHUEe TPOCOB, HMeRmEX
TORCTUALENE cepnewHMK, OGBUTHI MECThY CTPEHraMH H3 CTAXBLHON POBOJOKH,
DOAHOCTHED NOKPHBADNMME CeDNEHHMK, IIH YCJAOBHE, 4TO XHaMeTp Tpocos (Ges
yueTa npospaunoff nmacTMaccomsolt 060NOUKH, ecaM Taxas uMeeTca) OYAET He Me-

Hee 3 MM,

Ha MHOrMX TPRHCHOOPTHHX CpeXCTBaAX Ope3eHT CHaOXeH CHADYXM I'ODHAOHTANb-
HOZ oTkmARO} noao#f ¢ mpoymmHaMmE, npoxoasmeft BroaE GOKOBOM CTODOHH TpaHC-
DOPTHOTO cPpelcTea. Taxve OTKEIHHE DOJH, TAK HA3HBaeMile HATAXENE IOJH,
HCUOAB3YNTCA JJIA HATAXEHHA OGpe3eHTa C HOMONLD TPOCOB MJIY NOZOGHWX ycTpoicrs.
9TR NOJH HCUHOJB3OBAANCH IAAA NTHKPHTHA YCTPAHBAEMHX B OGpPe3EHTE I'OPHIOHTAAbe
HUX pa3pesoB, NHOIBOJABNMX HEZO3BOJEHHHYE JOCTYR X Trpys3aM, Hepepo3MMHM B TPAHC=-
mopTrHOM cpexcTBe. Il03TOMY pexoMeHAyeTCH He .nonycmirs HCUOJNb3OBAHNE OTKHA~
HHX NOX 3TOr'O THEA., BMeCT0O HMX MOTYT HMCHOXL3OBATHCH, B UYSCTHOCTH, CASIYD~
mue ycrpolficTsas
a) HAOTAXHHE OTKUJHHE MOJH AHAJOTHWHOR KOHCTPYKIHME, NpHXpeniseMue C BHYTpPeH-—

He#t cropouw GpeseHra; MHIH
b)  meGoapmue OTHeXBHHE OTKHEHNE LIOJH, XKaxjas ¢ oxuoll npoymmuoft, nmpuxpen=—

AgeMile CHapyxu (pe3eHT2 M PacHOJOXeHHHe HA TAKOM DACCTOAHHE IpPYyT OT

APyra, Ipx KOTOpoM OfecHedHBAETCH COOTBETCTByNNEe HATLieHHe GpPeseHTa.

B radecTse aixbTePHATHBH B HEKOTOTHX CAYHA&RX MOXIO OTKA34THCA OT UC-
TWONHL3OBAHNA Ha OGpeseHTe HATAXHHX IO,
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2.3.11

2.3.11

2,32.11

3.
3.0.17

3.0.20

c)
c)-1

c)-—2

Ilo, x 11 = Pe

Jax uarorosaeHux peMHeit MOryT HPDHMEHATHCA CAOAYNIME MATEDHAJH:S

a) xoxa;

b) HepacTAYUMHE TEXKCTAJABHRNE MATEDHANH, BKIONAA LOKIEITHE LJIACTHKOM HARX
OPOPesSHHEeHHHEe TRAHH, HIM YCNOBHHM, UTO TaKHe MATEIHMANH NOCIEe IOBpeXXe-
HHA HeAb3X CBADUTL HJIM BOCCTAHOBHTHL 6€3 OCTARBACHUA BUZUMMX CJAENOB,
Kpome roro, mxacrMacca, MCHOAL3YeMAS XAA HOXYNTER peMHel#f, roaxna ONTH

OpO3paAuHO# M UMeTH IIAIKYD IOBEPXHOCTDb.

YerpoficTso, moxasamnoe Ha puc. N' 3 HAacTOAMEro IIMNOXCHHUA, OTBOWAST
TpeGoBaNHAM mOoclenHero abzana nymxTa 11 crarsm 3 npuxoxenns 2. OHO OTBe-
YaeT Taxxe TpeGOBaHEAM UYHKTA 6 CTAThbM 3 DDANOXEHHS 2.

TTPAIOKEHHE 3

Ilpone OLnymMeH!

1. [puaoxense 3 npeaycMaTpUBaeT, UTO KOMOEeTeHTHHe opraru Jlloropapupavmei--
C2 CTOPOHH NOTYT BHEABATH CBHISTEJLCTRO O JAONYMEHHM TDAHCRODPTHOI'O CPEACT-
Ba, HSTOTOBACHHOI'O HA ee TEepPPUTODHH, H HTO He TpefyeTcs HMXAKOH AOHOAHNTEXB-
no#t NpomenyH JOMymMEeHHs B OTHOMEHHM TAXOTO TPAHCOODPTHOrO CPeACTBA B CTDAHE,
B KOTOpPOHt OHO 3aperuCTPHUPOBAHO HAM, B COOTBETCTBYWNEM Ciyuae, B KOTOpo#

ero mJjayejel HMeeT CBOE NOCTOAHHOE MECTORUTEAHLCTBO.

2. JTH IOJOREeHMA He HAIIpABJEHH H& TO, WTOOGH OrPAHMUKTEL IPpABO KOMOETEeHT-
Hux opravos Jorosapusammefics CTOPOHH, HA TEPPUTOPMM KOTOPOH 3aperucTpupo-
BAHO TPAHCHOPTHOE CPEJCTBO UJAH HA TEPPATODHM KOTODOit ero Biajzesen uMeeT
CBO@ TOCTOMMHOE MECTOXMTEABCTEO, TPe6ORaTL NPeNDbABICHHS CRULETEeIbCTBA O
Jonymesuy JguGo npd BBO3e, JU60 BHOCJIEACTBHH B LEAAX, CDA3ANHWX C perucrpa-
nue#f uny TpoBepxofft TPAHCHOPTHOrC CPeACTEA WIX JNDYTIMH SHAJOIURHHMH O Malb-

HOCTHMH.

ngeg*cg BHECEHHA OTMETOK B CBUAETENLCTBO O JOMVTICHIND

Korma oTMeTka O HEeMCUDABHOCTAX LOJxHa OHTH AHHYIpODAHA HOC]AEe HpHUBE~
JeHUs TPAHCHOPTHOrO CPeACTBA B YAOBIETBOPHUTEIALHOE COCTOMNlEe, HOCTATOUYHO
DPOCTABHUTSL B NPeAyCMOTPeHHOHR siaa oro#t meam pyGpuxe 11 "JerpadeHuue Heuc-—
NpaBHOCTH" HasBaHHe COOTBETCTBYWIEr0 KOMIETEHTHOI'C OpraHa, ero ToANUChL U

oTanMil.
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Ppc, ¥ 2
KPHTHE BPESEHTOM TPAHCIIOPTHHE
CPERCTBA CO CKOJNB3AMMMU KOJNbLAMH

Bapganut 1

Iso#tnoe @fo
Merannu- o /

Toukn KpemneHus CTEpPXHA
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Prc. B 8
IIPYMEP YCTPOCTBA JUIf KPEIUIEHWA FPESEHTA K TPAHCIIOPTHOMY CPEICTBY
Hao6paxenHoe Huxe ycTpolicrmo oTBeuaeT TpeSGoBSHMAM moCnexHero afsana myukra 11
CTaThH 3 npuaoxeHua 2. Oro ormedaer Taksxe TpeSopaHmaM OYHKTa 6 crarbu 3 npazoxe-

Husg 2.

BpeseHT

Tpoc znsa
Xpenxeruna
Opesenra
Kpenexnoe
KOABIO

Yacrs Gpesenra

Npuxnenannas
MeTanAnveCKaA
noaoca
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Pre, B 4
YCTPOMCTBO MIA KPEINEHUA BPESEHTA

Hsobpaxennoe uume ycTpoMcTso orseuaer TpeGoBaHMAM TMOXNYHKTA 6 a) crarey 3 mpH-

aomenna 2.
— Bpelenr
Cranvran Ganxa Tiox
- /
Kpenexunoe
KOALIO
f /
7 I
Tpoc xasm '
KpenneHusa
Opesenra

7

%7//?775/4/7 0




Annex T
page 1

[ppaoxenme 7
[PYIOREHVE, KACAKNIEECA NONYHEHMS KOHTEMHEPOB
CYacrp 1
TIPABHNA, KACANIMECS TEXHMYECKHX YCIOBHR, NPYMEHVMHX K

KOHTRAHEPAM, KOTOPHE MOTYT NONYCKATBHCA K MEKELYHAPOIHEM
NEPEBOSKAM NOX TAMOXEHHHMH NEYATAMH M INIOMBAMK

Crazps 1
QCHODHNG NDHHININL

K memxymapommolt meperoske rpysos Hox TAMOXOHHHME HNOUATAMHA W LIIOMSAMH MOTYT XO-
TYCKATLCX AEND KOHTORHEDH, CROBCTPYMpOBAHHAHe B OGODPYROBAHHLI® TAKEM o6pasoMm:

a) wTOOK rPySH He MOTAR WSBXEEKATHCHK WS omexaramuoft Wacrm Komrefimepa mam sarpy-
ZATHCA TYRS 6e3 OCTARXEHES PHEVMMWX CAEEXOB B3JOMA HIK NOBPEREGHHESA TAMOXEEHMX neuareft
B nEOMG;

D) urOOM TAMOXOHHHE NEUSTH ¥ HXOMOH MOrIE HANATATHCA NPOCTHM H HAXEXHMM OO~
coomg

¢) u7TO0H B HNX Ee GHNO HNXAXWX HNOTANNHX MOCT A1f COXPMTER TPY30B}

d) arofil BCE MEOOTA, B HEOTOPHO MOTYT DOMOHATLOM IrPY2H, OHIN ZOTrXC XOCTYIRM XX
TAMOXEHHOTO AOCMOTDA.

Crazpa 2
Kogcrpyrups xourefiepop
1. Ixn yXOBRETBOPOHEA TPeSOBAHMAM crarbk | HacrTomgex Ipasmn:

8) cocTaBHNe 3XeNeHTH xonrefinepa (cremxm, moa, xpepm, xpuma, croltmm, pamu,
TOIePOWHNe DXGMEHTH X T.X.) XOXKEH COGXEEATHCA AnGo © HOMOmB® HpHcmocoOmenuit, Xoropse
Ho MOT'yT OMNTH CHATH CHAPDYXM M BHOBBL HOCTABAGHH H& MoCTO 6e2a OCTABAGHHA BEXMMHX CROXO0D,
anb0 ¢ NOMORBLD MeTOX0B, ofecmeuMBaANEEX TAKYD KORCTPYKOHD, KOTOP&Z He MOXeT OHTh NiMe-
HEema 6e3 ocTaBReHUA BHNMMHX caescB. Korma creHKH, NOX, XBODE M KPHEA H3TOTOBAGHH W3
PAIAMUHEX IXOMOHTOB, OHH JNOAXHK OTBeUaTh TeM Xe TpefopaHmAM m OHTE ZOCTATONMHO IPOTHMNAS

b) xmep: m mpoume cmCTeMH 3AKDHBAHRA (BXEIDUAS 3&NODHHe KDAHH, XDHNE Ja30B,
GXRHIM B T.X.) XOAXKHM HMeThH mpacmocoGrenwe, HE& XOTOpPoe Moray OH OHTL HANOXOHH TAMOROH-
Hie DOYATH H InoMOH. 970 mpmenocobxenme xoaxuo OHTH TaKuM, YTOOH ero Hexn3s Omxo
CHATHL CHAPDY®HM X BHOBh HOCTABATH H& MOCTO (€3 OCTABNGHHA BHAMMHX CreZ0oB M Wrolu XBepR
sanmpaxmme ycrpoficTRa He MOTAR OTKPHBATLCS §63 HADYMOHMA TAMOXOHHHNX newareft m mmomS.
Hoczezume XoANHH OHTH COOTEETCTBYNMAM O0pPasoM 3amuMeEH. PaspemaeTcs XeaaTh OTKDH-
BADEmecS KpHENR;



Annex 7
page 2

¢) BeHTHAANIMOHHHE W IPOHAXHHE OTBEPCTHA NOXXHH GHTH CHAGXEHH yerpo#ficTBOM, mpe=
OATCTBYNEUM XOCTYNY BHYTPh XoHrelftmepa. 3t1o ycrpolicTeo moxxro OWTL Takoft KoHCTPyRumE,
9rofn ero Hexs3A OHNO CHATH CHADYXM ¥ BHOBb IIOCTABHTL HA MECTO 6€3 OCTARIEHHA BHIAMEHX
CaexoB.
2. HecMoTpa Ha IONOMEHRA NOANYHKTA C) crarb¥ | Hacrosmux lpasmx, paspemaerTca Ha-
JBEUHEe COCTABHHX 2JIeMeHTOB KoHTeliHepa, KOTOpHE IO NPAKTHUECKHM COOODPEXEeHUAM XONXKHH
BKINYATH HONMe NPOCTPARCTBA (HAaUpMMEp, MEeXLYy COCTABHHMHM WACTAMH EBOHHOR CTEHKH).
Xxz Toro uroOH 3TH UPOCTPEHCTBA HEjb3A OHIO MCHOAL3OBATH B HMERNAX COKPHTHA TPY30B:
i) BRYTpeHHAA oOmMHMBKA KoHTeliHepa XoaxHa OHTER YCTpPOeHa TaKMM o6pa3oM, uTobH ee
Hexb38 OHJO CHHMATH ¥ BO3BPANATE HA MeCTO (e3 OCTABAEHNR BHAMMHX CNeNoB; MAHK
ii) xoamwecTso YEA3AHHNY NPOCTPAHCTE XOAXHO OHTH OrpANMYEHO XO MHHMMYMA, K 3TH
OPOCTPAHCTEA ZONXHH OHTB JOrK0 XOCTYIHH XJIA TAMOROHHOrO KOHTpOnA.

Cxaazane Mry pasGopHHe KoHTeHHeDH NOXXHH OTBEdYaTh NMOAOXEHHAM crarelt 1 m 2 Hacroa-
xax [lpasuxn; xpoMe TOro, OHM JONXHHM MMeTh NpAcHOCOONeHHA, (WECHMpyPmEe pPa3AVUHHEe YACTH
nocae clopxm KoHTeMmepa. Irm duxcHpyOmHe OPHCHOCOGNEHMA, €CJAH OHM DACHOJOXEHH C
HapyxHO# cropoHu cofpamHoro KoHTefHepa, Xoxxuu OuTHL Taxo#f KoHCTPYKIMM, UTOOH H& REX

MOXHO OHNO HAKJIANNBATE TAMOXOHHLE NEUATH K IAOMOM.

Craxps 4

Kpurie GpesenroM xoHTERHEDH
1. Nonoxenna crare#t 1, 2 u 3 Hacrosmux IpaBua pPAcCHPOCTPAHADTCA HE KDHTHe Ope3leHToM
xoHTeftHepw B TOo# Mepe, B xaxko#f oHM MOryr K HuM npuMeHAThCcA. KpoMe Toro, »TH KoH-
rolltept XOAXHH OTBEUATH NMOJOXeHMAM HacTosamelt crarmu.
2. Bpesenr goxxer OHTE M3roToBxer nubo M3 IPOWHOrO XOXCTa, XM60 M3 HepacTaxmMoli,
ZocTaTowHo npoudoft, moxpuro#t maacrmaccoft usu mpopesmmemmofft Tkamu. EBpeseHT moxmeH
OHTh B HCHOPABHOM COCTOAHMM ¥ H3rOTOBIEH TakuM o6pasoM, Wroli OO 3aXpemreHHM DpHcmocob-
ReHHA ANA B3AXDHBAHHS ROCTYN K Ipy3y OHn HeBo3MOXeH 6e3 OCTABIGHNR BHIWMHX CIEXOB.
3. Ecam 6peseHT COCTABJeH H3 HECKONBKHX KYCKOB, Kpaf 3THX KYCKOB XOXKHH GHTHL 3A4rHyTH
OF¥H B XpYyTo#f M IPOCTPOUEHN ABYMA NBAMH, OTCTOANMMH XDYr OT Ipyra no Kpalimel#t mepe ma
15 »ar. 9TH MBH XoamkHH OHTh CREAAHH TAK, K&K NOKA3BAHO HA DHC. B 1, HPUAOXEHHOM K
nacrosmuM llpaBrraM; ogHaxo, ecxum H& HEKOTOPMX uicTAX OpeseHTa (Hanpmcep, HAa 3aTHHX
OTKRAHMX TOXAX ¥ YCHIGRHHX YrAaX) HEBOSMOXHC COGRMHMTH NOJOCH YKASAHHHM CIOCOGOM,
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ZOCTATOYHO 3aruyrh Kpait pepxueft wacT 6pe3eHTa m NpOMUTHL NONOCH TAK, KAK NMOKAZAHO HA
puc. B 2, npunoxennoM k HacroammM IllpaBunam. Ofux u3 WMBOP XOANGOH OKTh BUAEGH JMEL H3~
HYTpH, ¥ IPET HHTKH, HCHOAB3yeMofl Xxs 3TOro mBA, XOJXEH ONPEKENeHHO OTAUYATHCH OT IBeTa
caMoro Gpe3eHTa, a Takke OT IBETA& HATKH, HCHOoab3yeMoft nxa zpyroro msa. Bce mMBH XoaXHH
OHTH IPOCTPOUYEHH HA MamuHe,
4. Ecnx Gpe3eHT COCTABAGE H3 HECKOABKHMX KYCKOB TKAHH, NOKpHTON# mnacrMaccolt, 5T Xyckm
MOryT GHTH TEKXe COeNUHeRH HOCpPeAcTBoM cmaMkm coorsercrsenHo pnc. B 3, IpmRIOXeHHOM
K macroammm [IpaBunam. Kpalt xaxpmoro xycka noixer nmepexpwsaTh xpa#t Zpyroro Kycka mo
kpaftne#t mepe Ha 15 MM. CoeguHeHHe KYCKOB XOXZHO OHTB ofecmewexo mo Bcelt stof mupwne.
Hapyxuuit xpa#t coexumenus nonmen GHTE HOKpHT momocol m3 myacrmaccH mwpwxo#t nmo xpaltneht
Mepe B 7 MM, HakxzagusaeMoll TeM xme cmocoGom cnaltkm. Ha aroft mosoce, a Taxxe ¢ xaxzoft
ee CTOpOHHM, mo kpailneit Mepe ma 3 MM B mwpHRY, MOoXXeH GHTH NPONTAMIOBAR enMHOOGpasHuit
uerTkut pexped. Cnafixa nponano,umyca TakpM 05pas’oM, UTOOH KYCKH He MOTAH OHTL pa’beiu-
HeHH W CHOBA COENHHEHH $e3 OCTABIEHHA BHXHMHX CHEXOB.
5 [louvmxe mpomssozmrca cnocoboM, noxasamHuM Ha puc. B 4, DPUAOXENMMOM K NACTOARNM
lipasunaM; cmuBaeMHe Xpas NONXHH OGHTH 3ArHYTH OX¥E B xpyroft m coepuHesHH ABYMA ACHO
BHIMMHME WBAMHK, OTCTOAMMUMU XDPJT OT Xpyra mo xpaltwe#t mepe ma 15 mM; mnBer HuTxm, BuxuMolt
H3HYTDH, EKORXOH OTIMYATHLCA OT NBeTa HATKH, BARMMOR CHApySM, W OT OBeTa camoro GpeSeHTa;
BCe WPH ROAXHH OHTE IPOCTPOUGHH HA MampmHe. B TeX cayuadx, Korxa 0pe3eHT, NoBpexmzenHuit
Y XKpaeB, DPeMOHTHpPyYeTCA LOyTEM 3AMEHH NoBpexmeHuit vacrm sauraroft, moB MOoXeT Taxxe
OPOCTPAYMBATHCA B COOTBETCTBMH C HONORGHMAME OTYHEKTAa 3 Hacroameft crarsm u puc. B 1,
OPUIORCHHHM K HacToAmuM [papmnam. [oumuke Gpesenra m3 TxaHM, noxpuroft nmracrMaccoff,
MOXeT TAKKEe UPOM3BOXUTHCA B COOTBOTCTBMH C METOJOM, ONHCAHHWM B IOyHKTe 4 Hacrosmeft
cTarmm, Ho B 3TOM ciyuae cnailka monwEa genxarThcs ¢ oSenmx CTODOH Gpe’3eHTA, A 3ANMAATA
BAXNSAHBATLCA K3HYTPH.
6. a) FBpesenr momxex OPUKPeNRAATHCA K KoHTellHepy B TOWHOM COOTBETCTBMHM C YCAOBHAME,
H3IOXSHHEMK B crathe | a) m b) Racrosmwx Ilpasmx. lIpeaycMarpasaeTcA TPUMEHSHHS CXE-
AYOMAX BAKOB KpeILICHWA:
i) Metramnuvecxme Koxbuma, IpHKpemadeMie K KoHTelimepy;
ii) mopoymwEm mo xpamM Gpeaenra;
iid) BEPEBKA HIH TPOC, HPOXORAMNE dWepe3 XKoabna HAX GPEe36HTOM ¥ BHAUMHe C BHemHeft
CTOPOHH Ho Bce#t xavde.

BpeseHT ZOJNXEeH HAXORUTL E& TBEPAYD WacTh KoHTeluepa mo xpaitmei nepe ma mmpury 250 MM,
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H3NODEHHYD OT NEHTPA KDPEeNeXHHX KoJel, eCIM CHCTeMa KOHCTPYKOHM KoHTeltmepa caMa no
cefe He NPENATCTBYET XOCTYRY K rpysam.

b) Ecxu HeobxoxmMo oflecTieunTs TayxXoe KpemneHme Kpaep Speseura K KoHreHumepy, coew
A¥HOHHEe XOJRHO OHTL HENPEePHEHHM H OCYMECTBIATHCH IIPM IOMOME HpPOUMNX xeranel.
7. Paccrosuue Mexay KoxpuaMm ¥ MeXIy HpOymmEaMu He ROJXXHO Opesmmarth 200 mM. IIpoyma-
ER ROXXHH OHTH XGCTEKHMM.
8., JoxXiH IPHMEHATLCA CRELYIMHE BUNH KpPEITeHWA:

a) crazbHoft Tpoc XHBMETPOM He MeHee 3 MM; Han

b) Bsepeska m3 nmempxw mam cuzans ExaMeTpOM HE MeHee 8 MM, 3aKNDUEHRHAA B NPO3PATHYD
HEPacTArHBANIYNCSHS INACTMACCOBYD OOOJOUKY.
Tpoer moryr saxmpuarscsa B mpo3paumnit HepacTarmsamuiicAd KOXYX M IIACTMACCH.
9. Kaxyuit Tpoc mne BepeBKa LONXHH COCTOATH M3 OAHOTO KYCK& H HMETH METANIAYECKHe
HABKOHeUHNKH H& oloumx XoHHm&X. IlpucmocolieHne RNA IPHUKPEINEHHA Kaxforoc MeTanIwdecKoro
HAKOHOUHNKA XOJAXHO COCTOATH M3 noxoff 3axkmemk:, KoTOPAS HPOXOZUT UEpes TPOC HAM BePeBKY
H Wope3 XoTopym MoxeT OHTER IpOjepHyTa GeueBKa MIM JNEHTS KAA TAMOXEHHHX nedare# um mnom6.
Tpoc #am BepeBEa ZoAWHH OCTABATHCA BEAVMMHME ¢ ofeHx CTOPOH Homoff 3aknemxu, drofm MOXHO
OHAO YROCTOBOPHTHCA B TOM, WTCO oHHM gelflcTRuMTeabHMO COCTOAT M3 OXHOTO xcycua.(cn. prc. B 5,
mprzoxenEult x HacrommmM lIpapunam).
10. B mecrax, rze B GPeSeHTE MMEDTCA OKHA, HMCHOJIL3YEMHEe LI 3ATPYSKM X pasTpysKu,
o0a xpasn 6peseHTa AOXXHH COOTBeTCTBYNNEM o6pasoM nepexkpwBarbcA. OHE JOXXHH TAKXe
3aKpeIAATLCA C MOMONBD:S

a) orrmgEo# moXH, UprmrTo# HAm IpuB&peHHOf B COOTBETCTBHM C DOAOXOHHAMM NYHKTOB
3 »n 4 nacrommelt crarbu;

b) xomem w mpoymuH, OTBewaNmFX YCIOBHAM UyHKTa T HacTosmelt crareu; m

C) peMuft, WATOTOBNCGHHOI'O M3 OAHOTO KYCKA COOTBETCTBYIMErO HOPACTATHBANRErOCH
marepraza EHpHHOZ He Memee 20 MM u TommmHo# He MeHee 3 MM, mpoxojAmero uepes KoALRA
B coefmEALMEroc oba kpaf 6peleHTa E OTKMARYN LONY; PeMEeHr IpEEpennserca ¢ BHYTpeHuelt
CTOPOHH 6pe3eHTa H ZOARSH HMETh NPOYUMHY ANA NMPONYCKAHUA TPOCA HIV BOGPEBKY, YHOMAHYTHX
B oyaxre 8 Hacrosmeff crarsu.

OrraRHEA Noxa He HYRHA, eCIM HMeerTcA cuenuarsHoe ycrpolicreo (3amuTHas meperopogxa
H T.X.), KOTODO@ IPenATCTBYeT XOCTYOY K IrpysaM 0e3 OCTABJCHHA BHIMMHX CAEHOB.
11. OnosHaBATEILHHE BHAKH, KOTOPHE IONXHH NPOCTABAATHCA HA& KoHTeliHepe, u Tabamuka o
ZOXYNEHERA, UPEeNyCMOTPeHEaA Bo BTOpo¥ uwacTm Hacrosmero [lpmroxeHms, HH B KoeM cayuae

He KOXXHH SaXpupatThca GpeseHToM.
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Crarpg 5
[lepexommnte moxoXeHEA
Ko 1 ausapa 1977 roxa 6yzeT XONYCKATHCE MCHOXb3OBAHHE HAKOHEUHHKOB, COOTBETCTBYD-
mux puc. B 5, npuxaraemomy x macrosmum llpaBumaM, xaxe ecam oHE GYLYT BKADYATH NOXHE

SAKXeurH paHee IDHHATOrO THOA C OTBEPCTHEM, PABMEDPH KOTOPOI'c MEHLNE IPHBOXCHHNY HA

3TOM PHCYHEKe.
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BPESEHT, HMSTOTOBIEHHHN M3 HECKOJbKMX KYCKOB TKAHW

Yraomol mos on

Baz omapyxm
|
BHZ HSHYTDE
Bo» (mmexa, uBer koTopo#t oTamuaerca
0T nBeTa GpeleHTA H OT UBETA HATKA
Apyroro msa)
I ——
a
Paspes a-a! .

BEgEMAA TOALKO HMIHYTDH
HETKa, nBeT XOTOpoi
OTANMRETCA OT UBeTa
Gpe3eHTa B OT nBeTa
HHTKM ZPYroro mea

1

IpuMeuaune: JonmyckanTCa TAkXe YraoBHe mMBH, BHOOAHEHHH® DO METOLY, X300DaXeHHOMY
HR puc, 2 Zai B upuaoxermMu 2 Kk Bacroamel Houpemnmu.
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OEPASEI, HAKOREWHHKA
llonas saxienKa Aadg MPONYCka GeHeBKH HIAH
XeETH TaMoxemuolt mioM6u (MEEEMAREmENe <
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Axuua 11 wm) é/// e Tpoc Ham
c L Bopesxa
nROWHAH i i, Npospaura
3aKAETIKA 2 ’ pospaumaa
nABCTMACCOBAA
Haxoweuumk oGoaouxa
A3 TBEPEOTO
MeTaxna

1. Bug cOGoxy: mepeauss CTopoHa

OrBepcrHe,
38 KPHBREMO @
HePeBO 3URKOM

8 LHAA CTOPOHA
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[IPOLELYPA JOIVIEHNS KOHTEAHEPOB, OTBEUAKIMX TEXHHUECKMM TPEBOBAHMSM,
NPEIYCMOTPEHHHM ITPABUJIAMM, IPMBEJEHHEMA B YACTH I

Ofmue TOJOXCHUA

1. Konreilinepn MoryT OHTH JAOIYHEHH JJf NePeBO3KH I'PY30B NOJ TAMOXEHHHMH DeuaTaMH
1 naoMbaMu:

a) m6O HA8 CTANHK HPOM3BOJACTRA - IO THNY KOHECTPYKIHMH (opomeaypa momymenns Ha
CTAAME NPOR3BOACTBA);

'b) Au00 HY K4KOM=AM00 LOCACLYONEM ITAle — B HHAMBANYQUbHOM TOPANKE WIAM onpege=
ACHHHMH IAPTHAME KOHTeRHEepOB OHOrO M TOro xe THma (Iponesypa ZONYMEHHA HE K&KOM—AR-
60 sTame mocie MW3TOTOBIEHUA).

Gmme o () obenx 0 OI VI EHK

2. KoMmeTenTHu# Oopra’s, KoTOpHit OCymecTsiageT NPONEeLYPy AOHYNEHMA, BHAAET LOCIE XO=
OyEeHHA IPENUDHATHD, CheiABIeMy 3a4BKY, CBELETEeNLCTBO O JOOYmMEeHHH, KeficTBHTeaALHOE,

B 3BBHCHMOCTH OT O6CTOATENLCTB, JXMOO JJA HEOTDAHHUEHHOIO uHcla XKOHTellHepoB HOIymeH—
BOrO THHA, JHOO RAA OUPEREJEHHOI'O WHCHa KOHTeliHepoB.

3. Ipexpe ueM OPUCTYHHTH XK HepeBo3Ke TPYy30B TOJ, TAMOXECHHHMH NEYATAME ¥ ILIOMGaMH,
BIAASENEN CBUALTENLCTBA O RONYMeHWHU NONXeH TPUKPeNUTh TACKMUKY O ROMYMEeHUM HA JONy =
meuunii xomrelinep (Aonymemme KOHTeHHepH) .

4. Tabauuka 0 MOUYWEHHM LOJAXKHA IPOWHO KPEINUTHLCA HA XOPOWO BUXHOM MecTe DAXOM ¢ Jwboft
Jpyrofi TabGamukoi, BHEABAEMO# ¢ OQUIMAJLHHEMHM UENAMH.

5. Tabmmuxa O ZONYNEHHH, COOTBETCTBYBmaa obpasmy N 1, xoropuil npumeogmTcs B goGanie-
HuE | X Hacrogmelt wacru, mpemcraBiager coGoﬁ'ueTanquecxcyn OJAACTHHKY pasMepoM He MeHee
20 cx x 10 oM. Ha ee moBepxHOCTH JOJXHH GHTH BHI'DEBHPOBAHH PE3LOM, BHLABJEHH
peabehoM HTH HeTKO M IPOYHO HaHeCeHH JulhM JpPyreM cunocoboM, mo xpaitHeit Mepe nua ¢pan-
Oy3CKOM HIH HA AHrAMHBCKOM ASHKe, UPHBOJAMMHE HHXE HAXIKUCHK:

a) Hagmuchk “JonymeH XAA MePeBO3KM IOJ TAMOXEHHLMY IEeuaTAME ¥ OiaoMGamu®;

b) HA3BAHHEe CTPAaHH, TLe KOHTejiHep Ouma JonymeH, Ju60 DOJIHOCTLY, JAMGO B BiLE
OTAUYHTENLHOTO BHAKA, HCHOJL3YEMOT'O AJf YKA3RHHR CTPAHH PEerHCTpamuM &BTOTDPAHCHOPTHEIX
CPeNCTB B MERIYHAPOZHOM ABTOMOOMJbLHOM JBHREEMH, W HOMED CBUIETEALCTB& O JOIYLICHIM
(unppu, Gyxsu u T.X.), & Taxke rog xomymemua (mampumep, "NL/26/73" osuauaer "Huzep-

AGHAH, CBHACTEALCTBO O gomymenun I 26, popanHoe B 1973‘ro.ny");
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c) NOpARKOBl BOMep KOHTefinepa, NPHCBOGHHMH eMy 38BOROM-H3TrOTOBETexeM (3aBOZCKOM
Homep) ;

d) ecam xomTefimep JOuymeH IO THIY KOHCTPYKLMM, HA TabIMuKe AOARHH GHTh HAHECEHH
TAKRe ONO3HABATEAbHHNe IMOPH HIE GYKEH NAHHOTO THOA KOHTe#mepa.
6. Ecau KoHETefiHep He UTBevaeT (UIbRe TEXHAWECKHEM TPeCOBAHHAM, LPEZIACAHHHM IPOLNONLY=
po#t zonymemma, TO, DpexAe WeM HCHOIAL3OBATLCA ANA TEPEBO3OK IOR TAMOXCHHHMM NCUATAMHE
B naombaMu, OH JoixeH GHTL IPHRENEH B COCTOSHHE, DOCIYRUAMEe OCHORANMAM INIA €r0 RONy-
HeHna, TaXuM oﬁpason‘, 9TOGH BHOBb OTEBEYATH 9THM TEXHHWECKHM TPeGOBAHHAM.
7. Ecam ocHOBHHE XapaxTepHCTHKA KOHTelHepa HSMeHeHH, LOUYNEHHe 3TOrO KOHTeilHepa

TepAeT CHIY K OH JOJXeH CTAThH IIPeIMeTOM HOBOTrQ AONYMEHHA KOMICTOHTHHM OPraHoM, Ipexne

9eM HCHNOJL3OBATHCA XIS INEPEBOSKE I'DY30B NOX TAMOXCHHHEMM NOUATAME B IIOMOAMHE.

8. Korga xomTeliHepH OfHOrO X TOTO X€ THIS KOHCTPYKIEM CTDOATCA CePHHHO, 3aBOA-A3ITOTO~
BATeAL MOEET O0paTHTLCH K KOMIeTEeHTHOMY OPraHy CTpaHH, B KOTOpPolt OHHM IPOH3BOZATCH,
C OpoChOOll 00 UX JNONMyMEHHHM N0 THIY KOECTPYKIHH.
9. 38BOX~-H3TOTOBHTElb LOMESH YKa3aTh B CBoelt 3agpxe onosHapaTeJabHNe IMppe ¥ OyKsH,
KOTOpPHE OH IpucBAmBaAET '-rrmy KOHTe#iHeDOB, HABXADMEMYCH OPeAMETOM ero 38gBKH.
10. K aToll 3agpke AOIXHR NPHISTATHCH WNEePTEXE B DOXPOGHOe OUMCAHMEe THEOA KOHCTDYXIMHE
KOHTefiHepa, mofJIexamero ZOOyEHAR.
11. 3aBOA~U3I'0TOBHTENL JOAXKEH NHCHMEHHO O00&34TbCH:

a) IpeACTABATH KOMIETEHTHOMYy OPraHy Te H3 KOHTeHlHepOR AAEHOTO THIA, KOTODHE
2TOT OPraH IOXeJSeT OCMOTPeTh;

b) PaspemnuTs KOMIIETEHTHOMY OPIraHy OCMATDHBATH JAPyrde JK3eMnaapH B Jwboft MoMeHT
B XOKe CEpHIHOrO NMPOX3BOACTBA JAHHOI'O THOA;

c) EHDOPMHPOBATE KOMIeTeHTHHH Opras ¢ IOHX HM3IMEHEHMEX B YEPTEXAX B OIUCH-
HMAX KOHCTPYKIME, KaKOof OH BAXHOCTH OHE HH OHAM, XO TOTO KAK 3TH H3MeHeHua Cynyr
TPOUS BEREHH;

d) Ha BHZHOM MecTe HAHOCHTH HA KOHTefEEPH, KpOMe 3HAKOB, IDeAyCMOTDEHHHX
LA TabiuvMex O NONyNEeHHWH, ONO3HABATEAbHHEe NP H GYKBH THOA KOHCTPYEIMK, & TAaKKe
nopanxxoput HoMep xaxjoro cepuiiuoro mumyckaemoro korreiliepa JamHOro THNA (sano,ncxoﬂ
HOMED) ;

e) BecTn yueT KoHTeHHEpOB, HMOCTPOGHHMX B COOTBOTCTBHE C ROUYMOEHHM THIOM.
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12. KoumeTenTHut OPral yxasHBaeT B CAYW&6 HEOOXOXEMOCTH M3MCHEHHA, KOTOPHE CACKYyeT
BHOCTH B IPELYCMOTDERHH# THI KOHCTDYKIMHM XXa JOUYREERS K NePEeBO3Ke.

13. Huz oxun xomrefilep He MoxeT OHTH AONYMEH COTI&CHO NPONEAYPe AONYNMEHRAA N0 TIITY
KOECTDYELMK, €CIM XOMIeTeHTHHH Oprai He mpmmex K 3AKJADYCHMO HAa OCECBAHMHM OCMOTDR OZHOTO
BB HOCKOJABXHMY NIOCTPOGHHHX IO 9TOMY THIOY KOHTellHepos, WTO KOHTefiepH HTOrO THNA OTEBE~
YADT TEXHNUECKNM YCIOBRAM, UPELYCMOTPEHHHM B uacTH I.

14, [ocae nomymeHMa KAKOTO-IHGO THOA KOHTelflHepa NPEUPHATHD, CAEIABNEMY 38ABKY, Bhl=
ZaeTCA P ONUHCTBEHHOM JK3EMIIApPE CBHLETEALCTBO O RONYNEHHH, COOTBETCTBYDEMee o6pasmy
F II, npuBejeHHOMY B JobapieHME 2 K Hacrogmelf uacry, ¥ XeHcTeMTEeabHOE JNIS BCEX KOH-
reiitmepon, KoTOPHEe GYAYT CTDOMTHCH B COOTBETCTBHE CO CHeIMiMKATNHMAMH JONYNEEHOTO THIA.
9T0 CBHEETEALCTEO [AET NPABO S&BOLY-H3IOTOBHTEND KPEIHTh K KAXIOMY cepmiiHoMy KoHTefi—

Hepy AaHHOI'C THNA TACNHYKY O NONYICHHH, IPEeAYCMOTDEEHYD B IyHKTe 5 HacTOogmell uacTH.

15, BEcaz Ee GuRO CRENAHO 344BKM O JONOYHCHMY HA CTAAME IPOM3IBOACTEA, BIaLelell, IOpex-
OPHATHE IO JKCOEYATAOMA KOHTelieposr HAM IpPefcTABETEa: TOrO HMIM APYrOro MOryT o6pa~
THTBCA ¢ Hpochloff ¢ AONMymEHME X KOMIETEHTHOMY OPraHy, KOTOPOMY OHH MOTYT IPEeXCTaBHTh
xoHTefHep Ham KouTellHepm, JonymeEMe KOTOPHX MCOPANHMBAETCH.

16, JoGag 3aABRAa O AONYMEHHMH B Clyuae, DPeAyCMOTPEHHOM B OyEKTe 15 HacTosmeilt wacrw,
AOAMiA cofepxaTh mopaxxopuft momep (3amozckoit HOMep), HAHOCHMEYE 38BOZOM=MSIOTOBUTEINEM
Ba xamxuit xoHTefinep.

17. Korpa xoMmerTeHTHHY OPraH myTeM OCMOTPE TAKOI'0 uHMCAA KOHTellHepoB, kKOTOpOE OH CUA~
TaeT HeOOXOZMMHM, YAOCTOBEPHTCA B TOM, WTO TOT KOBTefiHep HAM 3TH KOHTeHHEDH 0TBEYAT
‘TOXHNWECKHM YCJIOBHAM, LPeXYCMOTPEHHEM B YacTd I, OH BMEAET CBHAETEIbCTBO O LONYMEHMH,
cooTBeTcTEyDmMee of6pasny ¥ 111, npupenensoMy B jofaBieHMM 3 X Hacrosmeft wacTH, R ZelicTeu-
TeALHOS I¥Mub JNES TOI'0 WHCJA KOHTeliHepoB, KOTOpOe GHIO XOUYMEHO. JTO CBHZETEXLCTBO,

B KOTOPOM YKA3AHN NMOPAAKOBHIL uouép HAH NOPALKOBHE HOMEpa, HUPHCBOCEHHE 3aBOJLOM=H3TOTO-
BHTeXxeM KOHTeliHepy HMam KoHTeltHepaM, K KOTOPHM OHO OTHOCHTCHA, AA€T IUPABO NPELIDUATHR,
CReRABmEeMY 3aABKYy, NPHKDEINATL HA KaxAOM XONYMEeHHOM KOHTeiliepe TaGamuKky O ILONymeHMH,
IPeAyCMOTPEENYD B IOYRKTe 5 HacTrosmelt wacta.
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JoGapgenme 2 k wactg II
OEPASEL| P II

TAMOKEHHAS] KOHBEHUMS O MEXIVEAPOJEOA NEFEBOSKE I'PY30B C IIPMMEHEHHMEM
KHURKH MO, 1975 r.

Ho“ep cnmermcww P S0 S 0SSP PEBOLESP RN PEDEOGCOPEOCCOINP IR0 RTOILEI L s e
YaocToBepaeTcR, wro ommcanmmii mume Tho xouTeMHEDA AONYWMOR X MEPEPOSKE M UTO

KoHTeiHepH, M3TOTOBAGHHHE COTJACHO 3TOMy THOY, MOryT OHTE XOHOYWEHH K IepeBo3xe
TPYS0B IOKN TAMOXCHHHEMM NEQaTAME ¥ NAOMOAME.

PO KOHTEMHEDA csvuscscscvsasscconsssensssasvcsssstssncscnssssactossccsascsassoss
Ono3HABATEALHHE HBOPH BAY GYKBEH THNA KOHCTDYKIMH csscecoctsctsosncccsassoncosss
Ono3HABATEABHLN HOMED UECDTEREM +eveeececctacencnscsccsrsssocsercosassscnncssssscs
OnmozHasaTEeRbHNYE HOMeD OMMCAHME KOHCTDPYKITHH ¢.cocscsscossscssssssssasccssssossos
BEC TADH ccocvveccscsnsaccscsssssvsacntssntsssasscssseacsstsacacscscscscccasanss
HADYXHHE DPOASMEDH B CM cocvecssrcsacosasenssasscssssccstoscssscsscntctcsscrsasoses

OCHOBHHE YAPAKTEPHCTHRH KOHCTPYXIuM (BHMX MATEDMANOB, THI KOECTPYKIME B T.J.)

A E RN RN NN AN N N R E R NN AR NN NN RN NN RN RN NN N NN NN NN N R NN NNENEREN NN RN E RN

TS0 400 R0 00 G008 N00CILANINOEENELEREP0 0000080080000 00000060800 0000000000080 000000000

Hacrosmee cBHaeTexbcTBO AelCTBUTENLHO AAM BCeX KOETEeHHEDOB, HM3I'OTOBICHHEX
B COOTBETCTBMH C YKA38HHHMM BANE HEPTEXAMHM M ONMCAHMAME KOHCTDPYXIRH.

Bmaxo PPV S OB RLOPESPORIRP PO ARINCtPOPPNDNCOO ORI NOCOCERENOEODIOIOSIIPIPORTOSIOIOENINPERTRRNOENOSS

(uaspamme ® ajgpec 3aBOAA~W3TOTOBUTEXR)

KOTOPOMy Pa3DemeHO IPMKPEmIATh TACGAHUKY O AORYHNOHMM HA XAXNOM HITOTOBIAGHHOM
MM KOHTeliHepe AOUYMERHOro THHA.

OO RE R PENIOOONEIOEIIPIOIGEOTEISERPROLERSS .l'oc...uo.c.cu.0.‘..00.0“00.019.00

(MecTo) (zara)

TR0 002 SEP PPN SO LOVROLENORB00IONRPBENBPtBLENT SELGRNCBLCELNRLENORENQOENEETTOE

(mommuck  meuaTs yupexzemua mim opramusammm, supavaero(eit) cmmperexscTso)
(Cr. mpexynpexpenme ma oGopore)

*  Yxasath OyKBW # DBEYPH, KOTOpuEe GYAYT HPOCTABIATHCH HA TAGINUKE O JOMy-

menur (cM. mogmymsT 5 "b" wacrs II npusomenna 7 x TaMOXeRHOHR KOEBOHIEH O HenLy-
BapogHoit mepepO3Ke rpPysoB ¢ INPHMeHeHWem kumexs MIJI, 1975 r.).
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BHMMAHHME
(Nyuxre 6 u 7 uacry II npunoxenus 7 K TaMOXeHHOH KOHBeHIAM
0 MexIyHApDORHO{ mepeBo3ke rpysob C IpEMEHeHMeM
samxxe M, 1975 r.)

6. Ecxx xoHreliHep He oTBeuaeT 6oJAbNe TEXHHUECKEM TPeGOBAHEAM, IPENIMCARHEM
oporexypoft ero poumymenmsa, TO, npexKe WeM UCHOAB30BATHCA LIS IEePEBO3KIM
T'Py30B Of TAMOXEHHEMM IevYaTAME H naoM0aMM, OH JOoIXeH OHTH HOPEBeleH B
COCTOANHNE, NOCAYXNDEEee OCHOBAHNEM AAA ©I'0C ACOYMEeHHA, TaxuM o0pasoM,
yro0H BHOBR OTBEUATH O3THM TEXHHYCCKHM TPeGOBAHKAM.

7. EcIM OCHOBHHWE XAPaKTEPHCTHEKH KOHTefiHepa M3MEHEeHH, JONYHEHKe JTOTO KOH-

Teilliepa TepAeT CHIY, H OH JOAREH CTATbL NPeRMEeTOM HOBOI'0 JAONYNMERHA KOM=
OeTeHTHHEM OPranoM, Ipexgme ueM HCHOAbB3IOBATHCRE KAA IIePEeBO3XH IPy30B IIOXN
TAMOXEHHHMH NedaTAME K naoMGaMs.




2.

4.

5.

7.

8.

JobGapzenme 3 g uwacrm II
OEPASEIN III

TAMOKEHEAS KOHBEHIW O MEKEYHAPOJHOZ IEPEBOSKE I'PY30B C
IPYMEHEHMEM KEMEGH MEHI, 1975 r.

C PEILCTBO O ZONVmE "
BHIABHOS HA KAKOM-3N6O 5TAIe IOCIe HM3IOTOBRICHHE

*
HOKOP cme’“hc’ﬂ A OB E VTP NP GO PEEIDILITIPCEOITIESIPORREIGITOIETIBIOIIOIOETRSEEPIAINES

Yrocrosepaerca, uro yxasaumuti(me) mmxe xonretmep(m) monymen(m) x mepeposxe
FPy30B NOJ TAMOXCHHMME NEYATAME H LIOMGAME.

Pon mmehem(on) LR 3 B BB IR N BN YR B ) 9 0 0 OB O PSS s g Oee e d S EERA TS0 PSSO e
Hopazxosutt(ue) momep(a), npmcmoemmmii(me) xomreiinepy(am) saBosom-msToTOBETEXEM
Bec mw 'EEEEEERNE XX NN I I I BA I BRI S SN RCR B RN S B B R N N R R R N L BE RN S BN B R I R B B BN R O N R B R B BN R NN N ]
npyme wauewnm PP D GO PP DT O I B OO PGP PPN OO OE IR O EERPOEPOOENDOOOERNEDPSOEIPRLIEINSTESEBEOESDS
OCHOBENEG YADPAKTEPHCTHEE KONCTDPYKDEE (BHJI MATEPEAXOB, THI KOHCTDYKIMY H T.X.)

BWBO 900060800000+ 00800080 IS0 RES000000000000 0000000000080 00 ¢8i0800s00cehisastnsssoes

(saspamme = azpec mpeinpEATHA, NOJABNErO 384BKY)

KOTOPOMY POSDOEEHO HPHKPOLIATH THOAEUKY O JONYMEHHME Ha yrasamnoM(wx) nume
xORTellHepe(ax).

2000000000080 08BN REEBEGS LR R RN R NN E NN IR NN RN NN ] 190.

(mecto) (zara)

G B O O RPIPOOPEOIEPIIPOEODIPEODECOEPEPIDNIBPOOOERIIEPOPIODCer P ssENNOROPROECORIEOESIOSOPOIOORAOIESIPOIROISENTOSES

(nopmaen ® mewass yupexzerus mmm oprammaanem, muzanmero(eft) cmuzerexrcrao)

(Cm. mpexympexgmemme ma oGopore)

1’/ Yxasars GyKBH H mBPDH, EOTODRe OYAYT IDPOCTABAATLCA H2 TAGIMUKE O NONYIEHHEE

(om. mommymxr 5 "»*) wacrz II npunoxeana 7 x TamMoxenHo#f KOHBeHIHW O MexxyHApORHOHK
Hepepo3Ke I'pDy30B ¢ IpeMeHenmeMm xumxx® MO, 1975 r.).
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BHHMMAHWE

(Tyuxra 6 u 7 uwactm II mpunoxenua 7 k TaMOXEHHOH KOHBEHIMM O
MeXEYHAPOXHO# NMepeBo3Ke IPY30B C IDHMEHEHMEM
xepexu NI, 1975 r.)

6. EBcau wontelizep ne oTpedaeT GOoAbNE TEXHMICCKMM TPEGOPAMMAM, NPELIMCAIIHRIM
uponenypoft ero jmomymeuus, TO, Hpexie UeM MUCIONL3OBATLCH AiA NEPEBO3KK
rPy30B IOA TAMOXEHHUMM IeUaTAMHA E naoMGaMM, OH JOIXEH OHTh IPUBELEH B
COCTOgHHE, HOCIAYXMBIIee OCHOB&HHEM ANA €ro JOOYMEeHHA, TaXUM o0pas3oM,
WTOOH BHOBH OTBEUATH JTHM TEeXHMUYECKMM TpebOBaHMAM.

7. Ecan oCHOBHHE XAPSAKTEPUCTHMKH KOHTellHepa M3MEHEHH, JOOymeHye 3TOro KOH-
Teiliepa TepsAeT CHly, H OH JOAKSH CTAThE IperMeTOM HOBOT'CO MONYMEHMS XKOM—
TUEeTEHTHNM OPI'aHOM, IPEEJe YeM HCHOJL30BATLCA I8 NIEePeBO3KH I'DY30B IO
TAMORCHHEMYU NeUaTAMH U IIOMGaMK.
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CTh I

TIOSICHUTEJbHHE 3AINMCKY
1. [oacEMTeNbHHEe 34NHCKE K UPUNOXEHMD 2, NDHBENEHHHe B IpUIOXeHUM 6 Kk HacTommett
Kompermun, OpUMEHEADTCA C COOTBETCTEYDREME H3MEHeHHAME K KOHTelmepam, xomymexmsM
X DePepo3Ke IO TAMOXCHHHNMH NeYaTAME X UAOMGaME BO HCIOIHeHMe noxoxesuft sacroameit
Koupernuu.

2. - T Mg a T
[Ipumep mpuemnemoft ¢ TAMOXECHHOZ TOWUKM 3PEHHA CHCTEMH KpemaexuuMa GpeseHTAa K YTIOBHM
¢urHuraM KoHTeiliepa um3obpaxeH HA DMCYHKEe, DDUMIOREHHOM X Hacroamelt wacru III,

3., Yacerp II - gvaxr 5

Ecax nsa KpuTHX Ope3seHTOM KOHTellmepa, IONVHeHHHNX K IEePEBO3Ke IOK TAMOECHHEMU
meuaTAMH M ILIOMGAMH, COENAHEHH NOUNAPHO TAKMM o0(pas’oM, uTO OHE O6pa3ynT OfuMH KoHTelHuep,
poxpurruit oxumm GpeseHrToM M yROBJAETBOpAOMEY TPeGOBAHHAM, HPEXbABAACMHM IPH IIEPEBO3KE
DOX TAMOXQHMILMIU NORATAME X nxoMbaMu, To Zis TRko# xoMbuuanmu xoureiiuepon me rpebyercs

OTHOILHOTO CBEXOTEALCTRA O XOUYMEHMH HAM OTXeabHOH TabiMux: o AOUYNeHUH .
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Lprzoxenme 8
COCTAB M IIPABAJA ITPOLEIYFH AJMUHHCTPATHBHOIO KOMHTETA

CraTog 1

:i.) Joropapusanmuecs CTOPOHK SABAADTCA WXGHAMH AJMEHUCTDATHBHOI'O XOMHTETA.

ii) KomuTeT MOXeT PASDEmHMTH KOMOETOHTHHM ANMUHMCTDAIASM TOCYA&DCTB, YHOMIHAGMHX
» nysxre 1 CTaThH 52 Hacrosmedl Koupenimum, He apxsomuxca JOroBapHBANIUMECA CTOPOH2MH,
EXE OTPeXCTADETEAAM MEXINYHADOXHHX opraHmsanuft mpucyrcreoBaTh Ha ceccrax Kommrera B Ka-

gecTre HAGmopaTenell NpH OGCYXRNEHMM MHTEPECYDNBEX HX BOIPOCOB.

Q'l‘g'l'bﬂ g

Teneparsuut Cexperaps Opramuzamum 06beavHeHHHx Hamait npepocrapnger Kommrery yeayra
cexpeTaprara.
Cratea 3

Exerozuo ra cpoeit mepsoii ceccumu KomureT M36HMpaeT OpeXcefaTeld ¥ 3aMECTHTENR UpPef-
cenaTeds.

CraTthg 4
Tenepanbuuit Cexperaps Opranusapur O6bezunenHnx Hamuit cosusaer Kommrer moxy arumoit

Esponefickoit 3xonoMpueckol#t Kommccuy exeronHo, & Takxe N0 Ipochble KOMIETEHTHHX aIfMUHHUCTpA-

me# e MeHee HATH TOCYNapCTB, ABIIOMUXCK JOroBApHEBADMUMUCH CTOPOHAMH.

Crateg 5

Ipeanoxenna crapgrca Ha roxocosanne. Kaxnpoe rocygapcTeo, aismmeecs Norosapupan-
wefica croposofi, mpefCTABIEHROE HA CECCHHM, ¥MeeT OIUH rojoc., lIpessoxeHus, He ABJAOIUS—
CA OPeXAOXCHIUMH O BHECEHMM HONDABOK B HacToamyo KonpeHmmo, OpuHMMawTcs B KoMuTeTe Godbe
WHHCTBOM I'OJOCOB NPUCYTCTBYRNUX M roaocywomux. [lompaBxu Kk HacTosmelt KOHBeHUMM M pemeHHA,
yuoManyTHe B cTaThax 59 m 60 HacToamei#t KoHBeHnm#, UDUHMMAOTCA GOABHMMHCTBOM B IBE TPETH
DPUCYTCTBYNUX M T'OXOCYDNUX,

Crareg 6
Dxs DPHHATHA PElleHUA HEeOGXO0IMM KBOPYM, COCTABNADLMMYE He MeHee HOJODHHH TOCYLAPCTB,

ABASORUXCA JloropapuBanmUMKCA CTOPOHaMH.



page 2
Craten 7
Iepex saxpurmeM ceccmn Komurer yreepmzaer csolt moxnax.
Crarpg 8

[Ips OTCyTCTBEE B BACTOANEM IPHNCKEHHN HAXAEXANUX NONOXOHME HpMMEHANTCA IPABRIS UPO=
Rexypu Esponeficxoit Ixorommwecxolt Kommeceun, ecax Kowyrer He pemuT MEawe.
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(Nom de I'Organisation internationale)

CARNET TIR" mmmmms

1. Valable pour prisa en charge par le bureau de douane de départ Jusqu'au . T || 1,117
Valid for the acceptance of goods by the Customs office of departure up 10 and lncludlng

2 DBIVIE DA e et rnne eee 2eeea e et st e ee e e eees e enee + Ceeeieaes s i e e
Issued by

""(nom de {‘assoclation émafirice / name of Issuing sssoolailon)

3. Tilulalre

Holder
T T oy e
4. Signature du délégué de I'assoclatlon 5. Slgnature du secrétaire
émettrice de l'organisation Intermnationale ;
et cachet de cette assocletlion : Signature of the secretary of the International
Signature of authorized officlal of the organization :

{ssulng assoclation and stamp of tha!
assoclation :

(A rempllr avant I'utlllsstion psr le titulalre du camet / To bs ocomplsted befors use by the holder of ths carnet)

6. Pays de départ e eeeieea L eee s ALt 1oAR SRRt R SR8 E 1281281 SRR R P8R AR £ eA A1 b et e 1 e £ oL er st et ees s een e ecen.
Country of departure’

7. Pays de destination
Country/Countries of destinanon (')

8. No(s) d'immatriculation du (des) véhicule(s) routier{s) ()
Reglstration No(s). of road vehlcle(s) (1)

9. Cenliticat(s) d'agrément du (des) véhlcula(s) routler(a) (No et dale) (1)
Certificate(s) of approval of road vehicle(s) (No, and date) ()

{0. No(s) d'ldentlfication du (des) contenaur(s) (!)
Identification No(s). of conialner(s) (1)

11. Observations diverses
Remarks

12. Signature du ttulaire du carnet :
Signature of the carnet holder :

(*) Bitfer ia mention Inutile.
Strike out whichever does not apply

* Valr anéloxo 1 de Ia Convention TIR, 1975, 4laborée sous lea auspices de la Commission économiqua dea Natlons Umles
pour I'Europe.

‘209 annex 1 of the TIR Convsmlon, 1975, pmparad under the ausplces of the Unlted Nations Economic Comrnlselon for
urope.

T OU T v wos « yoy susWoT Y
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10.

11.

12,

13.

14.

16.

18.
17.

Hge 4 0€ Lo Cou
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REGLES RELATIVES A L’UTILISATION DU CARNET TIR
A. Généralités

Emlission : Le carnet T(R sera émlis dans le pays de départ ou dans le pays ol le titulalre est établl ou domlciilé.

Langue : Le carnet TIR est imprimé en frangals, & I'exception de la paga 1 de la couvertura dont les rubriques sont
également Imprimées en anglals ; les « Adgles relatives & I'utilisetion du carnet TIR » sont reprodultes en verslon anglaise
4 la page 3 de ladite couverture. Par alllsurs, des feuvlliets supplémentaires donnant une traduotion en d'autres kangues
du texte imprimé peuvent éire ajoutés.

Valldité : (@ carnet TIR demeure valable jusqu'a I'achévement de I'opération TIR au bureau de douane de dastination,
pour autant qu'll alt 6té pris en charge au bureau de douane de départ dans le délal flxd par l'assoclation émettrice
{rubrigue 1 de la page 1 gsjg“ti:OWre et rubrique 4 des volets).

Nombre de camets: Il établl un seul carnet TIR pour un ensemble de véhicules (véhicules couplés) ou pour plu-
sleurs conteneurs chargés solt sur un seul véhicule solt sur un ensamble de véhicules (volr égelement la régle 10d) cl-
dessous).

Nombre de bureaux de douane ds départ et de destinatlon: Les transports effectués sous la couvert d'un carnet TIR
peuvent comporter plusieurs bureaux de douane de départ et de destination, mais sauf aulorisation :

a) les bureaux de douane de départ devront étre situés dans le méme pays;
b} les bureaux de douane de destination ne pourront pas é&tre sltués dans plus de deux pays;

¢) le nombre total des bureaux de douane de départ et de destination ne pourra dépasser 4 (volr également ia régle
10 e cl-dessous).

Nombre de feulllets : S| & transpont comporte un seul bureau de douane de départ et un seul bureau de douane de
destination, le carnet TIR devra comporter au moins 2 feulliets pour le pays de départ, 3 teuillets pour le pays de desti-
nation, puls 2 leulllets pour chaque aulre pays dont le territoire est emprunté. Pour chaque bureau de douane de départ
ou de destination supplémentaire, 2 autres feulllels, respectivement 3 autres fsulllets, seront nécessalres; en outre, II
faudra ajouter 2 feulllels si les bureaux de douane de deslination sont situés dans deux pays différents.

Présentation aux bureaux de douane: Le camel TIR gara présentd avec [e véhicule rautler, Fensemble de véhicules,
le ou les conteneurs & chacun des bureaux de douane de départ, de passage el de destination. Au darnler bureau de
douane de dépant, la signature de I'agent et le timbre A date du bureau de dousna dolvent 8tre apposés au bas du
manlleste de tous les volels & utillser pour ia sulte du transport (rubrique 19).

B. Maniére de remplir-le carnet TIR

Gretlage, surcharge : Le carnet TIR ne comportera ni grattage ni surcharge. Toute rectlfication devra éire etfectuée
en blffant les indications erronées et en ajoutant, le cas échéant, les Indlcations voulues. Toute modltication devra étre
approuvée par son auteur et visée par les autorltés douaniéres.

Indication relative & I'Immatriculation : Lorsque les dlspositions nationales ne prévolent pas I'lmmatriculation des remor-
ques et seml-remorques, on Indiquera, en lleu et place du No d'Immatriculation, le No d’ldentification ou de fabricatlon.

Manffesie :

a) Le manifeste sera rempll dans !a langue du pays de départ, & moins que [es autorltés douaniéres n'autorisent l'usage
d’'une autre langue. Les autorltés douanléres des autres pays empruntés se réservent le droit d’en exiger une ira-
duction dans leur langue. En vue d'éviter des retards qul pourralent résulter de cette exigence, |l est conselllé au
transporteur de se munir des traductlons nécessalres.

b) Les Indicalions poriéas sur le manifeste devralent &étre dactylographiées ou polycoplées de manlére qu'elies solent

nettement lisibles sur tous les feuflllets. Lea f(eulllets lllisibles seront retusés per les aulorités douanidres.

Lorsqu'll n'y a pas assez d'espace pour inscrire sur le manifeste toutes les marchandises transportées, des leuilles-

annexes, du méme wmoddle que le manifeste ou des documents commerclaux comportant toutes les Indications du

manifeste, peuvent é&ire attachées aux volets, Dans ce cas, tous ies volets deviont porter les Indications sulvantes :

) nombre des feullles-annexes (case 10),

i) nombre et nature des colls ou des objets ainsi que le polds brut total des marchandlses énumérées sur ces
feullles-annexes (cases 11 a 13).

Lorsque le carnet TIR couvre un ensemble de véhlcules ou plusleurs conteneurs, le contenu de chaque véhicule ou

de chaque conteneur sera Indiqué séparément sur fe manifeste. Cette Indication devra &tre précédée du No d'Im-

matriculation du véhicule ou du No d'identification du conteneur (rubrique 11 du manlfeste).

e) De méme, s'll y a plusleurs bureaux de douane de départ ou de destinatlon, les Inscriptions relatives aux marchan-
dises prises en cherge ou destinées a chaque bureau de douane seront nettement séparées les unes des autres
sur le manlfesta.

Listes de colisage, photos, plans, elc.: Lorsque, pour Il'identlflcation des marchandises pondéreuses ou volumineuses, les
autortés douanlares exigeront que de tefs documents solent annexés au ~arnet TIR, ces demniers seront vigés par les
autorités douanléres et attachés a la page 2 de la couverture du camel. Au surplus, une mentlon de ces documents
sera falte dans la case 10 de tous les volets.

Signature : Tous les volets (rubriques 18 et 17) seront datés et slgnés par te titulalre du carnet TIR ou par son repré-
sentant.

C

-

a

~

C. Incidents ou accidents

S'l1l arrive en cours de route, pour une cause fortulte, qu'un scellement douanier soit rompu ou que des marchandlses
périssent ou solant endommagées, le transporteur s'adressera Immédiatement aux autorités douanléres sg'll s'en trouve
4 proximité ou, & défaut, & d'autres autorités compétentes du pays ol il 88 trouve. Ces demnldres établiront dans le
plus bref délal le procés-verbal de constat figurant dans le carnet TIR.

En cas d’'accident nécassitant Je transbordement sur un autre véhicule ou dans un autre contensur, ce transbordement
ne peut s'effectuer qu'en présence de l‘'une des autorités désignédes A la régle 13 cl-dessus. Ladile autorité établira
le proces-verbal de constat. A moins que le carnet ne porte la mention «marchandises pondéreuses ou volumineuses »,
le vdhlcule ou conteneur de substitution devra é&tre agréd pour le transport de marchandises sous acellements douanlers.
En plus, Il sera scellé et le scellement appcsé sera indiqué dans le procés-verbal de constat. Toutefols, sl aucun véhi-
cule ou conteneur agréé n'est disponible, le transbordement pourra étre effectuéd sur un véhleule ou dans un contensur
non agréé, pour autant qu’ll offra des garanties suffisantes. Dans ce dernler cas, les autorités douanidres des pays
sulvants apprécleront si elles pauvent, elles aussl, laisser contlnuer dans ce véhlicule ou conteneur le transport sous le
couvert du carnet TIR.

En cas de péril imminent nécessitant le déchargement Immédiat, partlel ou total, le tranaporteur peut prendrs des me-
sures de son propre chef sans demander ou sans attendre l'Intervention des autorités visées & la régle 13 cl-dessus.
Il aura alors & prouver qu'll & d0 agir ainsl dans I'intérét du véhicule ou conteneur cu de son chargement et, aussitot
aprés avolr pris ies meaures préventives de premlédre urgence, avertira une des autoritds visées & la régle 13 ci-dessus
pour faire constater les faits, vérifier le chargement, sceller le véhicule ou conteneur et établir le procés-verbal de
constat.

La procés-verbal de constat restera joint su carnet TIR Jusqu'au bureau de douane de destination.

Il est recommandé aux assoclations de fournir aux transporteurs, outre la modéle Inséré dans le carnet TIR lul-mémae,
un certaln nombre de formules de P.V. de constat rédigées dana la ou Ies langues des pays A traverser.
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Annex 1 >
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founterfoil No. L (odd-numbered pages, white) of the TIR Camet No.
1. Acrepted by the Customs office 8% .....cvuvoiirncranvarrsarrrnarsnrnsssnans ot SRR § 6. Custome officer's
signature and Customs
2, Under No. ....v.iiuveivinriaas office dpte etamp
3, GSeals or identification marks applied ......... Sha¥eavnen uctmmiesel 8 P 4 N B4 4 BiRSRMSLRLA B = @ 4 B B visirimimsassiRIE B B i -".
“ 0 Seals or ldentificstion marks found to be intsot Y
2 1
5. Miecellaneous (Toute prescribed, Cuetoma office at which the load must be H P
produced, ete.) K Ky
VOUCHER No. 1 1. TIR Camet (number ...)
2. Customs office(s) of departure 3. Iseued by (name of tesuing sesocistion)
Yoo §vun e v e 8§ R 2. T FEERET Y
s 4. Valid for the acceptsnce of gooda by the
) Customs office of departure up to and including ..........
For offi~ial uae 5. Holder of the camet (name, address and country)
6. Country of departure 7. Country/countries of
destination
8. PRegistration No(s). of road vehicle(s) 10. Documenis attached to the manifest
9. tertificate(s) of approval (No. and date)
GOODS MAMIFEST 7 b
11, (a) Load compartment(s)or |12. Number and type of packsges or srticleas description 13. Croas 18. Sesls or
conteiner(s) of gooda weight {dentifica-
(b) Marks and Nog. of o kg tion marke
packages or ertloles &applied
(number,
identifica~
tion)

14. Total number of packagea entered Number 15. T declare the information | 15, Customs offlca of departure
on the manifegt, in items 1-14 to be Custome officer’'s signature and
Destination: correct and complete Cuetomg office date stamp
. 16. Place and date T N
1 Gumtoss pffice 17. Signature of holder or ;
- o agent : \
2. Customs office " ;
\‘ “
~ s
5. Gustoms gifhos | | T Aisssrsesasarraaan %5% e _gan?

20. Certificate of acceptance of goods (Customs
offlre of departure or of entry en route)

(O 2. seals gr ident(fication (22, Time-limit for tranait
marks found ta be
intact
23. Reglstered by the Cuatoms offlce at undar No.

24. Miscellaneous [itinerary stipulated, Mustoms office
at vhich the load wust be producsd, etc.)

295. Customp officer'ae signature end :. 4
Custons offlce date stamp 4 !

Fem e e e e smesene—- e —————
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Carnet TIR No. ..

departure or of entry en route)

en route or of deatination)

21l. Seals or identifi- | 22. Time-1imit for transit
cation marks found to [

D 27. Seals ur identificalion marka found Lo be jntact

be intact N S v 5 R e ey e w8 22 =
23. Hegistered by the Customs office at under Na. 28. Number of packages discharged
24. Miscellaneous (route prescribed, Customs offlice at 29. Conditiong of discharge (if any)
which the load muat be produvced, ete.)
[ P N . : ".. - ‘ :
29. Customs officer’s signature and « : 30. Customs officer's pignature and N !
Customa office date stamp %, u Customs office date atamp S

Annex 1 _——
page 6
Counterfoil No. 2 (even-numbered pages, green) of the TIR Carnet No.
6. Cugtams officer's
1. Arrival certified by the Customs office at ...civ.vivivuiiannnennnnn et signature and Customs
office date atamp
2. [) Seals or idemtification parks found to de intact e
%, Discharged .......... packages or articles {as specified in the menifest) N .
> {
A. New Beals ALLfIXOA .. csviusraarrnareactveansaseonmutosdsasabnadraasnvaasaensanarnaarnersrsinorsn . .;
5. Conditions of dimeharge (if any) .....--. L e am A b4t ada s syt ry vy ey e '-\_‘ _","
VOUCHER No. 2 1. TIR Carnet (number .... )
2. Customa office(s) of departure 3. Issued by (name of issuing association)
L. ot ieimiraiarrannavanaane 20 aremetearsaanrearvessvaran
4. Valid for the acceptance of goocds by the
Bs 555 mwEER LR 5530 MR ¥ Y Customs office of departure up to and including .........
For official use 5. lolder of the carmet {name, address and country)
6. Country of departure 7. Country/countries of
destination
B. Registration No(s). of road vehicle(s) 10. Documents attached ta the maniflaat
9. Certificate(s) of epproval (No. and date)
GOODS MANLFEST
11. (n) Load compartment(s} 12. Number and type of packages or articles: description of 13. Gross 18. Seala or
or container(s) goods weight identifi-
in kg cation
(b} Marka and Nos. of marks
packages or articles applied
{nupber,
sdentifi-
catjon)
|
{
|
14. Total numbgr of packages entered! Nupber 15. I daclare the 19. Customs office of departure
B“ tt_)e '{'{"“fe‘f“- informatjon in jtema Customs officer‘s mignature T
---.—2estinationd B T 1-14 to be correct and and Customs office date o N
1. Customs office complete stamp ! .
' 16. Place and date . .
== == |7 === 17. Signature of holder or " i
2. Customs office agent ¥
—— r—- -
3, Customs office PPt sairvarvmeversrnarran D T S S U
20. Certificate of acceptance of goods (Customa office of 26. Certificate of diacharge (Customs office of exit

VT R AT T VST T Y TV U W WYY R rPea & P PP S E e W T T PN P N T T e v s
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YOUCHER INTERDED EXCLUSIVELY

for the Customs Offics of destination

if so required
Youcher Ho. 2 (pink) 1. TIR oarnet (number ...... )
2. Customs office(s) of departure 3. Issusd by (name of igsuing assooiation)
) T sessressss 25 senveviaraverwrenan v
A. Valid for the acceptance of goods by bthe Customs
3. I I T i office of departure up to and including ....oveicuiaenans

For official use

5. Holder of the oarnet (pame, address and country)

9. Certificate(s) of approval (No. snd date)

6. Country of departure 7.  Country/countries of
dagtination
8. Reglstration No(e). of road vehiole(s) 10. DPocuments attached to the manifest

GOODS MANTFEST

entored on the manifest,
Neatinations

1, Customs offiace 1,6’
2. Customs office
3. Customs offioca

11. (a) Load oompartment(s) 12. Number and type of packages or articles; desoription 13. Cross 18. Seale or
or aontaiper(s) of goods walght in identifica-)
ti k.
(b) Merks and Nos. of kg ap;i‘i:gr ®
packeges or articles {ouxber,
igentifice~
tion)
14. Totel purmber of packages Numbey 15. I dealare the information 19. COugtoms offioce of departure

in items 1-14 to be
correct and occmplete .
Place and date I ol
Signature of holder or /

agent

Customs officer's signature and
Cuatoms offioce date stamp  .--"7~- e

20.
departure or of entry en route)

certificate of acaceptance of goods (Customs office of

26. Certificate of diacharge (Customs office of exit

en _route or of destination)

offloe date stamp

wrveLiLs EBABSILGGAIBSNNSETSBAPIIROSIARE R

D 21. Semls or identiffcation| 22, Time-limit for transit [J 27. Seals or identification marke found to be intact
marke found to be intacd
2%, Registered by the Customs office at under no. | 28, MHumber of paokages discharged
24. Miascellgneoua (route preascribed Cuatomsg office at which 29. Conditions of discharge (if any)
the load mugt be produced, eto.s
3 A .". i
25. Cugtoms off{lcer’'s signature and Customs | 1 30. Cugtoms officer's eignature end 5 )

Cuptoms office data stemp
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Dpentaro 218 ofopmaonma vamomieR (ERMOR) ...\sicseisasrassassassestosensseesesessnannsensns

Ba B ., .coivcntaanvarvoasasssoen

HASORSAMMG RAOMOM MEN ONOSMABATOSMEMS SBAKNE ,,cccensavaaseanansaanacaacasanssanasnsansansa
D HAsoEpNENG DeUATE ¥ DEONOM RAE ODCBEABSTOIMNMS DEAXE IPNIEANE RO BPORIDRIADN t '

, Paszeoe (yomouoml MAPEPYT, TEAMOEMA, T'Re AOXESY CMTM TPOACTEBNGN rpys, ¥ T.A.) \ £

6. DoxuxGs ROEEWAQTEOrO X
HA YAMONNE ¥ BYONIAXD
tuoeay g zmtoll

N

YIPHBEOR JHCTOK R 4

2. Tawowsa(m) mwecTa OoTopARIeRMA
N — vaumay

8. seessasseavasseniaras

2. Liievessvarsnauvsnvanens

1, KAYNKA WA W

9. Dugarxa (wamwenomamme Bug

6 XoXyNoNT olLexwmsans)

—. (-

4. Nekoramrexsua 2X4 oJopraemxx Tanommell WeOTS OTTPARISHER

SUNDGWPOAMRO

IR OETEBALIOrO KODORLIOBARRK

S. lbp’hlﬂll wxuwwyn (wamvemcnauwe, mapec, orpaua)

6. Crpaxa oropanmemms

7. Crpama{u) Rasmayemts

B. Porlommuﬂd(uo))nonp(n) Aopommoro(mx) rpawemopr-

noro(ux) opasorna(-

9. Osmgerenscrna(e) o Romymeumw (B x xata)

TPYSOBOA MWAHWGECT

10, (purarasmie x maMwenry XOKYROHTW

11, o) Fpysonce(us) orxese~
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pago 4
MPARYNA NMOAbLSOBAHUR HEWMKOR M

A. OOgme noscmemun

qar Kemxya MIJ1 sMpserTos B cTpaHe OTOpABISMNA WIN b Tolf c7paHe, Pi6 XopEATexs BATONNTCA RIE SNOeT HOOTOANNOS
W07 oD 6UWEARRS ,

Asum: Kemwra M pewaraéTer nA (QpagnysckoM ASKKE, S8 HOXADIOHHEN MIEBOR OTOpOHN 08aomal, DYSDHEKR WOTOPOR DeVATSNTOR
TOKEKE HA AHCAMMCEOM AIMKE. ‘Tipasras noassopammn xawwxol M® poOTPOMSBOAATCA HE ASrAMMOROM M3MERE EA CTPAENGS 3 3TOk
ofromxa. Kpoxe roro, MOryTr GuTh R066BA6HN XONOMHHTOALNNE OTPARENM C HEPOBOJOM NEWATHOrO TEXOTS K& ADYTHEE RIMXM.

Cpox pelgrpra: Kaxmxa MITI xe#oTRETEMbHA XO 3ABGpESERA onepamu® Ml B TaMONHE MECTS HAJHAQGHAMA, ECXH OHA puieEs 3
TAMOXHG MECTS OTHPABIGHUT . OPOX, YOTAHOSNOHMLN PHEADIEM XOKyMeRT ofhefuyomued (PYSpEms ) xumesolt oTopomM 08ACEXR W
PYOPRRA 4 OTPMERMY IROYKOD),

Upeao xnugex: Mz cooTapa TPAHOIOPTHHE OPAROTB (onezzeumue T POHCTOPTHLO opexo'rna) HIA XIA MEeCXONbKUY XOHTeRuepos, -
OOTPYROBHNI XROO HA ORMO TDAHGIOPTHOS® CPeRCTRO, Xm0 HA COCTAP TPAMCHOPTHHE CPeAOTB, BuAaeTaa oamm wayxms NIJ1 (oM. TeEme
xERe myEXT (0 "a").

AMOEeH HeaTa o BYOHHS M MOOTE BRIARY 1 MapmpyTu nep oX o Op rnmexy MIT 20ryT DPOXOAATs Wepes
HOCKOASKO TEMOXSH NOOTE OTOPABNGHHA N HASHAWARMA; OXMEAKO, GCAH HET OCOGOrs pAS pOmEHHA:

sg TAMOXHY MECTA OTHPABNOMHA JONNNN HAXOXHTHGA B QXHOM ¥ TOff me CTpame)
b) TaMOXHK MOLTA ROSHANOHHA MOCYT MAXONNTBGR He 604ee WeM B JAByX OTPARAX;
©) 0OmEe WACHNO TAMONER MECT OTNPABNCMMA ¥ HASHAWGHHA e MONET NPEPhEATL YeTHPEX (oM. Taxme myme mymxT 10 “o").

UYrcno ARATOBt Eomm MAPEPYT NOPEBOSXH NPOXOXMT TORLKO WOPE2 OAMY TAMONHD NOCTA OTHPABAGHHA ¥ Oy TAMONID WOCTA HASHA~
wemna, 1o B xmmxe NI xoxmEO 6MT: DO MOeRLEOHN MEPS 2 XNOTA RAA CTPANN OTHPABNGRNA, 3 XECTE XRR OTDANM HASRAYGHERA X

2 xmoma anA xaxaolt Apyroft oTpasK, IO TEDPETOPHM XOTOPON DPOMIBOXMTCA MEPOBOIRA., JlEa XAWAOR AONOKECTEABNOR Tamcmmx
HecTA OTOPARACHEA WIH HEOTA KABHAYOAHMA TPOSYETOA GOOTBETOTBEHHO 2 RMU J XODOREWZENLEHX ANMOTR] XDOMe 1010, CIexyer
XCBaBUTL emé 2 RROTE, 6CAM TAMOXIYN MOCTA HOIMEVEHHA BAXOUATCA § ABYX PAIHMX OTPRHAY.

llpeactabiente B ToNoERE: Kaumxa MI[l aonwsa mpefoTARIATHOA EMECTO O AOPDORABM TDAHCHODTHHK OPEXCTBOM, OOOTABOM TPRHC—

MDOPTHMX GPORCTE KAH nomenxepou(mm) » xawpoll ramemme Mecra oTrmpaBneHHA, B XAwEoM mpomemyTouHo} Temaxme H B KaxXoit
TANOXHO NOCTA BHIHSYEWMR. B Docreanell TeMOXHE MEOTE OTOPABREHHR KOIXHOOTHOE NHIO TRKOXHH OTBBMT LOXOKCH X NTEMIEN:
((: aaToh uo,()rpyaoauu HAHKPEOTOM BB BOEX OTPHBHHX JHOTXSX, XOTOPHO OyAYT MONOZL3OBAMH EA OOTRAbLHOR MAOTH MADEPYTA
pPyOprra 19).

B. Cuocod annmonuenwn wuwmean MI

NMoguucerxy, momapxm: B roooxxe MII me xoaxso ONTH HE ODOXYHOTOX, HY TMONHAPOM. Bce HONMpaBROHHR JONMKHN OWTh OPOXSBEJSHN

OyTeM BNYODKHRANUA ONMWGOTHAX YMAZAAWH W AoS8pAEMER, P OLy4A6 HeOSXOXIMOOTH, HANNSESUWNX yxazamuil. BeAnce HIMeHEeRME

AO/MMAO ONTb HOXTBEPERORC CREMARNMM Or0 JUDOM X YAOOTOBEPOHO TAMOREGHHMMW ODPLABAMM.

CBexedsn, wa G ermEoT 1 Fcas moncmenuayy ROMMOHANLHOIY IAKOHOLATENLCTEA He UPEXYCHATPHBHETOA DETMOTPALUUT
\

Dpuileqos X DOXYUPKOENOB, TO BHMECTO POrKOTPAIMOMHOrO HOMEPA CAGAYET YMASATH ONOJIBABATEAbLMHH HEM 3asoncxkol BOMED.

Mauwdoct:

a) HMamnpecr zamoipreTcH H8 HIWKS CTPAHN OTOPRRIOHMA, OCAR TOXLKO TAMOREHRHE OPraHH He PA3pemaDnT HCIORLSOBAHNSE
APYrOro astea. TAMOXEMANE OPrant APYT¥X OTPaAR, IO TOPPMTOPHE KOTOPHX OOYMECTBAAETCH DEPEBO3KA, COYPRHADT BA
coGolt mpapo TPeGORATH RepepofA MAHRDECTA HA AJHK Y CTPAMH. Bo mafawanMe SAKEPEEX, KOTODHE MOTYT OMThL BMIBAKN-
27X TPeJOBSAMEM, MAPEBORTMHAM DOMOMEHAYOTOS MMATL B OBOBN DACDOPANEHHM HAJNIGRARME DEDOBOAN-

b) Yunaauud, 3RHECOHHME P MaHupeoT, XONXHN ORTh OTHEYATAMN HA MAGMANE KAM TEeRTOrpAGEDOBEMM TAK, UTOGH ORE Ouun
yRo6oudraedn HR BCEX ZWOTAX. A®OTH, samonHeHHNe HEpAZGOPIUBO, e IPHHAMMADTAR TAMOREHHLMH OPTAHANH-

)
o) Ecnu ® wamadecre He Ysaraer HeCTa ANA BHOCEHMA JAHAKWX O RCEX NEPeBORMMHE TPYSAX, K OTPNDMEN LMCTKAM
MOTYT UPHESTSTHCH RONOAXMTENbHEO RHCTRY T0rI'0 x@ OGPQSUA, \TO H MBHEYDEOT, HAIRK FOMMODNEOKN® JAONYHEHTM
¢ yrasaHMEM BCeX CBojeHwli, XOTOpteé NPHBONATCA B MAHUGEOTe. B 3TOM oAyuwae BO BCO OTDHBHHE ARCTHM
HAANEXKT BRECTH GXeNyDOxe CBEASHHUH!

1) wxcro xomommmreasusx xmeros (pyGpuxa 10)j

11) wmexo wm THm rPysOBHX MECT WIX UPesMeToB, & Tesme OGuMil peo SPYTTO rpysop, HOpeUMCNEHHWY B DTHY JOHONHXTEM6HHX
axorax  (pySpmxm 11-13).

)  Eocun mumxa Ml auxzaEa ¥a GOOTas TPANGUODTEMY CPEAOTHE HEM KA HOOKOABKO KOmTelepon, B MaHudOOTE
GI6LY®T YWBIATR OTAGABHO CONORREMOS XERROrO  TPAHGIODTNOMO  OpPOXSTBA NOE xaujOro wosTefHeDE.
JTOMY YN638KMN XONEEH NPEIWECTROBATH PErROTPALMOMAN HOHEP TPAHCHOPTHOrO CPEAUTBA MAM ONDSHABATENLENME HOMep
xontefuepa (pyCpmea 13 kdmepdcra).

) Eoim MOPEPYT NepeROIKM OPOXOAMT Uepes HECKOALXO TAMOXEH OTDDPABAOKNA KM HASHAUOHHA, TO SANOKOH, KACADAMEOS IPMHATLHX
JAR OJOPMIGHNER TPYRCE SAR FPY30D, Tpeasailgadensux xix xauyoll TamomAm, Taxme yoaxmM GWfs BROCOEM 8 'ERNGAGT OTR6NbHO
APYT OT ApPYyra.

ANOPOTHNE XHOTH, ¢ororpaguy, cxemy M T.X.! EcAM fAA ODOSHABAHNA TARGXOBOCHMI WIR IPOHOIAXMX TPY3OR TAMONMEHHNE
ramH Tpe6yoT, uWrolu noaolHMe JOXYHEHTH Ol wprAomexy ¥ xewxxe MJl, NocleRHMe ACIAXHH GuTH Banep 3.
CARBNY M DPEEDONIOHL X OTPAHHRE 2 OCMONMH WHEWKH. Kpose TOro, mA BCOX OTPMBEMK IHOPHAX B pySpExe 10 caeayer
PORACKUTL DTH XOXYHOHTH.

LEOL He pcex OTPHBMLE IMCTKAX (pySpom 16 1 17) pokwmy GNTE MPOCTABISEN AATA M NONUMCH XOPmATORA xuMxxy MIJT wau
> DPeROTABETGAA.

C. Jlopommo—Tpswcmoprma OpPOMOMeCTBEX
¥ P DYTE TONONGHHWS DXOMOM M NOUATE gayWilmo wDospemxesmu s fpys OOTHG MIH NOSPEEXSH, TODEROIUNK
HOH HOMGXAEGHRO OGDATUTLCA X TAKGEOHHMM OPI'SHHH, 60XH TAKOBHO HAXOAATCA NOOAMAOCTH, HAM, B DPOTHMBAOM 0LYYA8, K APYTEM
DETEHTHHEM OpPrayaM OTpeMu, B KOTOPOH OH RAXOAMTOR. Jocaeange B BO3ZMONHO XOPOTKME OpPOX COQTABILADT OPOTOKOL, NPUBSKSH—
8 Rumwre MJUI.

I B PeIyAMTATS XOPONEO-TPANGUODYNOrS UDONCESOTIRN EeGSIOJEMO DOPSIPYSEYM TDYS BA APYTO® TDANCHGPTEOS CPBACTRO WIR 3 Xpyroll mos-

10D, 70 TARAS DePErDYUEA MONSY OMTL NDONSEOASEA INER » HPNOYYOYSAR IPORCTABNTORX ORNOTO X3 OPreNcN, YEASGNEMX mme » mymxre 13,

Wl OpraH COOTABAAEGT OPOTOROX. Bcas B xuumxe K ne ynoMAHRyYW "TAKEROBECHNE KEM T'POMO3IXHEe TPySn", 0 TPSRODODPTHOC

10TBO M MouTeRuep, na xozopoe(uft) rpyau Owix Neperpyxes, AGAEHO (aoxmen) 6ure ponymesto (momymen) x mopemoame rpyaos
TAMOXGHHERMH TNBUATAMM X NAOMCAMH, KpoHe TOro, XOXEHN OuTh HAACKEMM TAMORGHMNE NEWATH H INOHCH, KOTOPHE AQMENH SHTh

aHH B ODpoTORONe. Om#axo UPH OTCYTCTBEE XONYNEHHOId X HepEeBOSXe TPEHONOPTHOrO CPOXCTBA Muw xouTefliepa rpysu MOCYT
neperpyxesu Ba Bejonmymeumoe(ul) TPAMCLIOPTHO® OPEXCTRO WM XOHTelREp, SCIK ouo/oH ABNAETCA XOCTOTOMMO HAKAWMMM.

oM HmOCEOEMEM CIYRAE TAMOXEMHMO OPrANM PSCOOJORGHIMX XAXEE (O MADEPYTY CTPAH POmAT) MOryT IM TAXES ¥ OHH AOHYCTHTD

sellmyn mepeso3xy TPY3IOR B 3TOM TPAHOOOPTEOM CPeA0TEe Wim xoHToliHepe O mpExeHenwew wummwy M.

/A6 HENOCPEAUTBEMHO YrpoxADMell ODACHOOTK, TpefymDmol HEMeXRXOHHOR BLCDYIKY BCErd rpysa EIM o0 WACTM, DOPEBOINHK MAXKOT
»6OTBESHONY YOMOTPEHYD NPKHATH HEOOXOAMMME Helw, HO MCUPASMBAA M HE ONHJAA EMEEATAXLCTRAA OPMOKOB, YOOMAHYTHX RHDE
mre 13. B raxom oxydae OH JOAKOH OPHBEOTH XOKASATOALCTBA TOrg, Wro O¥ BMHYXXSN OuMa AsHCTROBATEY TAK D MHTEpecAX
HOKHA TPAHCHOPTHOT'O OPELOTRA MN¥ XORTafEepa NI rpysa, H, HEMERNEHHO IO OPMHATEY OPOHRX NOD NPEAYIPELHTEARLHOLO
Teps, YBOAOMKTL OK¥M K2 OPCAHNOB, YUONAHYTHY EMEE B IyHxr1e 13, 247 YCTAHOBAGIIY QaNTOD, IPOBPEM TPy,

‘eHMA nEoM0 HA TPAMOTIOPTHOS OPSXCTBO LA KOHTERHED M COOTABISHEA KPITOXOIA.

ROX ROANGW OCTABATHOL » Xumxkd NIl a0 Upmfurma rpySa B TAMNORED NEOOTR MAISAYGERX,

IMOFMAM PEMOMOEAYETOA TPOAOCTARAATH HEPSBOBTMUKAN, QOMIMO OGPRSNA, BRIDTERHOTO 3 oaxy Juuwxy NI, Meckoabxo' 6IAEXOS
x0X4, COCTEBRSHHLX MR ASuxe(AX) OTPaE, U6pe3 KOTOPWE UDOXOXMT MAPNPYT HEPOBO3KE.
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CERTIFIED REPORT (Yellow)

Drawn up {n accordance with article 25 of the TIR Convention
(See also Rules 13 to 17 regarding the use of the TIR carnet)

Annex 1
page 8

1. Customs office(s) of departure ) 2.

TIR carnet

No.

3. Iesued BY seeanvmcnen

Identification No

4. Reglatration No(az. of rosd venlole(s) 5.
8). of container(s)

fHolder of carnet

6. The Customs seal(s) le/are

intact rot intaot 8.

) a

Remarks

7. The load compartment(s) or

container(s) is/are

intact not intaot

g U

9, D No goods appeared to be missing

deatroyed (D) as indicated in column 12

The gooda indicated in itema 10 to 13 are miseing (M) or have been

10. {a) Load compartment(s)
or container(s)

(b) Marks and Nos. of
packages or srticlesg

11, NHumber and type of packages or articlesj 12. 13.
degoription of goods MorD

Remarke (give particulars of
guantities mimsing or destroyed)

14. Date, place and circumstances of the accident.

15. Measures taken to enable the TIK operation to continue

(] affixing of pew sesls:s mmber .....

desoription sicuvcavionnnrinannan

[0 trensfer of lcad (see ltem 16 below)

D other
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16. If the @oods have bean trappferredl description of road veniole(s)/container(s) substituted

P L L L L L L L AP mANBSw==n

Regiatration Ho. Approved No. of certificate Number and particulars
Yes Ko of approval of seals affixed
(a) vehicle L SOV D D cosarsnnmans . winiiise ) mibsesnzgratereimsre nisase »
P o5 I o EORUI OO JNURUTT R '
ldentification No.
(). wonialues N § SRR § SRR (| O AP S
17. Authority which drew up this certified report. 18. Endorsemant of next Customs office
reachad by tha TIR trandport
l” ‘\
F \
s )
|‘ ]
Place/Date/s tanp Signature S{gnature el
_] Mark the appropriate boxes with a croes
v




10.

11.

12.

13.

14.

16.

16.
17.

RULES REGARDING THE USE OF THE TIR CARNET
' A. General

Issue : The TIR carnet may be issued elther In the country of departure or In the country [n which the holder is
established or resident.

Language : The TIR carnet ls printed In French except for page 1 of the cover where the Items are also printed In
Enghish ; this page is a translation ot the «Rules regarding the use of the TiR carnet» glven In French on page 2 of
the cover. Additlonal sheets giving a translation of the printed text may elso be Inserted.

Valldity : The TIR carnet remalns valld untll the completion of the TIR operation at the Customs office of destlnation,
provided that [t has been teken under Customs control at the Customs office of departure within the time-limit sat by
the Issulng association (Item 1 of page 1 ofnlge over and item 4 of the vouchers).

[4

Number of carnets: Only one TIR carnet ghaly be required for a combination of vehicles (coupled vehloles) or for
several contalners loaded elther on a single vehicle or on a combinatlon of vehicles (see also rule 10 (d) below).

Number of Customs offices of departure and Cuatoms olflces of destinatlon: Transport under cover of a TIR camet
mey Involve several Customs offlces of departure and destination, but, unless otherwlse authorlzed :

(a) the Cugloms offices of departure must be situated (n the same country;
(b) the Customs offlces of destination may not be sltuated In more than two countrles ;
(c) the total number of Customs offices ol departure and destination may not exceed four (see also rule 10 (e) below).

Number of forms: Wheare thera I3 only one Customs offlce of departure, and one Customs office of destination, the TIR
camet must contaln at {east 2 sheets for the coumtry of depanure, 3 sheets for the country of destinatlon and 2 sheets
for each country traversed. For each additional Gustoms office of departure 2 extra sheets and for each addltlonal
Cuatoms offica of destinatlon 3 extra sheets shall be required ; In additlon, thara must be 2 more sheets If the Customs
offices of destinatlon are sltuated In two different countries.

Presentation at Customs offices: The TIR carnet shall be presenied with the road vehlcle, comblnation of vehloles,
or contalner(s) at each Customs offlce of departure, Cusioms office en roure and Customs offlce of destination. At the
fast Customs offlce of departure, the Customs Offlcer shall sign and date stamp Item 19 bslow the manifest on all vou-
chers to be used on the remalnder of the Journey.

B. How to fill in the TIR carnet

Erasures, over-writing : No erasures or over-writthg shall be made on the TIR carnet. Any corrections shall be made by
crossing out the incorect panticutars and adding, if necessary, the required particidars. Any change shall be Inltlalied
by the person making It and endorsed by the Customs authorlties.

Information concemling reglstration: When national leglslation does not provide for reglstration of trallers and semi-
tralfers, the Identitication or manufacturer's no. shall be shown Instead of the reglstration no.

The manifest :

{a) The manifest must be completed in the language of lhe couniry of departure, unless the Customs authorities allow
another language to be used. The Customs authorltles of the other countries traversed reserve tha right to require
Its translation into thelr own language. In order to avoid delays which might ensue from thls requirement, carrlers
are advised to supply the driver of the vehicle with the requlsite Lranslations.

(b) The inlormallon on the manifest should be typed or muiticopied In such a way as to be clearly leglble on all the
sheets. lllegible sheets will not be eccepted by the Customs authorities.

(c) When there Is not enough space In the manifest to enter all the goods carrled, separale sheels of the same
model as the manlfest or commerclal documents providing all the Information required by tha manlfest may be
attached to the vouchers, in such cases, all the vouchers must contain the foflowing particulars :

(4) the number of sheets attached (box 10)
(i) the number and type of packages or artlcles and the fotal gross welght ol the goods llsted on the attached
sheets (boxes 11 to 13).

(d) When the TIR carnet covers a combination of vehicles or several contalners, the conlents of each vshlole or
each contalner shall be indicated separately on the manifest. This Information shall be preceded by the reglstra-
tlon no. of the vehicle or the identification no. of the conlalner (Item 11 of the manifest).

(e) Likewise, 1f there are saveral Customs offlces of departure or of destinatlon, the entrles concerning tha goods
taken under Custoins control at, or Intended for, each Customs office shall be clearly separated from each other
on the manifest

Packing llets, photographs, plans, elc.: When such documents are required by the Customs authorities for the Identlfi-
cation of heavy or bulky goods, they shall be endorsed by the Customs suthorities and attached to paga 2 of the co-
ver ol the camel. In addltion, a reference shall be made to these documents tn box 10 of all vouchers.

Signature : All vouchers {Items 16 and 17) must be dated and gigned by the holder of the TiR carnel or his agent.

C. Incidents or accidents

in the event of Customs seals being broken or goods being desiroyed or damaged by accldent enm route the carrier
ghall Immedlately contact the Customs authorltles, If there are any near at hand, or, If not, any other competent
authoritles of the country he is in. The authorities concerned shall draw up with the minlmum dalay the certlfled
report which Is contalned In the TIR carnet.

In the event of an accldent necessituting transfer of the load to another vehicte or another container, this 4ransfer may
be carried out only in the presence of one of the authorities mentloned In ruWle 13 above. The sald authorly shal draw
up the certHted report Unless the camet carries the words « Heavy or bulky goods », the vehlcle or container gubstiu-
ted must be one approved for the transport of goods under Customs seals. Furthermore, it shall be sedled and detalls
of the seal afflxed shall be indicgsted In the certified report. Howsever, f no approved vehicle or container Is avalable,
the goods may be transferrad to an unapproved vehicle or contalner; provided 1t affords adequate sateguards. In the
latter event, the Customs authorities of succeeding countrles shal Judge whether they, too, can allow the transport
under cover of thea TIR carnet to continue in that vehicie or container,

In the event of imminent danger necessitating Immedlate unloading of the whole or of part of the load, the carrler
may ake actlon on hls own Initlative withaut requesting, or walling for action by the authorities mentioned In rule 13
above. It shadl then be for him to turnish proof that he was compeHed to take such action In tha Interests of the vehiols
or contalner or of the (oad and, a3 soon es he has taken such preventlve measures &8 the smergency may require, he
shadl notlfy one of the authorities mentioned In rule 13 above In order that the facts may be verifled, the load checked,
the vehlcle or contalner gsealed and the ocertifled report drawn up.

The certified report shall remaln atteched to the TIR camet untll the Customs office of destination Is reached.

In addition to the model form Inserted In the TIR carnet Itselt, associatlions are recommended to furnish carrlers with
a supply of certifled report forms In the language or languages of the countrles of transit.
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Annexe 1 - Annex I 3
page 3

(Nom de I'Organisation internationale)

CARNET TIR" mesmm

1. Valable pour prise en charge par le bureav de douane de départ juaqu'au .... R |, 1. 117}

Valid for the acceptance of goods by the Customs office of departure up roandlncludblg

e DVIG DAE oo e oo e e et
Issued by

B IO e et e et et et e e eee e te e ettt et ene et
Holder

B T e R
4, Signalure du délégué de I’'assoctation 5. Signature du seorétalre
émettrice de l'organisation [nternatlonale :
et cachet de cette assoclation : Signature of the secretary of the International
Signature of authorized officlal of the organization :

issuing assocfatlon and stamp of that
assoclation :

(A rempilr evant ['utllisallon par te titulalre du camet / To be ocompleted before use by the holder of the camet)

6. Pays de dépant
Country of departure

7. Pays de destination
Country/Countries of destination (%)

8. No(s) d'immatriculation du (des) véhioule(s) routier(s) (')
Registratlon No(s). of road vehicle(s) (*)

9. Certlficat(s) d'agrément du (des) véhicule(s) routier(s) ‘gl’o ot date) (')
Certificate(s) of approval of road vehicle(s) (No. and darte) (%)

10. No(s) d'identification du (des) contenaur(s) (')
ldentificarion No(s). of container(s) (")

11. Observalione dlverses
Remarks

12. Signature du ttulalre du camet:
Signature of the carner holder:

(") Biffer la mention Inutlle.
Sirike out whichever does not apply

*Vair a'ngm 1 de la Convention TIR, 1975, élaborée sous lea auspices de la Commission économique des Nations Unies
pour (Europe.

'goo annex 1 of the TiR Convention, 1976, prepared under the auspices of the United Nations Economlic Commission for
urope.
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10.

11.

12

13.

14,

16.

16.
17.

REGLES RELATIVES A L’UTILISATION DU CARNET TIR
A. Généralités

Emission : Lo camet TIR sera émis dans le pays de départ ou dans le pays ob le titulalre est établl ou domielilé.

Langue: Le camet TIR ast Imprimé en frangals, 4 I'exceptlon de la page 1 de la couvertura dont les rubriques sont
6gafement Imprimées en anglals ; les = Ragles relatives a I'utilisation du carnet TIR » gont reproduites en version anglaise
4 1a page 3 de ladite couverture. Par allleurs, des feuillets supplémentalres donnant une traduction en d'autres langues
du texte imprimé peuvent étre ajoutés.

Valldité : le carnet TIR demeure valable jusqu'a l'achévement de I‘opération TIR au bureau de douane de dastination,
pour autant qu'il ait été pris en charge au buraau de douane de départ dans le délal fixé par {'assoclatlon é&mettrice
(rubrlque 1 de la page 1 de l%‘gowrg;m et rubrique 4 des volets).

(R of 7
Nombre de carmnets : ll";an’ établl un seul carnet TIR pour un ensemble de véhlcules (véhicules couplés) ou pour plu-
sdleurs c)onteneura chargés solt sur un seul véhicule solt sur un ensemble de véhlcules (volr également la régle 10d) cl-
essous).

Nombre de bureaux de douans de départ et de destination: Les iransports elfeotués sous le couvert d'un carmst TIR
peuvent comporter plusleurs bureaux de douane de départ et de destination, mals sauf autorlsation :

a) les bureaux de douane de dépan devront 8tre situds dans le méme pays ;
b) les bureaux de douane de destination ne pourront pas 8tre slués dans plus de deux pays;

¢) le nombre total des bureaux de douane de départ et de destination ne pourra dépasser 4 (volr également la régle
10 e cl-dessous).

Nombre de feulllets : SI Is transport comporte un seul bureau de douane de départ et un seul bureau de douans de
destination, le carnet TIR devra comporter au moins 2 feulllets pour le pays de départ, 3 feulflets pour le pays de destl-
natlon, puis 2 feulllets pour chaque autre pays dont le territoire est empruntd Pour chaque bureau de douane de départ
ou de destination supplémentaire, 2 autres feulllets, respectivement 3 autres feulllets, seront nécessalres; en outre, [I
faudra ajouter 2 feulllets sl les bureaux de douane de destination sont situés dans deux pays dlfférents,

Présentation aux bureaux de douane: Le carnet TIR sera présentéd avec le véhlcule roufler, 'ensemble de véhicules,
le ou les conteneurs & chacun des bureaux de douane de départ, de passage e! de destinatlon. Au demler bureau de
douane de départ, la signature de I'agent et le timbre a date du bureau de douane dolvent 8tre apposés au bas du
manlfeste de tous les volets A uliliser pour ia sulte du transport (rubrique 19).

B. Maniére de remplir le carnet TIR

Grattage, surcharge : Le carnet TIR ne comportera nl grattage nl surcharge. Toute rectlflcatlon devra &tre effectuéde
en bitfant fes Indications erronées et en ajoutant, le cas échéant, {es Indications voulues. Toute modification devra étre
approuvée par son auteur et visée par les autorités douanléres.

Indication relative a Vimmatrioculation : Lorsgue les dispositions natlonales ne prévolent pas ['Immatriculation des remor-
ques et ssml-remorques, on indiquera, en llsu et place du No d’lmmatriculation, le No d'Identlflcation ou de fabrication.

Maniteste :

a) Le manlfeste sera rempll dans la langue du pays de départ, & moins’ que les autorltés douanléres n'autorisent I'usage
d'une autre langue. Les autoritds douanidres des aulres pays empruntés se réservent 18 drolt d'en exiger une tra-
duction dans leur langue. En vue d'éviter des relards qui pourralent résuller de cette exigence, 1l est conselllé au
trangsporteur de se munir des traductlons nécessalires.

b) Les Indicallons portées sur le manifesie devralent éire daclylographiées ou polycoplées de manlére qu’elles solent
nettement lisibles sur tous les feulllets. Les feuillets (llisibles seront refusés par lea autorités douanidves.

c) Lorsqu'il n'y a pas assez d'espace pour Inscrire sur le manifests toutes les marchandises transportées, des feuilles-
annexes, du méme wmoddle que jle manifeste ou des documents commerciaux comportant toutes les Ilndications du
manifeste, psuvent &ire atiachées aux volets. Dans ce cas, tous les volets devront porter fes Indications suivantes :
) nombre des feulllas-annexes (case 10),

If) nombre et nature des colls ou des objets alnsl que le polds brut total des marchandises énumérées sur ces
feullles-annexes (cases 11 a 13). '

d) Lorsque le camet TIR couvre un ensemble de véhicules ou plusleurs conteneurs, le contenu de chaque véhicule ou
de ohaque conteneur sera Indiqué séparément sur le manlfeste. Cette indication devra b&tre préoédée du No d'im-
matriculation du véhicule ou du No d'identification du conteneur (rubrique 11 du manifeste).

a) De méme, 8'll y a plusleurs bureaux de douane de départ ou de destination, les Inscriptions relatives aux marchan-
dises prises en charge ou destindes A chaque bureau de douane seront nettement séparées les unes des autres
sur le manifeste.

Listes de colisage, photos, plans, etc.: Lorsque, pour I'ldentification des marchandises pondéreuses ou volumineusss, les
autorités douanidres exigeront que de tels documents solent annexés au carnet TIR, ces demlers seront visés par les
autorités douanlédres et attachés a4 la page 2 de la couverture du carnet. Au surplus, une mentlon de ces documents
sera falte dans la case 10 de tous les volets.

Signature : Tous les volets (rubriques 16 &! 17) saeront dalds et signés par le tltulalre du carnet TIR ou par son repré-
sentant.

C. Incidents ou accidents

S'il arrive en cours de route, pour une cause fortulie, qu'un scellement douanler solt rompu ou que des marchandises
périssent ou solent endommagées, le transporteur s'adressera Immédiatement aux autorités douanléres s'll s‘en trouve
a4 proximité ou, & défaut, A d'autres eutorités compétentes du pays ol Il se trouve. Ces dernléres établiront dans le
plus bref délal le procés-verbal de constat flgurant dans le carnet TIR.

En cas d'accident nécessltant le transbordement sur un autre véhlcule ou dans un sutre conteneur, ce transbordement
ne peut s'effectusr qu'en présence de l'une des autorités désignées A la régle 13 ci-dessus. Ladite autorlté établira
le procés-verbal de constat. A molns que le carnet ne porte la mention «marchandises pondéreuses ou volumineuses »,
le véhicule ou comnteneur de substitution devra &tre agrééd pour le transport de marchandises sous acsliements douaniers.
En plus, l sera scellé ot le scellement apposé sera Indiqué dans le procés-verbal de constat. Toutefols, sl aucun véhi-
cule ou contensur agréé n'est disponible, le transbordement pourra 8tre effectué sur un véhicule ou dans un conteneur
non ag@réé, pour autant qu'il ofire des garanties sufflasantes. Dans ce demler cas, les autorités douaniéres des pays
sulvants apprécleront si alles peuvent, elles aussi, lalsser continuer dana ce véhicule ou conteneur le transport sous le
couvert du camet TiR.

En cas de péril Imminent nécessitant la déchargemant immédiat, partlel ou total, le transporteur peut prendre des me-
sures de son propre chef sans demander ou sans altendre l'intervention des autorités visées & 1a rdgle 13 cl-dessus.
Il aura alors & prouver qu'll & d0 agir ainst dans l'intérdt du véhicule ou conteneur ou de son chargement et, aussitot
aprés avolr pris les mesures préventives de premldre urgence, avertira une des autorités visées A la rdgle 13 cil-dessus
pour falre conatater les faita, vérifler le chargement, aceller le véhicule ou conteneur et établlr le procds-verbal de
constat,

Le procés-verbal de constat restera [oInt au carnet TIR jusqu'au bureau de douane de destination.

Il est recommandd aux assoolations de fournlr aux trangporteurs, oulre 1@ modéle |nséré dans le carnet TIR lul-méme,
un certaln nombre de formules de P.V. de constat rédigées dans la ou les langues des pays & traverser.
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SOUCHE N° 1 (pagen impaires, blane)

du CARNET TIR

Annexe 1 - 4dnnex 1
page S

1. Pris en oharge par ls bureau da douane de

2. Sous le No

4. E] 8cellements ou marquas d'ldentiflcation reconnus Intacts

8. Divers ((\indralre {Ixd, bureau ol (e transport deolt &tre préaenté, eto.) .

3. Sosllements ou marques d'IGemIIOEtion APPOBAS ... ... . .. ... ... s e —————

4. Signatues da I'sgeni 1 1imbre
4 deale du bureau de douans

VOLET N° 1

. CARNET TIR YR\

2. Bureaw(x) de dovane de départ

8. Détivré par (nom de 1'assooclation émettrioe)

4. Vulable pour prise en chergs pars le bureau de dousns de dépant

Jusqu'au In¢lus

Pour usage officlel

5. Tiwlalre du carnet (nom, adresse, pays)

6. Pays de départ 7. Pays de destinaiion

8, No{s) d'Immatricniallon dy (des) véhloulea{s) routler(®)

8. Ceortificat(s) d'agrément {(No et date)

MANIFESTE DE MARCHANDISES

10. Doouments Joints au manifeste

auc le manlfesta
Destination :

1. Bureau da douane

2. Bureau de douane

8. Bureau de douane

14, Total des cofls figurant Nombre 15. e ~ariitia que les indicalions sous
rubriques 1 & 14 ci-dessus sont
pxanies sl tomplites

18. Lleu ot date

17. Signature du tltulaire
ou de eon représsntant

11. @)} Gompartiment{s) de 12. Nombre et nature des colls ou objets ; déslgnation des marchandises 13, Polds brut | & Saallumer}t? d:"uﬂ
marquas ntit-
chargsment ou en kg oation apponde,
contenaur(s) {nombre, dentifi-
b) Merques ¢t Nos catipn)
des oolls ou objets
15. Bureav de douane de rt

dépa
Signature de I'agent et Uimbre A dats
du bureau de douane

20. Certificat de prise en charge (bureav de douana de départ
ou de pessags d'antrée)

(1 21. Scellements ou marques 2. Détal de tranalt

d'ldentifloation reconnca intacts

2. Enreglstré par le bureau de douane do sous e No

24. Divers (Itinéralse fixé, buresu od I8 trenaport dolt étre présents, eto.)

25. Signature de I'agent
ot timbre & dete du bureau de douane
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8. Slgnature de I'agant ol timbrs
4 date du buteau de dovane

SOUCHE N° 2 (peges paires, vert) du CARNET TIR

1. Arrivée constatée par la bureau de douans ds

2. [] Scellaments ou marquea d’ldentifioation reconnus Inlacts
9. Déohargd ............... .. calls ou objets (comme stipulé sur le manifests)
4. Nauvenur scellements apposés

6. BEBOIVOE ....cocvmnnnosmmmmmnses st e s e ST S TR SFERTENA 5 e L £ s SRS PO EEEERS B ST

CARNET TIR \ W\

3. Déllvré par (nom de I'assoolation émottrice)

VOLET N° 2 1,

2. Bureau(x) de douane de départ

4. Valable pour priee en charge par le bureau de douane de dépast

B e e s Jusqu’eu Inolus

Pour usage officlel 6. Titutalre du carnet {nom, adresae, pays)

8. Pays de départ 7. Pays de deslinalon

8. No(s) d'immatriculation du (des) véhlcule(s) routler(s) 10. Documents Joints au manifeste

9. Ceriificat(s) d’'agrément (No et date)

T R e R L ELE LY CE DT P i

MANIFESTE DE MARCHANDISES

12. Nombre et nature des calis ou objets ; désignation des marchandises

10. Soellemenis ou
marques d’ldentift-

13. Polds brul
an kg

11. a) Compartimerii(s) de
chargement au

catlon ap) A
contensurie) (nombre, {denlifi-
b) Marques et Noa ¢alion)

dea colla ou cbjsts

pory PR TN L PR RN L e R R N L RS LR LR L EEEE L LR B R S

14. Total des colls flgurant Nombre 18, Jo oestifie que les indicalions sovs
sur e maolleste rubviques ¥ 4 14 ci-dessus somt

Desilnation : axacles of compléles

1. Bureau de douane 18. Lleu et date
17. Slgnature du titylaire
ou de son représentant

19, Bureau de douane de départ
Signature de I'sgant et timbre A date
du bureau de dauane

2. Bureau de douvane

3. Buresu do doiene

20. Certifioal de prise en charge (bureau de dousne de dépert
ou de passage d'entrée)

26. Cerillicat de décharge (bureau de douane dJds passage de sortle
ou de destination)

2, Délal de transit O 27. Scellements ou marques d’Identification reconnus Intacts

O 21. Scellements ocu marques
d‘identification reconnus intacts

'a,("he.t T{p. hc ven

’

23. Enreglstré par |le bureau de douane de sous le No

2. Nombre de colle déchargés

24. Dlvers {l\lnéralre §Ix8, bureau ol e tranepont doit 8tre présents, elo.)

2. Slgnature de I'agent
ot Umbre A date du buresu de douans

29. Aéseives

30, Signature de )'agent
ot Umbre & dete du bureau de douane
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VOLET DESTINE EXCLUSIVEMENT,
en tant que de besoin, au bureau
de douane de destination

R A e g N et o g L T o e ki

VOLET N° 2 (ru + CARNET TIR \WR\\\\\\\
2. Bureaw(x) de douane de départ 3. Déllvré par (nom de )'asaociation émetirics)
1 2.
4. Valabla pour priss en chacgs par le bureau de douans de départ
N Jusqu'au inclus
Pour usage officlel 5. Tlwtalre du carnel (nom, adresss, pays)
8. Pays de dépan 7. Pays de destination
8. No(s) d'immatrioulation du (des} véhiculs(s) routier(s) 10. Documents Joints au manifeste
9. Certlficat(s) d’agrément (No et date)
11. a) Compartiment(s) de 12. Nombre &t nature des colls ou objets ; ddsignation dos marchandises 13. Poids brut J 18, sultcrnenl.uu
chargement ou on kg marques d'identifi-
calion apposds,
conteneur(s) {nombra, |daniifi-
b) Marques et Nos catlon)

des colls ou objata

14. Total des colls figurant Nombre 18 Jo certifie que les Indicalions sous 19. Buresu de dousne de départ
sur le manifeste rubriques 1 4 14 ci-dessua som Signature de I"agent et timbre A date
Destination : waciss 6l complbies du bureau de dousns
1. Bureau de douans T 16. Lisu et date

17. Signature du tltulsire
ou de son feprésentant

2. Bureau de dousne

i datdod A deh e eded s i B S M N —

4. Bureau de douesne O S T O S O G S U T . P e - . ..““""".‘.
20. Caritficad de prise en charge (bureau de doumns de départ 26. Cestificat de décharged [d>ureau de douans de passage de sortle

ou de pessage d'antrée) ou de destination) 3

[ 21. Scellements ou marques 22. D&lnl de transit O 27. Sceltements ou marquea d'identification reconnus Intgots
d’identification reconnus Intacte
23. Envegistré par le bureay de douane de sous le No 2, Nombre de colls déchargéds
4

24. Divera (Itinéralre fIxé, bureau ad le trunsport doit 8tre présentsd, eto.) 29. Résarves
28. Signature de ('agent 30. Signature de ['apent

ot timbre A date du bureau de douane ‘.‘ s ot timbre A date du buresu de douane
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Procés-verbal de constat (i)

atabll sn sppllcation de I'article 25 de s Convention TIR
{volr &galemant les réglea 13 A 17 relalives & JutHisetlon -du carnet TIR)

2. Bureaulx) de dausne de départ 2 m\\\\\w
CARNET TIR \
3, Dailvré par
4. No(s) d'immatriculation du/des véhicule{s) routier(s) 6. Titulnire du camet
No(s) d'identification du/des conteneus(s)
6. Lo(e) scellpment(s) douanier(s) est/sont Intaci{a) non Intact(s) 8. Observations
O |
7. Le(s) compartiment(e) de chargement Intact{s) non Intact(s)
ou canleneur(s) est/sont a O
8. (] Aucune marohandiee ns ssmble manquer (] Les merchandises désipndes dans les rubriquss 10 & 3 manquent (M)
ou sont détruites (O) comma Indiqué dans )a rubrique 12
10. a) Compartiment{s) da 11. Nombre et nature desa colls ou objats ; 12, 13. Observations (Indlquer notamment
chargement ou désignation des marchandisss Moud tes quantités manquantes ou détrultes)
contaneur(a)

b} Marques et Nos
dea colls ou oblets

14. Date, {lsu ot circonstances de |‘acoident

15. Mesures prises pour que |'opération TIA pulsse se poursulvre
] mpposition de nouvesux scellements : ROMDT® ...............cccccveeens carectéristiquea _ . ...
[3 tmnsbordement des marchandisss (volr rubrique 18 ol-apris)
[ autree

18. Bl les marchandises ant &6 transbordées : curactérietiques dwdes véhicule{s) routler(e) ou du/des conteneur(s) de substitution

No d‘Immatrioulation Agréd No du oartifiost Nombre st ceractéristiques
oul non d'agrément des scellements apposés -
o) véhloule O O i v ] e
No d'identifloation
b) conteneur o D R ZR
O 0O /

7. Autorité ayant étabil le présent proche-verbal 18. Viea du proohaln bureau d» douane touché par le transport TIR




10.

11.

12,

13.

14.

15.

1e.
17.
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RULES REGARDING THE USE OF THE TIR CARNET
A. General

lasua: The TIR carnet may be issued either in the countrty of departure or In the country In which the holder ls
established or resldent.

Language : The TIR camet i3 printed in French except for page 1 of the cover where tha items are also printed In
Enghsh ; this page la a translation of the « Rules regarding the use of the TIR carnet= glven In French on page 2 of
the cover. Additional sheets giving a transiation of the printed text may elso be Insened.

Validity : The TIR carnel remains vatld untii the completion of the TIR operation at the Customs office o dastination,
provided that it has been taken under Customs control at the Customs office of departure within the tlme-limit set by
the lssulng assoclation (ltem 1 of page 1 of thecc ver and Iltem 4 of the vouchars).

Number of carnets: Only one TIR carnet be required for & combination of wehicles (coupled vehlcles) or for
several containers loaded elther on a single vehicle or on a combination of vehicles (see also nde 10 (d) below).

Number of Customs offices of departure and Cusiome offlces of destination : Transport under cover of a TIR camet
may (nvolve several Customs offlces of departure and destination, but, unless otherwise authorlzed :

{(a) the Customs offlces of departure must be sltuated In the same country;
(b) the Customs offices of desiination may not be sluated In more than two countrles ;
{c) the total number of Cusioms offices of departure and destination may not excead four (see aiso rute 10 (@) below).

Number of forms : Where thare I8 only one Customs offlce of departure, and one Customs office of destination, the TIR
carnet must contaln at least 2 sheeis for the country of departure, 3 sheets for the country of destination and 2 shests
for each country traversed. For each addltional Customs office of departure 2 extra sheets and for each addlilonal
Customs oftice of destination 8 extra sheets shall be requited ; In additlon, there must be 2 more sheels If the Customs
offlces of destination are sltuated In two different countrles.

Pressntatlon at Customs offices: The TIR carnet shall be presented with the road vehicle, comblnation of vehlcles.
or contalner(s) at each Gustoms office of departure, Customs offlce en route and Customs offlce of destination. At the
last Customs offlce of departure, the Customs Offlcer shall slgn and date stamp ltem 18 below the manlfest on all vou-
chera to be used on the remalndar of the Journay.

B. How to fill in the TIR carnet

Erasures, over-wilting: No erasures or over-wrling shall be made on the.TIA carnet. Any corrections shall be made by
crossing out the Incorrect particidars and adding, ) necessary, the required particulars. Any changa shall be InitiaHed
by the person making It and endorsed by the Customs authorlties.

Information concerning registration : When natlonal leglslation does not provide for registration of trallers and semd-
trailers, the Identiflcation or manufacturer's no. shall be shown Instead of the raglstration no.

The manlfest :

(a) The manifest must be completed In the language of the country of departure, unleas the Customs authorities allow
another language to be used. The Customs authorltles of the other countrles traversed reserve the right to require
its translation Into thelr own language. In order to avold delays which might ensua from thlg requirement, carrlers
are advised to supply the driver of the vehicle with the raequisite tranglations.

(b) Tha Information on the manifest ahould be typed or multicopled in such a way as to be clearly leglble on all the
sheets. lllagible sheets will not be accepted by the Customs authoritles.

(c) When thers ls not enough space in the manifest to enter all the goods carrled, separate sheets of the same
model as the manllest or commercial documents providing all the informatlon requlred by the manlfest may be
attachad to the vouchevs. In such cases, all the vouchera must contain the foflowing pariculars :

(1) the number of sheets attached (box 10)
(il) the number and type of packages or articles and the total gross welght of the goods listed on the attached
sheets (boxes 11 to 13).

(d) When the TIR carnet covers a combination of vehlcles or several contalners, the contents of each vehicle or

each container shall be Indicated separately on the manifest This information shall be preceded by the registra-

tlon no. of the vehlcle or the fidentlfication no. of the contalner (ltem 11 of the manlfest).

Likewise, If there are several Customs offlces of depariure or of destination, the entrles concerning the goods

taken undar Custoins control at, or Intended for, each Customs office shall be clearly separated from each other

on the manlfest

Packing lists, photographs, plans, etc.: When such documents are required by the Customs sauthorities for the identlfl-
cation of heavy or bulky goods, they shall be endorsed by the Customs sauthoritles and attached to page 2 of the co-
ver of the carnet. In addition, a reference shall be made to these documents In box 10 of all vouchera.

Signature : All vouchers (ftems 16 and 17) must be dated and signed by the holder of the TIR carnet or hls agent.

(e

C. Incidents or accidents

In the event of Customs seals being broken or goods being destroyed or damaged by accldent en route the carrier
shall Iimmediately comtact the Customs authoritles, if there are any near st hand, or, If not, any other competent
authorities of the country he Is In. The authorltles concerned shall draw up with the minimum dalay the certlfled
report which Is contalned In the TiR carnet.

In the event of an accldent necessitating transfer of the load to another vehicle or another contalner, this transfer may
be carrled out only In the presance of one of the authorlties mentioned In rule 13 above, The eald authority shad draw
up the cenkled repon. Unless the carnel carrles the words = Heavy or bulky goods s, the vehicle or contalner substiu-
led must be one wapproved for the transport of goods under Customs seais, Furthermore, It shali be sealed and detalls
of the seal affilxed sehaell be Indicated in the certifled report. However, ¥ no approved vehlcle or contaler is avadable,
the goods may be transferred to an unapproved vehlcle or contelner; provided It atfords adequate sefeguards. In the
latter event, the Customs authorltles of succeeding countrles shall Judge whether they, teo, can alow the transport
under cover of the TIR carnet to continue in that vehicie or container.

In the event of imminant danger necessitating Immediate unloading of the whole or of part of the load, the carrler
may take actlon on his own initiative without requesting, or walting for actlon by the authoritles mentioned in rule 13
above, It shall then be for him to furnish proof that he was compefed to taka such actlon In the interests of the vehlole
or contalnar or of the load and, 8s eoon as he has taken such preventive measurea es the emergency may require, he
shall notlty one of the authoritiea mentioned In rule 13 abova In order that the facts may be verifiad, the load checked,
the vehicle or container sealed and the oertified report drawn up.

The certliled report shall remaln attacted to the TIR carnet until the Customs office of destination Is reached.

In addition to the model form Inserted In the TIR camet lself, assoclettons are recommended to furnish carriers with
a supply of carnlflad report forma in the language or languages of the countriea of transit,
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or container(s)

(b) Marks and Mog. of
packages or articles

Asmex 1
page 8
CERTIFIED REPORT (Yellow)
Drawn up ln accordance with article 25 of the TIR Convention
(Sece also Rules 13 to 17 regarding the use of the TIR carnet)
1. Cuetoms office(s) of departure 2. TIH camet Yo.
b Isgued By .occansnaes
4. Registration No(s). of road vehicle(s) 5. Holder of carnet
Taentification No(e). of container(s)
6. The Customs seal(s) is/are intact not intaot |g, Remsrks
7. The load compartment(s) or intact not intaot
container(s) is/are 0O )
9. D No goods appeared to be misaing D The goods indicated in ftems 10 to )3 are missing {¥) or have been
destroyed (D) as indicated in column 12
10. (a) load compartment(a) | 1l. Number and type of packagea or articles) [12. 13. Remarks (give particulars of
description of goods Mor D quantities missing or deetroyed)

14. Date, place and circumetances of the accident.

15. Measures taken to enable the TIR operation to contimue
[J sffixing of pew sealst mumber .....

D trapsfer of load (see {tem 16 balow)

[J other

desoription sircereriorinsnenvean

16. If the goods have been transferreds desoription of roed vehicle(a)/container(a} substituted

Registration No.

Yes No

bo4orevenimavegumsssonmn

(a) vehiole

Identification No.

{8): o = serseenvernsanamasrnans

L R T Y

oo Do

Ho. of certiflicate
of approval

o .. feeereaiiniinans
0 Y A

Number and particulars
of seals affixed

Approved

17. Authority which drew up this ‘certified report.

PR N Y TN S I P

Signpture

PemssPesTUILIaTsassassan

‘.noo/‘Dnto/Stu:p

18. Endorsemant of next Customs office
reached by the TIR transport

BeeEBsacassnIansasrgoona .‘ .

Signa ture

| Mark the appropriate boxes with a oross

o= veNammammar Besammanewe BesvRasrsReunn

o - TR e - W s WREO W s s
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10.

11.

12

13.

14

15.

18.

17.

fage 2 oF cover
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RULES REGARDING THE USE OF THE TIR CARNET
A. General

fssue: The TIR carmet may be dssued either in the country of departure or In the country In which the holder s
established or resldent

Language : The TIR carnet s printed In French except for page 1 of the cover where the ltems are also printed in
Engksh ; this page ls a transiation of the «Rules regarding the use of the TIR carnet» given in French on page 2 of
the cover. Additional sheets giving a translation of the printed text may also be Inserted.

Valldly : The TIR carnet remalns valld until the completlon of the TIR operation at the Customs office of destination,
provided that it has been taken under Customs control at the Customs office of depariure within the time-limit set by
the Issulng association ({tem 1 of page 1 of tgg Sover and Item 4 of the vouchers).

” [4

Number of carnels: Only one TIR carnet ghalf be required for a combination of vehicles {(coupled vehicles) or for
several containers loaded elther on a single vehicle or on a combination of vehicles (see also rule 10 (d) below).

Number of Customs offlces of departure and Customs olflces of destination : Transport under cover of & TIR camet
may fnvolve several Customns offices of departure and destination, but, unless otherwlise authorized :

(a) the Customs offices of departure must be sltuated in the same country ;

(b) the Customs offices of destination may not be sltuated In more than two counirles ;

(c) the total number of Customs offlces of departure and destination may not exceed four (see also rule 10 (e} below).

Number of forme : Where there I8 only one Customs offlce of departure, and one Customs office of destination, the TIR
carnet must contain at {east 2 sheets for the country of departure, 3 sheets for the country of destination and 2 sheots
for aach- country traversed. For each additional Customs office of departure 2 exira sheets and for each additional
Customs office of destination 3 extra sheets shall be required ; In addition, there must be 2 mora sheets If the Customs
offlces of destination are sltuated In two different countries.

Presentation at Cuastoms offices: The TIR camet shall be presented with the road vehicle, comblnation of wvehicles.
or contalner(s) at each Customs offlce of departure, Customs offlce en route and Customs office of destination. At the
last Customs office of departure, the Customs Oflficer shall sign and date stamp ltem 19 below the manifest on afl vou-
chers 10 be used on the remalnder of the Journey.

B. How to fill in the TIR carnet

Erasures, over-writing: No erasures or over-writing shall be made on the TIR carnet. Any corrections shall be made by
crossing out the {ncorrect particilars and adding, If necessary, the required particulars. Any change shall be inltlaled
by the person making It and endorsed by the Customs authorlles.

Information concerning registration : When natlonal leglslation does not provide for reglstration of trallers and sem-
trallers, the I[dentlfication or manufaclurer's no. shall be shown instead of the reglistration no.

Tha manlfest :

(a) The manifest must be completad In the language of the country of departure, unless the Customs authorities allow
another language to be used. The Customs authorities of the other countrles traversed resarve the right to require
its translation Into ihelr own language. In order 1o avoid delays which might ensue from Ihis requiremant, carriers
are mdvised to supply the driver of the vehlcle with the requlsite translations.

(b) The Intormation on the manlifest should be typed or mullicopled In such a way as to be clearly legible on all the
sheets. Illegible sheets will not be accepted by the Customa authoritles.

(c) When there is not enough space In the manlfest to enler all the goods carrled, separate sheets of the same
model as the manlfest or commercial documents providing all the Information required by the manifest may be
attached to the vouchers. In such cases, all the vouchers must contaln the following panicwuiars :

(1) the number of sheets attached {box 10)
(i) the number and type ol packages or arlicles and the total gross welght of the goods listed on the attached
sheets {boxes 11 to 13).

(d) When the TIR carnet covers a combination of vehicles or several contalners, the contents of each vehicle or
each conlalner shall be indicated separately on the manlfest. This Information shall be preceded by the registra-
tion no. of the vehlcles or the ldentification no. of the container {item 11 of the maniest).

(e) Likewise, If there are several Customs offlces of departure or of destination, the entrles concerning the goods
taken under Custoins control at, or Intended for, each Customs office shall be clearly separated from each other
on the manlfest.

Packing llsts, photographs, plans, efc. : When such documents are required by the Customs authorltles for the Identifi-
catlon of heavy or bulky goods, they shall be endorsed by the Customs eauthoritles and attached to page 2 of the co-
ver of the carnet In addition, a reference shalt be made to these documente In box 10 of all vouchers.

Signature ! All vouchers {ltems 18 and 17) must be dated and signed by the holder of the TIR camet or his agent.

C. Incidents or accidents

In the event of Customs seals being broken or goods being destroyed or damaped by accldent en route the carrler
shall immedlately comact the Customs authorities, If there are any near at hand, or, It not, any olher competent
authoritles of the country he Is In. The authorltles concerned shall draw up with the minlmum dealay the cenlfled
report which Is contalned In the TIR carnet.

In the event of an accldant necessituting lransfer of tha load to another vehicte or another contalner, this dransfer may
be carrled out only In the presence of one of the authorities mentloned In rule 13 above. The said authority shaM draw
up the certifted report. Unless the carnet carries the words « Heavy or bulky goods », the vehlcle or container substitu-
ted must be one approved for the transport of goods under Customs seals. Furthermore, it gshall be sedled and details
of the seal afflxed shall be indicated In the certifled report. However, If no approved vehicle or contalner Is available,
the goods may be transferred to an unapproved vehicle or conlalner; provided It affords adequate sefeguards. In the
latter event, the Customs authorities of succeeding countries shal judge whether they, too, can alow the transport
under cover of the TR carnet to continue In that vehicie or container.

in the event of Imminent danger necessitating Immedlate unloading of the whole or of part of the load, the carrler
may take action on hls own Initlative without requesting, or walting for actlon by the authoritles mentloned in rule 13
above. It shall then be for him to furnish proof that he was compsHed to lake such action In the Interests of the vehlole
or container or of the load and, as soon as he has taken such preventive measures ae the emergency may require, ha
shall natify one of the authorities mentioned In rule 13 above In order that the tacts may be verified, the {oad ohscked,
the vehlcle or contalner sealed and the certified report drawn up.

The certifliad report shall remaln attached to the TIR carnmet untll the Customs offlce of destinatlon ls reached.

In addltion to the model form Inserted in the TIR camet Itself, assoclatlons are recommended to furnlsh carriers with
a supply of certifled report forms in the language or languages of the countries of transit.
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FOR AFGHANISTAN :
POUR L'AFGHANISTAN :

3A APTAIIMCTAH:

FOR ALBANIA :
POUR L'ALBANIE :

3A AJIBAHMIO:

FOR ALGERIA :
POUR L'ALGERIE :

3A AJXHP:



FOR ARGENTINA :
POUR L'ARGENTINE :
3A APIEHTHHY:

FOR AUSTRALIA :
POUR L'AUSTRALIE :
3A ABCTPAJIMO:

FOR AUSTRIA : Z /,: L/ e / / 1/"7"7 <7z :b/ /?»M// T

POUR L'AUTRICHE : )W‘/7“,¢ +o M/k“ﬁm
3A ABCTPHO:



FOR THE BAHAMAS :

POUR LES BAHAMAS :
3A BATAMCKHE OCTPOBA:

FOR BAHRAIN :
POUR BAHREIN :
3A BAXPEMH:

FOR BANGLADESH :
POUR LE BANGLADESH :
8A BAHTJAJEN:



FOR BARBADOS :

POUR LA BARBADE :
3A BAPBAJIOC:

FOR BELGIUM :

POUR LA BELGIQUE :
3A BEJbIHO:
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FOR BENIN :
POUR LE BENIN :

34 HAPOJHYO PECIIYBIHWKY BEHWH:



FOR BHUTAN :

POUR LE BHOUTAN :
3A BYTAH:

FOR BOLIVIA :
POUR LA BOLIVIE :

3A BOJIHBKD:

FOR BOTSWANA :

POUR LE BOTSWANA
3A BOTCBAHY:



FOR BRAZIL :
POUR LE BRESIL :
3A BPA3WIMD:

FOR BULGARIA :

POUR LA BULGARIE :
3A BOJITAPHE:

FOR BURMA :

POUR LA BIRMANIE :
23A BUPMY:



FOR BURUNDI :
POUR LE BURUNDI :
3A BYPYHIM:

FOR THE BYELORUSSIAN SOVIET SOCIALIST REPUBLIC
POUR LA REPUBLIQUE SOCIALISTE SOVIETIQUE DE BIELORUSSIE :
3A BEJIOPYCCKY0 COBETCKYK COLIMAJMCTHUECKY PECIIYBIMKY:

FOR CAMBODIA :
POUR LE CAMBODGE :
3A KAMBOIXY:



FOR CANADA :

POUR LE CANADA :
3A KAHALY:

FOR CAPE VERDE :

POUR LE CAP~VERT :
3A OCTPOBA 3EJEHOTO MbCA:

FOR THE CENTRAL AFRICAN REPUBLIC :
POUR LA REPUBLIQUE CENTRAFRICAINE :
3A [EHTPAJLHOAGPHKAHCKY PECIIYBIHMKY:



FOR CHAD :
POUR LE TCHAD :
34 UAX:

FOR CHILE :
POUR LE CHILI :
3A HHIM:

FOR CHINA :
POUR LA CHINE 3
BA KWTAM:



FOR COLOMBIA :
POUR LA COLOMBIE :
3A KOJYMBHIO: .

FOR THE COMOROS :
POUR LES COMORES :
3A KOMOPCHME OCTPOBA:

FOR THE CONGO
POUR LE CONGO
3A HOHIO



FOR COSTA RICA :
POUR LE COSTA RICA :
3A KOCTA-PUKY :

FCR CUBA :
POUR CUBA :

3A KYBY :

FOR CYPRUS :

POUR CHYPRE :
3A KHIP :



FOR CZECHOSLOVAKIA 3
POUR LA TCHECOSLOVAQUIE :
3A UEXOCJOBAKAD 1

FOR THE DEMOCRATIC PEOPLE'S REPUBLIC OF KOREA :
POUR LA REPUBLIQUE POPULAIRE DEMOCRATIQUE DE COREE :
3A KOPEUCKYHD HAPOJIHO-JEMOKPATHUECKYH PECIIYBIMKY :

FOR THE DEMCCRATIC REPUBLIC OF VIET~NAM :
POUR LA REPUBLIQUE DEMOCRATIQUE DU VIET-NAM :

3A JEMOKPATWMYECKYI0O PECIIYBJIMKY BbLETHAM :



FOR DEMOCRATIC YEMEN :
POUR LE YEMEN DEMOCRATIQUE :
3A JEMOKPATHUECKWHY HEMEH

\ L e
FOR DENMARK : Degeoles 212 /77¢
FOUR LE DANEMARK :

3A JAHUO :

FOR THE DOMINTCAN REPURLIC
POUR LA REPUBLIQUE DOMINICAINE :
3A IOMMHUKAHCHKYID PECTIYBIHKY :



FOR ECUADCR :
POUR L'EQUATEUR :
3A OKBAJOP :

FOR EGYPT :

POUR L'EGYPTE :
3A EIMIIET :

FOR EL SALVADOR :

POUR EL SALVADOR :
3A CAJILBAJOP



FOR EQUATORIAL GUINEA :

POUR LA GUINEE EQUATORIALE :
3A DKBATOPUAJEHYO TBHHEOD ;

FCR ETHIOPIA :
POUR L'ETHIOPIE :
SA JQUOILAO

FOR FIJI :
POUR FIDJI :
3A QUIKHY :



FOR FINLAND : 28) -
/ 0. "
POUR LA FINLANDE : -

3A QMHJSHIMIO <

FOR FRANCE
POUR LA FRANCE :

3A GPAHLIMYO

FOR GABON :
POUR LE GABON :

3A TABOH :



FOR GAMBIA :
POUR LA GAMBIE :
3A TAMBURO :

FOR THE GERMAN DEMOCRATIC REPUBLIC 3
POUR LA REPUBLIQUE DEMOCRATIQUE ALLEMANDE :
3A TEPMAHCKYY IEMOKPATHMUECKYX PECIIYBIMKY :

FOR GERMANY, FEDERAL REPUBLIC OF :
POUR L'ALLEMAGNE, REPUBLIQUE FEDERALE D!
3A IEJEPATUBHYK PECIIYBIWKY [EPMAITUA :
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FOR GHANA

POUR LE GHANA :
3A TAHY :

FOR GREECE : G Bainee | 90 Docoa = ic{‘{é

POUR LA GRECE : - 5 4 .
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3A TPEUMO :
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FOR GRENADA :

POUR LA GRENADE :
3A TPAHALY :



FOR GUATEMALA :

POUR LE GUATEMALA :
3A TBATEMAJY

FOR GUINEA :
POUR LA GUINEE :

3A TBMHED :

FOR GUINEA-BISSAU :

POUR LA GUINEE-BISSAU :
3A TBUHEX-BUCAY :



FOR GUYANA :
POUR LA GUYANE :
3A T'BHAHY :

FOR HAITI :
POUR HAITI :
3A TAUTH :

FOR THE BCLY SEE :

POUR LE SAINT-SIEGE :
3A CBATEHIMH NPECTOJ :



FOR HONDURAS :
POUR LE HONDURAS :

3A TOHIYPAC :
FOR HUNGARY :
POUR LA HONGRIE :
// l y’
o 7))
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FOR ICELAND :
POUR L*'ISLANDE :

3A HCJAHRIMO:



FOR INDIA :
POUR L'INDE :

3A MWHIMO :

FOR INDONESIA :
POUR L'INDONESIE :

34 MHIOHE3WO :

FOR IRAN :
POUR L'IRAN :
3A HPAH



FOR IRAQ :

POUR L'IRAK :
3A WPAK :

FOR IRELAND :

POUR L'IRLANDE :

3A HMPJAHIHMD:

FOR ISRAEL :
POUR ISRAEL :
3A M3PAWID :
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FOR ITALY : (

POUR L'ITALIE : uédx*AlflyLA 1L A;{}A4¢¢c~,
HTAIO : -
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FOR THE IVORY COAST :
POUR LA COTE-d'IVOIRE :
3A BEPET CJIOHOBOHM HOCTH :

FOR JAMAICA :
POUR LA JAMAIQUE :
34 AMAHKY



FOR JAPAN :
POUR LE JAPON :
3A fAANOHVO :

FOR JORDAN :
POUR LA JORDANIE :
3A WOPJAHMO :

FOR KENYA :

POUR LE KENYA :
3A KEHWO



FOR KUWAIT :
POUR LE KOWEIT :
3A KYBEHT :

FOR LAGS :

POUR LE LAOS @
3A JAOC @

FOR LEBANON :

POUR LE LIBAN :
3A JIMBAH :



FOR LESOTHO :

POUR LE LESOTHO :
3A JECOTO 3

FOR LIBERIA :

POUR LE LIBERIA :
3A JMBEPHO @

FOR THE LIBYAN ARAB REPUBLIC :

POUR LA REPUBLIQUE ARABE LIBYENNE :
3A JMBMACKYO APABCION PECNYBIMKY @



FOR LIECHTENSTEIN :
POUR LE LIECHTENSTEIN :
3A JMXTERUTEMH

FOR LUXEMBOURG :
POUR LE LUXEMBOURG s
3A JWOKCEMBYPT :
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FOR MADAGASCAR :

POUR MADAGASCAR
3A MAJATACKAP ¢



FOR MALAWI :
POUR LE MALAWI :

3A MAJABH

FOR MALAYSIA :
POUR LA MALAISIE :

3& MAJACKYD ®EIEPALMO 3

FOR THE MALDIVES :

POUR LES MALDIVES :
3A MAJBIMBH :



FOR MALI 3
POUR LE MALI :
3A MAJH :

FOR MALTA :
POUR MALTE :
3A MAJBTY

FOR MAURITANIA :
POUR LA MAURITANIE :

3A MABPHTAHWO :



FOR MAURITIUS :
PQUR MAURICE :
3A MABPUKHMH :

FCR MEXICO :
POUR LE MEXIQUE :
3A MEKCHKY :

FOR MONACO :
POUR MONACO :
3A MOHAKO :



FOR MONGOLIA :
POUR LA MONGOLIE :
3A MOHIOJMO s

FOR MOROCCO :

POUR LE MAROC :
3A MAPOKKO :
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FOR MOZAMBIQUE s

POUR LE MOZAMBIQUE :
3A MO3AMBHMK :



FOR NAURU :
POUR NAURU
3A HAVYPY

FOR NEPAL :
POUR LE NEPAL :
3A HEIAJ

FOR THE NETHERLANDS :
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FOR NEW ZEALAND :
POUR LA NOUVELLE-ZELANDE :
3A HOBYQ 3EJAHIMO -

FOR NICARAGUA :
POUR LE NICARAGUA s
3A HHKAPATYA :

FOR THE NIGER
POUR LE NIGER
3A HUTEP



FOR NIGERIA :

POUR LA NIGERIA :
3A HUTEPHO

FOR NORWAY :
POUR LA NORVEGE :
3A HOPBETHN :

FOR OMAN :

POUR L'OMAN ;
3A OMAH :



FOR PAKISTAN :

POUR LE PAKISTAN :
3A TNAKHMCTAH @

FOR PANAMA :
POUR LE PANAMA :

3A TIAHAMY

FOR PAPUA NEW GUINEA :
POUR LA PAPOUASIE~-NOUVELLE-GUINEE 3
3A TATIYA-HOBYY I'BHHEO :



FOR PARAGUAY :
POUR LE PARAGUAY :

3A [IAPATBAH :

FOR PERU :
POUR LE PEROU :

3A NERY :

FOR THE PHILIPPINES :
POUR LES PHILIPPINES :
SA SWHMIMTIMHH :



FOR POLAND :
POUR LA POLOGNE :

3A [IOJLLY 3

FOR PORTUGAL :
POUR LE PORTUGAL :

3A TOPTYTAJMD :

FOR QATAR :
POUR LE QATAR :
3A KATAP :



FOR THE REPUBLIC OF KOREA :
POUR LA REPUBLIQUE DE COREE :
3A KOPEHCKYO PECNYBIMKY :

FOR THE REPUBLIC OF SOUTH VIET-NAM
POUR LA REPUBLIQUE DU SUD-VIET-NAM
3A PECOYBJIMKY IKHHHA BbETHAM :

FOR ROMANIA :
POUR LA ROUMANIE :
3A PYMBHUO :



FOR RWANDA :
POUR LE RWANDA :

3A PYAHLY :

FOR SAN MARINO :
POUR SAINT-MARIN :

3A CAH-MAPHHO :
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FOR SAO TOME AND PRINCIPE :

POUR SAO TOME-ET-~-PRINCIPE
3A CAH-TOME M NPHHCHIM :



FOR SAUDI ARABIA :
POUR L'ARABIE SAOUDITE :
3A CAYIOBCKYIO APABHO :

FOR SENEGAL :

POUR LE SENEGAL :
3A CEHETAJ :

FOR SIERRA LEONE :
POUR LE SIERRA LEONE :
3A ChEPPA-JIEOHE :



FOR SINGAPORE :

POUR SINGAPCUR :
3A CHHTAIIYP :

FOR SOMALIA :
POUR LA SOMALIE :
3A COMAJH :

FOR SOUTH AFRICA :
POUR L'AFRIQUE DU SUD :
3A KKHYO ADPHKY :



FOR SPAIN 3

POUR L'ESPAGNE :
3A KCIAHMO :

FOR SRI LANKA :
POUR SRI LANKA :
3A WPH JIAHKA :

FOR THE SUDAN :
POUR LE SOUDAN :
3A CYIAH :



FOR SURINAM 3
POUR LE SURINAM :
3A CYPHHAM :

FOR SWAZILAND :
FOUR LE SOUAZILAND 3

3\ CBASHIEHK :

FOR SWEDEN : ’
POUR 1A SUEDE : . S
3A MBELMO

]2, 12,



FOR SWITZERLAND :

POUR LA SUISSE :
3A MBEMIAPHD

k.8 1973
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FOR THE SYRIAN ARAB REPUBLIC :
POUR LA REPUBLIQUE ARABE SYRIENNE :
3A CUPHACKY0 APABCKY PECNYBIMKY :

FOR THAILAND :
POUR LA THAILANDE :
3A TAWIARL



FOR TOGO 3
POUR LE TOGO 3

3A TOIO

FOR TONGA :

POUR LES TONGA 3
3A TOHTA :

FOR TRINIDAD AND TOBAGO :

POUR LA TRINITE-ET-TOBAGO 3
3A TPHHMIAL ¥ TOBAIO @
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3A TYHHC :

FOR TURKEY :
POUR LA TURQUIE :
3A TYPLMO :

FOR UGANDA :
POUR L'OUGANDA :
3A YTAHLY :



FOR THE UKRAINIAN SOVIET SOCIALIST REPUBLIC :
POUR LA REPUBLIQUE SOCIALISTE SOVIETIQUE D'UKRAINE 3

3A YKPAMHCKVI0 COBETCKYK COLIMAJNMCTHUECKY PECIYBIMKY :

FOR THE UNION OF SOVIET SOCIALIST REPUBLICS :

POUR L'UNION DES REPUBLIQUES SOCIALISTES SOVIETIQUES :
3A COI03 COBETCKMX COLMAJMCTHUECKAX PECHYBJHMK :

FOR THE UNITED ARAB EMIRATES
POUR LES EMTRATS ARABES UNIS :

3A OBBEJIMHEHHHE APABCKME B3MHUPATH :



FOR THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND :

POUR LE ROYAUME~UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU NORD :
3A COBJVHEHHOE HOPOJEBCTRO BEJMKOGPUTAHMM M CEBEPHOR HUPIAHIMM
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FOR THE UNITED REPUBLIC OF CAMEROON

POUR LA REPUBLIQUE-UNIE DU CAMEROUN
3A OBBEJMHEHHYO PECHYBIMKY HAMEPYH :

FOR THE UNITED REPUBLIC OF TANZANIA

POUR LA REPUBLIQUE-UNIE DE TANZANIE :
3A OBLERMHERHYI0 PECHYBIWKY TAH3AHUS



FOR THE UNITED STATES OF AMERICA :

POUR LES ETATS~UNIS D'AMERIQUE :
3A COBIVHEHHHE IOTATH AMEPHKH :

FOR THE UPPER VOLTA
POUR LA HAUTE-VOLTA
3A BEPXHIOD BOJIBTY :

FOR URUGUAY :
POUR L'URUGUAY s

3A YPyreal



FOR VENEZUELA @
POUR LE VENEZUELA :
3A BEHECY3JdY :

FOR WESTERN SAMOA :

POUR LE SAMOA~OCCIDENTAL :
3A SATNIAHOE CAMOA

FOR YEMEN :
POUR LE YEMEN :
37 HEMER ¢



FOR YUGOSLAVIA :
POUR LA YOUGOSLAVIE : ~ —_—
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FOR ZAIRE :
POUR LE ZAIRE :
3A 3AHP :

FOR ZAMBIA :
POUR LA ZAMBIE :
3A 3AMBAD ¢



FOR THE EUROPEAN ECONOMIC COMMUNITY s
POUR LA COMMUNAUTE ECONOMIQUE EUROPEENNE :
34 EBPOIEACKOE DHOHOMMMECKOE COOBWECTEO : .« O
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I hereby certify that the foregoing Je certifie que le texte qui précéde

text is a true copy of the Customs est une copie conforme de la Convention
Convention on the International Transport douani&re relative au transport international
of Goods under Cover of TIR Carnets de marchandises sous le couvert de carnets
(TIR Convention) with annexes, concluded TIR (Convention TIR), avec annexes, conclue
at Geneva on 14 November 1975, the 3 Genéve le 14 novembre 1975 dont 1'original
original of which is deposited with the se trouve déposé auprés du Secrétaire
Secretary~-General of the United Nationms. général de 1'Organisation des Nations Unies.
For the Secretary-General: Pour le Secrdtaire geéneral :
The Legal Counsel Le Conseiller juridique
United Nations, New York, Organisation des Nations Unies, New York,

19 May 1978 19 mai 1978



Certified true copy X[.A.16
Copie certifiée conforme X[.A.16
Feburary 2005



